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LOK SABHA DEBATES 

LOKSABHA 

T ues Jay, August 2, 1988/ Sravana 11, 
1910 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Exploration of Oil by HIL in Vietnam 

*82. SHRI SOMNATH RATH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Hydrocarbons India 
LIr'lled (HIL) a subsidiary Oi the Oil and 
Natural Gas Commission (ONGC), pro-
poses to drill oil exploration wells in Vietnam; 

(b) if so, whether any agreement has 
been reached; 

(c) if so, the details thereof; and 

(d) what will be the investment and 
when the work IS likely to start? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a)to (d). 
A statement is given below. 

STATEMENT 

(a) to (d). A Production ~, :aring Con-
tract (PSC) for exploration and exploitation 
of petroleum was signed between HIL and 

Petrovietnam, the national oil company of 
Vietnam on May 19, 1988. 

2. According to the agreement the en-
tire exploration risk will be taken by HIL. If 
commercial quantities of petroleum are not 
discovered, HIL will have the right to termi-
nate the contract. The exploration is to be 
carried out in an offshore area covering 
approximately 14,200 sq. kms. 

3. If commercial quantities of oil are 
discovered, it would be shared between Hil 
& Petrovietnam according to a sliding scale 
based on volumes of production. Hil would 
also be entitled to recover its costs. The 
entire production and development of the 
discovery would be carried dut by HIL. The 
duration of the contract is 25 years. 

4. It is expected that during the first 
phase of four years an investment of the 
order of US$ 21.5 million would be required. 

5. It will not be in Hll's commercial 
interest to disclose the actual profit shares or 
the work programmes. 

6. HIL has already started the work of 
reprocessing the existing seismic data. 

SHRI SOMNATH RATH: Mr. Speaker, 
Sir, a production sharing contact has been 
signed between the HIL and Petrovletnam. It 
is a major South-and-South collaboration 
venture in petroleum sector between two 
developing countries. The hon. Minister in 
his statement mentioned that for the first 
phase of the four years an investment of the 
order of US$ 21.5 million would be required. 
I would like to know from the hon. Minister 
how the HIL is going to get the required 
amount. 
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StiRI BRAHMA DUTT: Sir, this will be 
provided by us. t 

SHRI SOMNATH RATH: Sir, is there 
any provision in the corttract for training of 
Vietnamese personnel in various disciplines 
of the oil industry? If so, what is the provi-
sion? 

SHRI BRAHMA DUTJ: Sir, of course, 
there is a provision to undertake training of 
Vietnamese personnel. This training pro-
gramme of the Vietnamese personnel has 
been finalised. The cost in the first phase of 
the programme will be 2,55,000 $ approxi· 
mately. In the subsequent phases, the train· 
ing programme will be taken up by HIL in . 
consultation with th.e Petrovietnam. 

Hike in Vital Drug Prices 

*85. SHRI CHINTAMANI JENAEt: 
SHRIMATI GEETA MUKHER· 

JEE' 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the prices of 300 medicines, 
many of them vital drugs for treating serious 
ailments have shot up steeply as has been 
reported in the Hindustan Times of 10 June, 
1988; 

(b) if so, the reasons for increasing the 
prices of drugs ·after the new Drugs (Prices 
Control) Order was introduced; 

(c) whether it is a fact that the prices of 
certain drugs have been increased by 420 
per cent; 

(d) whether the drug manufacturing 
companjes have sought the permisSion of 
Goverl1ment before increasing the prices; 

(e) if ~ th& action taken by Govern-
ment against those companies; and 

(f) the efforts made by Government to 
check the rising trend of prices of drugs? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO): (a) to (f). A Statement is 
given below: 

STATEMENT 

(a) to (f). Most vital drugs for serious 
ailments are under price control. As per the 
provisions of OPCO, 1987, manufacturers of 
decontrolled medicines are free to revise 
prices. However, Government is keeping a 
watch and has intervened wherever found 
necessary. AftE!r Government's interven-
tion, 15 manufacturers brought down the 
prices of 55 packs of formulations'lbulk 
drugs to reasonable levels. 

SHRI CHINTAMANI JENA: Mr. 
Speaker, Sir, I seek your kind indulgence 
and your kind protection. 

My categorical question was whether it 
is a fact that the prices of certain drugs have 
been increased by 420 per cent. Sir, you 
may kindly go through the Statement. Sir, it 
is a five-line statement which the Minister 
should have read in the House, but he has 
not read it for concealing the truth. However, 
may I know from the han. Minister whether 
the prices which are not underthe Drug Price 
Control Order have increased tremendously 
in the recent past? In this connection, may 
I categorically know from the han. Minister 
whether the prices of drugs for treating heart 
diseases .. cancer, vaccines against snake 
bites. and all bulk vitamins which are used by 
common mass, along with calcium and iron 
products had been i!')creased recently to 200 
to 400%. If so. what are the reasons? May 
I know from the han. Minister whether the 
increase of price of drugs is affecting se· 
verely the common mass? H so, how can we 
achieve "Health for alt" by 2,000 A.D. if the 
common mass cannot purchase medicines 
whose prices are tremendously increased? 



5 Oral Answers SRAVANA 11,1910 (SAKA) Oral Answers 6 

PROF. N.G.RANGA: Are you able to 
follow it? 

SHRI J.VENGAl RAO: According to 
the latest OPCO, under category 1,27 essen-
tial drugs, selected by .Health and Family 
Welfare Ministry which which are very useful 
to common men are under control. Under 
category II, 139 drugs are controlled. The 
others are decontrolled drugs. If there is any 
abnormal price increase, the Government 
has the right to bring it under the control of 
Category II. We are not allowing increase of 
more than 100% in the price of any drugs . • 

The hone Member mentioned about 
vaccines and sera. The production of vac-
cines and sera in the country is very low. We 
are importing them from other countries. 
The total import bill for this is Rs.2.31 crores. 
The indigenous production is very low. The 
manufacture of this item is not done by 
private party. Only Government and semi-
Government agencies are producing vac-
cines and sera in the country. 

SHRI CHINTAMANI JENA: May I know 
from the han. Minister whether some essen-
tial drugs which are available in foreign 
countries are not manufactured in our coun-
try and perhaps the drug manufacturers are 
taking the plea, especially the private mo-
nopolies and giving the reason that R & 0 for 
producing these medicines would be more 
costly for which, they are not manufacturing. 
May I know from the han. Minister, whether 
the Government is thinking to give R & 0 
support to public undertakings which are 
manufacturing drugs so that they may 
manufacture these types of drugs which are 
most essential for the human beings. 

SHRt J. VENGAl RAO: We are manu-
facturing the most essential drugs the IOPl 
and Hindustan anti-biotics in the public sec-
tor. We are also exporting drugs to other 
countries. 

SHRI SURESH KURUP: He is not 
aware ~f what is g~ing on in the drug indus-
try. (Interruptions.) 

SHRI J. VENGAl RAO: Please allow 
me to answ~r. 

MR.SPEAKER:· Don't interrupt. You 
carry on. 

SHRI J.VENGAl RAO: He has men-
tioned about the foreign manufacturers. We 
will not allow them in this country to have 
such right. We will control them. (Interrup-
tions) 

MR. SPEAKER: It is not like this, Mr. 
Kurup. 

Shrimati Geeta Mukherjee. 

SHRIMATI GEETA MUKHERJEE: Sir, 
I also seek your protection. 

MR. SPEAKER: I will extend all the 
protection, Madam. 

SHRIMATI GEETA MUKHERJEE: 
have never seen such a cynical answer to 
such a vital question. 

MR. SPEAKER: Is it statistical answer? 

PROF. MADHO DANDAVATE: You 
want a clinical answer! 

SHRIMATIGEETAMUKHERJEE: The 
statement says that most vital drugs for 
serious ailments are under price COjltrol. I 
would like to know whether the Minister is 
aware that recently a study was made by All 
India Consumers Association where they 
said, that 3 times increase of all the drugs 'is 
likely to.be achieved. In some cases, it has 
already been achieved. 

, 
. MR.SPEAKER: Is it going to be 

achieved? 



7 Oral Answers AUGUST 2, 1988 Oral Answers 8 

SHRIMATI GEETA MUKHERJEE: No, 
it has already been achieved. A 420 per cent 
increase in the drug prices has been referred 
to in this question and that has not been 
answered. Is not the drug so vital for the 
people? What is that drug? I would like to 
ask wtiether'the hon. Minister is aware that 
Bharat Upbhokta Sahkar, a Consumer 
Cooperative Society in a study found that 
price of six tablets of iopanoic acid used in 
arresting cardiac failure and liver insuffi-
ciency has gone up from Rs.4.47 to 
Rs.23.19 - an increase of 420 per cent. Is 
cardiac arrest a non-serious ailment? 

MR. SPEAKER: I think you nave per-
sonal experience. 

(InterruptIons) 

SHRIMATI GEE-:--A MUKHERJEE: 
Yes, Sir, you are also concerned. But you 
don't give me opportunity for supplemen-
tary. 

MR. SPEAKER: I have to guard you. 

SHRIMATI GEETA MUKHERJEE: Is it 
not a fact that this rise in price is due to the 
New Drug Price Control Order? Is it not a 
fact that as against the 268 drugs which were 
under the price control under the 1978 
DPCO, at present, under the present 1987 
OPCO only 151 drugs are under control 
basket? Is it also not a fact that the mark-ups 
for controlled drugs under the current DPCO 
are substantially higher than the previous 
ones? Is it also not a fact that even 26 drugs 
for the- National Health Program,!,e has a 
mark-up of 75 percent as against 40 percent 
of the previous OPCO? Are these m easu res 
supposed to bring down tre prices? Or, are 
these measures which are aimed at pushing 
up the prices? I would also like to know 
whether the beneficiary of all these are 

. mostly the multi-national companies and the 
victims are the ordinary people. I would like 
to know the categorical answer from the hon. 
Minister. 

MR. SPEAKER: Now, you are satisfied. 
1 h~ve given the fullest support. 

( Interruptions) 

PROF. MADHU DANOAVATE: Don't 
give cynical answer but clinical answer. 

MR. SPEAKER: Medical Answer. 

SHR' J.VENGAL RAO: About the first 
question, I have not yet become cynical. It 
would take some more time. 

MR.SPEAKER: He will become more 
chivalrous. 

SHRI J. VENGAL RAO: As the hon. 
Member has mentioned, according to Health 
Department, 27 essential drugs are under 
Category No. I and 139 under Category 
No.If. As the hon. Member has mentioned, 
there are some drugs in respect of which 
some abnormal increase in price was there. 
But, on the intervention of thE! Government, 
we called all the drug manufacturers for a 
discussion. They reduced the prices below 
100 per cent mark-ups. (Interruptions) 
These drug prices were fixed in 1981. Now 
it is 1988. The price of the raw-materials and 
the components of the drugs has gone up. 
That is why we allow 75 per cent in the 
Category No. I and we allow 100 per cent 
maximum mark ups. The Government has 
also got control to increase up to 25 per cent. 
The hon. Member has mentioned about the 
drug in respect of cardiac arrest. If it is true, 
I will take a note of it and I will bring it under 
control. 

MR. SPEAKER: Now' will ask him to 
bring it under control. 

( Interruptions) 

DR. KRUPASINDHU BHOI: Hon 
Speaker, Sir, this is definitely a technical 
question. The Minister of Industry in cMarge 
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of Chemicals is finding it much more difficult 
to answer the technical aspect of the subject. 
About the life-saving drugs, we should have 
some deep common-sense. Without know-
ing the medical sciences also, we should 
have some common-sense. Take the case 
of tetanus, take the case of cancer which can 
be treated by chemotherapy, tak~ the' case 
of asthma; these are life-saving drugs used 
for these diseases. Will the hon. Minister 
categorically answer as to what was the cost 
of tetanus vaccine last year and what is the 
cost of tetanus vaccine now, what was the 
cost of Aronophylin injection! tablet last year 
and what is the cost now, what was the cost 
of Adriamycin last year and what is the cost 
now? I kn61w, the cost of particularly these 
drugs has gone up more than two hundred 
per cent. I want to know whether the hon. 
Minister will investigate the matter and give 
a concrete answer so that the indigenous 
drug manufacturers can make the formula-
tion without depending on the mu!tinationals 
abroad. 

MR.SPEAKER: He has alr~ady replied. 

SHRI J.VENGAL RAO: If the hon. 
Member sends the list to me, I will certainly 
send a reply to him. 

SHRI SURESH KURUP: During the 
last Session I had asked the Minister one 
supplementary question regarding the 
prices of drugs. He evaded the question and 
you assured me you would get me the an-
swer. For your information, Sir, I have not 
got any answer from the Ministry ... 

MR. SPEAKER: So, far, you also side· 
tracked it! Why did you not Inform me? 

SHRI SURESH KURUP: Now, with 
your permission, I repeat that question One 
of the most Important factors for the rise in 
drug prices IS that these compqnies are 
using the brand names of their own. They 
are not willing to use the generic names, and 

the Government is now compelling them to 
use the generic names. Various consumer 
organisations have been repeatedly de~ 

manding use of generic names. I want to 
know from the hon. Minister whether his 
Ministry wiil take steps to compel the compa-
nies to use the generic names for medicines. 
If he is not aware of this, he can ask Mr. 
Vasant Sathe who was a member of the 
Hathi Committee. 

PROF. MADHU DANDAVATE: He is a 
veterinary doctor. 

S~RI J. VENGAL RAO: He is a veteri-
nary doctor, Sir! 

SHRI BASUDEB ACHARIA: Mr. Vas-
ant Sathe or Dr. Bhoi? 

SHRI VASANT SATHE: I am not a 
doctor at all, either veterinary or otherwise. 

SHRI J. VENGAL RAO: I have taken 
note of what the hon. Member has said. I will 
definitely send a reply. 

[ Trans/ation] 

SHRI SHANTILAL PURSHOT-
TAMBHAI PATEL: I would like to know 
whether it is a fact that manufacturers of 
drugs donate generously to the Congress 
fund following A steep hike in the drug 
prices? 

MR. SPEAKER: Next question. 

[Eng/ish] 

Irregularities in Accounts of Delhi 
Electric Supply Undertaking 

*86. SHRI MOHO. MAHFOOZ All 
KHAN: Will the Minister of ENERGY be 
pleased to state: 

(a) whether It is a fact that gross 
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operational irregularities in the accounts of 
the Delhi Electric Supply Undertaking per-
taining to the period from September, 1985 
to January. 1986 were recently pointed out 
by the auditors with the Possibility of embez-
zlement! misappropriation of Undertaking's 
rponey; 

(b) if so, the details thereof stating the 
amount involved; and 

(c) whether any inquiry has been made 
into the irregularities pointed out}y the 
auditors to fix responsibility and if 0, the 
outcome thereof, stating the actio taken! 
proposed to be taken by Government in the 
matter? 

THE MINISTER OF ENERGY (SHRI 
'VASANT SATHE): (a) to (c). A statement is 
given below: 

STATEMENT 

(a) According to OESU, the Municipal 
Chief Auditor has, inter alia, observed on the 
Monthly Accounts of OESU for the period 
under reference that bank accounts for the 
rr.onths of September 1985 to January 1986 
have not been reconciled so far and the 
accounts cannot be taken as complete. In 
the absence of the reconciliation, the posi-
tion of debit and credit outstanding , collec-
tion outstanding and cheques 04tstanding 
could not be verified in audit. According to 
the Chief Auditor, in these circumst~nces, 
the possibility pf any embezzlement! misap-
propriation of the Undertaking's money 
could not be ruled out 

(b) and (c). The reconciUation of ac-
counts is in progress and it would be pos-
sible to take neCessary' action after the de-
tails of the toss suffered by DESU, if any, 
have been ascertained on completion of the 
reconciliation work. 

[ Translation] 

SHAt MOHO. MAHFOOZ ALI KHAN: 
The reconciliation of accounts for the period 
September 1985 to January 1986 was taken 
up only after it was pointed out by the Audi-
tors. It means that there is some bungling in 
the accounts. Although the accounts pertain 
to 4 to 5 months only, yet they could not 
reconcile them, which indicates towards the 
possibility of embezzlement. Therefore, you 
must 'get it checked. Will the ~on. Minister 
state whether the OESU accounts were 
audited earlier by another auditor and 
whether any discrepencies were found 
therein? 

[English] 

THE MINISTER OF Sf ATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPANATH 
RAI): As soon as we got the complaInt 
regarding the Irregularity, a speCIal task 
force was created and it was enquired into. 
From 1982 to 84, no discrepancy was found, 
this special task force has come to the con-
clusion that ·no discrepancy is found. From 
1985 to 86 enquiry is going on; as soon as 
the Report is submitted, I shall let the House 
know and any wrong doing will be reported to 
the House. 

( Translation] 

SHRI MOHO. MAHFOOZ All KHAN: 
Mr. Speaker, Sir, what to say of submitting 
report, the hon. Minister even could not g~t 
the accounts reconciled although four-five 
months have since passed. It clearly indi-
cates that there is some misappropriation or 
embezzlement in DESU's accounts. It ap-
pears from the reply of the hon. Minister that 
the people involved in embezzlement are 
being protected. That is why he could not get 
the accounts reconciled even after such a 
long time. I would like to know from the han. 
Minister as to how much estimated bss is 
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likely to be suffered by the DESU and by 
which time the entire accounts are expected 
to be reconciled and ·what are the specific 
reasons for delay? 

[English} 

SHRJ KALPNATH RAJ: During this fi-
nancial year the Report Will be submitted. I 
cannot say anybody to be guilty until and 
unless he is proved to be guilty. Therefore a 
special task force is enquiring into the mC'tter 
and the moment any wrong is known, you 
will know about it. 

DR.G.S.R/~JHANS: Corruption is the 
order of the day in DESU. Whereas the 
consumers get Inflated bills and despite 
several requests to look into the matter noth-
ing is done, a large number of Industrialists 
in Delhi are In connivance with the officers of 
DESU and the Bill given to them is to the tune 
of bnly Rs.SO or Rs.1 00. They get a very 
small Bill. Is the hon. MInister aware of this 
fact or is he prepared to look Into the matter? 

SHRI KALPNA TH RAI: I admit wrong 
billings are there; I admit defective metres 
are there. During one month sixty persons 
have been arrested, one thousand theft 
cases have been detected and raids have 
been organised on the industrial houses and 
sev~ral peop1e have been arrested and 
cases have been referred to the CSI. 

I want to tell one point to my friend that 
transmission loss has been reduced and we 
are trying to improve the situation. The 
strongest action will be taken against all the 
culprits and wrong doers. 

[ Translation] 

MR.SPEAKER: Sir, you are not even 

accepting the facts. Shri Chandra Shekhara 
Murthy.... Shri Sreenivasa Prasad.... Shri 
Sriballavji ...•.. 

Construction Work On Power Projects 

*88. SHRI SRISALlAV PANI-
GRAHlt: 

DR. KRUPASINDHU SHOt: 

Will the Mirlister of ENERGY be pleased to 
state: 

(a) whether construction work of any 
new power projects has commenced in 
1988; 

(b) ;f so, the names of the projects and 
the progress till 30th June, 1988; 

(c) whether there is any programme for 
commencement of the work 0 Talcher Super 
Thermal Power Plant and Ib Thermal Power 
Plant in Orissa during this year, if so, when; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENERGY (SHRt 
VASANT SATHE): (a) to (d). A statement is 
given below. 

STATEMENT 

(a) to (b). A list of major power projects 
started during 1988 and their status is given 

-in the Annexure below. 

(c) Yes, Sir; work on infrastructural 
development activities on both these proj-
ects have already commenced. 

(d) Does not arise. 
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ANNEXURE 

S.N9· project Capacity (MW) Status 

1. Dudhganga Hydel 2x12 
Project 

2. Birsinghpur Hydel 1x20 
Project 

3. Santhanur Dam Hydel 2x75 
Project 

4. Srinagar Hydel Project 
Ii 

6x55 
/ 

5. Combined Cycle gas based 3x33 
Station at Narsapur Razole 

6. Sikka Extn. Thermal Project 120 
Project (Unit 2) 

7. . Khaperkheda Extn Project 2x210 
(Stage-II) (Units 3 & 4) 

8. Rayalseema (Muddanur) 2x210 
Thermal Station 

9. Lakwa Waste Heat Plant 1x22 

10. Chamera Stage II Hydro 3x100 
Project 

11. Salal Stage II Hydro Project 3x115 

12. Gas Turbines at Pampere 3x25 

13. Lakwa Gas Turbines Ph. II 3x20 

SHRI SRlBALlAV PANIGRAHl: To\he 
Part (c) of my question, the Hon. Minister has 
given the reply that work on infrastructural 
development activities on both these proj-

Orders for generating units 
placed, excavation for power 
house, tail race channel and 
penstock in progress. 

Work on infrastructural facilities 
has been initiated. 

-do-

~o-

Letter of intent for supply of 
plant & equipment has been 
issued to BHEL." 

Order for main plant and equip-
ment is under finalisation. 

-do-

-do-

-do-

Infrastructural work in Progress. 

-do-

Orders placed on BHEL. Work 
on foundation in progress. 

Orders for main plant placed on 
BHEL. 

ects have already commenced. As you 
know, this infrastructural development is 
quite a wide term and with a certain amount 
of vagueness also. 
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.I would like to specifically know the 
exact work that has been done on these 
projects so far. What is the amount spent 
and whether any time-schedule was drawn 
in respect of these two projects? i would also 
like to know whether that time schedule has 
been followed S('l far. If not, the reasons 
thereof and the steps being taken by the 
Government to overcome and to put them on 
schedulo. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAJ): 
The Seventh Five Ye3r Plan powpr genera-
tion target is 22,245 MW. There IS shortage 
of power in Orissa. For meetmg tre reQUire-
ment Government of ,nd'd IS gClng to builrj 
up Talcher Super Thermal Power Stat!on 
and also Ib Valley Thermal station. NTPC 
has decided to get thiS pr:'Iect completed 
within tlmG-schecule. Ib Vallay tl1errna: sta-
tion is to bo constructed as a turn-key project 
by BHEL. That will aiso be completed wn~i:1 
time-scheouie. Tbe moment we get t~ese 
two projects completed tre pc Ner prob:em 
of Orissa shall be m-at to some extent. There 
will even then b~ shortage of power. For 
meetmg that reqUlrf'ment we aie trying to get 
power from the Eastern zope 3nd tile tra 1S-

rPission line is undel CI.:mstr~L~,on West 
Bengal G::>vernment an,j J(issa Govern 
ment a·e constructing Renga" Kolarhat in-

ter-State transmission hne. Aft('( tnt. (:otn-

pletion ot this line the power problem to a 
great exte:1t will be solvs(l. 

SHRI SHIBA~l A_V PANIGRAH:: The 
question was something else and the an-
swer IS quite dlftbrent. The Minist(\, '1as not 
tou~hed my question. V'Jlth your permis~.!on 
may I put my first question again l The words 
'time~sch~dL'le' uttered by me have been 
uttered by him also several times but the 
conte.d is differe ... t I wanted !o know wha.l 
were these 'infra-strL''::tural actiVities' USed In ... 
pa:t (c) of the reply is quite vague. 'want to 
know specifical!y tha work so far done on 

these two projects, the amount that hasheen 
spent and whether it is in consonance or 
according to the time-schedule. H not, the 
reasons thereof and steps being take'n by 
Goverr.ment to overcome that. 

SHRI KALPNATH RAt: NTPC Talcher 
project has been cleared by eEl. and PIB. 
We have decided to get this project com-
pleted within time-schedule. 

SHRI SRISALLAV PANIGRAHI: Wh~t 
i5 the time-schedule? 

SHRI KALPNATH RAI: Two units of 
500 MW edch. that IS 1000 MV': power g911-

eraticn is the obJ~ctlve For that we hClve got 
tJ-le clearance by Forest Deprt. arlO CEA has 
also cleClfed and we shC\1I have thiS ~hermal 
power plant w!thln the time !h.3t has been 
decidpd by the NTPC. I may tell the House 
that a"y project which has been taken up by 
NTPC In this oountry has bee1 completed 
within tlme:schedule. (Into"uptions) 

SOME HON. MEMBERS' Do not make 
geileral rernarks. 

MR. SPEAKER: Order. The questior· 's 
only of !ime factor. It yC'u ha\'& th!s informa-
L •. >n now you can tell him or }'OU can teil hlr:1 
later all. 

SHRI VASANT SATHE: As far 2.S Tal-
cher is c:>nce~ned, it IS an Eighth Plan proj-
act. \Ve have zlready star.ad taking ad-
Jance a.c,:ion. As a part of the advance 
action, forest clear .... nee has ')een nbl&ined 
In .. t::bruary 1988. r.EA clearance ~nd PIS 
clearance have already bean done. 1 hiS IS 

a project which will involve Rs 1 ,480 erores. 

!t is an Eiqhth Plan t--voject Th~rcbrq, 

within the Sevent.1 f'lan - this IS a 1 1 r:. 
Y'lars - we intend to c;penc.: Rs. ?73 cror~s ;n 
this pAriod sc that ad"ance actIOn is rem-
plote and this ~roject is ~rr.pleted in tile 
Eigh1h Plan .. 
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As far as Ib VaUey is ooncemed. it is a 
State project. It is being done in collabora-
tion with BHEL. BHE).. is also taking coHabo-
ration of some international organisatio.ns. 
This is also a project which will be taken up 
In the Eighth Plan. The first phase will be 
completed in 1990 to 1995. The second 
phase will be completed in 1993-94. 

So, these are the future projects.' Ad-
vance actions are being taken on both these 
projects. 

SHRt SRlBALLAV PANIGRAHI: These 
two projects - The Talcher Super Thermal 
Power Plant and the Ib Valley Thermal 
Power Plant - shail be the dream of the 
Government of Orissa as well as the people 
or Orissa. There is an acute sh.:"tage of 
pewer in Orissa and also in tne CCiuntry as a 

. whole. Therefore, the Prime Minister is 
laying a lot of emphasis on poVier genera-
tion. But·thg r alcher Super T;'ermal Power 
Plant has be.3n lingering on c;ince the Sixth 
Five Year Plan. The Ministei now says that 
.t is an lighth Five Year Plan ProJect. 

I i~ould like 10 know whether it is a fact 
t"at, in view of th~ emphas;s laid on new 
powu pr'ljects to tide over the power cr ,SIS in 
the rountry -- Jj3r!icularly i,l Orissa, ~here 
there i..: f near famine condition in re5pect of 
power -- it shot;1C be expedited. 

Secondly, whether the amount aln .. ... ay 
allotted to the NT?C for spending in t:,e 
financial year is al!-;o 110~ being spent be-
c~use of certa:n riderl restnc.tion? Some 
cI~arance is yut to ~ g;-Ien!o tl,o I~TPC by 
the PiB, etc .. 2nd the ~v9r:lment .:>f Indld. 
W:li that be clezred immedIately? 

.... As r~aros the tb Ti"ermal POW~f .. lant, 
wheth&r the Mini~tep knows that th 3 capc~ity 

is now beiny reduceo to h If. Earlier.;a was 
four units of 21(' MW each. ~ut r.ow i1 has 
bEten reduced to hdlf - ~ x 210 - baeausA 
of financial constraints BHcl co.J1d not 

arrange foreign collaboration, finance, etc. 

In view of the overall situation in the 
power sector, , would like to know whether 
action will be taken by the Governmeot of 
India for speedy implementation of the origi-
nal programme of having four units of 210 
MW each in the Eighth Plan:' For that, you 
have to start action vigorously right now. 

SHRI KALPNATH RAI: As the hon. 
Member has asked, I have told him that the 
objective of the Seventh Five Year Plan was 
22.245 MW power generation. Our target 
was 22,245 MW. Atterthe completion of the 
Seventh Five Year Plan, we are going to 
achieve the target of 22,402 MVV. (/nterrup-
tions) 

MR. SPEAKER: Order, Order. 
, 

SHRI t<ALPNA TH RAI: I have told that 
as we have te- achieve our target of the 
Seventh Fi~e Yea.- Plan. The T alcher project 
IS to be ccmmissioned in the E,ghth Five 
Year Plan. (Interruptions) We have entered 
. ) ~n agreement with the World Bank. The 
; ~rld Bank has cleared this project of about 
R~ 1,400 erore.;; and has entered into an 
agrElement. The Forest Department has 
gIven the clearance. The CEA has given the 
cl&aranc~. 

Irffras~ructura: development activities 
ar~ going 0:-1. Therefore, we shall get thiS 
J;>rojAet completed withm the Llme-s~hedule 
a:1d power~' .ali b& provlcled to the people of 
CriSS 'd. 

SHRt VI"SAr!T SATHE: May I S3Y ~ha! 

the arowunt 3S f",r as thi-;, y~ar is concerned 
is already earmark"lj, as far as T C'lcher 
advan~ Retion is con~rn.ad? Of course, as 
far c::, Ib Valley is concerr.ed, we cannot do 
anytivnp as it is a State projtfCt. As far as 
:3lchAr it concerned, th~re \\ia be:-,o snort-
age. Only tn Fe-bru&ry, W6 have Qot the 
forest and environment clearance and 811 



21 Oral Al1swers SRAyANA 11,1910 (SAKA) Oral Answers 22 

neceSsary advance action steps and expen-
diture will be fully met. 

DR. KRUPA~INDHU BHOI: The 
people of Orissa are aggrieved by the an-
swers given by the bureaucrats, which ate 
very small. Now, hon. Minister, Shri Vasant 
Sathe has explained the detailed position 
about the po)Ner generation and the pro-
posed installed capacity for the Seventh 
Five Year Plan. The hon. Minister of State I 

has categodcally answered that 22000 MW 
of installed capacity has been proposed in 
the Seventh Five YEAR Plan. Can the 
Minister answer categorically as to what is\ 
t~e share of Orissa's installed capacity? In 
1986, the High Power Committee has ear-
marked six places for the location of super 
power plants like Singrauli, Farakka, Naveti, 
Ramgurldam, Korba, etc. and out of the six 
places, work has already commenced in five 
places. More than 3000 to 4000 MW in-
stalled capacity had been commIssioned. I 
want to know frQm the hon. Ml 'ster, panicu-
larly from Shri Sathe whether he will prepone 
the installation of Talcher Super Thermal 
Power Station and more than Rs -'70 trores 
should be earmarked in these two year:; for 
this plant diverting money from other 
sources because Orissa has been ne-
gler.ted in this respect. Not a sing1e Mega-
watt of installed capacity from the centre.1 
sector has been given within the Seventh 
Five Year Plan out of the 22000 installed 
capacity. What is the quantity of powpr 
share to be installed in the Sevt:)nth Five 
Year Plan? 

About lb Therma! Power Station, 'the 
.. han. Minister is quite aware of the coal fielc:l 

in Ib which is the biggest in ASIa, 72 km. in 
length and 32 km. in breadtt:, basin-shaped 
and hav,ng more thap. two billion of thermal 
grade coal, having less silica al.,d ash con-
tent is avaiiable for the country. Th9 cost of 
power generation will be c~eaper per mega-
watt, i.e., Rs.1.S crores which can be re-
duced to Rs. 1.2 c.ores in the present design 

parameters. Will the hon. Minister instrud 
the BHEL to start the work for the project? 
The hon. Minister Shri Panigrahi at that time 
suggested that BHEL should come forward 
with international assistance or ~w the 
State Government to get intemat;"nal assis-
tance and complete the project within 2-3 
years for the drought-affected and poverty-
striken people of Orissa. 

SHRI >; ,dANT SATHE: It is not co,.rect 
to say that no addition was planned in the 
Seventh Five Year Plan in Orissa. A capac-
ity addition of 483.5 MW is targetPd in Orissa 
during the Seventh Pia,. Period of which 260 
MW so far has been commissioned. The 
details of the power ge"'~nation capacity to 
be installed in the Seventh Five Year Plan 
can be given. I can send it to him. We are 
conscious of the fact that not only Orissa but 
the whole countrf needs more power. 
Orissa has a great potential hecause ot coal 
and the policy is now to set up thermal power 
units near the pitheads. That is Why, we 
hava identifIed Talcher and IB Vallay wh~:e 
coal is being produced for setting up of 
Super Thermal Power Stations. T alcher v.'ill 
be set up by NTPC ano I have replied that 
what action have been t~!c.en. After all, we 
cannot prepone a project of RS.1400 erol e..:i 
overnight. :t i3 not possible. ?reliminary 
steps to ad 'lance action t"tave been taKen 
and I can assu(e t~e han. ,Mcmuer that 
RS.273 crores will be spent as ad/ance 
action in the r9ma:niTl{, period ~f thE Se~er.th 
Five Year Plar'l. This i~ thE. best thing that ""e 
can do. 

3HRI BASUOF.B ACHARlA: Sir, even it 
we achieve a target of 2ZaOO megawatts e)f 
power production. stil: there 'Aoutd be a gap 
in tha demand dnd supply. fJuring the 8th 
Ptan, there will be a deficit of 1000 mega-
watts in West Bengal itself In order to 
improve the rosrtion and mCtlt this deficit, 
thE' Gcwermnent of Wast Bengal :>sot a pro-
posal for the establishment of a thermal 
pow€r station at Bakresh\.iar. Tni:; project 
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has been peoding for the last two yb ..... s. 
would like to know from the han. Minister, 
whether the clearance has been given to the 
Government of West Bengal for the con-
strudion of this thermal power station. 

SHRI VASANT SATHE: I need a sepa-
rate notice for this question. it does not arise 
out of the main question. 

SHRi K.S. RAD: Power is a key inp:Jt for 
the development "f our economy, from the 
industrial and agricultural (lOli1t of view. The 
Prime Mirlister h~s laid a great emphasIs on 
the question of power generation. While it is 
so at the Centre, I:') Andhra Pradesh. may be 
because of the lack of Visioll, or may be 
because it does not seCJre votes unmed,-
ately, the Aildhra Piadesh State has been 
suffering for want of power and 80 per cent 
power cut was there till the other day. Here, 
Lhe hon. Minister has said that they have 
clear ad 3 x 33 megawatt capacity Ccmbin~d 
Cycle Qas based station; the gas is found II'J 

abundance in Andhra Pradesh. tt has been 
stated that the letter of inte-nt for supply at 
plant and equipment has been issued to 
BHE:L. This we have beell hearing for the 
last six months. I want to know whether the 
han. Ministar will ensure that the wort com-
mence& irllmediately or whether the Govern-
me:1t Qf Indic will take it on its OWf'I. 

SHRI VASANT SA 7HE: Honestly,' 
have riot understood the quest "I. We have 
not th\)ught of any gas ~ased projects in 
P 1dt:ra Pradesh 

SHRt K.S. HAD: I is w,.itten h,-·re. Item 
5: Cof"lh~ned cycle gas based station at 
Na. sapu; Raz'l!e. 

MA. SPEAr<ER: See t;iM in his cham-
b~r. 

SHRI K.S. !7lAO' Wr.y? The entire 
House should know the answer and under-
stdnd the J'...::>siooll. 

SHRI VASANT SATHE: This is by the 
State Government. They have aiready 
placed the order on BHEl. What do you 
want me to do? I have stated already. What 
can I add to that? .... (/nterruptions). 

Denotlficatlon of Industrial Units in 
West Bengal 

*90. SHRI AMAR ROYPRADHAN: Will 
.# 
the Minister of INDUSTRY be pleased to 
state: 

\a) the numBS of industrial units denoti-
fied and tpose likely to be denotifibd 111 West 
89n981; and 

(b) the reason~ for this denotlfication? 

THE MINISTER OF STATE iN THE 
DEPARTMENT OF INDUSTR- ~ '_ DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M.ARUNA(';NALAM): (a) and 
(b). A statement is given below. 

STATEMENT 

(a) Thefollowmg ind~strial untts in West 
8eng:1I have been denOlrfiad:-

1. MIs. Indian Rubber Manufactur-
ers ltd., Calcutta. 

2. MIs. Containers & Closures Ltd., 
Calcutta. 

3. MIs. Carter Pooler & Company 
(P) Ltd., Calcutta. 

4. Mis. Motor & Machinery Manu· 
facturers Ltd., Calcutta. 

5. Mis. Sri Durga Cotton Spg. & 
Wvg. Mills Ltd., Calcutta. 

6. MIs. Rohini Mills Ltd., Belgharia. 

The Government of India have also 
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decided to denotify "4/s. Bengal Potteries 
Ltd., Calcutta with effect from 1.11.1987. 
However, Bengal Potteries Workers and 
Staff Unions and Others have filed a writ 
petition before the Calcutta High Court and 
the High Court Vide their order dated 
30.10.1987 have stayed the implementation 
of the Central Government's decision untit 
further orders. Since then, the matter IS sub-
judicP 

It is not possible to indicate the informa-
tion on the number of units to be denotified in 
future. 

(b) The Industrial undertakings wero 
denotified only after the Central Goven ,. 
ment, having considered all options tor re· 
vival. had come to the conclusion that it was 
not possible to make them economically 
vlablt3. 

SHRI AMAR ROYPRADHAN: I am 
sorry to say that the hon. Minrster has disap-
pointed us by his reply particularly on the 
subject of Bengal Potteries, whose nationali· 
zation we have been demanding for a long 
lIme. I think, the han. Minister knows it very 
well that on the 17th September, 1976. the 
Bengal Potteries had been taken over and 
after that Tata Consultancy firm was en-
trusted with the Job of studYIng the revIval of 
this proJect. The han. Minister also knows it 
very well that dUring the time of last session 
of Parliament, Members of Parliament frolT' 
West Bengal, Members of the Legislative 
Assembly. West Bengal and all the trade 
unions, Particularly INTUC, AITUC, CITU 
and others met the hon. Minister in his cham-
ber and he assured us that the Bengal Pot-
teries would not be denotified and that a 
recommendation had been made to the 
Union Government for release of RS.15 
crores to modernise it and to make it viable. 
May J know from the hon. Minister, whether 
that was placed before the Cabinet. The 
han. Prime Minister is also here? Was there 
a positive response to grant RS.15 crores to 

make this unit viable? May I know whether 
the Government proposes to withdraw the 
denotification order and nationalise the 
Bengal Potteries immediately? Whether 
Rs. 15 crores has been released for the re· 
vival of the Bengal Potteries? 

fHE MINISTER Or INDUSTRY (SHRt 
J.VENGAL RAO): .Shri Basudeb Acharia, 
the leader of the CPM was there in the 
meeting. J never gave an assurance. The 
Bengal Potteries was denotified on 1.11.87. 
However, the workers have filed a write 
petition before the Calcutta High Court and 
the High Court has stayed the implementa-
tion of the Central Government decision. 
The matter is subjudice. 

SHRt AMAR RO\'PRADHAN: The 
Han. Minister has stated that he has recom-
mended for Rs. 1 5 crores. (Interruptions) 

MR. SPEAKER: Assurance is some-
thing else. 

( Interruptions) 

SHRI AMAR ROYPRADHAN: May I 
know what is the report of the T ata 
Consultancy in this regard? 

SHRt J.VENGAl RAO: The,e IS no 
question of the report of the T ata Consul-
tancy because we denotifled it on 1.11.87 
and the matter is pending in the High Court. 
t cannot do anything In this regard. 

SHRI AMAR ROYPRADHAN: Sir, May 
I put my second supplementary? 

MR. SPEAKER: That is what I am 
saying to you. 

SHRI AMAR ROYPRADHAN: Now, I 
would like to speak about the MIs Shri Durga 
Cotton Spg. & Wvg. Mills .and MIs Mohini 
Mills. Sir, that is not the problem of the West 
Bengal alone this is the problem of the whole 
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country. May I know whether you are going 
to natiOnalise these weaving mills or not? 

SHRI J.VENGAL RAO: All these mills 
were denotified long back. Moreover, tnese 
do not come under my Ministry. They come 
under th~ Textile Ministry. 

SHRI ASUTOSH LAW: Sir, I would like 
to ask the Han. Minister regarding denotifi-
cation of MIs. Mohini Mills Ltd., in Belgharia. 
This mill was denotified on 21 June, 1988. 
May I know from the Han. Minister what are 
the grounds for the denotification of the 
Mohini Mills whereas another cotton mill, 
Madhusoodan Mill, whose financial position 
is as bad if not worse than the Mohini mill, 
has not been denotified. So, may I know 
what is the criterion for'denotification of the 
Mohini mills? 

SHRI J. VENGAL RAO: Even though 
this comes under the Textile Ministry I will 
answer it. Sir, the NTC Mill ceased to give 
orders to Mohini Mills w.e.f. 22.6.88. The 
employees of Mohini Mills filed writ petition in 
the Calcutta High Court and the High Court 
has granted an interim stay. The position is 
status quo. However, the position as on 
21.6.88 may continue. This order has been 
stayed by the Supreme Court. 

KUMARI MAMATA BANERJEE: Sir, 
West Bengal people want protection from 
you because (Interruptions) 

Why ar~ you shouting? Let me ask the 
question first. (Interruptions) 

Sir, our Han. Prime Minister is here. He 
always help us. He always helped the poor 
people. Sir, the West Bengal people have 
really become sick now because of .. 

SHRI SURESH KURUP: Because of 
the CPM Government. 

KUMARI MAMATA BANERJEE: We 

have become sick because our State Gov-
ernment is not at all interested to save the 
poor workers. That is why we have every 
right to requ~st our Prime Minister to put a 
stop to it In the presence of the Prime 
Minister, I would like to ask the hon. Indus-
tries Minister as to why all these umts are 
denotified in West Bengal. If you close down 
all these units, lakh of workers are going to 
suffer. The units might have become sick 
due to the negligence of the State Govern-
ment. The State G3vernment may be re-
sponsible for this state of affairs. But the 
Central Government is the mother and it 
should come to the rescue of the workers. 
Sir, nearly two lakh workers are now on the 
streets, starving for food. But our State 
Government is not interested in protecting 
them. It is your duty to see that these indus-
tries are n01 closed. down. (Interruptions) 

AN HaN. MEMBER: Let the Prime 
Minister reply. 

SHRI J.VENGAL RAO: ThiS IS my 
subject and I will answer. There are 146 
major Sick units In West Bengal and the 
amount outstanding is Rs.779 c;rores. The 
total number of sick small scale industries In 
West Bengal is 28,707 and the amount out-
standing IS AS.184 crores. Sir, both the 
Treasury Benches and the Opposition are 
one on this and they want that these Sick 
units should continue. But how is It poSSible 
Sir? Hundreds of crores of rupees 
are .... ( Interruptions) 

SHRI BASUDEB ACHAAIA: We want 
them to be revived. 

SHAI ASUTOSH LAW: Please allow a 
discussion on this Sir. 

SHAI ANIL BASU: The 'mother' Centrt' 
should come to their rescue! 

SHRI HAN~AN MOLLAH: Sir, Bengal 
Potteries is one of the oldest units and It I~ 
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the most prestigious unit in pottery industry. 
Its name is very famous. But there is a 
calculated attempt to-kill this unit because a 
new unit is going to be set up in the constitu-
ency of the Prime Minister. I wonder whether 
there is any conspiracy to kill this unit so as 
to promote the other one. I want to know 
whether Bengal Potteries is being killed with 
an ulterior motive. 

SHRI NARAYAN CHOUBEY: ~s the 
Centre motherly or step-motherly? 

MR.SPEAKER: Mr. Choubey can ex-
plain it better. 

[English] 

SHRI J.VENGAL RAO: This is a base-
less allegation. This unit was started in 1909 
during the British regime and it is one of the 
oldest units. 

Research Studies Conducted By 
NISIET 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the National Institute of 
Small Industry Extension Training (NISIET), 
Hyderabad conducted any research studies 
and training related' to organisational and 
communication aspects of the small scale 
industry; 

(b) if so, the details of such training 
programmes and research studies con-
ducted since the- inception; 

(c) whether any further studies in this 
regard are expected to be conducted in near 
tuture; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

*91. SHRI C.SAMBU t: TRY (SHRI M.ARUNACHALAM): (a) to (d). 
SHRt MANIK REDDY: A statement is gIven below. 

STATEMENT 

(a) Yes, Sir. 
(b) The details of training programmes and research studies conducted since inception 

are not maintained. However, the details from 1972 onwards are as under:-

Organisational Development 

Management of Motivation 
Organisational Behaviour 

Managing for Organisational 

Effectiveness 

Managerial Effectiveness 

(Twenty one programmes) 

five prograrl'mes 
three programmes 

six programmes 

seven programmes 
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Communications (Sixteen progr~mmes) 

Optimisation of ORGANISATION 
COMMUNICATION four programmes 

Communication and Information one programme 
handling in Organisation 

Information and com'11unicaf 1o'1 one programme 
for development 

Communication and Managempl"t one programma 
Communir;)ti('ln -.;...,rj 

Interpersonal Skills eight programmes 

Organisational Communication one programme 

Research Projects (five studies) 

Leadership Styles and their impact on Organisational Effectiveness In Small Industry 
Attitudes of Supervisors and Workers in Small Industry 
Installation of an Information System for the Directorate of Industries of Andhra 
Pradesh 
Installation of an Information System for the Andhra Pradesh State Small Industries . 
Development Corporation 
Assessment of requirement of information of DIG General Managers 

(c) and (d). Yes, Sir. The following two research studIes are in progress: 

(1) Role, expectations and preferences of personnel in development agenCies of 
small scale industry. 

(2) A study of organisational climate and job attitudes of personnel qf development 
agencies for small scale industry. 

SHRI C.SAMBU: Sir, so far, research 
and training facilities available at the institute 
are quite inadequate. Hence, is there any 
programme before the Government to ex-
pand the activities of the Institution so as to 
make the benefits available to everyone? 

SHRI c'.SAMBU: Our rural areas are 
very backward. There is (lvery need to set up 
small scale industries in rural areas. There-
fore, I would like to know whether there is any 
special programme to train the persons 
coming from rural areas In this institute. 

SHRt M.ARUNACHALAM: It is a good 
suggestion and we will consider it. 

I 

MR. SPEAKER: Favourably? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAl HAO): This unit is located in 
Hyderabad in Andhra Pradesh. People from 
rural areas are also coming to join this insti-
tute and they are being giving training. 
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SHRI C.SAMBU: My suggestions is 
that institutes of this type should be set up in 
rural areas as well. 

SHRI J. VENGAL RAO: This unit IS 
located In Hyderabad. It IS for the whole 
country and not for Andhra Pradesh alone. 
This IS the only unit of Its kind In the whole 
':ountry . 

SHRI V.SOBHANADREESWARA 
RAO' The Institute IS domg good work I 
enqUire from the han. MInister -In view of 
the fact that we have to take several meas-
ures for encouragmg the entrepreneurs as 
well as the techniCians In these several 
programmes that are aimed at - If the 
Government Will take necessary steps to 
have two Centres under thiS Institute one at 
VIJayawada and the other at Vlshakhapat-
nam to enable more number of small entre-
preneurs and techniCians to undergo these 
tralr\lng programmes so that more service 
can be rendered to those areas 

SHRI J.VENGAL RAO ThiS Unit IS the 
only one of ItS kind In the whole country and 
It IS located In Hyderabad. Not only candi-
dates from thiS country come for training but 
candidates from other countrtes are also 
coming for training We are giVing them 
training. Recently I vIsited t"at Centre In 

order to know how It IS functioning It IS 
functiOning all right There IS no proposal to 
set up branches at VIJayawada and Vlzag 
We have to set up such institutes In other 
States also. 

SHRt V.SOBHANADREESWARA 
RAO: Do It We have no objection 

Bombay High Court Judgement on TV 
Interviews 

*92. SHRIMATI KISHORI SINHAt 
SHRI SHANl ARAM NAIK 

Will the Minister of INFORMATION AND 
BROADCASTING be oleased to statp 

(a) whether Government have seen the 
Bombay High Court ruling over censorship 
or distortion of views by Doordarshan in a 
writ petition as published in the Times of 
India dated 28 June, 1988; and 

(b) if so, thp reaction of Government In 

the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRt S.KRISHNA 
KUMAR)· ... (a) Yes, Sir 

(b) The ruling of the Honourable Court 
has been noted carefully for future gUidance 
and compliance. 

SHRIMATI KISHORI SINHA' Mr 
Speaker, Sir, I would like the MInister to let 
me know whether Government are formulat-
mg gUidelines for censorship on Doord-
arshan and 11 so whether Government would 
also like to lay down any norms for telecast-
Ing news when news are critical of Govern-
ment. 

THE MINISTER OF PARLIAMEN 
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L BHAGAT). I would like to 
Inform the han lady Member that there IS 
already a code which IS applicable to the AIR 
and Doordarshan 

Secondly, With regard to news also, the 
Media AdVISOry Committee had given cer-
tam gUidelines. Those gUidelines Will be for 
the news Both the AIR and Doordarshan 
are gUided by the code. 

SHRIMATI KISHORI SINHA' My sec-
ond supplementary IS, In lhe light of thiS 
Judgemel'lt, whether Government would 
conSider hiring out speC1flctimeoverthe TV 
for parties or groups C( ltical of v:ews and 
')ollcies of Government not only regardmo 
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political but also regarding social. econom i-
cal and environmental matters. 

SHRI H.K.L.BHAGAT: Social, eco-
nomical, environmental and quite a lot of 
other matters of interest to the country, i.e. 
cultural and other things are also projected 
on the TV and on the Radio. There is no fixed 
time for any political party as such though 
political events, political news, political de-
velopments are projected and the judge-
ment does not say that any such reservation 
should be done. There is no need for that. At 
the tim~ of eiections, the political parties are 
given some time for placing their viewpoints 
and that code with regard to elections was 
done with the approval of the Election 
Commission. 

SHRI SHANTARAM NAIK: Sir, the 
judgement basically relates to the censor-
hsip of interviews telecast by the Doord-
arshan. It arose after that one interview. 
May I know whether the Government has 
totally accepted what has been laid down In 
the said judgement or whether the Govern-
ment differs on the said judgement and I 
would like to know whether you are going to 
enact some new guidelines or legislation to 
have lhese viewpoints carried out? 

SHRI H.K.L. BHAGAT: So far as this 
judgement is concerned. I have just gone 
through the judgement and the crux in this 
was that a certain person who was invited to 
express herself on a subject, i.e. laws relat-
ing to women, made some observation 
about the Muslim Women Bill which was 
then pending before the Parliament. The 
Station Director had deleted that part of it 
from the, record thinking that the matter is 
pending before the Parliament. The Court 
said that this should not have been done. 
We have sent the judgement to the Station 
Director for compliance but that does not 
mean that the code which is applicable to the 
Radio and Ooordarshan has been nullified. 
The code stands. They are supposed to go 

by the code which has been existing for a 
very very long time and that still stands. If any 
situation arises for examining this question 
from any other angle, we will examine it. The 
code, as it is, stands. 

WRITIEN ANSWERS TO QUESTIONS 

[English) 

Production of Formed Coke for Steel 
Mills 

·81. SHRI MURUDHAR MANE: Will 
the Minister of ENERGY be pleased to state: 

(a) whether Central Fuel Research In-
stitute, Dhanbad has produced formed coke 
for use in steel mills; 

(b) if so, the details thereof; 

(c) whether Government have deCided 
to manufacture formed coke for economic 
use In the steel mills; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFAR 
SHARIEF): (a) and (b). Central Fuel Re-
search 'nstitute has developed the technol-
ogy for production of Formed Coke on a pilot 
plant scale. This coke was tested in low shaft 
blast furnaces of Kalinga Iron Works, Barbil 
(Orissa) and at Indian Iron and Steel Com-
pany, Kulti. 

(c) and (d). No, Sir. The CFRI technol-
ogy has yet to be upgraded to an economi-
cally viable commercial venture. 

Indigenous Polyester Staple Fibre 

*83. SHRI VISHNU MODI: Will the 
Minister of INDUSTRY be pleased to state: 
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(a) whether there is surplus of indige-
nous polyester staple fibre in the country; 

(b) if so, the steps taken or proposed to 
be taken to find market abroad; 

(c) whether the present 5 per cent cash 
support is standing in the way of its market-
ing abroad; and 

(d) if so, whether Government propose 
to oonsider an upward revision of cash 
compensatory supoort and if not, reasons 
therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO): (a) Yes, Sir. 

(b) The manufacturers ~ave been per-
mitted to export polyester staple fibre upto a 
ceiling of 60,000 tonnes during 1988-89. A 
cash compensatory support of 5% has been 
sanctioned for such exports. 

(c) Representations have been re-
ceived for enhancement of the cash com-
pensatory support. 

(d) Decisions on such cases are taken 
on merits. 

Flaring up of Gas 

*84. SHRI D.B.PATIL: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the quantum and the price of natural 
gas flared up by the Oil and Natural Gas 
Commission in 1987-88; and 

(b) the reasons for flaring up the gas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) Dur-
ing 1987-88, a quantity of 2895 million cubic 
metres of gas flared from ONGC's oil fields. 

The notional value of this gas, based on the 
minimum price of RS.SOOI 1000 m3, works 
out to RS.144.75 crores. 

are: 
(b) The major reasons tor flaring of gas 

i) Failure of consumers to life the 
oommitted quantity of gas; and 

ii) Mismatch between production 
and compression facilities in the 
Western Offshore Region. 

Supply of Coal to Cement Plants 

*87. SHRI M.V. CHANDRA-
SEKHARA MURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether inadequate supply of coal to 
- cement plants since January this year has 

seriously affected the cement production, 
particularly in the southern sector: 

(b) if so, the details of the cement plants 
in the country seriously suffering due to 
inadequate coal supply; 

(c) the reason for not keeping adequate 
supply of coal to cement plants; and 

(d) the steps Government propoSe to 
take to provide adequate supply of coal to 
these plants? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA TIlE): (a) During the months 
January to May, 1988, about' 62 lakh tonnes 
of production capacity of cement plants was 
lost on account of various factors, of which 
short supply of coal accounted for a loss of 
1.68 lakh tonnes Le. less than 2.7%. 
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(b) The coal companies supplied 3.45 
million tonnes of coal from January to 
June'88 as against the pro-rata demand of 
5.34 million tonnes, assessed for the same 
period. by the Planning Commission. The 
following cement plants suffered some cuts 
in production on account of inadequate 
availability of coal:-

Churk, Jamul, Satna, Sevalia. Lakshmi, 
Wadi, Shahbad, Alangulam, Ariyalur, 
Sankaridurg and Talaiyuthu. 

(c) and (d). The shortfal! in production in 
Singareni Collieries Company limited, to 
which most of the consumers in the south-
ern part ofthe country are linked for supplies, 
was the prime reason for shortfall in supplies 
to the southern cement plants. The situation 
was accentuated on account of workers 
strike in Singareni Collieries from 12th Feb-
ruary 1988 to 23re February, 1988 and, 
again, due to general strtke in the coal indus-
try from 15 to 20 March, 1988. Efforts have 
been made to supplement supplies of coal to 
cement plants in southern and western India 
by moving coal from the mines in Bengal, 
Bihar and Assam coalfields. As a special 
measure, 17 rakes of coal was ordered to be 
moved to southern cement plants during 
June, 1988 from Bengal and Bihar co-
alfields. Southern cement plants were also 
sanctioned over 60,000 tonnes of SL V coal 
from BCCL. Linkages have been given to 
some of the cement plants in southern India 
from ECU BCCL to ensure regular supplies. 

Assistance by Canada in Oil and Gas 
Exploration 

*89. SHRI M.RAGHUMA REDDY: 
SHRI SITARAM J.GAVALI: 

Will the Mint,;ter of PETROLEUM AND 
NATURAL GAS be pleaspri to state: 

(a) whether Union Government have 
recently Invited Canadian co.-operation and 

assistance in oil and gas exploration; 

(b) if so, the details thereof; and 

(c) the foreign exchange likely to be 
provided by Canada for this purpos~? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) Yes 
Sir. 

(b) and (c). Canada have provided a 
Line of Credit of upto C$ 198 million for 
financing the import from Canada of equip-
ment and services related to Oil and Gas 
Exploration and development. Of this assIs-
tance upto C$ 75 million (38%) has been 
provided by Canadian International Devel-
opment Agency as grant under an Agree-
ment signed by Government of India on 16th 
October, 1987. This grant will be utilised in 
parallel with a loan upto C$123 million (62%) 
to be provided by Export Development Cor-
poration, Canada. 

There has been no other offer from the 
Canadian Government In thiS regard. 

Recommen~ations of 8atjal Committee 

*9~. SHRI CHinA MAHATA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the recommendations of the 8aljal 
Committee about the industrialisation of 
backward areas; 

(b) which of them have been acc€i)ted; 
and 

(c) which of them have been rejected 
along with the reasons therefor? 

THE MINISTER OF INDUS fRY ~SHRI 
J. VENGAL RAO ) : (a) to (c). Baljal 
CommIttee's rocommendations Inter-alia 
deal With ._ 
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(a) Establishment of growth centres 

(b) Identification of backward dis-
tricts 

(c) RevIsion of eXisting Central In-
centive Scheme 

Government has not taken a final view 
on the Committee's recommendatlons In 
the meantime It has been deCided to set up 
100 new growth centres over a period of five 
years all over the country 

Stagnation In Domestic Crude Produc-
tion 

*94 DR B L SHAILESH 
SHRI SRI HARI RAO 

Will the MInister of PETROLEUM AND 
NATURAL GAS be pleased to state 

(a) whether the country IS slipping on 
the oil front With domestic crude production 
remaining stagnal1t and the dependence on 
Imports Increasing, 

(b) the likely shortf all In crude all produc-
tion In the terminal year of the Seventh Five 
Year Plan and the anticipated gap between 
demand and supply, 

(c) ItS Impact on the rising all Import bill 

(d) whether the causes for the Widening 
gap have been analysed and Identified, and 

(e) If so, the steps being taken to meet 
the Situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU 
RAL GAS (SHRI BRAHMA DUTT) (a) Pro 
ductlon of crude all has not been stagnant 
Domestic crude production during the 7th 
Plan penod Will be conSiderably higher thon 
dunng t~e 6th Plan penod 

(b) and (c) The target of 34 53 mdhon 
tonnes of crude 011 production In the terminal 
year of the 7th Plan IS expected to be met 
There WOUld, however, be a gap of about 
22 11 million tonnes between the productIon 
and demand of crude 011 ThiS Will necessI-
tate Increased Imports 

(d) The gap between demand and pro 
ductlon of crude 011 IS due to the fact that 
consumption of petroleum products IS grow-
Ing at a rate faster than the rate ot Increase 
of domestic production 

(e) BeSides efforts towards demand 
management and the measures take for 
conservation of petroleum products, the fol-
lOWing steps have been taken to Increase 
the production of crude 011, 

Intensification of exploration, 
which may eventually load to 
enhanced production 

Intensification of work over 
operations 

Usa of enhanced 011 recovery 
techmques 

Induction 01 advanced technol-
ogy 

Proposals for Power Projects In West 
Bengal 

*95 SHRI ANIL BASU Will the Mlmster 
of ENERGY be pleased to state 

(a) the number of proposal for setting up 
of power projects (Hyde I or 
Thermal)recelved from West Bengal under 
conSideration of Union Govt anc' 

(b) the present poSition otUlese propos 
als? 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF POWER IN THE MINIS-
my OF ENERGY (SHRI KALPNA TH RAI): 
(a) and (b). The proposal of West Bengal to 

set up Unit 7 (110 MW) of the Durgapur 
Power Station of Durgapur Projects Ltd. is 
under techno-economic appraisal in the 
Central Electricit~ Authority. Environme.ntal 
clearance for the project and compliance 
with the provisions of Section 29 of the 
Electricity (Supply) A.d have not yet been 
tied up. 

The Bakreshwarthermal project (3x21 0 
MW) has been sanctioned in principle by the 
Planning Commission subject to adequate 
financial provision, and clearance from the 
Forest Department for ash disposal area. 

The Murshidabad and North Bengal 
thermal projects are not being processed in 
the Central Electricity Authority in the 
absence of requisite coal linkage for the 
Murshidabad project and lack of proper site 
investigation details and feasibility of coal 
supply in the case of the North Bengal proj-
ect. 

Liberalisation of Industrial Licensing 
System 

*96. SHRI S.M.GURADDI: 
SHRI S.B.SIDNAL: 

Will the Minister of INDUSTRY be pleased to 
state: 

• (a) whether a new package of meas-
ures for liberalising the industrial licensing 
system for backward areas further in order to 
promote dispersal of industries for balaoced 
regional growth has been announced by 
Government; 

(b) if so, the salient features thereof; 

(c) whether any other facilities are pro-
posed to be provided for 100 per cent growth 
centres; and 

(d) the extent to which it will give boost 
to the setting up of industries in backward 
areas? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) to (d). Yes, Sir. A new 
scheme of liberalisation of industrial system 
has been announced to promote furtherthe 
development of backward areas. 

Projects involving investment in fixed 
assets of more than Rs. 50 crares of Non-
MRTP and non-FERA companies will re-
quire no licence if located in backward areas. 

It is proposed to establish growth 
centres with infrastructural facilities such as 
power, water sllpply, telecommunication 
and banking facilities. 

It is hoped that this scheme will catalyse 
industrial growth in the backward areas, as, 
at present. infrastructural inadequaCies are 
one of the major constraints to development. 

The approach intended is to locate the 
growth centres within a reasonable proxim-
ity of district headquarters tehsil headquar-
ters in backward areas where, a better po-
tential for attracting industries exists. Thus 
the impact of this approach is expected to be 
significant. 

Nicotin and Tar Value of Indian Ciga-
rettes 

*97. DR. G. VIJAYA RAMA RAO: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that a per United 
Nations and other sources, nicotin and tar 
value of Indian cigarettes, including foreign 
brands made in India, is very high as com-
pared to cigarettes made in the western 
countries; and 

(b) if so, what rorrective steps ha-~_ 
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been take or are proposed to be taken in the 
matter? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a)and (b). According to 
the Ministry of Health & Family Welfare, 
there is no safe cigarette. Cigarette and 
beedi smoking, irrespective of Tar and Ni-
cotin contents, is injurious to health. The 
Ministry of Health and Family Welfare have 
stated that the available data indicate the tar 
and nicotin contents of Indian cigarettes and 
beedi are higher than that used in some 
Western Countries. The policy of the Gov-
ernment is to educate the people on the risks 
of tobacco usage. 

Sick Industries in Karnataka 

*98. SHRI SRIKANTHA DATTA NARA-
SIMHARAJA WADIYAR: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether a large number of industries 
have fallen sick in Karnataka and are yet to 
be revived; 

(b) if so, the number of such units as on 
31 March, 1987; and 

(c) the details of efforts made to revive 
those units? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). Data on sick 
industrial units assisted by banks in the 
country are collected by the Reserve Bank of 
India as per the definition of sickness 
adopted by it. As per the latest information 
available from RBI, there were 43 large and 
3077 small scale sick industries as atthe end 
of December, 1986 in Karnataka. 

(c) For revival of sick industrial units, 
Government of India have got a uniform 
policy for the whole country. Some of the 
important aspects are as fonows: 

i) The Government have enacted 
a comprehensive legislation 
namely; 'The Sick Industrial 
Companies (special 
Provisions)Act, 1985'. A quasi-
judiCial body designated as 'The 
Board for Industrial and Finan-
cial Reconstruction (BIFR) has 
been.set up under the Act to deal 
Nith the problems of sick indus-
,rial companies in an effective 
manner. It has become 
operational with effect from the 
15th may. 1987. 

ii) The Reserve Bank of India have 
issued guidelines to the banks 
for strengthening the monitoring 
systems and for arresting indus-
trial sickness at the incipient 
stage so that corrective meas-
ures are taken in time. 

iii) The Banks have also been di-
rected by the Reserve Bank of 
India to formulate rehabilitation 
packages for the revival _ of po-
tentially viable units. The banks 
and financial institutions evolve 
rehabilitation packages for the 
revival of sick units. 

iv) Reserve Bank of India have also 
issued guidelines separately to 
the banks indicating parameters 
within which banks could grant 
reliefs and concessions for reha-
bilitation of potentially viable sick 
units without reference to RBI 
both in the large and small scale 
sectors. 

v) Government of India introduced 
a 'Margin Money Scheme' with a 
view to supplementing the ef-
forts of the State Governments in 
reducing the incidence of sick-
ness in the sma" scale sector. 
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Under the liberalised scheme 
the maximum amount of ass is· 
tance per unit available to siak 
small scale units tor rehabilita-
tion has been increased from As. 
20,000 to As. 50,000. 

Proposal to Privatise Public Sector 
Units 

,. 
*99. SHRI SUBHASH YADAV: 

SHRI RAM DHAN: 

Will the Minister of INDUSTRY be pleased to 
Slate: 

(a) whether there is any proposal under 
consideration of Government to pri~atise 

some public sector units; 

(b) if so, the details thereof including the 
reasons; and 

(c) whether these units are loss incur-
ring and if so, the amount of loss incurred by 
each during the last two years? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO):(a) to (c). No policy deci-
sion has been taken by the Government to 
privatise public sector units. 

Setting up of Solar Power Plants 

*100. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of ENERGY be 
pleased to state: 

(a) whether there is any proposal to set 
up solar power plants in the country; 

(b) the names of places and the States; 

(c) whether there is any proposal to set 
up such a plant in the State of Bihar; and 

. (d) if so .. the name of place and the 
period by which it will be set up? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) to (d). A few experimental solar 
photovoitaic power plants in the range of 1· 
5 kw have been installed at the following 
locations: 

1. Salojipally, Medak district, 
Andhra Pradesh. 

2. Engineering Staff College of 
India, Hyderabad, Andhra 
Pradesh. 

3. Tudou, Sanguem Taluka. Goa. 

4. Kalyanpura, Kheda District, 
Gujarat. 

5. 8elkineeadugu, Bangalore dis-
trict. Karnataka 

6. Bitra Island. lakshadweep. 

7.. Kinathur, South Arcot district, 
Tamil Nadu 

8. Naranampattu, South Arcot dis-
trict, Tamil Nadu. 

9. Paehery, ;::)outh Arcot district, 
Tamil Nadu 

10. Periyapalepoondy, South Arcot 
district, Tamil Nadu. 

11. Athipaddy,South Areot district , 
Tamil Nadu ' 

12. Mekinikadu, Salem district, 
Tamil Nadu 

13. Kipady-pelapady, Salem dIS-
trict, Tamil Nadu 

14 .. Kuki Colony, Tripura. 
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15. Achheja, Ghaziabad district, 
U.P 

16. Tuntowala, Dehradun district, 
Uttar Pradesh. 

17. Mazhwara, Sultanpur district, 
Uttar Pradesh. 

Two larger plants of capacity 20-25 kwp 
are under installation at Rai in Haryana and 
Lulung In Orissa. Additional projects have 
been planned at Radhanagar vill,"ge m 
Havelock Is!and in Andaman & Nicobar Is-
lands, Kharsol, Shahdol district and 
Mohbanda in Bilaspur District in Mddhya 
Prad~sh, Zuni in Nagaland, Shuddabhavi 

Thanda, Nalgonda district, Madhavapally, 
HydElrabad and Gollapally, Medak dIstrict in 
Ladakh and Andhra Pradesh. 

Under R&D cum d;;monstra~ion 

scheIT,le of solar thermal power plants, a 22 
KW plant has been installed at Salojip?li~r in 
Andhra Pradesh. Another such plant of 50 
KW is under installation at $ol2.r Energy 
Centres near Delhi. A 30 MW soiar power 
station has been designed and project report 
prepared. 

Requests have been receivad from tile 
states of Punjab. Raj.~sthan and Gujarat for 
setting up such plants. It IS envisaged that in 
due course, solar power plants could be set 
up in many States with good solar radiaticn. 
including Bihar. 

Requirement and Production of Coal 

800. SHRI R. P. DAS: Wili the Minister 
of ENERGY be pleased to state: 

(a) the assessment made by Govern-
ment about the requirement of coal in the 
country as a whole by the end of Seventh 
Five Year Plan; 

(b) the total expected production of coal 
during that period; 

(c) whether there wm be any gap; and 

(d) if so, how it would be filled? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFAR 
SHARIEF) : (a) According to the mid-term 
appraisal done by the Planning Commission 
demand of coal during the terminal year 
(1989-90) of the Seventh Five Year Plan will 
be of the order of 220 million tonnes. 

(b) Expected production of coal during 
the year 1989-90 will be of the order of 212 
million tonnes. 

(c) and (d). The gap between expected 
demand and production is planned to be rn~t 
by drawing from pit head stocks and import 
of coking coal. 

Electrification of Villages 

801. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of ENERGY be 
pleased to state-

(a) the targets fixed tor electrif;cation 01 
villages dUring 1985-86. 1986-87 and 1987-
88 in different States; and 

(b) the numbe~ of villages electrified 
during the aforesaid perIOd, State-wise de-
tails thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAlt 

(a) and (b). A statement indicatiilg 
Statewise targets and achievement of vit-
lage electnfication dunng 1 ~85-86.1986-87 
and 1987-88 is given below. 
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Setting up of Industries In Tripura 

802. SHRI BAJU BAN RIYAN: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government propose to set 
up modern industries with central assistance 
in Tripura; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). There is no 
proposal at present to set up any new Public 
Sector Unit it" Tripura. 

Telephone Exchanges in States 

803. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the State/Circle which has the 

maximum number of telephone excnanges 
with details thereof; 

(b) the number of exchanges in Kerala; 

(c) which kind of telephone excnanges 
is the most common in Kerala and the rea-
son for promoting use of such exchanges; 
and 

(d) the details of the Telecom. Cirde 
whICh showed the most development during 
the past three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The Andhra 
Pradesh Telecom. Circle has the maximum 
number of Telephone Exchanges. The total 
number of Telephone Exchanges as on 31-
3-88 was 1921. The details of the Ex-
changes are given below:-

i) Pentaconta and Indian Pentacoma Crossbar. 5 

ii) Strowger 

a) MAX 
b) MAX II 
c) MAX III 

III) Manual 
a) CBM 
b) CBNM 

iV) Electronics 

a) PRX 
b) NEAX 
c) ESAX 
d) ILT (512L) 

(b) There are 621 telephone ex-
changes in Kerala Telecom. Circle as on 1-
4-88 but of which 611 are in Kerala State and 
10 in Union Territories. 

11 
49 

1697 

36 
103 

1 
3 

15 

(c) The most common type exchange in 
Kerala as well as in other States is small 
strowger exchange (MAX III) which provides 
a maximum of 90 telephone connections. 
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The production of small capacity electronic 
exchanges has just commenced and in fu-
ture more and more of small electronic ex-
changes will be installed. 

(d) Tamil Nadu Telecom. Circle 
showed most development during the past 
three years by providing 59789 telephone 
connections. Yearwise achievement is-

18588 

23941 

1987 - 88 17260 

Setting up of Industries in West Bengal 

804. SHRI ZAINAL ABEDIN: Wi" the 
Minister of INDUSTRY be pleased to state: 

(a) whether any proposal sent by Gov-
ernment of West Bengal for setting upof new 
industries in the State are under the consid-
eration of Union Government; 

(b) if so, the details thereof; and 

(c) the reasons for the delay in accord-
ing approval to them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
At present. only one Industrial Licence appli-
cation received from West Bengal State 
Govt. Undertakings is under processing in 
the Secretariat for Industrial Approvals, 

Ministry of Industry. This application is from 
MIs. West Bengal Electronics Industry De-
velopment Corporation Ltd. for manufacture 
of Electronic Power Supply Systems as new 
article. The proposal has been received dur-
ing July 1988 only and the time prescribed 
for disposal of such applications is two 
months. 

Installation of Local and Long Distance 
Public call Offices in Rural Areas. 

805. SHRI ANANDAPATHAK: Willthe 
Minister of COMMUNICATIONS be pl~ased 
to state: 

(a) the State-wise number of local and 
long distance public call offices to be In-
stalled in the rural areas during the remain-
ing period of Seventh Plan; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). No 
separate targets for local PCOs in the rural 
areas are fixed. However, when an LDPT 
(Long Distance Public 1 elephone) working 
in a post office in the rural area is converted 
into an exchange due to increase in demand 
the telephone in the Post office starts func-
tioning as local P.C.O. 

There is a plan to open 5476 LDPT s In 

the rur~ areas during the remaining period 
of the 7th Five Year Plan. State-wise and 
ye~r-wis~ targets are given in a statement 
below. 

STATEMENT 
State-wise Targets for LDPTs during 1988-89 & 1989-90 

51. No. CirelelState Annual Targets 
1988 - 89 1989 - 90 

1 2 3 4 

1. Andhra Pradesh 20 11 
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1 2 3 4 

2. Assam 66 84 

3. Bihar 266 334 

4. Gujarat 121 151 

Dadra Nagar Havel; 3 3 

Daman Diu 1 

5. Haryana 71 89 

6. Himachal Pradesh 53 67 

7. Jammu & Kashmir 62 78 

8. Karnataka 151 189 

9. Kerala 9 

10. L.Oeep Island 1 

11. Madhya Pradesh 328 412 

12. Maharashtra 298 372 

Goa 

13. North East 

ArunachalPratiesh 8 12 

Manipur 26 34 

MeghaJaya 26 34 

Mizoram 17 23 

Nagaland 26 34 

Tripura 5 5 

14. Orissa 160 200 

15. Punjab 100 61 
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1 2 

16. Rajasthan 

17. Tamil Nadu 

Po ndicherry 

18. Uttar Pradesh 

19. West Bengal 

A&N Islands 

Sikkim 

TOTAL 

Setting up of Film Centre in West 
Bengal 

806. SHRISATYAGOPALMISRA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state. 

{a) whether there is any proposal to set 
up a Film Centre in West Bengal with the 
heJp of the National Film Development Cor-
poration; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.KL. BHAGAT) (a) to (c). The Na-
tional Film Development Corporation has 
already set up a film centre at Behala, Cal-
cutta with the latest sophisticated film equip-
ments for post-production facilities like dub-
bing. recording and editing etc. It also pro-
vides 16 mm cameras and recorders for 
location shooting for the benefit of Produc-
ers in Eastern Region. In addition. West 

3 4 

324 404 

25 16 

17A 222 

124 156 

2 2 

5 5 

2476 3000 

Bengal Government has also set up a film 
processing laboratory at Salt Lake, Calcutta. 

Pending Applications for Telephone 
connections in Trlchur District 

807 .. SHRI P.A. ANTONY: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of pending applicatIOns 
for telephone connections in T richur district 
of Kerala; 

(b) whether any time frame has been 
fixed for wiping out this pending lisl; and 

(c) if so, the detail') thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) A total no. 
11573 applications afe pending for tele-
phone connections in TI iehur District of 
Kerala as on 30-6-88. 

(b) The 7th Five Year Plan objectives is 
to meet the average telephone demand 
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registered upto 1-4-87 in large exchange 
areas' and upto 1-4-88 in medium ex-
changes by 31st March 90. The balance 
applicants will be provided with telephone 
connections progressively during the 8th 
Plan. 

(c) Following major steps have been 
taken for the expansion of Telecom. net-
work: 

(i) Expansion of Trichur Cross-bar 
exchange by 1000 lines, from 
9000 lines to 10,000 lines during 
1988-89. 

(ii) Expansion of Telephone ex-
changes of Cherpu, Ollur, Gu-
ruvayoor and Kattoor by 100 
lines each during 1988-89. 

(iii) Installation of Electronic Ex-
changes at Trichur, Kun-
namkulam, Guruvayoor, 
Chowghat, Kan~assankadavu, 

Cranganore during the 8th Plan 
period. 

(iv) Installation of Cross-bar ex 
changes at Chalakudy and Irin-
jalakkuda. 

Public Sector projects in West Bengal 

808. SHRI AJIT KUMAR SAHA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the central investment made so far 
in public sector projects in different districts 
of West Bengal; 

{b} the details of the projects set up, 
employment generated and the number of 
local people given benefits; anc4 

(c) the future plans of the Union Gov-
ernrllent for indusfrialisation of different dis-

tricts of West Bengal? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). The total 
Central Government investment made so far 
in West Bengal in terms of Gross Block in the 
public sector enterprises is Rs. 4524.94 
crores as on 31.3.1987. District-wise break-
up is not available. The number of employ-
ees engaged in all the pubJic sector units 
located in West Bengal was 4.22lakhs as on 
31.3.1987. No information relating to local 
people is available. 

(c) The 7th Plan contemplates total 
investment of Rs. 1801.30 crores in public 
sector enterprises in West Bengal. District-
wise break-up is not available. 

Import of Pipes fittings and havey Duty 
valves by ONGC 

809. SHRI ATISH CHANDRA SINHA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to refer to the 
reply given on 26 April, 1988 to Unstarred 
Question No. 8359 regardjng the import of 
pipes, fittings and heavy duty valves by 
ONGC and state: 

(a) whether the .required information 
has since been collected; 

(b) if so, the details thereof; 

(c) the quantity of copper-nickel pipes 
that is generally imported each year along 
with its value and countries of origin and 
total-amount spent for procurement of such 
pipes during the last three years; 

(d) whether this kind of copper-nickel 
pipes are not domestically available or 
manufactured; and 

(e) if so, lhe facts thereof? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) Yes, 
Sir. 

(b) The information is given in the 
Statement given below. 

(c) During 1987-88 ONGC placed or-
ders for 14,330 metres of Nickel base alloy 
tubings valued at Rs. 3.87 crores on a Japa-
nese firm. 

(d) and (e). No Sir. 

STATE~ENT 

The information sought in Lok Sabha 
Unstarred Question No. 8359 dated 

26.4.1988 is as tollows:-

(a) and 
(b). No such comparison is 
available for nickel base alloy 
tubings as no orders were 
placed prior to 1987-88. How-
ever, the order for nickel alloy X-
mas trees placed in 1987 was at 
prices that were 40% lower than 
those at which an order was 
placed in 1986. 

(c) During 1987-88 ONGC placed 
orders for 14,330 meters of 
nickel base alloy tubings valued 
at Rs. 3.87 crores on aJapanese 
firm and for 15 sets of nickel alloy 
X-mas trees valued at Rs. 5.45 
crores on a firm from Singapore. 

(d) Nickel base alloy tubings 
50,200 metres (approx) 

Nickel alloy X-mas trees 12 sets (approx) 

Carbon Steel Line pipes 3,05,000 metres 
(approx) . 

LPG facility In Karata 

810. SHRr SURESH KURUP: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be ple~sed to state: 

(a) the number of towns in Kerala where 
LPG facility is available to the consumers for 
domestic use through regular dealers; and 

(b) the number of towns/pla<.,es wnich 
are likely to be provided with this facility 
during the current financial year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) Pres-
ently LPG facility is available in 83 towns/ 
cities of Kerala through regular LPG distribu-
tors; 

(b) The oil industry has planned to 
provide LPG facility In 25 more towns/cities 
of Kerala. As various steps precede the 
actual commissioning of LPG distributor-
ship, it is not feasible to indicate the exact 
time by which these distributorships would 
be commissioned. 

Installation of Electronic Telephone 
Exchanges 

811. DR. SUDHIR ROY: Will the Min-
ister of COMMUNICATIONS be pleased to 
state: 

(a) the number of places where elec-
tronic telephone exchanges have been in-

stalled so far and when; 

(b) whether there is any proposal to 
instal such exchange at Raniganj; and 

(C) if not, the reasons therefor? 

Tf:iE MINISTER OF ST~TE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) ElectronIC 10- . 
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cal telephone exchanges have been in-
stalled at 131 places progressively since 
1979-80. 

(b) Yes. Sir. a 2500 lines Remote Line 
Unit of digital electronic type is proposed to 
be installed at Raniganj. This will be par-
ented to the proposed E 10B type digital 
electronic local main telephone exchange at 
Asansol. 

(c) Does not arise. 

Substitute for Cement 

812. SHRI A.M. BHOYE: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether a new cheaper and 
stronger substitute for cement known as 
"alsh moh" has been prepared by the Devel-
opment Research and Experiment Division 
of the Uttar Pradesh State Planning Institute; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The Planning Research & Action Divi-
sion of the State Planning Institute, Uttar 
Pradesh, have informed that they have 
developed a technology for the manufacture 
of ash moh binder from hydrated lime and 
rice husk ash which can be used for cement-
Ing purposes in flooring. plastering. masonry 
1TJ0rtar etc. It is, however, not considered 
suitable for RCC work. The Institute have 
also stated that the material is cheaper than 
the Portland Cement. 

Production cost of Slag Cement 

813. PROF. MADHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the production cost of slag 
cement is less than half of the production 
cost of ordinary portland cement; 

(b) if so. whether ACC, Bhilai has been 
selling its slag cement since December 1964 
at the same rate as ordinary portland ce-
ment; and 

(c) if so, the steps taken to protect the 
interests of the consumers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
A Statement is given below. 

STATEMENT 

(a}to (c). There has not been any recent 
study into the comparative cost of portlano 
slag cement and ordinary portland cement. 
Earlier studies done by the High Level 
Committee on Cement Industry in 1978 and 
the Committee on the Development of 
Cement Industry in 1981 have indicated that 
the cost of production of slag cement is less 
than that of ordinary portland cement. There 
has however, since then, been an increase 
in the cost of granulated slag which is fixed 
by mutual negotiations between SAIL and 
cement producers. 

Jamul Cement Works of Associated 
Cement Companies Ltd. near Bhilai has 
been producing and selling portland blast 
furnace slag cement since 1961 -62. The 
FOR prices of ordinary portland cement and 
portland slag cement for levy category have 
all along been fixed at a uniform level on the 
recommendations of the Tariff Commission 
and the High level pommittees who exam-
ined the cost structure of the cement Industry 
from time to time. Non-levy category is be-
yond the purview of priCe and distribution 
control. 
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Modernisation of P.I.B. 

814. SHRI NARSING SURYAWAN-
SHI: Will the Minis.er of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether he had stated at a three-
day Conference of the Kerala Union of 
Working Journalists at Quilon that the Press 
Information Bureau (PIB) would be soon 
modernised and telephoto facilities would be 
provided to them; and 

(b) if so, the details of the proposed plan 
of modernisation? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) In his speech at 
the valedictory function of the 32nd State 
Meeting of the Kerala Union of Working 
Journalists at Ouilon, the Minister of State for 
Information & Broadcasting had stated that it 
is intended to modernise PIB offices and that 
modern facilities like telephoto will also be 
expanded. 

(b) The 7th Plan Schemes include 
proposal to expand telephoto services to 
some other offices of PIS. 

Strike by Telecom. Technicians 

815. PROF. NARAIN CHAND PAR-
ASHAR: Will the MinIster of COMMUNICA-
TIONS be pleased to state: 

(a) whether the strike launched by the 
Telecom. technicians has adversely af-
fected the functioning of Telecom. network 
in the country and crippled its services, 
especially in the trunk and transit ex-
changes, lowering the percentage of the 
maturing of trunk calls and also resulting in 
many other 'faults' during 1987-88; 

(b) if so, the action taken by Govern-

ment to maintain efficiency and ensure 
quality of service alongwith the main de-
mands of the employees; and 

(c) the date by which the normalcy 
returned to the system and the extent to 
which the demands raised by the employees 
were met to their satisfaction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. Tele-
communication services in the country had 
been adversely affected due to agitation 
launched by the Telecommunication techni-
cians in the department of Telecommunica-
tions. 

(b) Discussions were held with the 
Union and they were advised to get the 
matter settled through such discussions 
rather than resort into strike. As a result of 
the discussions the union suspended then 
agitation. Main demands of the Bhartiya 
Telecom. Technicians Union are given tnthe 
Statement below. 

(c) Normalcy returned to the system 
around the third week of March, 1988. The 
whole issue is still underthe consideration of 
the Government. 

STATEMENT 

List of Demands made by the Bharatiya 
Telecom. Technicians Union 

(i) Revision of pay scales of T echni-
dans to Rs. 1400-2300; 

(ii) Revision of pay scales of techni-
cal supervisors to Rs. 1640-
2900; 

(iii) One time bound promotion by 
counting the entire service pe-
riod as TechnICians; 
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(iv) For giving effect to the revised 
pay scale from 1.1.1986; 

(v) Ex isting T echnicianslT echnical 
Supervisors may be upgraded 
without any qualifying test and 
fitment training; 

(vi) The newly restructured cadre of 
Technicians to be designated as 
Junior Engineer instead of T ele-
com. Assistant and higher grade 
Junior Engineer instead of Sen-
ior Telecom. Assistant; 

(vii) 50% of vacancies be reserved 
for promotion to thp J.T.O. 
grade; 

(viii) "Diploma in Engineering" should 
be prescribed as the minimum 
qualification for direct entry for 
the post of Telecom. Assistant: 
and 

(IX) The day of upgraded Techn. 
. cians be fIxed as per existing 
rules of the D.O.T. 

Hike in prices of Maruti Vehicles 

816. SHRI AMARSINH RATHAWA: 
SHRI MOHANBHAI PATEL: 

Will the Minister of INDUSTRY bA 
pleased to state: 

(a) whether the Maruti Udyog Limit~ 
~as recently announced a sharp hike in the 
ex-factory prices of all categories of its ve-
hicles; 

(b) if so, the details of price increase in 
each category; and 

(c) the number of times the prices of 
Maruti vehicles have been increased since 
the company came into production and the 
total amount increased so far in each cate-
gory and what are the main reasons for the 
increase in prices of Maruti vehicles so fre-
quently? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) and (b). A Statement 
indicating the ex-factory price (inclusive of 
excise duty and dealers' commission) of 
Maruti vehicles from time to time is given 
below . 

(c) The price increase of Maruti v&· 
hicles has been occasioned ma~nly by in-
crease in fiscal levies, appreciation of Yen 
and US $ against Rupee and increase in cost 
of production. 
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Gas based Thermal Plant In Andhra 
Pradesh 

817. SHRI B.N. REDDY: Will the Min· 
ister of ENERGY be pleased to state: 

(a) whether Government propose to 
assist Andhra Pradesh to establish gas 
based thermal plants utilizing the gas ex-
plored in Krishna-Godavari basin to solve 
the power problem in the State; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). A proposal in respect of a 3 x 33 
MW gas turbine combined cycle power sta-
tion at Narsapur Razole in Andhra Pradesh 
has ~en accorded investment approval in 
February, 1988. Another proposal in regard 
to installation of mobile gas turbine sets of 3 
x 3 ~~W capacity at Yenuguvani lanka in 
Andhr..l Pradesh, at an estimated oost of Rs. 
1440 lakhs, was also received in the Central 
Electricity Authority from the State Electricity 
Board and could be techno-economically 
apprc\ised after the availability of various 
input:;, including gas, is confirmed, site de-
tails have been settled and requisite clear-
ances have been obtained. 

Creation of Postal Division for 
Kalahandi District 

818. SHRI JAGANNATH PAITNAIK: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any proposal to 
create a 'Postal Division' for the district of 
Kalahandi, in Orissa; and 

(b) if so, the details of the decision 
taken? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
.GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) No final decision has been taken so 
far. 

Selection of places to have Electronics 
Exchange 

819. SHRI MANIK SANYAl: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the basis of selecting the places 10 
have electronic telephone exchange; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). So far 
electronic equipment for MAx-I exchanges 
was, generally, allotted in the capacity range 
of 5000 lines and above. Because of the 
limited production. such exchanges were 
generally being allotted in the metro, major 
and minor telecom district, and in some big 
towns in the Telecom. Circles where the 
tiemand is in the range of 5000 lines. 

Electronic equipment in the size range 
between 2000 and 4000 lines is expected to 
be indigenously available during the 8th 
Plan. Hence, electronic exchanges are also 
being allotted now to some stations In this 
ranQe in the Telecom. Circles. 

Medium and small capacity electronic 
exchanges are being allotted in replacement 
of MAX-II and MAX-III in integrated digital 
network scheme already identified for im-
plementation in 7th Plan. Due to limited 
production of electronic exchanges indi-
genously, the replacement of exchanges IS 

planned in phases. 
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Induction of m~e power capacity in 
Karnataka 

820. SHRIMATI BAS A VARAJES-
WARI: Will the Minister of·ENERGY be 
pleased ,to state: 

(a) the total power capacity created in 
Karnataka, Andhra Pradesh and Kerala 
during the Seventh Plan; 

(b) whether the power capacity In these 
States bad not been to the extent they 
needed; 

(e) if so, whether these states propose 
to induct more MWs of power in the Eighth 
Five Year Plan; 

(d) if so, the total nUlT'ber of projects 
expected to be commissioned in Karnataka 
during the Eighth plan period; and 

(e) to what extent it will be more than in 
the Seventh F~ve Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY Or: ENERGY (SHRI KALPNATH RAJ): 
(a) to (c). A tota: capacity of 1232 MW ~as 
been added in Karnataka, Andhra Pradesh 
and Kerala dUring the first three years of the 
Seventh Fi\le Year Plan against a target of 
1961 75 MW during the Plan period The 
States are expected to have a peaking deficit 
of 1290 MW at the end of Seventh Plan. A 
capacity of 4541 MW has been ·tentatlvely 
programmed for addition during the Eighth 
P!an period in these States. 

(d) and (e). 8 Projects are expected to 
Yield a capacity addition of 1633 MW dur;ng 
the Eighth Plan in Karnataka against a ca-
pacity addition target of 593.25 MW during 
the Seventh Plan period. 

Work Culture in Delhi Telephones 

821. SHRI SANAT KUMAR MANDAL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there exists ar.y mecha-
nism in the Offices of the General Manager, 
Delhi Telephones and of the Area Managers 
of the Mahanagar Telephone Nigam Limited 
where the receipt and r.eply to all commUni-
cations received from the subscribers .s 
monitored and supervised; if so, the details 
thereof; 

(b) whether D.O. letters written to the 
Manager. Delhi Telephones are acknowl-
edged and any action taken thereon; 

(c) whether any time limit has been 
fixed for the Area Managers' offices to reply 
to letters; and 

(d) the measul es proposed to make the 
system more result-oriented? 

THE M'NISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a} to (d). The In-
formation is being collected and wil! be laid 
on the Table of the House. 

Installation of LOflg Distance Tele-
phones in West Bongal 

822. SHRIGADADHARSAHA: Wllithe 
Minister of COMMUNICATtoNS be pleased 
to state: 

(a) the names of the ptaces in West 
Bengal where long distance telephones will 
be installed during the yp.ar 1988-89, dlstrict-
wise: and 

(b) tile names of the places in West 
Bengal where such telephones were in-

stalled during 1987-88, district-wise? 
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THE MINISTER OF STATE IN THE Bengal. Places will be selected depending 
MINISTRY OF COMMUNICATIONS (SHRI upon technical feasibility. 
GIRIDHAR GOMANGO): (a) During 88-89, 
131 nos of Long Distance Public Telephone (b) The information is given in the 
(LDPTs) are proposed to be opened in West Statement below. 

STATEMENT 

Names of LDPTs installed during the year 1987-88 in West Bengal Circre 

BANKURA DISTRICT 

(1) Tajpur (2) Kamalpur 

BIRBHUM DISTRICT 

(1) Dabuk (2) Derpur 

BURDWAN DISTRICT 

(1) Daurdange (2) Dhandadhi (3) Palsona 

(4) Parasia (5) Putsuri 

DARJEELING DISTRICT 

(1) BadrajoJe (Batasi) 

JALPAIGURI DISTRICT 

(1) Ataibari (2) Brojopur 

MIDNAPUR DISTRICT 

(1) Bhagautapur (2) Changaa! (3) Chandpur 

(4) Dingal':Kamargor: (5) Kharaigarh (6) Nilkhutia 

(7) Sasindia (8) Sultanpur 

MURSHIDABAD DISTRICT 

(1) 8achra (2) Kuchiamara (3) Malancha 

PURULIA DISTRICT 

(1) Bararol:- (2) Keshargarh (3) Satare 

(4) Tatayara 
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WEST DINAJPUR DISTRICT 

(1) Fatehpurhat 

24 PARGANA DISTRICT 

(1) Kaikhali Ashram 

[ Translation] 

Transfer of Telephones 

823. SHRI JAI PRAKASH AGARWAL: 
Wiil the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whetner the telephone installed in a 
house can also be transferred in the name of 
the new owner after that house is sold; 

(b) if so, the charges to be paid for this 
change of ownership and the reasons for 
such changes: and 

(c) if the reply to part (a) above be In the 
negative, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) No, Sir. 

(b) Does not arise. 

(c) The telephone connectIons are 
sanctioned in the name of individuals/organ-
Isatio"s and for their use They are not 
transferable except those covered under the 

(2) Maharajhat (3) Pachbhaya 

(2) Thakarganj 

transfer of telephone rules. 

[English] 

Public Call Offices i!'l West Bengal 

824. SHRI MATILAL HANSDA: Will the 
Minister of OOMMUNICATIONS be pleased 
to state: 

(a) the number of public telephones in 
different major towns of West Bengal; and 

(b) the number of such PCOs to be 
opened during 1988-89, town-wise details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) There are 189 
Local Public Telephones in 21 major Towns 
of West Bengal. 

(b) 80 more public telephones are 
expected to be opened dunng 1988-89. 

Town-wise details are given in the 
Statement below. 

STATEMENT 

51. No Name of the Town 

1 2 

1. Asansol 

2. Bankura 

Nos. of Public T elephon95 
expect9d to be opened 
during 1988-89 

3 

5 

5 
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1 2 

3. Balurghat 

4. Behrampur 

S. Durgapur 

6. Jalpaiguri 

7. Khargpur 

8. Maida 

9. Purulia 

10. Siliguri 

11. Santhia 

12. Alipur D1Jar 

13. Burdwan 

14. Bolpur 

15. Cooch Bihai 

16. Darjeelu19 

17. Krishnanagar 

1q Midnapur 

19. Navdvip 

20. Raiganj 

21. Suri 

Chukha and Jaldh~ka Hycsel Project 

825. 5HRI PIYUS TIRKY: Will the 
Minister of ENERGY be pleased to stat£:: 

!a) whetr.er Chukhc Hydel Pro!ec1 and 
Jaldhaka Hydel Project are gf.:n~ratlr.g 3ur-

3 

2 

3 

3 

6 

4 

6 

4 

5 

3 

') 
-.J 

5 

3 

5 

4 

3 

5 

2 

3 

~!us p'Jwer; 

(b) if so, t~e detatls of theIr m.:;t3.il90 
r..~pf,.I.!lty and the actual generat:on' . 

{,~\ whether Government are c0ntem-
r!ating to supply power and electricity tc th9 
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labour quarters of tea-gardens of North 
Bengal who are discriminated; 

(d) if so, when; and 

(e) if not, the reason therefor? 

Name of the Project in 
Bhutan 

1 

1. Chukha Hydroelectric 
Project in Bhutan 

2. Jaldhaka St. I 

Jaldhaka St. II 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MJNIS-
TRY OF ENERGY (SHRI KALPNATH RAt): 
(a) and (b). The details of installed capacity 
and actual generation during 1987-88 are 
indicated below: 

Installed capacity 

(MW) 

2 

3 x 84 
= 252 

3x9 
=2735MW 

2x4 
=8 

Actual generation 
during 1987-88 

(Million Units) 

3 

1106 

85 * 

*'ncludes generation at Rinchington \2 x 1 MW) and Messanjore (2 x 2 MW) which is 
negligible. 

(c) to (e). It is forthe State Authorities to 
arrange power supply within the State. 

LPG facility in West Bengal 

826. SHRIMATI BIBHA GHOSH 
GOSWAMI: Will the Minister of PETRO-
LEUM AND NATURAL GAS be please<:! to 
state: 

(a) the number and names of the townsl 
cities of West Bengal where LPG facility has 
been provided till date; and 

(b) the number of towns where such 
facility IS likely to be provided during the 
remaining period of the Seventh Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTT): (a) The 
required information is given in the State-
ment below. 

(b) In addition to the above. 21 towns! 
cities in West Bengal have been proposed 
for setting up of LPG distributorships under 
the oil industry's Annual Marketing p;. -5 

upto 1987-88. The selection of distributors 
for these locations is ~t various stages of 
finalisation. Since various steps precede the 
actual commissioning of a distributorship. it 
is not feasible to Indicate the exact time by 
which these distributorships will be commis-
sioned. 

STATEMENT 

Names of towns/cities in West Bengal 
having LPG facility as on 1.7. 1988 

S. . Name of the 
No. town/city 

1. Asansol 

2. Alipurdwar 
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S. Name a/the S. Name of the 
No. town/city No. town/city 

3. Agra ,26. Krishna Nagar 

4. Arambagh 27. Kolaghat (R) 

5. Burdwan 28. Kalimpong 

6. Balurghat 29. Kandi" 

7. Bankura 30. Katwa 

8. Berhampur 31. Kurseong 

9. Bagdogra 32. Kulti-Barakar 

10. Bongaon 33. Kalna 

11. Binaguri 34. Kalaikunda (R) 

12. Calcutta *(U.A.) 35. Maida (English Bazar) 

13. Coach-Bihar 36. Midnapur 

14. Chittaranjan 37. Mal 

15. Canning 38. Nabadwip 

16. Durgapur 39. Niyamatpur 

17. Oarjeeling 40. Purulia 

18. Farakka (R) 41. Raiganj 

19. Ghatal 42. Raniganj 

20. Haldia (R) 43. Ranaghat 

21. Hasimara 44. Rampurhat 

22. Jalpaiguri 45. Siliguri 

23. Jhargram 46. Santaldih (R) 

24. Jangipur 47. Suri 

25. Kharagpur 48. Calcutta 
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S. Name of the 
No. town/city 

49. Panagarh 

50. Shantipur 

51. Contai 

52. Birnagar 

53. Bolpur 

54. Bishnupur 

55. Tamluk 

56. Howrah 

57. Chandennagar 

58. Chakdah 

59. Andal 

Includes Howrah. Budge-Budge, Bar-
rackpur, Kalyani. Basirhat. Balshna-
baghatta. Rishra, RaJarhat, :Tribeni, 
Diamond Harbour. 

R =Restricted Supplies 

~velopment ot Western Offshore and 
Gas Field 

827. CH. RAM PRAKASH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Oil and Ndtural Gas 

Commission (ONGC) has plans for develop-
ment of Western Offshore oil and gas fields; 

(b) whether the ONGC invited tenders 
for works in respect of Western offshore 
integrated development project, gas lift 
schemes in north and south Bombay High. 
Heera gas. process platforms and Heera-
U,an oil and gas pipelines; 

(c) if so, the names of the companies 
which responded to the tenders for these 
projects; 

(d) if any company has been selected. 
Its name, 'order value, project completion 
schedule, scope of work involved and bene-
fits to the ONGC in terms of production 
increase; and 

(e) the expenditure Involved in each of 
the above projects and tentative dates when 
they are to be- completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) to (e). 
A Statement is given below. 

STATEMENT 

(a) and (b). Yes, Sir. 

(c) and (d).The informatIOn is as 
under:-
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Seminar on Telecommunication Service 
at calcutta 

828. SHRI PURNA CHANDRA MALIK: 
Will tne Minister of COMMUNICATIONS be 
pleased to state: 

(a) the concensus opinion expressed at 
the Seminar on "Telecommunication serv-
iee-special emphasis on maintenance and 
installation" organised at Calcutta on 13 
December, 1987; 

(b) the reaction of Government thereto; 
and 

(c) the remedial steps taken by Govern-
ment thereon? 

THE MINISTER OF. STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The Depart-
ment is not aware of any such Seminars 
organised at Calcutta. However, it has been 
ascertained that this seminar was organised 
by Institution of Electronics & T elecommuni-
cation Engineers. 

(b) and (c). On going through the pre-
liminary report, it may be stated that the 
Department is fully aware of the measures 
needed for improvement in the telecommu-
nication ·services. A mission "Better Com-
munication' was launched in January, 1987 
under which Action Plans have been drawn 
for improvement in the telecom. services. 
Some of the remedial steps taken/ proposed 
are:-

(i) Proper training of staff. 

(ii) Replace worn-out and unserv-
iceable instruments. 

(iii) Replace lOng loops by drop-
wire. 

(iv) Replace of overhead lines with 

small capacity cables. 

(v) Provide cable ducts. 

(vi) Introduce computerised sub-
scriber line testing. 

(vii) Computerised fault control serv-
ices. 

(viii) Replace old and worn-out 
electromechanical exchanges. 

{ix) Computerisation of the Directory 
Enquiry and trunk manual serv-
ices. 

(x) Improve billing credibility by m-
stalling MlOEs~and Automatic 
Message Accounting Systems. 

LPG Agencies in Uttar Pradesh 

829. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government propose to 
open new LPG agencies in Uttar Pradesh; 

(b) if so, whether any new LPG agen-
cies would be opened in Barabanki, 
Lucknow, Sitapur and Bahraich districts of 
Uttar Pradesh during the current year; 

(c) if so, the time by which these agen-
cies are likely to be opened; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMADUTI): (a) Yes, 
Sir; 

(b) to (d). Upto the current y:ear's Mar-
keting Plan, the oil in(iustry has planned to 
open eight new LPG distributorships in the 
districts of Barabanki, Lucknow & Sitaput as 
under: . 
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S.No. District Location 

1. Barabanki Rudauli 

2. luck now lucknow 

3. Sitapur Sitapur. laharpur & 
Biswan 

4. Bahraich 

While selection of a distributor of Sita-
: pur in District Sitapur has been finalised, 
selection for the remaining sev~n distribu-
tors (three in Sitapur. one in Barabanki and 
three in lucknow) are at various stages of 
finalisation. As various steps precede the 
actual commissio.ning of a distributorship, it 
is not feasible to indicate the exact time by 
which these would be commissioned. 

f Translation] 

Refund of Registration Fee by MIs. A.P. 
Scooters 

830. SHRI SARFARAZ AHMAD: Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given on 15 March, 1988 to 
Unstarred Question No. 3119 regarding re-
fund of registration amount by Andhra 
Pradesh Scooters and state: 

(a) the number of applications whose 
registration fee has been refunded by MIs. 
Andhra Pradesh Scooters, Patanchery, dis-
trict Medak (Andnra Pradesh) since Sep-
tember 1986; -

(b) the number of persons whose reg-
istration fee is yet to be refunded till date and 
the time by which the fee will be refunded to 
them; and 

(c) the reasons for which Government 
are not taking legal action in the matter? 

No. of.LPG distributorships proposed 
to be opened 

3 

4 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M.ARUNACHALAM): (a) As 
reported by the Company, the no. of refunds 
made by them since September 1986 to 
March 1988 are 18,792. 

(b) The no. of requests for refunds 
pending are 56,454. The company is nego-
tiating with their bankersl financial institu-
tions for financial assistance. The company 
has indicated that refunds In these cases will 
be made soon after the sanctions are re-
ceived from the Banksl financial Institutions. 

(c) This is purely a private transaction 
between the depositor and the company, 
and there is no scope for Govt. taking legal 
action in the matter. 

(Eng/ish] 

LPG Facility in Tripura 

831. SHRI AJOY BISWAS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of towns in T ripura 
where LPG facility is available to the con-
sumers for domestic use through regular 
dealers; and 
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(b) the details of the townsl places 
which are likely to be provided with this 
facility during the current financial year: 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) LPG 
facilities are at present available to consum-
ers in five towns through regular distributors 
in Tripura, viz., Agartala, Udaipur, Kaila· 
sahar, Hadharghat and Dharam Nagar; 

(b) In addition to the above, two more 
towns, viz., Khowai and Shantir Bazar have 
been proposed by the oil industry for provi-
sion of LPG. As various steps precede the 
actual commissioning of LPG distnbutor-
ships, it is not possible to indicate the exact 
time by which these will be commissioned. 

[ Translation) 

LPG Agency for Bihar Shariff 

832. SHRI VIJAY KUMAR YADAV: Will 
the Minister of PETROLEUM AND NA TU 
RAL GAS be pleased to state: 

(a) whether another LPG agency has 
been allotted for Bihar Shariff, the headquar-
ters of Nalanda dIstrict In Bihar; 

(b) if so, when this agency has been 
allotted; 

(c) whether the saId agency has not 
actually be opened so far; 

(d) ff so, the reasons therefor; 

(e) whether the second agency is also 
proposed to be opened in the congested 
area of Sohasram; and 

(f) if so, the details thereof? 

THE MINISTER OF -STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-

RAL GAS (SHRI BRAHMA DUTI): (a) Yes, 
Sir; 

(b) the Letter of Intent was issued to the 
selected candidate on January 21, 1988; 

·(c) Yes, Sir; 

(d) The Explosives Licence for the stor-
age godown is in the process of being ob-
tained; 

(e) No, Sir; 

(f) Does not arise In view of (e) above. 

[English] 

Committee to VerHy Polyester fflament 
Yarn capacity 

833. SHRI NATVARSINH SOLANKI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether his Ministry has set up a 
Committee to verify and certify the existing 
Polyester Filament Yarn capacity; 

(b) whether one of the members of the 
panel is from MIs Petroflfs CooperatIve Ltd. 
which is a rival producer of Polyester Fila-
ment Yarn for other producers; 

(c) if so, whether the producers of Poly-
ester Filament Yarn have voiced against this 
decision; and 

(d) if so, the action taken by Govern-
ment to meet the grievances of prcducers of 
Polyester Filament Yarn? 

THE MINISTER OF INDUSTRY (SHRi 
J. VENGAL RAO): (a) and (b). Yes, Sir. 

(c) and (d). The Association of Synthetic 
Fibre Industry {ASFI) has expressed that th9 
Polyeb~er. Filament Yarn units may find it 
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difficult to allow the competing units to visit 
their plants in view of certain secrecy 
clauses in their foreign collaboration agree-
ments. The Technical Committee will take a 
view on this matter at the appropriate time. 

Tltagarh Paper Mills, West Bengal 

834; KUMAR I MAMATA BANERJEE: 
Wdlthe Minister of INDUSTRY be pleased to 
state: 

(a) whether the Trtagarh Paper Mills in 
West Bengal is closed for sometime; and 

(b) if so, what steps Government are 
taking to revive the mill? 

, THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE JEl-
OPMENT IN THE MINISTRY OF INDUS-
my (SHRI M.ARUNACHALAM): (a) and 
(b). MIs. Trtagarh Paper Mills has three units, 
two in West Bengal and the third in Orissa. 
The two units located in West Bengal are 
lying closed. The Titagarh Paper Mills is a 
sick industrial company in terms of Sick 
Industrial Companies (Special Provisions) 
Ad, 1985. As required under the provisions 
of the Act, the Mill had made a reference to 
the Board for Industrial and Financial Re-
construction (BIFR) in June, 1987. The BIFR 
has appointed the: Industrial Development 
Bank of India as the operating agency for 
formulating a scheme for the revival of the 
mill. 

Foreign Collaboration of Non-priority 
Items 

835. SHRI MOHANBHAI PATEL: Will 
the Minister of INDUSTRY be. pleased to 
state: 

(a) the policy regarding foreign collabo-
ration for non-priority items; and 

(b) whether export commitment 

changes a non priority item into a priority 
item? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M.ARUNACHALAM): (a) and 
(b). Government has laid down the Foreign 
Collaboration guidelines which are based on 
national priorities. Import of technical know-
how is permitted in sophisticated and high 
priority areas, in export oriented or import 
subtitution manufacturing or for enabling 
indigenous industry to update existing tech-
nology in India to meet efficiently domestic 
requirement and/ or to become competitive 
in the export market. 

[ Translation] 

Handing Over of Scooters India Ltd. to 
a Private Company 

836. SHRI RAM PUJAN PATEL: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the reasons for handing over the 
Scooters India Ltd., Lucknow to a private 
company; and 

(b) the acreage of land with Scooters 
India ltd., lucknow and the price of the land, 
the value of machines installed there and the 
price at which it has been sold? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO): (a) As Scooters India Ltd. 
has been incurring losses since inception, 
the (30vt. have decided to transfer the 
agreed assets and equivalent liabilities of 
the Scooters India limited's Lucknow unit 
for the manufacture of two-wheelers and 
three-wheelers to a leading two-whee~r 
manufacturer in the private sector, so that 
the capacity created and the skills devel-
oped in the unit are not wasted. 
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(b) The assets of Scooters India Ltd. 
have not been transferred or sold so far. 
Scooters Ind~ Ltd. holds 147.499 acre of 
land on lease basis. As per terms of offer, 
the agreed assets for transfer will be valued 
by mutua'" appointed assessors with the 
condition that the aggregate assessed value 
will not be, less than the aggregate depreci-
ated book value of the assets. 

[English] 

,.»ower Rom Nepal 

837. SHAI YASHWANTRAO GADAKH 
PATIL: Will the Minister of EN.ERGY be 
pleased to state: 

(a) whether there is a proposal to buy 
power from Nepal; and 

(b) if so, the details thereat and the price 
agreed upon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). India has indicated its willingness 
to consider purchase of surplus power at 
reasonable price from Karnali Multipurpose 
Project proposed in Nepal. Nepal had also 
offered to supply surplus power from a 
medium size project, they propose to set up. 
The price of power has not been discussed 
with Nepal. 

[ Translation] 

Highest charges Paid for A T.V. Serial 

838. SHAI KALl PRASAD PANDEY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to stale: 

telecast; and 

(b) the time of telecast, duration, title 
and main terms of contract of this T.V. se-
rial? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). All the 
sponsored serials produced by outsiders 
telecast at 9.00 P.M.slot presently and the 
serial 'Ramayana' telecast at 9.30 A.M. on 
Sundays are charged at the highest rate of 
Super 'A' time classification. However, the 
serial 'Ramayana' has earned highest gross 
revenue for Doordarshan from sponsorship 
fee and associated spot advertisement 
charges, which came to Rs. 23.73 crores 
upto the end of June '88. The other particu-
lars of this serial are given below: 

(1) time of telecast .... 9.30 A.M. on 
Sunday 

(2) Duration of time slot. ... 45 minutes 
per episode 

(3) Main terms of contract: 

(i) Sponsorship fee at As. 2.25 
lakhs per episode 

(ii) Free commercial tim~ of 90 sec-
onds and two credit lines of 10 
seconds each per episode 

(iii) Number of sponsors ... two 

[English] 

"Panchayat Oak Sewaks"/Sc.heme 

839. SHRf K. RAMAMURTHY: Will the 
(a) the name of T.V. serial among the Minister of COMMUNICATIONS be pleased 

serials being telecast presentiy which has to state: 
been booked at highest transmission 
charges and income earned so fat from its (a) the details of the scheme known as 
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"Panchayat Oak Sewaks" which is meant to 
provide postal facilities in 74000 gram pan-
chayats in the country without postal facili-
ties; and 

(b) the progress of implementation of 
this scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
GIRIDHAR GOMANGO): (a) The details are 
furnished in the StatefTIent below. 

(b) All Postmasters General have been 
requested to implement the scheme on an 
experimental basis in two selected districts 
in each state. 

STATEMENT 

Scheme of Panchayat Dak Sewaks 

(i) A gram panchayat which has no 
Post Office will be eligible for the 
services of a panchayat dak 
sewak The Gram Panchayat 
will be by a resolutIon nominate a 
suitable local resident who is 
willing to serve as panchayat dak 
sewak and notify the name to the 
department. 

(ii) The gram panchayat wi!1 be en-
t~led to a monthly grant of Rs. 
150/- from the postal department 
for engaging the dak sewak, the 
additional expenditure, if any, 
being met by the gram pan-
chayat from its own resources. 
Addition.ally, the gram pan-
chayat will also receive a 
commission for pa'/ment to the 
dak sewak on sa,e of postage 
stamps and stationery at the fol-
lowing rates: 

Total sale per month 

Upto Rs.100 

Rate of 
Commission 

5% 

R's.101 to Rs.200 7.5% 

Rs.201 and above 10% 

(iii) The services of the dak sewak 
who will not be an employee or 
agent of the postal department 
but only a volunteer engaged by 
the gram panchayat will be su-
pervised by the gram panchayat 
it-self and will include the follow-
ing: 

(a) Sale of postage stamps and 
stationery . 

(b) Registration of postal letters 
for despatch (The sewak will 
Issue provisional receipt and 
after the article IS booked, the 
regular postal receipt will be 
given to the sender by the dak 
sewak) 

(c) Collection of unregistered 
postal articles from the villagers 
for despatch to the post office, 
including articles posted in the 
panchayat letter box. 

(d) Such other postal work con-
nected with that gram panchayat 
as may be entrusted to the se-
wak by the Postal Department 
including delivery of unregis-
tered postal articles and notices 
to the local residents, 

(iv) Delivery of registered and in-
sured . mail will continue to be 
done by the post office through 
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its own extra-departmental de-
livery agents or other officials as 
at present. The dak sewak will 
also not be entrusted with book-
ing or payment of money orders 
so that there are no accounting 

-formalities involved in his work. 

(v) The dak sewak will be attached 
to an existing post office from 
whom he will receive a suitable 
imprest of postage stamps and 
stationery. The imprest will be 
replenished as and when neces-
sary on the sewak depositing the 
requisite cash. It is to this post 
office that the dak sewak will 
bring mail collected by him on a 
day-to-day basis for onward 
despatch and also receive the 
mail for delivery to residents of 
his gram panchayat, if required 
to do so. 

(vi) The dak sewak will function from 
the panchayat Bhavan or other 
public place set apart by the 
gram panchayat for the purpose. 
A letter box will invariably be 
provided at the premises which 
will be opened by the dak sewak 
day-to-day and contents taken 
to the designated post office. 

WindMills 

840. SHRI A.J.V.B. MAHESWARA 
RAO: Will the Minister of ENERGY be 
pleased to state: 

(a) the places in the country where 
Windmills have been successful; 

(b) whether wind map of India has been 
completed; 

(c) whether any new designs of wind 
mills have been developed and/or new tech-

nology imported; and 

(d) if SQ, the details thereof? 

THE MINfSTER OF ENERGY (SHRI . 
VASANT SATHE): (a) Wind energy projects 
for water pumping and power generation 
have been successful in various parts of the 
country, notably in the States of Tam il Nadu, 
Gujarat, Orissa, Maharashtra and Andhra 
Pradesh. 

(b) A Handbook on "Wind Energy Data 
for India" was published under a project 
sponsored by the Department of Non-Con-
ventional Energy Sources which gives a 
broad indication of the windy locations in the 
country. Wind monitoring and wind mapping 
projects have been taken up subsequently in 
15 States of the country to provide a more 
detatled assessment of the wind power po-
tential. 

(c) and (d). Several designs of water 
pumping windmills such as 12-PU-500, 
Samira, Indoxy etc. have been indigenously 
developed. Under the R&D programme, 
modifications and evolution of new designs 
is constantly pursued. Some Indian compa-
nies are also planning to start indigenous 
manufacture of large wind electric genera-
tors in cooperation with outside specialists. 

Public Sector Industries in Karnataka 

841. SHRI H.G. RAMUlU: Wilt the 
Minister of INDUSTRY be pleased to state: 

(a) the present number and the names 
of the Central Public Sector Industries in 
Karnataka; 

(b) .the number of workers working in 
these public sector industries; 

(c) whether there is any proposal to set 
up any new industry in tlie Central Sedor in 
Kamataka; and 
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(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) and (b). There are 14 
Central Public Sector Enterprises with their 
registered Offices located in the State of 
Kama18ka. The names of the Central Public 
Sector Enterprises and the number of em-
ployees working in these enterprises are 
given in the statement below. 

(c) and (d). The new projects to be set 
up in Kamataka during the 7th plan period 

i.e. upto 1989-90 in the Industry and Miner-
ats Sector are as under:-

SI. No. New Schemes/ 
Projects 

1. Visveswaraya Iron & Steel Co. Ltd. -
Energy Savings Scheme 

2. Bharat Heavy Electricals Ltd., 
Bangalore - Electronic automation 
for steam turbines, other elec-
tronic projects. 

STATEMENT 

S1.No. Name of Enterprise Number of Emproyees 

1. Kudremukh Iron Ore Co.Ltd. 1947 

2. Hindustan Aeronautics Ltd. 18843 

3. Bharat Earth Movers Ltd. 15893 

4. Bharat Electronics Ltd. 13713 

5. H.M.T. Ltd 11670 

6. Indian Telephone Industries Ltd. 19034 

7. Bharat Gold Mines Ltd. 11123 

8. NTe (Andhra Pradesh, Karnataka, 9711 
Kerala, & Mahe) Ltd. 

9. The Mandya National Paper Mills Ltd. 1155 

10. Tungabhadra Steel Products Ltd. 1420 

11. Karnataka Antibiotics & Pharmaceuticals Ltd. 162 

12. Vijayanagar Steel Ltd. 46 

13. H.M. T. (International) Ltd. 156 

14. The Cardamom Trading Corpn. Ud. 23 
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Telegraph Facilities In Rural Areas 

842. SHRI BALASAHEB VIKHE PATIL: 
Will the Mihister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have taken 
any decision to provide better telegraph 
facilities in remote rural areas of the country; 

(b) if so, whether a satellite-based rural 
telegraphy project with 50 terminals has 
been approved; and 

(c) if so, the broad features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
There. is no such decision covering the 
remote rural areas of the entire country. 
However, a pilot project has been sanc-
tioned for establishing a rural telegraph net-
work in the North Eastern region. 

(c) The pilot project proposed to estab-
lish 50 Rural Telegraph terminals In the 
North Eastern States. Telegrams will be 
transmitted between these 50 Terminal 
Stations and the rest of the country through 
the Satellite medium. Orders for the termi-
nals have been placed on Indian Telephone 
Industries, Bangalore. 

LPG Agencies in East Delhi 

843. DR. V. VENKATESH: Will the 
Minister of PETROLEUM·AND NATURAL 
GAS be pleased to refer to the reply given on 
10 November, 1987 to Unstarred Question 
No.600 regarding LPG agencies In East 
~elhi and State: 

(a) 1he progress made in setting up of 
seven distributorships there; 

(b) the names of the areas where these 
distributorships are being set up; and 

(c) the steps takenlproposad to be 

taken for early setting up of these distributor-
ships? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) and 
(b). Out of the seven new LPG distributor-
ships proposed (One each of Geeta Colony, 
Yamuna Vihar, Pratap Ganj and two each at 
Mayur Vihar and Gandhi Nagar), the two 
distributorships at Pratap Ganj and Gandhi 
Nagar have already been commissioned. 
Selection for the remaining five distributor-
ships is at various stages of finalisation; 

(c) As various steps precede the actual 
commissioning of distributorships, it is not 
feasible to indicate the exact time by which 
these distributorships will be commissioned. 

Indo - Danish Joint Venture 

844. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) Whether some Danish companies 
have expressed a desire to set up the Indo-
Danish Joint Ventures; 

(b) if so, whether efforts have be~n 
made for setting up such joint ventures; 

(c) if so, the response of Union Govern-
ment thereto; and 

(d) the details of the Indo-Danish joint 
ventures proposed to be set up in near 
future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The Associated Chambers of Com-
merce and Industry of India had sent a high-
powered 18-member delegation to Copen-
hagen for the deliberations of the first Busi-
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ness Session of the joint Business Council 
(JaC) held from June 8-10.1988. The dele-
gation had fruitful deleberations and useful 
contacts were established for going in for 
joint ventures between the two countries in 
such ares as electronics, fine chemicals, 
Pharmaceuticals, bio-technology, non-con-
ventional energy, precision instruments, 
food processing,dairy industry, specialised 
engineering products, traffic and communi-
cation systems, auto ancillaries, corrosion 
protections and computer software. 

(c) and (d). Some proposals for joint 
ventures are under active consideration of 
the entrepreneurs from the two sides and 
Government will consider the joint venture 
proposals as and when these are submitted 
to Government. 

Setting up of National Drugs and 
Pharmaceuticals Authority 

845. SHRI SRIKANTHA DAnA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the proposal to set up a 
National Drugs and Pharmaceutidlls Au-
thority is under consideration of Govern-
ment; 

(b) if so, the reasons for not implement-
ing the proposal so far; 

(c) whether the proposal is expected to 
be implemented during the current financial 
year; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) Yes, Sir. 

(b) to (d). Various aspects relating to 
the setting up of the National Drugs and 
Pharmaceuticals Authority are under active 
consideration of the Government' and are 
expected to be finalised soon. 

Hike In Prices of Soaps 

846. SHAI KAMAL CHAUDHRY: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the extent to which the prices of 
washing and toilet soaps, have risen during 
the'last one and a half year ending June 30, 
1988, itemwise; 

(b) the reasons of the price rise; and 
(c) the steps taken to check the price 

rise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 
effective prices of washing and toilet soaps 
have risen to the extent of 26% and 30% 
respectively during the last 1 1 f2 year ending 
June,1988. 

(b) The rise in the price of toilet and 
washing soaps was due to the increase in 
the price of soapery oils which constitute a 
major cost of finished product. 

(c) The Government imports, every 
year, Crude Palm StearinglPalm Fatty Acid 
Distillate to bridge the gap betweeo the 
demand for and supply of soapery oils in the 
country in order to ensure that the prices of 
soaps are kept within reasonable limits. In 
the year 1987-88 the quantum of these 
imports was increased from 80,000 MTs. to 
100,000 MTs. and this year the increased 
quantum of import of 1 lakh MTs is being 
maintained. 

Further, in this year's budget, the 
threshold level of popular varieties of toilet 
soaps has been raised from As. 25,000/- per 
tonne to Rs.30,000/- per tonne for purposes 
of. availing the lower rate of excise duty of 
15% as against 25% applicable earlier so 
that consumers of soap benefit by reduced 
prices. 
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Electrification of Villag ••. in Gujaraf 

847. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

SHRI U.H.PATEl: 

Will the Minister of ENERGY be pleased to 
state: 

(a) the district-wise names of villages in 
Gujarat electrified during the last three 
years; 

(b) the target fixed for each year district-
wise; 

(c) how much assistance was given by 
Union Government therefor, year-wise de-
tails; 

(d) the targets for the period 1988 to 
1991 for the electrification of villages in 
Gujarat and other States; and 

(e) the names of villages which have no 
electricity in Gujarat so far and when these 
are likety to be electrified? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAJ): 
(a) ,(b) and (e). AU the villages in Gujarat 
(feasible for electrification) have been elec-
trified, except the following 5 villages in 
Dangs district. wllich are located in pro-

tected forest areas: 

Name of the villages Census Code 
No. (1971) 

1. 8aradipadi 6 

2. Kadmal 23 

3. Mahal 39 

4. Subir 44 

5. Pipaldahad 49 

Statement-I indicating districtwise 
numbers of villages electrified during the last 
three years is given below. 

(c) The Rural Electrrticatlon Corpora-
tion provided Rs. 19.28 crores, 17.11 crores 
and Rs. 29.01 crores as financial assistance 
during 1985-86, 1986-87 and 1987-88 re-
spectively for rural electrification pro-
gramme in Gujarat. 

(d) Annual targets for villages electrifi-
cation are fixed by the Planning Commission 
at the time of finalisation of the annual Plans 
of each State, depending upon the perform-
ance of the State and the availability of the 
necessary Inputs. Statement-II indicating 
the targets fix~ for vill~ges electrification by 
the Planning Commission for 1988-89 in 
various States is given below. 

STATEMENT -I 

District-wise villages electrification in Gujarat State during 1985-86, 86-87 & 1987-88 

S.No Name of Distt. Villages electrified during the year 

.1985-86 1986-87 1987-88 

2 3 4 5 
1. Valsad 65 37 10 

2. Surat 66 11 8 
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2 3 4 5 

3. 1)angs 36 72 94 

4. Bharuch 48 22 34 

5. Vadodara 134 85 24 

6. Kheda 4 

7. Ahmedabad 6 4 

8. Panchmahal 284 232 92 

9. Gandhinagar 

10. Sabarkantha 52 5 10 

11. Mehsana 8 3 

12. Banaskantha 82 110 9 

13. Kutch 60 63 64 

14. Rajkot 9 2 2 

15. Surendranagar 35 3 

16. Bhavnagar 18 5 2 

17. Amrelj 9 

18. Jamnagar 3 32 12 

1'. Jun~ 3 36 

Total 915 694 398 
+3 

(1981 Census) 



133 Written Answ91S SRAVANA 11.1910 (SAKA) Written AnswefS 134 

STATEMENT-II 

Indicating the State-wise Targets for Villages Electrification tor the Annual Plan 1988-89. 

51. No. Name of the State Target 

2 3 

1. Andhra Pradesh 500 

2. Arunachal Pradesh 70 

3. Assam 2155 

4. Bihar 3342 

5. Goa 40 (Wadas) 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 120 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 3000 

13. Maharashtra 500 

14. Manipur 118 

15. Meghalaya 200 

16. Mizoram 55 

17. Nagaland 10 

1 B: Orissa 1222 

19. Punjab 

20. Rajasthan 942 
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1 2 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total (States) 

Technology for Running Gas Fired 
Diesel Engines 

848. SHRI NITYANANDA MISHRA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Soviet Union has ~uc
cessfully experimented to run gas fired die-
sel engines; 

(b) whether a similar technology is 
available in India; and 

(c) if not, whether efforts will be made to 
seek this technology from the Soviet Union 
or any other country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRY DEVELOP-
MENT IN THE MINISTRY OF INDUSTRY 
(SHRt M. ARUNACHALAM) : (a) Ashok 
Leyland Ltd. Madras is reported to have 
signed a Memorandum of understanding 
with the Ministry of Automobile Industry of 
the Soviet Union in 1986 for acquiring tech-
nology in the field of gas diesel process as 
well as technical know how on use of com-
pressed natural gas as auto feu!. 

(b) and (c). A pilot project tor testing the 
suitability of compressed natural Qas in In-

3 

30 

160 

2750 

1850 

17064 

dian conditions and for examining its feasi-
bility has been taken up by Oil & Natural Gas 
Commission, which is experimenting wIth 
gasoline and diesel vehicle converted to run 
on natural gas by fitting kits imported from 
Italy. 

Mis. Transenergy Ltd., Madras, which 
has collaboration with a Netherland firm, has 
tested its bi-tuel systems on Indian made 
vehicles. 

These projects are in experimental 
stages. 

Inclusion of Kalyan Complex Area in 
Bombay Telephone Nigam 

849. SHRI S.G. GHOLAP: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) whether Kalyan, Ambarnath, Dom-
bivaly and Ulhasnagar have demanded to 
include whole of Kalyan complex area in 
Bombay Telephone Nigam; and 

(b) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) No such 
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demand has been received by the Depart-
ment of Telecommunications. 

(b) Does not arise. 

Companies taken out from the Purview 
ofMRTPAct. 

850. SHRIINDRA.JlT GUPTA: 
SHRI VIJAY KUMAR YADAV: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that 69 companies 
which come under the purview of the MRTP 
Act have been taken out of the licensing net; 

(b) if so, the details and reasons there-
for; and 

(c) whether Government propose of 
dismantle the MRTP Act gradually? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) and 
(b). The position is explained In the press 
Note No. 16(1988 Series), a copy of which is 
given below in the form of Statement. 

(c) There is no proposal to dismantle the 
MRTPAct. 

STATEMENT 

PRESS NOTE No. 16 (1988 Series) 

Subject: Industrial Licensing Policy in re-
spect of MRTP Undertakings fail-
ing under Section 20(b) of the 
Monopolies and Restrictive Trade 
Practices Act. 

I 

Section 20 of the Monopolies and Re-
strictive Trade Practices Act, 1969 divides 
the undertakings into two categories; 

(a) Those undertakings which either 
on their own, or with those of their 
interconnected undertakings, 
have assets of a total value of not 
less than Rs. 100 crores; and (b) 
those undertakings which either on 
their own, or together with their 
inter-connected undertakings, are 
regarded as "dominant" undertak-
ings in accordance with the defini-
tion of dominant undertakings. 
given in the Act. 

2. All the above undertakings are 
referr~ to as "MRTP Undertak-
ings" or " MRTP compames". The 
undertakings belonging to first 
category are usually referred to as 
the "large Industrial houses", while 
those belonging to the second 
category are referred to as "domi-
nant undertakings;" 

3. At present, the industrial licens-
Ing policy IS being applied in the 
same manner to both these cate~ 
gones of MRTP companies. In the 
context of the Increase In the 
threshold asset value under the 
MRTP Act for large industrial 
houses to Rs. 1 00 crores and the 
liberalisation in licensing policy 
being followed by the Government, 
the position relating to MRTP un-
dertakings which are only domi-
nant undertakings, but whose as-
sets are less than Rs. 100 crores, 
has been reviewed for the pur-
poses of industrial licensing. It has 
been decided that the licensing 
policy restrictions applicable to 
MRTP Companies will be confined 
only to those MRTP companies 
that belong to the category of "I~rge 
industrial houses", that is to say, 
those MRTP companies that fall 
under Section 20(a) of the MRTP 
Act. In respect of MRTP compa-
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~ies that belong to the category of 
"dominant" undertakings, that is t9 
say, those MRTP companies that 
fall under Section 20(b) only of the 
MRTP Act, the, licensing policy 
restrictions would be confined only 
to the product(s) in respect of 
which they are classified as domi-
nant. In respect of other products, 
they will be treated on par with non-
MRTP companies for the purposes 
of industrial licenSing policy. Ac-
cordingly they can avail of the 
benefits and facilities given by the 
Government in various Press 
Notes and notifications for non-
MRTP companies. 

4. It must be emphasized that the 
benefits mentioned above for 
MRTP companies falling under 
Section 20(b) only of the MRTP Act 
apply in respect of industriallicens-
jng policy only and there is no re-
laxation of the provisions of the 
MRTP Act applicable to them. It is 
further clarified that where an 
MRTP company is covered by both 
sections 20(a) and 20(b) of the 
MRTP Act, the provisions of the 
this Press Note will not apply to it. 

F.No. 10/6/88-L.P. New Delhi, 
the 30th June, 1988 

Forwarded to Press Information Bureau 
for givinl wide publicity to the-contents of the 
above press note. 

SdJ-

(A. V.GENESAN) 

ADDL Secy, to the Govt of India. 

Principal Information Officers 
Press Information Bureau, 
New Delhi. 

Local Radio Station At Phulbani, Orissa 

851. SHRI RADHAKANTA DIGAL : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the nu,.,ber of local radio stations 
- proposed to be opened In Orissa during 

1988-89; 

(b) whether Government have a pro-
posal to open one such radio station at 
Phulabani; and 

(c) If so, the steps taken to expedite the 
Implementation of the proposal? 

THE MINISTER OF PARLIAMEN-. 
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L:BHAGAT) : (a) Two local radio 
stations one each at Keonjhar and Baripada 
are envisaged to be commissioned dUring 
the , 988-89 in the State of Orissa. 

(b) No, SIr. 

(c) Does Not arise. 

Raising of coal Production by Central 
CoaHields ltd. 

852. DR. G.S. RAJHANS: 
SHRIMATI MADHUREE 

SINGH: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Central Coalfields ltd.,. 
(CCL) , Ranchi has finalised a comprehen-
sive programme to raise coal production in 
the coalfields of Hazaribagh district. 

(b) If so, the measures proposed to be 
taken by the Central Coalfields Ltd. to the 
production of coal; and 



141 Written Answers SRAVANA 11.1910 (SAKA) Written Answers 142 

(c) the estimated rise in producHon of 
coal in the coming years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFAR 
SHARIEF) : (a) to (c). Yes. Sir. The Central 
Coalfields Ltd. has drawn up a programme of 
increasing the coal production of the com-
pany from the present level of 27.30 million 
tonnes (1987-88) to about 30.00 million 
tonnes by 1989-90 and to 49.00 million ton-
nes by 1994-95. This will be achieved by 
production from existing mines. opening of 
new mines and reorganisation of existing 
mines including those in the Hazaribagh 
district. 

[ Translation] 

~velopment of Energy Villages 

853. DR. PRABHAT KUMAR MISHRA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of villages identified to 
be developed as energy villages in the coun-
try and the number of those which are func-
tioning successfully out of them; 

(b) whether integrated non-conven-
tional sources of energy are beIng har-
nessed in all the villages; 

(c) whether the attitude ot the State 
Government is lukewarm as is evident from 
the manner in which they extend their coop-
eration in the develoRment of IiJIlergy vil-
lages; and 

(d) if so, the steps being contemplated 
by Government in this regard? 

THE MINISTER OF ENERGY (SHAt 
VASANT SATHE) : ( a) Energy surveys in 
over'OOO villages have been taken up with 
a view to identifying suitable villages for 

energy village projects. 54 such projects 
have been completed and are reported to be 
functioning successfully. In addition, proj-
ects in 112 villages are under implementa-
tion. 

(b) These projects are based on the 
concept of integrated use of non-conven-
tional energy sources. 

(c) and (d). State Government's co-
operation and involvement entail selection 
of villages and execution and management 
of energy village projects. Response has 
been forthcoming from those States where 
State nodal agencies exist and are active. In 
other States, steps are being taken to imple-
ment projects through universities research 
institutions, industry, voluntary agencies, 
etc. 

[Eng/is,h] 

Telephone Lines in Nagpur 

854. SHRI BANWARI LAL PUROHIT: 
Will the Minister of COMMUNICATION be 
pleased to state: 

(a) whether Government are aware that 
more than 50 per cent telephone lines in-
Nagpur District have been lying dead since 
June 1988; 

(b) ;t so, the exact number~ fi~es, lying 
d~ siM:e June 1988 and t~ .. riumber of 
complaints receWQd-dliMf1.dtJne and July 
19aQ; 

(e) whether the telepoone,.authorities at 
Nagpur have not set raght the lines despite 
repeated reminders by the consumers; and 

(d) the steps Government propose to 
take to get the lines in Intact positIOn? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). No. Sir 
more than 50 percent telephone lines in 
Nagpur District are not lying dead since June 
1988. Exact number of lines lying dead since 
June 1988 is ten. 

Total number of complaints received 
during June and July. 1988 are 58 and 125 
respectively. 

(c) and (d). Telephone authorities at 
Nagpur are trying their best to set right the 
lines for which complaints are received and 
every effort is made to reduce the duration of 
-a fault. 

Pending Applications for Telephone 
Connections in Ernakulam 

855. PROF. K.V. THOMAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of applications pending 
in Ernakulam Telephones as on 30 June, 
1988; 

(b) the steps taken to provide telephone 
connections to these pending applicants; 
and 

(c) the time by ~hich the pending appli-
cants will be given telephone connections? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) The number of 
persons waiting for telephone connection 
was 10144 as on 30.6.1988. 

(b) The folloWing steps have been 
taken:-

(i) Expansion of Ernakulam Cross 
Bar Exchange by 1800 lines 
from 8,20e lines to 10,000 lines, 
during 1988-89. 

(ii) Expansion of Kalamassery 
Strowger Exchange by 900 lines 
from 2400 to 3300 lines during 
1988-89. 

(iii) Installation of a new cross-bar 
exchange at Trippunithara in 
1989-90. 

(iv) Installation of Electronic RLUs at 
Palarivattom and Panam-
pallinagar during 1989-90. 

(c) The 7th Five Year Plan objective is 
to meet the average telephone demand upto 
1.4.87 in respect- of large exchanges and 
upto 1.4.88 in respect of medium type ex-
changes by 31 st March, 1990. The remain-
ing applicants will be provided telephone 
connections progressively during the 8th 
Plan period. 

Incentives to Cement Industry 

856. SHRIG.S. BASAVARAJU: Will the 
Minister of INDUSTRY be pleased to state; 

(a) whether Union Government pro-
.pose to give a fresh package of incentives to 
the cement industry; 

(b) if so, whether this wi" be in addition-
to the retention price increase proposal; 

(c) what are the main incentives that are 
being considered; 

(d) by whattimethe same are likely to be 
announced; and 

(e) to what extent, it will increase the 
cement capacity in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) to (e) 
A statement is given below: 
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STATEMENT 

With a view to improve the economic viability 
of the cement industry, Government have 
recently given the following incentives to the 
industry:-

(i) Levy obligation of sick cement 
units has been reduced from 
30% to 15% of actual production 
w.e.f. 1.3.88. 

(ii) Levy obligation of pre 1982 units 
has been reduced from 50% to 
30% of actual production 
w.e.f.1.3.88. 

(iii) Levy obligation of units which 
commenced production some-
times prior to 1.1.1982 but 
deemed to have started their 
production after 1 1.1982. has 
been reduced from 30% to 20% 
of actual production 
w.e.t.1.3.88. 

(iv) In March/April, 1987 a rebate In 
excise duty to the extent of Rs. 
20 per tonne and Rs. ')0 per 
tonne had been given in respect 
of new units which commenced 
production between 1.1 .1982 to 
31st March, 1986 and on or after 
, .4.1986 respectively. Levy Ob-
ligation of such units had been 
reduced to 20% of production 
and 15% of production respec-
tively. 

(v) Excise duty on cement has been 
reduced from Rs. 225/- per 
tonne to Rs. 205/- per tonne 
w.e.f. 1.3.1988. 

2. Representations have been received 
from the Cement manufacturers Associa-
tions as well as from some individual cement 
units seeking further reliefs to the industry. 

No decision has so far been taken by the 
Government in this regard. 

Participation of Private Sector in Power 
Generation 

857. SHRI G.M.BANA TWALA: 
SHRI INDRAJIT GUPTA: 
SHRI SHARAD DIGHE: 

Will the Minister of ENERGY be pleased to 
st3te: 

(a) whether there is any proposal for 
allowing private sector to participate in 
power projects in a big way; 

(b) if so, the details of the proposal, 
stating the conditions under which the par-
ticipation will be allowed; 

(c) whether the private sector would be 
allowed to borrow from the market or from 
sources abroad like the World Bank; 

(d) if not, the reasons therefor; and 

(e) the details of conditions, if any, with 
respect of pricing? 

THE MINISTER OF STATE IN THE 
DEPARTMENl OF POWER IN THE MINIS-
TRY OF ENERGY lSHRI KALPNATH 
RAI):(a) to (e). The policy with regard to the 
generation and distribution of electricity 
continues to be regulated by the Industrial 
Poli<.:y Resolution of 1956. The expansion of 
the existing privately owned utilities or the 
establishment of new units in the private 
sector is not precluded under the Resolu-
tion. The modalities for facilitating private 
sector participation in power generation are 
being worked out. 

Vacancies in Programme and Engineer-
ing Cadres of Doordarshan 

858. SHRI un AM RATHOD. Will the 
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Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether it is a fact that a large 
number of vacancies ex ist in the programme 
and engineering cadres of Doordarshan 
hampering its programme production at the 
different centres: 

(b) if so, the details thereof; and 

(c) the steps proposed to fill up these 
vacancies? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) to (c). Doord-
arshan has a vast work of 260 TV Centres 
with Headquarters Office at New Delhi. In 
such a vast net-work, vacancies will natu-
rally arise due to retirements In various 
grades, promotions from one grade to an-
other and creatIon 'of new posts to meet the 
needs of rapid expansion. About 800 new 
posts were created during Apnl to June. 
1988 in programme and engineering cadres 
of Doordarshan. The number of vacancies 
vacant posts keeps on changing. The total 
number of vacant posts at present is about 
25 percent of the total sanctioned strength 
but the programme production continues 
unhampered on account of careful deploy-
ment of available human resources. 

Most of the vacancies upto Group "C" 
are filled up by Direct Recruitment through 
Employment Exchanges, etc. Such Direct 
Recruitment action has been vested in z.onal 
officeslkendras to expedite matters. 

In Group lA' and 'B' the vacancies are 
filled up through Union Public Service 
Commission either by the Direct Recruit-
ment method or the Departmental Promo-
tion Committee method. There was delay in 
filling pests in some categolie'. as 'Courts 
had passed stay orders in respect of promo-

tions. Efforts are made to expedit'l.the mat-
ter of filling of posts which is a continuous 
process. 

'Recommendations of High Power Pay 
Committee 

859. SHRI C. JANGA REDDY: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether a High Power Pay Commit-
tee was set up to look Into the interests of the 
employees of those unIts where central 
pattern of dearness allowance eXIsted: 

(b) ifso, when was set upand what were 
its terms of reference; 

(c) whether It has submitted Its report 
and it so, what are the main recommenda-
tions and Government's resp~:mse to each of 
them; 

(d) whether there IS a delay In the an-
nouncement of Government's deciSIons In 
this regard; and 

(e) if so, whether Government would 
announce payment of any Interim rehef to 
mitigate the long sufferi"gs of the employ-
ees and If not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAL RAO) : (a) and (b). Yes Sir. The 
Committee was constituted' by the Govern-
ment vide Ministry of Industry, BPE's Reso-
lution dated 7.4.1986. The terms of refer-
ence of the CommIttee are gIven below in 
Statement -I below. 

(c) to (e). The Committee has so far 
submitted three interim reports. The maIn 
recommendations of the first two are given in 
the Statement· II below. These recommen-
dations have been accepted and imple-
mented by the Government. The third report 
is under consideration. 
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STATEMENT-I 

Terms of Reference of the Committee 

To examine the present struc-
ture of emoluments and condi-
tions of service taking into ac-
count the total packet of benefits 
in cash and kind, available to the 
workers, clerical staft, supervi-
sors and officers, below the 
Board level following the Central 
DA pattern and to suggest 
changes which may be desirable 
and feasible. 

II To examine the variety of allow-
ances and benefits in kind that 
are presently available to the 
above noted employees In addi-
tion to pay and DA and suggest 
rationalisation, simplIfication 
thereof with a view to promotion 
efficiency. 

III To examine matters relating to 
grant of interim relief to the 
employees of all such public 
enterprises (belonging to the 
Government pf India and follow-
ing' the Central DA pattern). who 
are drawing basic pay above Rs. 
10001- per month and grant 
necessary relief to them, if called 
for as expeditiously as possible; 
but in any event not later than 
one month from the date of as-
sumption of the office. 

tv. While making recommendations 
on the above points, the 
Committee would keep in view 
other r~lated factors such as 
scales of pay t DA and allow-
ances, preva\\ing in other pub"c 
sector undertakings on industrial 
OA formula. economic condi-
tions in the country. resources 

available at the disposal of these 
public enterprises. 

STATEMENT-II 

The High Power Pay Committee in their 1st 
Interim Report submitted to the Govern-
menton 9.3.1987, made the following 
recommendations: -

(i) That D.A. be Continued to be 
released to these employees on 
the same basis on which they 
were getting such D.A prior to 
1.1.1986 Le. on the basis on 
which D.A. was being released 
to Central Government employ-
ees folloWing the patt-ern recom-
mended bV thOe Third Pay 
Commission and as amended 
by the Government of India from 
time to time upto that date. The 
D.A due to these employees on 
various dates subsequent to 
, .1 .1986 in accordance with the 
increase in the Consumer Price 
Index be released to them with 
effect from such due dates on 
the same basis. 

(ii) The Interim Relief granted by the 
Hon'ble Supreme Court to all 
employees of these undertak-
ings drawing a basic pay of Rs. 
10001- or less be extended to all 
employees of these undertak-
ings i.e. even to those employ-
ees drawing a basic pay over Rs. 
10001- with ettect trom the same 
date from which the Hon'bte 
Supreme Court had given the 
above relief, namely. January 
1.1986. 

(iii) The recommendation in regard 
to D.Ato item (i) wiUgovernthese 
employees ti" such time as the 
Committee consider this issue 
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and make recommendations 
regarding the pattern to be fol-
lowed hereafter. The D.A to be 
paid in accordance with item (i) 
till such time as a new pattern of 
D.A is adopted will not be recov-
erable. In the case of some of 
these employees the in-
stalments of Q.A that fell due 
priorto 1.11986 were released in 
accordance with the directions 
given by the Hon'ble Supreme 
Court or Hon'ble High Court and 
were subject to the condition 
imposed in those orders that in 
case such payment results in the 
employee concerned receiving 
an excess over the payment to 
which he would be entitled in 
case their petitions failed, such 
excess would be recoverable 
from the employee from future 
payments to which he would be 
entitled. In view of what has been 
stated above, this condition 
!leed not be enforced. 

(iv) In cases where either the 
Hon'ble Supreme Court or 
Hon'ble High Courts had or-
dered the grant of Interim Relief 
to some employees from dates a 
priorto 1.1.1986 the sarnecondl-
tion regarding recovery of such 
payments as has been men-
tioned in the preceding para-
graphs had been ~escribed. 

SIr.ce the position In these cases 
pnorto 1.1.86 is not modified this 
condition will continue to apply In 

the case of Interim Relief given In 

such cases prior to 1.1.86. 
However, In regard to the Interim 
Relief recommended under item 
(II) with effect from 1.1.86 no 
such condition has been pre-
scribed, since it is co~)sidered to 
be an Interim Relief pending final 

recommendations. Therefore, 
no such condition need be ap-
plied in the Case of any relief 
recei\1ed by the employees from 
1 .1.86 onwards. This would 
apply both to those employees 
whose basic pay is over Rs. 
10001- and who are covered by 
item (ii) above and those em-
ployees whose basic pay is Rs. 
1000/- or less and who had al-
ready received this Interim Re-
lief in accordance with the orders 
of the Hon'ble Supreme Court of 
19.2.86. This slight modification 
of the earlier orders of the 
Hon'ble Supreme Court is nec-
essary to aVOid a discrimination 
between these two categories of 
employees. This will avoid hard-

'ship to the employees retiring or 
who have already retired since 
1.1.1986. 

The above recommendations have 
Jeer. accepted by the Government. Suitable 

Instr uctions have been issueJ to the public 
enterprises on 19.3.1987 & 2616. i 987. 

The High Power Pay Committee in their 
2nd Interim Report submitted to the Govern-
menton 15.12.87madethefollowtng recom-
mendations. 

~i) The Public enterprises folloWtl1g 
3rd CPC DA formulacan release 
another Jrstalment of fR at the 
rate of 10% of basic pay only 
subject to a minimum of Rs. SOl 
- to their employees who have 
not yet opted for revised scales 
of pay and Industrial DA pattern. 
This IR IS payable w.e.f. 
1.12.1987. The IR will not count 
for any purpose. 

(.i) These enterprises would con-
tinue to pay HRA to their employ-
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ees at the existing percentage 
.rates relating to the basic pay of 
the concerned .employee. H an 
employee who claimS'HRA is not 
In a position to produce rent 
receipt or stays in his own house 
or a house owned by his/her 
spo\Jse, whose rental v,alue as 
assessed by the Municipal Au-
thorities is either small or negli-
gible, can be paid HRA at the 
percentage rates applicable to 
him related to his basic pay but 
such payments would be re-
stricted to Rs. 1000/- per month 
in A, 81 and 82 class cities and 
Rs.SOO/- per month in e class 
cities and Rs. 300/- per month in 
unclassified areas. 

(iii) These public enterprises would 
also continue to pay City Com-
pensatory AUowance to their 
employees at the fjxisting per-
centage rates which are in force 
at prll!sent. This will continue to 
be related to the basic pay of the 
concerned employee. However, 
the ceilings on payment of eCA 
would be Rs. 100/- as against 
Rs. 75/- in A class cities, Rs. 75/ 
- as against Rs 50/- in B 1 class 
cit,es and a Rs. 20/- as against' 
Rs. 10/- in B2 class cities. 

(iv) The enhanced ceilings for pay-
ment of HRA without the produc-
t\on of rent receipt as well as for 
payment of CCA are effective 
from 1.4.1987. 

The above recommendations have 
been accepted by the Govt. and suitable 
instructions were issued to PEs etc. vide 
BPP O.M dated 5.4.1988. 

Setting up of Branch Post Offices in 
Villages of Bihar 

860. SHRI RAMSWAROOP RAM: Will 
th$ Minister of COMMUNICATIONS be 
pleased to state: 

(a) the criteria laid down for setting up 
Branch Post Offices in villages; , 

(b) the number of villages covered by 
Branch Post Offices in Gaya District of Bihar 
so far; 

(c) whether many villages in Bihar have 
still not been provided with Branch Post 
Offices ever though they fulil the said criteria; 
and 

(d) the time by which the villages in 
Gaya District which are without Branch Post 
offices ~ill be provided such Post offices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The informa-
tion is furnished in the Statement below. 

(b) There are 1961 villages in the Dis-
trict: Postal services are provided to ali the 
villages through 250 post offices functioning 
In the rural areas of the District. 

(c) yes, Sir. 
(d). No time limit has been fixed as this 

is a continuous and gradual process. 

STATEMENT 

ANNEXURE-I 

LiberaJised guidelines for Opening of Post 
Office sin rural areas introduced with effect 

from 19.11.1987. 

1. Having regard to the Seventh Plan 
target of 6,000 new post offices in the rural 
sector, bulk of wtrich has to be achieved 
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during the remaining two Annual Plans 
1988-89 and 1989-90, the Postal Services 
Board have decided that proposal for open-
i~ of branch post offices in rural areas will 
henceforth be regulated according to the 
following guidelines. 

(i) A group of villages constituting a 
single gram panchayat will be 
eligible for a post office provided 
that (a) the aggregate population 
of the group of villages is not less 
than 300 in normal rural areas 
and 1500 in hilly, backward and 
tribal areas and (b) there is no 
other post office within the 
group. 

(ii) The post office wIn normally be 
opened at the headquarter vil-
lage of the gram panchayat. H 
such a village falls within 3 Kms. 
of an existing post office, the 
post office may be opened in 
another suitable village within 
the same gram panchayat which 
fuHilfs the distance condition. 

(iii) The 3 Kms. restridion can be 
relaxed in hilly areas in cases 
where\ such relaxation is war-
ranted by' special\ circum-
stanoes. 

(iv) Th8' minimum anticipated reve-
nue will be 33 213% of the cost in 
normal rural areas and' 15% of 
the cost in hilly, tribal and back-
ward areas. 

2. Classification of hilly, 
backward and tribal areas will 'be made 
according to the following criteria; 

~illy areas: 

(i) "Special Category States" 
namel~ Himachal Pradesh, 

Jatnmu .& Kashmir, Manipur 
Meghalaya, Nagaland, Tripura 
Sikkim. Arunachal Pradesh 8 
Mizoram. 

(ii) DistrictsIBlockslT alukas in othf' 
States or Union Territories iden-
tified~.by the Planning Commis-
sion as hill areas for purposes of 
Hit! Areas Development Pro-
gramme (HADP) 

Tribal Areas 

(i) StateslUnion Territories which 
have tribal population exceeding 
50% of the total population 
namely, Arunachal Pradesh, 
Dadra and Nagar Haveli, La-
kshadweep, Nagaland, Megha-
laya, and Mizoram. 

(ii) Districts/Block/Sub divisions/ 
T ehsils/Villages in other Stat~sl 
Union Territories identified 
Tribal Development programme 
(ITDP). 

B~ckward Areas: 

(i) Areas identified by the State 
Government for implementation 
of the Backward Areas Develop-
ment Programme under the 
Seventh Plan (v.illage and smalf 
Industries sector). 

. In view of the continuing ban on creation 
of posts, proposals for opening of new 
branch offices will be submitted by the 
Department of Posts to the Ministry of FI-
nance for grant of exempdon. 

3. Instructions have been issued to all 
Hads of Circles to consult Hon'ble Members 
of Parliament in regard Ito opening of new 
post offices and give due and urgent ronsid-
eratian to proposals recommended by them 
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in the light of the;afore stated norms .. 

_ Setting up of Long Distance Public call 
Offices In Karnataka 

861. SHRI H.B.PATll: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether there-is any proposal under 
consideration to set up long distance public 
call offices in Karnataka particl1farly in 1he 
triballbackward areas of the State during the 
Eighth Plan period; 

(b) whether Government have 
achieved success in the targets fixed during 
the Seventh Five Year Plan in this regard in 
the State of ~arnataka; 

(c) if ~o, the details thereof; 

Year Target 

1985-86 200 

1986-87 75 

1987-88 70 

_ (d) The details of the sites (hexagons) 

Year 

Backward 

1985-86 18 

1986-87 60 

1987-88 44 

(e) There is a target for opening of 151 

Long Distance Public Telephones during the 

current financial year as per details given 
t>elow: 

(d) the details of the sites selected for 
this purpose; 

(e) the number of such ,long distance 
public offices which are likely to be set up 
during the current financial year; and 

(f) the details of funds, if any, allocated 
so far for this purpose'?" 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GO~ANGO): (a) Yes, Sir. 

(b) Yes. Sir. except for the first year of 
the Plan. 

(c) The details are given below: 

Achievement 

49 

115 

79 

s~IPCted are given below: 

Areas 

Tribal Other Rural 

Nil 31 

Nil 55 

2 33 

Backward Area 55 

Tribal Areas 14 

Other Rural Areas 82 
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(f) The funds are met from the tumpsum 
grant placed at the disposal of Telecom. 
Circle and no separate funds are allotted for 
this purpose. . 

Import of Crude Oil 

862. SHRI K.P.UNNIKRISHNAN: 
SHRI SHARAD DIGHE: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whethetthere has been an increase 
In imports of crude oil this year; 

(b) if so, the reasons thereof; 

(c) the actual quantity imported during 
the last three years and the average prices 
paid and the names of major countries of 
origin; 

Year 

1985-86 

1986-87 

1987-88 
(provisional) 

Oty. (In million tonnes) 

15.14 

15.48 

18.34 

(d) whether the Ministry has urged upon , 
the bulk consumers and other Government 
organisations the need for r~straint in con-
sumption of petroleum and related products 
and tri'ed to create an awareness of conser-
vation; and 

(e) if so, the steps taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) and 
(b). h is proposed to import a quantity of 
18.06 million tonnes of crude oil dUring the 
year 1988-89 as against 18.34 million lon-
nes imported during the year 1987-88. 

(c) The quantity of crude OJI imported 
from various countries during the last three 
years and the average prices paid IS indi-
cated below: 

Average price paid(Rs.ltonne) 

2435 

1370 

1698 

The important sources are USSR, Iraq, Iran and Saudi Arabia. 

(d) Yes, Sir. 
(e) The Petroleum Conservation Re-

search Association under the admiOlstrative 
control of this Ministry is engaged in promot-
ing conservation of petroleum products In 

India in various sectors of the economy viz. 
industrial, transport, agriculture and domes-
tic. The measures taken on conservation 
include intensification of education cam-
paign to popularise fuel efficient cooking 
appliances and other equipment, driving 
training programmes and model depot proj-
ects in the organised transport sector. The 

econofllic use of petrol IS sought to be 
achieved through both the pricing policy and 
Induction of fuel effIcient automobiles etc. 
The concerned Mini~tnes/Departments 
have also been advised to identity measures 
for co.lservation of Petroleum products and 
draw action plans for implementation of the 
same. 

Telephone Facility to Every Village 

863. DR. DAnA SAMANT: 
DR. CHANDRA SHEKHAR 

TRIPATHI: 
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Will the Minister of COMMUNICATION be 
pleasad to state: 

(a) whether the Telecommunications 
Department has drawn up a programme to 
extend telephone facilities to every village so 
as to make telephone connections available 
on demand in all the cities and towns by the 
year 2000; and 

(b) if so, the details of this programme 
and the total likely to expenses for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). Yes, 
Sir. The draft perspective Plan 2000 AD 
envisages: 

(i) provIsion of telephone practi-
cally on demand by 2000 AD and 

(ii) A telephone in every village by 
2000 AD. 

The estimated investment at 1987-88 
prices is about Rs. 48,000 crore. 

TV Relay Centre for Osmanabad, 
Maharashtra 

864. SHRI ARVIND TUlSHI KAMBlE: 
"'t Will the Minister of INFORMATION AND 

BROADCASTING be pleased to state: 

(a) the date by which the proposed low 
Power TV Relay Centre for Osmanabad is 
scheduled for commissioning; 

(b) whether the work has since been 
completed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
~SHRI H.K.l.BHAGAT): {a~Asperthepres-

, ent indication, the proposed TV relay centre 
for Osmanabad in Maharashtra is expected 
to be ready for commissioning into service 
before the ~xpiry of the current financial 
year. 

(b) and (c). A building for the purpose . . ~ 

has been acquired and orders for the re~ 
quired equipment placed on the manufactur-
ers. The completion of the project is depend-
ent on the time needed by the manufacturers 
to supply the required equipment. 

[ Trans/ation] 

Explosion in TV Tower at Kodaikanal 

865. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether it is a fact that there was a 
bomb explosion in a TV Tower at Kodaikanal 
in April 1987; . 

(b) if so, whether an inquiry has since 
been made in this case; and 

(c) if so, the details thereof and the 
action taken against the guilty persons? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.l.BHAC?AT) : (a) Yes, Sir. 

(b) and (c). Necessary investigations 
are under progres~. 

[Eng/ish] 

Licences for manufacture of Polyester 
Filament Yarn 

866. SHRI S. JAIPAl REDDY: Will the 
Minister of INDUSTRY be pleased to state: . 

'. (a) whether Government have issued 
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'icenbes lor \he manufacture of Polyester 
Filament Yarn to a number of companies ... 
d.ring 1982-83, 1.983-84, 1984-85 and 

• 1985-86; 

(b) whether a large number of these 
firms have linked with the Deniers of Polyes-
ter Filament Yarn;' 

(c) whether most of the firms have ex-
ceeded production beyond their licensed 
capacity; and 

(d) if so, the names of those firms and 
the action taken against them for the viola-
tion of the licensed capacity? 

THE MINISTER OF INDUSTRY (SHRI 
J.VENGAl RAO ) : (a) to (d). Yes, Sir. 
Licences have been issued to various units 
for manufacture of Polyester Filament Yarn 
since 1982-83. Some units. for certain 
years, achieved higher production then the 
licensed capacity mainly due to improve-
ments in process and change in denier, etc. 
Besides, with a view to encourage productiv-
ity , Government has be.en announcing from 
time to time the policy regarding re-endorse-
ment of capacity based on the highest pro-
d'~ion achieved by the unit. Hence, the 
question of taking action for violation of the 
1icensed capacity does not arise. 

The following units produced more than 
125% of the licensed capacity during certain 
years mainly due to improvements in proc-
ess and change in denier, etc:-

S.No. Name of the Unit 

1. MIs. Baroda Rayon Corpo-
ration limited 

2. 

3. 

4. 

'Mis. Century Enka Limited 

MIs. Garware Nylons limi-
ted 
MIs. Modipon Limited 

S.No. 

5. 

6. 

7. 

Name of the Unit 

MIs. Nirlon Synthetic fibres 
& Chemicals Ltd. 

MIs. Reliance Industries 
limited 

MIs. Shree Synthetics limi-
ted. 

A.I.R. Training Programme for Talented 
Rural and Urban Youths 

867. SHRI P. KOLANDAIVELU: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) whether the All India Radio pro-
posed to launch a drive to scout for talent 
among youth and those in the urban slums to 
develop them on sound lines; 

(b) if so, the details of training pro-
gramme planned by AIR; and 

(c) the number of youths would be gIven 
training in year-State-wlse? 

THE MINISTER OF PARLIAMEN-
TARY AFfAIRS AND MINISTER OF rN-
FORMATION AND BROADCASTING 
(SHRI H.K.l.BHAGAT) : (a) to (c). Scouting 
of talents is an on-going process in All India 
Radio. There are a number of programmes 
like Yuv Vani, rural programmes etc .• in 
which rural and urban youth participate and 
get opportunity to develop their artistic facul-
ties. Regular auditions for drama and music 
are also conducted by All India Radio sta-
tions for giving opportunity to new talents to 
participate in these programmes. The O.B. 
Units of All India Radio also visit rural and 
interior areas and record the talents in the 
artistic and cultural fields. All India Radio 
Music Competition are hetd every year for 
scouting young artists in the age group of 16 
to 24 years. Tjle establishment of local radio 
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stations in -the Seventh Five Year Plan will 
also encourage local talents in rural areas 
and provide them opportunity for participat-
ing in radio programmes. 

Action Taken for Violation of MRTP 
Act 

868. SHRI RAM BAHADUR SINGH: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the number of reports including 
administrative reports submitted in 1985-86 
and 1986-87 by the Monopolies and Restric-
tive Trade Practices Commission; 

(b) whether these reports have r~ferred 
to big industrial houses and individuals who 
have violated the MRTP Act; 

(c) if so, the details thereto; and 

(d) whetherthe MRTP Commission has 
any authority to take penal action against 
those violating the MRTP Act? 

THE MtNISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) to (c). 
During the period April, 1965toMarch, 1987, 
the MRTP Commission had submitted four 
administrative reports including -two on the 
working of the MRTP Commission for inclu-
sion in the Annual Reports pertaining to the 
execution of the provisions of the MRTP Act, 
1969 forthe years 1984 & 1985 and the other 
two relating to the provisions of the monopo-
listic, restrictive and unfair trade pFaGtices as 
contained in the MRTP Act for the purposes 
of the Annual Reports of the Department of 
Company Affairs for the years 1985-86 and 
1986-87. While the Annual Reports pertain-
ing to the execution of the provisions of the 
MRTP Act for the years 1984 & 1985 were 
laid on 'the Table of the House on 6.5.86 -& 
25.8.87 respectively, the Annual Reports for 

the years 1985-86 and 1986-87 of the De-
partment of Company Affairs were circu-
lated amongst the Members of the House on 
16.4.86 and 7.4.87 respectively. 

(d) Yes, Sir. 

Scarcity of Plastic Raw Material 

869. -SHRI DAULATSINHJI JADEJA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government's attention 
has been drawn to the perennial scarcity of 
pJastic raw material i~ the country; 

(b) what is the projecteq gap between-
demand and supply of plastic material in the 
country in the next five years; and 

(c) the details of steps taken to close the 
gap between demand and supply of plas-
tics? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Government 

Js aware that the present domestic availabil-
ity of plastic raw materials isnot adequate to 
meet the indigenous demand in full and 
situation of shortages will continue for some 
years. The projected gaps between demand 
and domestic availability of plastic raw mate-
rials during the current financial year and as 
in 1994-95 are as follows:-

1988-89 

1994-95 

('000 tonnes) 
Projected gap in demand 
and dom~stic availability: 

340 

1085 

(c) To facilitate CovE:!rage of the gap 
between demand and domestic availability, 
import of plastic raw materials is permitted 
on OGl. 
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By way of long term solution to the 
problem, additional capacities for the manu-
facture of plastic raw materials are being 
established in the country. In the Maharasn-
~ra Gas Cracker Complex under implemen-
tation by IPCL which is slated for mechanical 
completion in 1989, following major poly-
mers will be produced:-

('000 tonnes) 

LOPE 80 

HOPEIlLDPE 135 

PP 60 

Total 275 

Industrialisation of Backward Districts 

870. PROF. RAMAKRISHNA MORE: 
Will the Minister of INDUSTRY be pleased to 
state: 

(b) the numbero~ districts in the country 
identified by Government as industrially 
backward for industrialisation; 

(b) the nature of industrialisation con-
sidered to be suitable in these industrially 
backward districts; 

(c) the amount of subsidy disbursed by 
Government upto 1985-86 and from 1987 to 
date to the industrial units set up in the 
backward areas so far; and 

(d) the achtevements made so far in this 

lOI Il 

1985 774 427 

1986 621 278 

1987 534 192 

direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): Ja) 300 
Districts have been identified as industrially 
backward by the Central Government. 

(b) The nature of industrialisation de-
pends upon the area concerned. 

(c) The amount of Central Investment 
Subsidy reimbursed to various States/Union 
Territories is given below:-

1972-85 Rs. 291.75 crores 

1985-86 Rs. 101.27 crores 

1986-87 Rs. 125.12 crores 

1987-88 Rs. 1~4.35 crores 

1988-89 As. - 25.75 crores 
(upto 28.7.88) 

(d) Industriahsation is a continuous 
process. However, the central incentives 
provided for setting up industries in back-
ward areas have helped the entrepreneurs 
to set up industries in backward areas have 
helped the entrepreneurs to set up indus-
tries in these areas as is evident from the 
following number of Letters of Intent (lOI). 
IAdustrial Licences (Il). Delicensed Indus-
tries Registrations (DLR) ~nd DGTD Aegis-
trations during the last three years:-

DlR DGTDREGN. 

681 1140 

1483 610 

1097 651 



1 ~9 Written Answers SRAVANA 1 1f 1910 {SAKA) Written Answers 170 

Film on Indira Gandhi 

871. SHRI KRISHNA SINGH: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether any short film has been 
prepared on the late Prime Minister Smt. 
Indira Gandhi; 

(b) if so, by whom and what are the 
salient features thereot; and 

(c) whether the film is to be screened at 
the Fifth Mediterranian Film Festival in 
September, 1988? 

FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) The Films Divi-
sion of the Ministry of Information and Broad-
casting has produced 23 documentariesl 
short films and 11 news magazines on late 
Prime Minister Smt. Indira Gandhi. 

(b) The details are given in the state-
ment g,ven below. 

(c) Films Division has not so far re-
ceived any entry forms for participation in the 
Fifth Mediterranian Film Film Festival likely 
to be held in September, 1988. H and when 
entry forms, -regulations etc. are received, 
the question of participation in the Fifth 

THE MINISTER OF PARLIAMEN- Mediterranian Film Festival will be consid-
TARY AFFAIRS AND MINISTER OF IN- ered by the Films Divisio_n. 

STATEMENT 

List of Films on Smt. Indira Gandhi Made by Films Division 

1. INDIRA GANDHI PRIME MINISTER OF INDIA (1968): 
B & W-370 metres-35 mm: 

Compilation film: 
Compiled by: Shri N.V.K. Murthy 

The film attempts to project the personality of P.M. Indira Gandhi against the broad 
background of the problems of India. 

2. MESSAGE FROM THE P.M. SMT. INDIRA GANDHI-(1968): 
8 & W-144 metres-35mm: 

Producer : G. P. Asthana 
Director : K.K. Garg 

A Message to the nation from_P.M. on Family Planning 

3. AT THE HELM (1969): 
8 & W-369 metres,35 mm: 

Producer & Director: S.S. Varma 

The T. V. Film deals with Mrs. Indira Gandhi's role as P.M. of India since January, 1966. 
It was meant to project her Government's achievement~ in Japan before she visited that 
country in June, 1969. 
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4. A FRIEND OF ASIA (1.969): 
B & W-390 metres-35 mm: 

Producer & Director: S.S. Varma 

This film is meant to project our ,P.M. as a friend of Asia prior to her visit to Indonesia in 
the month of June and July. 1969. 

5. NEW GOALS (1971) 
B & W-290 metres-35 mm: 

Producer & Director: S.S. Varma 

The film is based on P.M. Indira Gandhi's speech at the U.N. in October, 1970. 

6. NO OPTION BUT TO FIGHT (1971) 
B & W-127 metres-35 mm. 

Producer: G.P. Asthana 
Director : P.N. Kaul 

The film is based on the P.M.'s broadcast to the n~tion on 4th December at 00.25 a.m 
when she declared Emergency and warned people of the danger resultmg from 
Pakistan'S aggression and asked the people to stand United to face the enemy. 

7. OUR INDIRA (1974): 
B & W-393 metres-35 mm: 

Producer: 
Director : 

P. Pati 
S.N.S. Sastry 

A film on Smt. Indira Gandhi bringing out her personality both as an individual and P.M. 

8. PORTRAIT OF A P.M. (1974): 
B & W-467 metres-35 mm: 

Producer: P. Pati 
Director: S.N.S. Sastry 

A film portraying Smt. Indira Gandhi as the third P. M. of India. 

9. DESTINATION TECHNOLOGY (1976): 
B & W-289 metres-35 mm: 

Producer: P.B. Pendharkar 
Director: Samiran Dutta 

A fjlm on the convocation address by Smt. Indira Gandhi during the Silver JubHee year 
of the India!llnstitute of Technology; Kharagpur. 
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10. INDIRA GANDHI IN HALPUR (1976): 
Colour-273 metres-3S mm: 

p'roducer: K.K. Kapil 
Director: E.H. David 

It is a reportage on the padayatra undertaken by Smt. Indira Gandhi in Halaur, a village 
in Rai Bareilly, Uttar Pradesh. It also shows the progress made under the 20-Point 
Econol1'ic Programme in that village. 

11. PRADHAN MANTRI AUR KISAN (1976): 
B & W-343 metres-3S mm: 

Producer: K.K.Kapil 
Director: Yash Chaudhary 

The film brings to the screen the message of P .M_. Smt. Indira Gandlll to the farmers..pf 
India in her own voice. 

12. Prime Minister-The (1976): 
Colour-603 metres-3S mm: 

Producer: K.K. Kapil 
I?irector: Yash Chaudhary 

The film gives glimpses of the life and busy work schedule and multifarious activities of 
the P.M. Smt. Indira Gandhi. 

13. PRIME MINISTER VISIT ASSAM AND MEGHALAYA (1976): 
Colour-312 metres-35 mm: 

Producer: P.B. Pendharkar 
Director: B.G. Davare 

A film on the visit of P.M. to Assam and Meghalaya in the context of the implementation 
of 20-Point Programme In both the State~. 

14. FROM THE RAMPARTS OF THE RED FORT (1984): 
B & W-4S6 metres-3S mm: 

Producer: Girish Vaidya 
Director: M. Rahim 

This documentary film is based on the speeches ofSmt. Indira Gandhi delivered from the 
Red Fort focussing views on National integration, Communal harmony and highlighting 
progress an~ achiever:nents in India, also showing her concern for minorities, scheduled 
cast~s and under privileged people of India. 
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15. WITH THE PEOPLE FOR THE PEOPLE (1984): 
B & W-356 metres-35 mm: ., 

Producer & Director: P. B. Pendharkar 

This documentary film is on Smt. Indira Gandhi focussing her concern for the ~common 
man and his problems and also for minorities. scheduled castes and the under privileged 
people of India. 

16. TOWARDS A.VISION (1984): 
Colour-598 metres-35 mrn: 

Producer: 
Director : 

G: Vaidya B.N. Mehra 
Y.N. Engineer 

This is a film showing the inaugurations of different projects and development program-
mes done by late P.M. Mrs. Indira Gandhi. This film is also shows the achievements and 
progress in various spheres relevant to the common man of India. 

17. PRIVADARSHINI (1985): 
Colour-586 metres-35 mm: 

Producer: V.B. Chandra 
Director: Yash Chaudhary 

This film deals with the life and works of Smt. Indira Gandhi. 

18. INDIRA PRIYADARSHINI (1985): 
Colour-1190 metres-35 mm: 

Producer: V.B. Chandra 
Director: Yash Chaudhary 

This is a biographical film on the life and works of Mrs. Indira Gandhi. 

19. MEMORABLE MOMENTS (1983) 
B & W-584 metres-35 mm . 

. Producer & Director: N.S. Thapa 

A film on the lOving and intimate relationship between Jawaharlal Nehru and Indira 
Gandhi based on letters from father to a daughter. 

20. INDIRA'S VISION (1985): 
Colour-890 metres-35 mm. 

Producer: Girish Vaidya 
Director: Mazahir Rahim 
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This film is designed to be shown q_n three screens simultaneously. It is a film on the life 
and ideals of late P.M. Smt. Indira Gandhi. 

?1. INDIRA GANDH1-1917-1984 (1985): 
Colour-150 metres-35 mm: 

Producer: .V.B. Chandra 
Director: Mazahir Rahim 

A short curtain-raiser film on the life of Mrs. Indira Gandhi. 

22. INDIRA GANDHI-A TRIBUTE-I (1985) 
Colour-16 mm (No commentary): 

Producer &: Girish Vaidya 
Director 

A tribute to the late P.M. Smt. Indira Gandhi through Konkani song. 

23. A TRIBUTE TO SMT. INDIRA GANDHI BY ASHA SACHOEV (1985) 
Colour--32.61 metres-16 mm: 

Producer: V.B. Chandra 
Director' R. Vasudevan 

A poetry recitation as a tribute to late P.M. Smt. Indira Gandhi. 

The News Magazines on late Prime Minister Smt. Indira Gandhi produced and released are 
as under:-

1. News Magazine NO.7 (Col.) 
(P.M. in Andaman and Nicobar Island) 

2. News Magazine NO.8 (Col.) 

i) (A Call For Health Revolution) 
P.M. address the 34th World Health 
Assembly in Geneva. 

ii) (A Mission for Goodwill and Friendship) 
P.M. visit Kuwait, Abu Dhabi and Dubai 

3. News Magazine No. 12 (Col.) 
(Towards Global Understanding) 
P.M. visit Bulgaria, Italy and France 

Date of release 

23.3.1981 

22.5.1981 

4.12.1981 
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4. News Magazine No. 13 (Col.) 
(Indo-Saudi TI8S Reaffirmed) 
P.M. visit Saudi Arabia 

5. News-Magazine No. 14 (Col.) 
(A Mission of Friendship) 
P.M. visit U.S.A. and Japan 

6. News Magazine No. 17 (Col.) 
(For Peace and Development) 
P.M. visit five Eurcpean Nations 
(yugoslavia, Finland, Denmark, 
Norway & Austria) 

7. News Magazine No. 19 (Col.) 
The Call of the Non-Aligned) 
P.M. visit Cyprus, Greece and 
U.N. Headquarters In New York. 

8. News Magazine No 29 (Col.) 
P.M. visit to Ubiya and Tunisia 

9. News Magazine No. 42 (Col.) 
(Indira Gandhi A Life of DedICation) 

10. News .lagazine No. 43 (Col.) 
(India Mourns Indira) 

11. News Magazine No. 44 (Col.) 
(The E~d of An Era) 

T.V. Coverag8 in Remote, 'Hilly, Border 
and Tribal Areas 

872. SHRI RAM PYARE PANIKA: 
SHRt PARASRAM BHARD-

WAJ: 
SHRILAKSHMAN MALLICK: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether Government have drawn 
up any schemes to i"9Jease T.V. coverage 
in remote, sensitive hilly, border and tribal 
areas; and 

(b) if so, the details thereof? 

7.5.1982-

27.8.1982 

8.7.1983 

28.10.1983 

20.04.1984 

. 4.11.1984 

9.11.1984 

16.11.1984 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). Yes, 
Sir. The main schemes drawn up in thIS 
regard pare:- (i) North East TV' Expansion 
Plan; (ii) TV coverage of Border Areas; (iii) 
TV coverage of Remote and Sensitive ar-
eas; (iv) Strengthening of TV coverage in 
border areas; ~nd (v) Strengthening of TV 
service in Ladakh region. Besides, a number 
of transmitters envIsaged to be set up under 
the Seventh Plan for expansion of TV serv-
jce in t~ country as a whole are planned to 
provide service in ~uch areas. 
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Issue of Industrial Licences 

873. DR. A.K. t?ATEL: Will the Minister 
of INDUSTRY be pleased to state: 

(a) whether Government have decided 
upln a major package of de-licensing and 
exempted certain industries from obtaining 
industrial licences; 

(b) if so. the facts·tt~reof; and . 

(c) the follow up steps taken so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The new package of exemptions from 
industrial licensing is given in press N~te No. 
14 (1988 Series) dated 3rd June. 1988. copy 
qf which is given in the statement below 

(c) Notification in this regatd has been 
issued. 

STATEMENT 

PRESS NOTE NO. 14 
( 1988 Series) 

Package of Delicensing of Industries and 
InceAtives 

In order to accelerate the industrial 
growth and give a strong impetus to the 
industria:isat~n of backward areas of the 
country. Government have decided upon a 
major package of delicensing and incen-
tives. The salient feature of the decision of 
the Government are as follOws: 

A Uberalisation of the IndustriatiJcensing 
system 

, The industrla~ licensing system has 
beert liberalised in very substantial manner 
for non-MRTP/non-FERA Companies. 

Hencefol1tit, there will be no need for non-
MRTP/non-FERA Companies to obtain in-
dustrial licences under the Industries (pe-
velopment & .. Regulation) Act, except in the 
following cases: 

(1) Projects involving an investment 
in fixed assets of more than Rs. 
50 crores if they are 'located in 
Centrally declared backward 
areas or more than Rs. 15 crores 
if they are located in non-back-
ward areas provided. however, 
that the facility of delicensing will 
not be rvailable in both cases if 
the project is located within:-

(a) 50 Kms of the periphery (i.e 
boundary of the urban area 
limits) of cities ha\1ing a popu-
lation of more than 25 lakhs; 

(b) 30 Kms of the periphery of 
cities having a population of 
more than 15 lakhs but less 
than 25 lakhs; 

(c) 1S Kms of the periphery of 
cities having a population of 

" more tha.n 7.5 lakh but Je;;s 
than 15 lakhs: 

(d) the standard urban area/mu-
nicipal ~",its of other cities and 
towns. 

I 

(2) Projects fallingjp industries in-
cluded in a "special list'" (the 
special list is attached). This list 
supercedes the existing Sched-
ules IV and \j of the notification 
under the lOR Act. 

(3) Projects which require ex-
change for imported raw materi- \ 
als (other th.m steel and SP.QCi-
fied items) an~ component~ for 
more than 30% of the value of 
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ex-factory production from the 
first year of commercial produc-
tion. 

So far as the reservation for 
small scale of public sector is 
concerned the existing policy 
would continue. 

B. Development of growth centres 

For p'romoting industri.alisation of back-
ward areas in an effective manner, the focus 
would henceforth be on the development of 
growth centres that would act as the magnet 
for attracting industries to backward areas. 
Such growth centres would be endowed with 
infrastructural facilities on par with the best 
available in the country, particularly in re-
spect of power, water, telecommunications 
and banking. 

2. To begin with, atleast 100 such 
growth centres would be developed 
throughout the country over the next about 5 
years. Each growth centre would be pro-
vided with funds of U" '3 order of Rs.25-30 
crores in order to create infrastructural tacili-
ties of a high order In other words, an 
investment of the c .rder of Rs.2500-3000 
crores is envIsaged over the next about 5 
years for creating sound and efficient infras-
tructural facilities In selected growth centres 
in backward areas. The funds for this pur-
pose will be found by the Centre, the States 
and the all India financial institutions acting 
together. 

3. The growth centres will be locateti 
within a reasonable proximity of distllct 
headquartersortehsil headquarters in back-
ward areas at- such places that have a good 
potential for attracting industries. A commit .. 
tee of Secretar;:?~ and representath/es of all 
India financial Institutions. headed by the 
Secretary, Planning Corp mission is belOg 
appointed to formulate the critena and 

'guideline~ for the selection and location of 
the growfi centres. The States will be asked 
to submit their proposals for location of 
growth centres, in accordance with these 
criteria! guidelines. 

4. As ~tated above, atleast 100 growth 
centres would be selected to begin with and 
developed over the next about 5 years. 
Thereafter, the development of growth 
centres would be further expanded so that 
over the next 10 to 15 years, most of the 
backward areas of the country are covered 
by them. The ultimate objective is to develop 
one growth center in each of the 430 odd 
districts in the country. 

5. The development of the growth 
centres is in addition to the eXIsting back-
ward areas,scheme and is not In substitution 
of it. Howe-ver, the backward areas scheme 
would be reviewed periodically With the 
progress in the establishment of the growth 
centres and such modifications will be made 
in it as are necessary. 

C. Financial incentives 

At present, any new mdustrial undertak-
ing established in a Centrally declared back-
ward district is eligible to income tax reltef 
ul1der the Sectbn 80 HH of the Income Tax 
Act by way of deduction of 20% of the profits 
tor a period of 10 years. F urth~rmore, under 
se<.."1ion 801 of the Income Tax Act, all new 

.~ 

industrial undertakings are entItled to an 
Income tax relief by way of deduction of 25% 
of the proms for a period of 8 years. The 
benefits of both theSe Secti"ns are avail'lble 
cumu:ativeiy to industrial undertaKings es-
tablished in notified backward districts. The 
Investment allowance scheme has recently 
~:een reintroduced and industrial Units Will be 
ei:Jible to :;Iaim its benefit also. Ali these 
benefits will be available both to the indus-
trial units estaulished in the growth centres 
as w~" as those located in other Centrally 
declared backward areas. 
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D. Monetary incentives 

In order to pro\(ide greater assistance, 
the norms for working capital funds required 
by industrial units established in backward 
areas would be reviewed and they will be 
aGCorded a more liberal treatment. The 
committee under Planning Secretary would 
also look into this matter and make its rec-
ommendations. 

Government hope that these measures 
will give a boost to the investment climate 
and industrialisation of backward areas in 
the country. 

List of Industries in Respect of which 
Industrial Licensing is Compulsory 

1. Coal 

2. T extiies: Units operated by power; 
a) All weaving units . 

b) All spinning units with invest-
ment in fixed assets of more than 
RS.15 crores. 

3. Milk foods are malted foods. 

4. Vegetable oils and vanaspati, ex-
cluding solvent extracted Oils from 
minor oil seeds other than cotton 

10. Motor cars, .buses, trucks, jeeps, 
vans, scooters, motor cycles, 
mopl3ds and all other types of auto-
mobiles. 

11. Slitting/ confectioning of photosensi-
tized material from jumbo rolls. 

12. Asbestos and asbestos based prod-
ucts. 

13. Plywood, decorative veneers, par-
ticle board, medium der'lsity fibre 
board, block board ~nd the like. 

14. Sugar. 

15. All types of steel manufactured 
through induction and electronic are 
furnaces. 
. 

16. Iron and steel pipes and tubes, and. 
stainless steel tubes. 

17. Cold rolled"! hot rolled and coated 
coils/ sheets/ strips including box 
strappings and plates of all catego-
ries of steel. 

18. Non-ferrous semis. alloys, 1\at prt" .:-
ucts 'and extrusions excluding tho~e 
aluminium. 

seeds, rice bran oil and oil cakes. 19. Cold rolled formed sections. 

5. Leather 20. 

6. Matches 21. 

7. Distillation "and Brewing of alcoholic 
drinks. 

8. Hot rolling of semis, bars, wire rods. 22. 
and structural sections of steel. 

9. Tractors and self-propelled combine 23. 
harvestors. 

Ferro alloys. 

a) Telecommunication Equipment 
b) Subscriber (End User) Commu· 

nicati(~>n Terminal Equipment 
c) Wireless equipment: All types. 

Cpmputer peripherals excluding key 
boards and monitors. 

Micro-processor based industrial 
control instrumentation system. 
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24. Electronic aerospace and defence 
equipment: All types. 

25. Indus!rial explosives, including deto-
nating fuse, safety fuse, gun powder 
and nitrocellulose. 

26. Chemicals (Other than fertilisers) 

(i) Sodiuml Potassium Chlorate 
(ii) Calcium Carbonate 
(iii) Elemental Phosphorous 
(iv) Calr::Jm Carbide 
(v) BHC Technical 
(vi) m-amino phenol 
(vii) m-dinitro benzene 
(viii) Nitro benzenes. 
·(ix) Nitro toluenes 
(x) Alcohol based chemicals, 

namely Acetaldehyde, Acetic 
Acid, Acetic Anhydride, Ethyl 
Acetate and Diethyl ether. 

(xi' Nitro chiaro benzenes 
(Xlt, Formaldehyde 
(xiii) Nylon chipsl Nylon moulding 

powder. 
(xiv) Polyester chipsl Polyester 

moulding powder. 
(xv) Industrial alcohol. 

(XVI) Sodium/ Potassium Cyanide. 
(xvii) Pesticidesl Insecticides formu-

lations based on technical mate-
rial obtained from sources other 
than own manufacture. 

(xviii) Carbaryl 
(xix) Quinalphos. 
(xx) Dimethoate. 
(xxi) Aluminium Phosphide 
(xxii) Isoproturon. 
(xxiii) Phorate 
(xxiv) Monocrotophes 
(xxv) Carbondazlne 
(xxvi) Fenltrophion 
(xxvii) 6-APA. 

Population of Selected Cities and Towns According to the 1981 Census Data 

Category J (Cities with a population of above 25 lakhs) 

Population In lakhs 

1. Calcutta 91.9 

2. Bombay 82.4 

3. Delhi 57.3 

4. Madras 42.9 

5. 8angalore 29.2 

6. Ahmedabad 25.5 

7. Hyderabad 25.5 

Category /I (Cities having a population of above 15 1:1l.:hc; !Jut less than 25 lakhs) 

1. Pune 16.9 

2. Kanpur 16.4 
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Population in Jakhs 

Category 11/ (Cities and Towns with a population of above 7 .5lakhs but less than 15lakhs) 

1. Nagpur 

2. Jaipur 

3. Lucknow 

4. Colmbatore 

5. Patna 

6. Surat 

7. Madurai 

8. Indore 

9. Varanasl 

10. Jabalpur 

11. Agra 

12. Vadodra 

Completion of Western Yamuna 
Hydro-Electric Project in Haryana 

874. SHRr Y.S.MAHAJAN: 
SHRt SHIVENDRA 
BAHADUR SINGH: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Western Yamuna hydro-
electnc project in Haryana which started in 
1980 has not been completed so far; 

(b) the reasons for delay and the steps 
taken by Government or proposed for expe-
ditious completion of first stage of the project; 

(c) the escalation in the cost of the proj-

15.0 

10.2 

10.1 

9.2 

9.2 

9.1 

9.1 

8.3 

8.0 

7.6 

7.5 

7.S 

ect over the original estimated cost and the 
anticipated cost at the time of completion; 
and 

(d) when the project is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALPNATH 
RAI): (a) Four units of Western Yamuna 
Canal H.E.Project Stage-I (6 x 8 MW) sanc-
tioned by the planning commission in 
March, 1980, have been commissio(led 
between 1985-1988. 

(b) The project was originally sched-
uled for commissioning in 1984-85. The 
delay in commissiOning of the project has 
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been due to slow progress of civil works of 
the power house building because of dewa-
tering problems and unit erection activities. 
A number of measures have been taken to 
assist the State/ Project authorities in expe-
diting the implementation of power projects. 
These measures include regular monitoring 
of the project by the Central Electricity Au-
thority to expedite supply 01 equipment and 
materials, visits to proiect sites by engineers 
of the Central Electricity Authority to resolve 
problems and organising review meetiAgs of 
agencies concerned to coordinate project 
implementation. The need to obviate time 
and cost overruns in project implementation. 
The need to obviate time and cost overruns 
in project implementation is'belng constantly 
emphasised on project authorities. 

(c) The Project was sanctioned by the 
Planning Commission for an estimated cost 
of Rs. 4572 lakhs. The latest cost of the 
project has been indicated as RS.1 0,175 
lakhs by the project authorities. 

(d) The remaining two units are sched-
uled for commissioning during the current 
year, i.e. 1988-~9. 

Power Shortage in Kerala 

875. SHRI A.CHARLES: 
SHRI T.BAsHEER: 
SHRI P .A.ANTONY: 
SHRI VAKKOM pu-
RUSHOTHAMAN: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government are aware that 
there is an acute power shortage in Kerala; 

(b) whether there is a proposal for set-
ting up a thermal power station in KeraJa; 
and 

(c) if so, the details thereof and the 

reasons for delay in implementing the proj· 
ect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) During the period April, 1988 - June, 
1988 the energy requirement of Kerala was, 
1555 million units against which the availa-
bility was 1329 million units which repre-
sents a shortage of 14.5%. 

(b) and (c). The Kerala State ElectriCity 
Board (KSEB) have planned to set up three 
thermal power stations (i) Kayamkulam TPS 
(2 x 210 MW); (ii) a thermal power station at 
Trikaripur (2 x 210 MW) and (Iii) a gas turbine 
plant at Cochln. The proposal for 
Kayamkulam TPS has been techno-eco-
nomically cleared by the CEA subject to 
certain conditions and the scheme had also 
been recommended for Investment ap-
proval. The State Government have, how-
ever now proposed the Kayamkulam TPP to 
be taken up in the Central Sector. As re-
gards other two proposals, these are under 
different stages of examination In the CEA 
whose techno-economic clearance could be 
accorded after all the necessary Inputs have 
been tied up and required clearances be-
come available. 

Transmission of Regional Programmes 
at Palghat 

876. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there \s a proposal to pro-
vide faCilities for transmission of regional 
programmes in the respective States during 
1988-89; 

(b) if so, the details thereof; 

(c) whether this facnity is being provided 
in P.aJghat also; and 
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(d) if so, the detaits thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). Intro-
duction of primary (regional) service pro-
grammes in the languages of the r-espective 
State is an important goal of Doordarshan. 
However, such facilities are envisaged to be 
provided in a phased manner, subject to 
availability of microwave or satellite modes 
of linkages. 

(c) and (d). The Seventh Plan does not 
envisage provision of such a facility in 
Palghat. However, a proposal for a short 
microwave link from Rear Trichur to Palghat 
to tackle this problem will be examined by 
the Government. 

Telephone Connections in Every 
village in Kerala 

8n. SHRI K.KUNJAMBU: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether Government are imple-
menting a scheme to provide telephone 
connections in every village. in 1he country; 

(b) if so, the total number of villages 
covered under thiS scheme in Kerala; and 

(c) the number of villages yet to be 
covered and the time likely to be taken to 
cover all the villages in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Department of 
Telecommunication has a proposal to pro-
vide a telephone in every village in the coun-
try by the year 2000 A.D. 

(b) 531 villages tn Kerala are a/ready 
having telephone facilities. . 

(c) The remaining villages are proposed 
to be progressively covered by the year 2000 
A.D. 

Poor Quality of T.V.Serials and Mispro-
nunciation of News 

878. SHRI K.MOHANDAS: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government have received 
complaints about the poor qua11ty of senals 
and other entertainment programmes on 
Doordarshan; 

(b) whether Government have also 
received complaints about mispronuncia-
tion of names of persons and places in 
southern parts of the country by the T.V 
news-readers and announcers; and 

(c) it so, the remedial steps taken in thiS 
regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) Letters from 
viewers occasionally sl)ggest a mixed reac-
tion for the seria~s and other entertainment 
programmes telecast by Doordarshan. 

(b} and (c). Yes, Sir. Kendras have 
been advised to take corrective measures. 

Group Dialling Facilities in Todupuzha 
and Other Exchanges of Idukki District 

of Kerala 

879. P.J. KURtEN: Will the Mlni.ster of 
c 

COMMUNICATIONS be pleased to state: 

(a) whether there has been a strong 
public demand for group dialling facilities in 
Todupuzha and other e:xchanges -In the 
Idukki district of Kerala: and 
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(b) if so, the decision taken thereon? 
; , 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) Out of forty four (44) exchanges in 
Idukki District 15 are alreadY having group 
dialling and 4 have inter-dialling facUities. 
The facility will be extended to more stations 
progressively subject to technical feasibility 
and availability of media. 

[ T rans/ation1 

nme Given for Telecast of Urdu 
Programmes by TV Centres 

880. SHRI KN.PRADHAN: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the total time given for telecast of 
programmes in national network on Doord-
arshan during the last three years, lan-
guage-wise; and 

(b) the time given for the te~ecast of 
programmes in Urdu language by each 
Television Centre? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). Infor-
mation as available in Doordarshan is given 
in Statements I and II below. However, it is 
not possible to make a strict classifICation 
between languages, specially in case of 
Hindi and Urdu, as both the languages In the 
mixed format are used in many program-
mes. 

STATEMENT I 

Break up of Total TV Transmission by Language (Delhi Dootdarshan) * 

(Including Morning Transmission but excluding STV/ UGC TransmiSSion) 

S.No. Language 1985 1986 1987 

1 2 3 4 5 

1. English 57,787 71,910 69,714 

2. Hindi 87,021 87,044 1,00,515 

3. Urdu 2,367 2,552 2,024 

4. Assamese 401 657 85 

to 5. Bengali 659 741 1,604 

6. Kashmiri 197 66 

7. Kannada 428 1,022 1,330 

8. Gujarati 537 185 662 
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1 

9. 

10. 

11. 

12. 

13. 

14. 
15. 

16. 

17. 

18. 

19. 

20. 

2 3 

Malayalam 385 

Uarathi 831 

Oriya 305 

Punjabi 989 

Sindhi 156 

Sanskrit 
Tamil 639 

Telugu 470 

Other Indian Languages 225 

Foreign languages 

No language programme 7,093 

Slide/ fillor/ highlight! 6,934-
Announcement 

TOTAL TRANSMISSIONTh£1Pl,Q 

4 

534 

421 

478 

173 

17 

58 
814 

660 

275 

6,306 

9,733 

1,84,120 

5 

1,128 

1,359 

534 

10,75 

42 

.97 
1,114 

356 

261 

593 

7,235 

14,405 

2,06,649 

BASE: Programme composition prepared on the basis of Transmission Log Book. 

* Channel I of Delhi Doordarshan. 

STATEMENT II 

Duration of Urdu Programmes Telecast by DiHerent Doordarshan Kendras 

Kendra Duration in Minutes % 

2 3 

Delhi 200 

Madras 153 

Sri nagar 16 
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1 2 3 

Lucknow 390 3 

Jalandhar 294 2 

Ranchi 250 2 

Hyderabad 306. 2 

Calcutta 130 

Cuttack 130 

Nagpur 130 

Bombay 149 

BASE: Programme of composition prepared on the basis of transmission Log 
Book, May I 1988. 

TV Relay Centres in Madhya Pradesh 

881. SHRI MAHENDRA SINGH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the present transmission capacity of 
TV Relay Centres located at Shivpuri. Guna, 
Ratlam, Mandsur and Neemuch in Madhya 
Pradesh, separately and the range of each 
of the relay centres and the time by which the 
capacity of these centres will be fully utilised 
so as to extend the benefit to the P.eop1e of 

I 
rural areas; 

(b) whether it is proposed to increase 
the capacity of TV Relay Centres at Ratlam, 
Mandsaur. Neemuch, Guna and Shivpun; if 
so, the details thereof; 

(c) whether there is any proposal under 
consideration of Government to set up TV 
Relay centres at.Jaora, Ashok Nagar, Chan-
deri, Pichhor and other places in Madhya 
Pradesh; and 

(d) if so, the details thereof and if not, the 
re-asons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRt H.K.L. BHAGAT): (a) Power and 
services range of TV relay centers function-
ing at Shivpuri, Guna, Ratlam, Mandsaur 
and Neemuch are given below:-
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Transmitter 

Shivpuri 

Guna 

Ratlam 

Mandsaur 

Neemuch 

Power in 
Watt 

1uO 

100 

100 

100 

100 

Frequency 
Band of 
operation 

UHF 

VHF 

VHF 

UHF 

UHF 

Service Range in KM 
(including areas getting 
weak useable 
signals which can be 
received with elevated 
antennae & boosters 

15 

25 

25 

15 

15 

All the relay centres mentioned above are already functioning on their full rated power. 

(b) No, Sir. 

(c) and (d). The following relay centre 
projects for the state of Madhya Pradesh are 
included in the Seventh Plan of Doord~ 

arshan and are under implementation:-

(i) Replacement of the existing low 
power TV transmitters (100 W) 
at Gwalior and Jabalpur by high 
power transmitters (10 KW) 

(ii) Replacement of the existing low 
power t'ransmltter (100 W) at 
Jagdalpur by high power trans~ 
mitter (1 KW) 

(iii) Replacement of the existing high 
power transmitter (1 KW) at 
Raipur by high power transmitter 
(10 KW) 

(iv) Establishment of low power 
transmitters (100 W) at 
Balaghat, Betul; Chhatarpur, 
Chindwara, Jhabua, Khargaon, 
Mandla, Panna, Ralgarh, 
Rajgarh, . Satna, Seoni &. TI-
kamgarh. 

Further expansion of TV service in 
Madhya Pradesh would depend on availabil-
ity of resources in the future plans of TV 
expansion. 

[English] 

Telephone Connection Within Two 
Weeks 

882. SHRI SHARAD DIGHE: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a). whether it has been decided to intro-
duce all over the country a new scheme with 
which a subscriber will pay Rs.30,000/- and 
get his telephone connection within two 
weeks; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI-
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) The information IS given in the state-
meAt below: 
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STATEMENT 

The details of 'T atkal' scheme for new 
. telephone connections are explained in the 
subsequent paragraphs. 

1. The scheme will be applicable to 
telephone exchanges • all over 
the country. 

2. The prospective subscribers 
under the scheme will be re-
quired to pay a non-interest 
bearing deposit of Rs.30 ,000 per 
connection. The telephone con-
nection under the scheme will be 
provided within two weeks posi-
tively after the necessary de-
posit has been taken. 

3. The applications under the 
scheme will be registered on the 
priced application form along-
with a payment of Rs.1,000/-. 
The remaining amount of 
Rs.29,OOO/- will be collected 
only if telephone connection is 
feasible to be provided within 
two weeks. 

4. Separate waiting list of appli-
cants exchangewise under the 
scheme will be maintained. The 
telephone connections will be 
provided strictly acx;ording to the 
date of receipt of application. All 
efforts should be made to pro-
vide the connections with mini-
mum possible delay. Only when 
it is found that' the telephone 
connection cannot be provided 
to an applicant due to non-
availability of cable pairs, tele-
phone to the next person in the 
waiting list should be provided. 
Applicants of all non-feasible 
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cases should be informed imme-
diately. 

5. A reservation upto 5% connec-
tions to be provided under the 
scheme will be made at the time 
of a bulk release. However con-
nections to individual applicants 
would only be provided subject 
to availability and feasibility. 

6. General Managers can suspend 
operation of the scheme in an 
exchange temporarily through 
adequate publicity in leading 
newspaper~ for certain months 
when there is no possibility of 
meeting such demands due to 
paucity of exchange capacity 
For this General Managers will 
review the position every month 
and take suitable action regard-
ing operation or otherwise of the 
scheme. 

7. Telephone connectIons under 
the scheme would be provided 
upto a maximum of 5% of any 
bulk release subject to feasibility 
as and when the demands are 
received from the capacity ren-
dered spare due to shifts, dis-
connections and from reserve 
exchange capacity (beyond 
90%). 

8. Normal rental for the telephone 
will be charged. 

9. A subscriber can surrender the 
telephone obtained under the 
scheme at any time. In such an 
event, the following refunds out 
of the deposit of Rs.30,OOO/- will 
be allowed; 
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H surrendered during 
1st year 

2nd year 

3rd year and beyond 

10. Applicants who are already reg-
istered under the present OYT 
and Non-OYT eategories will be 
permitted to transfer their regis-
trations to 'T atkal' Scheme on 
payment of difference of amount 
of deposit of the two schemes. 
Interest on amount of deposit of 
OYTI Non-OYT would be paid 
upto the date of transfer of the 
application to this scheme. 

11. An advance rental for two 
months and installation charges 
would be recovered in the regu-
lar bill sent subsequently to the 
installation of the telephone. 

12. If after deposit of initial Rs. 1,0001 
- under the scheme, it is found 
that the telephone connection is 
not feasible the amount will be 
refunded within 2 weeks. How-
ever, if the applicant expresses 
his wish to continue in the wait-
ing list for telephone under 
'Tatkal' Scheme, he will-be al-
lowed to be in the waiting list. 

13. A t~lephone obtained under the 
scheme would not be eligible for 
third party transfer in the first 
three years. The transfer after 
three years will be permitted as 
per the existing instructions on 
the subject. 

Amount of refund 
Rs.12,OOO/-

Rs.1S,OOO/-

Rs.18,QOO/-

14. Normal rules for shiftl transfer 
_ (other than third party) of tele-

phones would be applicable to 
the telephones provided under 
the scheme. 

[ Translation1 

Linking of Azamgarh District in Uttar 
Pradesh with Metropolitan Cities by 

STD 

883 SHRJ RAJ KUMAR RAI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the progress made so far in regard to 
linking Azamgarh district in Uttar Pradesh 
and metropolitan cities of the country by 
S.T.D.; and 

(b) the time by which Government will 
provide S. T.D. facility there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GfRIDHAR GOMANGO): (a) Azamgarh is 
planned to be connected to Kanpur Trunk 
A_utomatic Exchange for National and Inter-
national SID facilities by means of UHF link 
which is to be commissioned during 1989-
90. 

(b) STD facility is expected to be pro-
vided by March. 1990. 
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[English] 

Dishonouring of Cheques issued by 
Mining and Allied Machinery Corpora-

tion 

884. SHRI MANVENDRA SINGH: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the cheques issued by the 
Mining and Allied Machinery Corporation 
have been dishonoured by their bankers 
several times in the past y~ar; 

(b) whether it is a fact that over 100 
cheques were dishonoured in the month of 
April. 1988; and 

(c) if so, the remedial measures taken 
to set right this gross financial mismanage-
ment? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). Yes, Sir. About 
100 cheques issued by the company in April, 
1988 were dishonoured by their bankers. 
However, these payments have been fully 
discharged by the bankers in May, 1988. 
The company have also taken me1:lsures to 
improve their liquidity by minimising sundry 
debtors. 

Pending Applications for Telephone 

OYT OYT-S 

2976 2920 

(b) The following steps have been 
taken; to meet the demand; 

(i) Capacity of the electronic Ex-
change has been increased by 
617SIinesduringthefirst quarter 

- of 1988-89. 

(ii) About 10000 lines of electronic 

Connections in. Hyderabad and Secun-
derabad 

885. SHRI BHATIAM SRIRAMAMUR-
THY: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the total number of applications 
pending so far in different categories for 

. telephone connections is the twin cities of 
Hyderabad and Secunderabad of Andhra 
Pradesh separately; 

(b) the steps taken to meet the increas-
ing reqUirements: 

(c) how many applications are similarly 
pending in different States; and 

(d) the action taken afld/or proposed to 
be taken in this regard? 

THE MINISTER IN THE MINISTRY OF 
COMMUNICATIONS (SHRI GIRIDHAR 
GOMANGO): (a) the twin cities of Hydera-
bad and Secunderabad are served by 
Hyderabad Telephone System having 19 
exchanges. Therefore the waiting list of the 
twin cities is maintained exchange-Wise 
The total number of applicants pending for 
telephone connections as on 31.5.1988 
under various categories are as under:-

NON-OYT TOTAL 

38214 44110 

exchange capacity IS proposed 
to be added, dUring the remain-
ing period of current year 

(iii) Additional 10000 lines of elec-
tronic exchange capacity IS pro-
posed to be added dUring 1989-
00. 
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(iv) Further expansion has oeen 
planned during the 8th Plan pe-
riod. 

(c) The number of applicants pending 
for telephone connections in different States 

is inolCated in the Statement below: 

(d} The Department has planned to 
provide 4 lakhs telephone connections dur-
ing 1988-89 and 5 lakhs telephone connec-
tions dUring 1989-90 in the country 

Statement 

Total Number of Applications for Telephone Connections Pending in Different States on 
31st May. 1988 

SI. Name of the Total No. of 
applica-

No. State tions pending 

2 3 

1. Andhra Pradesr 69351 

2. Arunachal Pradesh 366 

3. Assam 8755 

4. Bihar 13061 

5. Delhi Union Territory 194038 

6. Goa 6210 

7. Gujarat 101601 

8. Haryana 31842 

9. Himachal 5549 

10. J&K 10781 

11. Karnataka 67848 

12. Kerala 103435 

13. Madhya Pradesh 51631 

14. Maharashtra 339520 

15. Manipur 576 
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.16. ~ha'aya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Sikklm 

23. Tamil Nadu 

24. Tripura 

25. Uttar Pradesh 

26. West Bengal 

Demand and supply of Petroleum and 
Petroleum Products 

886. SHAJ SYED SHAHABUDDIN 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state. 

(a) wheth.a-r the ga.p between the de-
ma.,d a~d indigenous supply in respect of 
petroleum products is nSIt'lg; 

(b) whether the gap is likely to be closed 
during the remaining yeCirs of the c;,;nent 
plan period; 

(c) the estimated life of crude oil re~ 
serves at the present le~el of exploitation; 
and 

(d) whether the crude 011 rer.erves have 
increas&d duling the last three yeals? 

3 

833 

517 

722 

6630 

73993 

54557 

171 
(31.3.88) 

86878 

664 

58531 

46941 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAf-4MA DUTIl (a I and 
(b). The ~gap betweer. the demand and 
Indtgenous supply of petroleum pmducts IS 
!ncreaslng and is expected to Increase fur-
ther durtng the remalnmg penod o· th& Sev-
enth Five Year Plan. 

(C) and (d). The present balance 
recoverable !eserve will last , 9 years at the 
present rate 01 "ecov~ry & exploitF\tion. 

The crude oil reselves have Increased 
dUring tne last thrAe years and are expected 
to increase m the coming year". 

\ilistting List for telephones in Ulsoor 
Exchdnge Bangalo~e 

Bl!7. SHRI V.S KRISHNA IYER: W! I 

the Minister of COMMUNICATIONS be 
pleased 10 state. 
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(a) the total number of persons who are 
on the waiting list for tetephones in Uisoor 
Exchange, Bangalore; 

(b) whe~ the waiting list is likely to be 
cleared; and 

(c) whether Government propose to 
bifurcate Ulsoor Exchange into'Ulsoor I and 
II to provide more lines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHR! 
GIRIDHAR GOMANGO): (a) There are 
1 1366 persons waiting for telephone con-
nections in Ulsoor exchange area of Banga-
lore as on 30.6.1988. 

(b) The 7th Five Year Plan objective is 
to meet the average telephone demand 
registered upto 30.9.1986 by 31st March, 
, 990. The romaining applicants will be pro-
vided with telephone connections progres-
sively during the 8th Plan period. 

(c) As the demand grow~ in any area 
and exceeds the optimum capaclly of the 
exchange, another exchange is opened. As 
demand In Wsoor area is increasing, this will 
be served by a numberof exchanges located 
in the same building or different buildings. 

Import of Crude Oil 

888. SHRI BHADRE:SHWAR TANTI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether any crude all was imported 
in 1985-86 and 1986-87 and whether any 
contract has been signed for 1988; and 

(b) if so, the details of the contracts 
signed for import of oil m the year 1988-89'7 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and 

(b). A quantity of 15.14 million tonnes and 
15.48 million tonnes of crude oil was im-
ported during 1985-86 and 1986-87 respec-
tively. Contracts for imPort of crude oil have 
been signed with National Oil Companies of 
various countries for the quantities indicated 
below:-

Name o. Jntry 

1 

USSR 

Saudi Arabia 

Iraq 3.5 

UAE 

Iran 2.0 

Ofy. Contracted 
(In million tonnes) 

2 

4.0 

2.0 

0.5 

The contract with Kuwait for ImfJOrt of 
0.5 million tonnes of crude is yet to be 
finalised. 

Technology to Set up Cold Storages 
with Solar Power 

889. SHRJ PRAKASH V. PATIL: Will 
the Ministar of ENERGY be pleased to state: 

(a) whether technolvgy to set up cold 
storages with solar powpr ;s available In the 
country; 

(b} whether any assessment 01 cost has 
beer. made campa:": 19 it WIth thermal hydro 
energy; 

(c) if so, th~\ findings thereof; 

(d) whether Government have formu-
lated any plan to se' up solar power cold 
storage in different States for fruits, v~e, 
tables, fish and other perishable corlmodi-
ties; and 
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(e) if so, the details thereof with p- ~i"U
lar reference to Maharashtra? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (e). Solar pow-
ered cold storage technology has been 
developed in the country. Two such cold 
storage plants of capacities 30 tone and 10 
tons have been installed at padorna in Uttar 
Pradesh and Baroda in Gujarat respectively. 
Currently the performance of these plants is 
being monitored. Based on the performance 
and the cost economics of these plants,' 
decision for putting up k.rger nu:nberot such 
plants for preservation of v2riety of pensh-
able commodities in dl~E:'rent p~rts of the 
country may be taken 

Committee on Major 1 hermal Power 
Stations 

890 SHRI G. BHOOPATHY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether a speci~1 committee has 
been appointed by Government to select 
places to estabilsh major thermal power 
stations in the country; and 

(b) If so, the names, of the places 
selected for the purpose? 

THE MINISTER OF STATE IN THE 
I DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). In March 1988, the Department 
of Power has constituted a Co ilittee for 
selection of sites for setting up large 1h9rmal 
power stations. Th~ Committee is to submit 
its report within a year. 

[ Translatlc.Jn] 

Opening of Gas Agencies In Chambal 
Division 

891. SHRI KAMMODILAl JATAV:Will 
the Mlntster of PETROLEUM AND NATU-

RAL GAS be pleased to state: 

(a) whether Government propose to 
open LPG agencies in each development 
block in Chamba! Division keeping in view 
the shortage of wood and coal there; and 

(b) if so, the time by which these are 
likely to be opened? 

THE MINISTER OF STATE OF THE 
MJNISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The 
oil Industry IS nor maliy taking up, in a phased 
manner, locations in the country Including 
those in Chamb:J.! DiviSion of Madhya 
Pradesh. with a population of around 20,OCO 
and above (as per 1981 Ce~sus) whlc'l OffE.'T 

suffICIent poteqtlal tor viable marketing of 
LPG. Based on thiS policy the 011 rnc'ustry has 
planned (0 open two LPG distributorships 
one each at Sabalgarh (Sdmaigarh) and 
Ambah frI Chamba! DIVISion; 

(b) As various steps precede the actual 
commissioning of LPG distributorships, It IS 
not possibre to indicate the exact time by 
which these distributorships would be 
commissioned. 

[English] 

S.T.D. Facility in Rajnandgaon 

892. SHRI SHIVENDRA BAHADUR 
SINGH: Will the Minister ot COMMUNICA-
TIONS be pleased to state: 

(a) the time by which Rajnandgaon 
district will get electronic exchange, and 

(b) the time by which the STD facility will 
be made available there? 

THE MINISTER OF STATE IN THE 
MINI~TRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Rajnandgaon 
at present has MAX-it exchange with 700 
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hnes capacity. There is no proposal to con-
ve;-t it into an electronic exchange at present. 

(b) STO facility is planned to be pro-
vided to RajnandgilOl" during 1989-90. 

Dir~ct Dialling System from thA Capital 
Cities 

893. SHRI E. AYYAPU REDDY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the cities arid towns In U.S.A., U.K. 
.1;-"d Eur: pe for which direct dialling facility 
was pro,,;d8d dUring t~,e years, 1986, 1987 
a.rld 1988; and 

(b) the towns and cities In Pak:stan for 
which there f_S direct dialling system tram the 

cCJ+)ital cities of Indian States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIOHAR GOMANGO): (a) The Interna-
tional Subscnber Dialled (ISO) telephone 
service was provided from India to U.K.~n 
1976. A Itst of countries/destinations in Eu-
rope and U.S.A. for which the International 
Subscriber Dialled telephone facility has 
been prOVided in the Years 1986 and 1987 is 
given in Statement-I. below. No country in 
these regions was added to the ISO network 
In 1988. All the cities and towns connected 
on the national subscriber dialling network in 
a particular country c;an be directly con-
tacted through (ISD) service from India. 

(b) A list is given in Statement-II below. 

STATEMENT-I 

List of Countries/Destinations in Europe and U.S.A. with which international Subscriber 
dIalled telephone service hEis been started in the years 1986 and 1987 

1986 1987 

1 2 _ __:a._ 

Austria 1. Finland 

2. Belgium 2. Norway 

8. Netherlands 3. Sweden 

4 F-=edecal Republic of Germa~y 4. Denmark 

5. Turkey 5. Switzerland 

6 U.S.A. (Excluding Alaska and Hawaii} 6. Greece 

7. U.S,S.R. 7. Spain 

8. Azores 

9. Madf?ita 
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10. Bulgaria 

11. Cyprus 

12. German Democratic 
Republic 

13. Hungary 

14. Iceland 

15. luxembourg 

16. Poland 

17. Vatcan crty 

18 Roumanla 

19 Gibraltar 

20 Ireland 

21 Czechoslovakia 

22 Portug=ll 

23 YugoslaVia 

24. Alaska and Hawall of USA 

STATEMENT-II 
2 

51. Name of towns! 
No. cities 5. Bannu 

1 2 6. Dadu 

1. Abbotabad 7. D G.Khan 

2. Attock 8. D.I.Khan 

3. Bahawalnagar 9 Kina 

4. Bahawalpur 10. Faisalab 1d 



221 Written Answers SRAVANA 11, 1910 (SAKA) Written Answers 222 

1. 2 1 2 

11. Gaddani 34. Mian Chanu 

12. Gujaranwala 35. Mian -"ali 

13. Gujarat 36. Mirpur A.J.K. 

14. Haripur 37. Mirpur Khas 

15. Hassana-badal 38. Moro' 

16 Hazro 39. Mullan 

17. Hyderabad 40. Murreo 

18. Islamabad 41_ Muzaffarabad 

19. Jakababad 42. Muzaffar Ghar 

20. Jhang 43. Nawab Shah 

21. Jhelum 44. Nowshera 

22. Karachi 45. Okara 

23. Kasur t 46. Peshawar 

24. Khairpur 47. Quila Sheikhupura 

25. Khanawal 48. Quetta 

26. Khuzdar 49. Rahim Var Khan 

2.7. Kohat 50. Rawalpindi 

28. Kotly 51. Sahiwal 

29. lahore 52. Sanghar 

30. Larkana 53. Sargodha 

3'_ Mangora 54. Sawabi 

32. Mar.sahra 55. Shikarpur 

33. Mardan 56. Sialkot 
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57. Sibi 

58. Sukkar 

59. Takht Sai 

60. Tando Adam 

61. Tando Muhammed Khan 

62. T""\.il~. 

63. Thatha 

84. 'Jthal 

Shortfall in Power Generation 

894. SHRI VAKKOM PU-
RUSHOTHAMAN: 

SHRI SAL WANT SINGH 
RAMOOWALlA: 

SHRI TEJA SINGH DARDI: 

Will the Minister of ENERGY be 
pleased to state: 

(a) the target set for power production 
in the country by the end of the Seventh Five 
Year Plan; 

(b) the projects to be completed and 
installed during the Seventh Five Year Plap 
and the estimated capacity of these plants . 
for power generation; 

(c) the expected shortfall in power 
generation by the end of the Seventh Five 
Ye.ar Plan; and 

(d) the steps taken by Government to 
meet the shortfall? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT 9F POWER IN THE MINIS-

~Y OF ENERGY (SH~' KALPNATH RAI): 
(a) The target set for power production in the 
country in the final year of the Seventh Plan. 
on the basis of the mid-term appraisal. is 
about 252 billion units by utilities. 

(b) It is expected that 140 projects with 
a total capacity of about 22.~0 MW will be 
commissioned during the Seventh Plan. 

(c) According to the Central Electricity 
Authority, no shortfall IS e.xpt·,:lf1d in the 
power generation targetted by the end of the 
Seventh Plan. 

(d) The measures taken to augment the 
availability of power include expediting 
commiSSioning of new capacity, implemen-
tation of short gestation projects, optimising 
generation from existing capacity. reducing 
transmission & distribution losses. and Im-
plementation of demand management and 
energy conservation me'lsures. 

[ Translation] 

Supply of Diesel to Consumers at 
International Prices 

895. SHRI BAlWANT SINGH 
RAMOOWAUA: 

SHRt TEJA SINGH DARDI: 

Will the Minister of PETROLEUM AND .., 
NATURAL GAS be pleased to state: 

(a) whether Government have an-
nounced to supply dipc;el at international 
rates to those export industrial units which 
will generate captive power for their own use 
with the permission of the State Electricity 
Boards; 

(b) If so, whether the motive of this 
scheme is to encourage exports; 

(~) if so, whether a proposal to supply 
diesel at the international rates to farmers for 
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agricultural purposes in order to encourage 
agricultural production is under considera-
tion of Government; . 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) and 
(b). Government have formulated a scheme 
to supply diesel at special prices compa-
rable to international prices for captive 
power generation to production units which 
export at least 25% of their production, to 
help comp~titive export production. 

(c) to (e). No~ Sir. Th~ factors consId-
ered in the scheme referred to in the reply to 
parts (a) & (b) above are not relevant in the 
context of the agricultural production. 

Telephone Connections in Almora, 
Uttar Pradesh 

896. SHRI HARISH RAWAT: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) whether there is a proposal to in-
crease the existing capacIty of telephone 
exchange in Almora, Uttar Pradesh during 
1988-89; 

(bT if so, the details in this regard: and 

(c) if not. the time by which telephone 
connections will be provided to the persons 
who are in the waiting list there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) NO,Sir. 

(b) Does not arise. 

(c) A proposal to expand the capacity of 

j 

the existing exchange is under considera-
tion. The waiting list wi" be cleated when the 
equipment is received and commissioned. 

(English] 

Setting up of Wind Power Station in 
Karnataka 

897. SHRI H.N. NANJE GOWDA: Will 
the Minister of ENERGY be pleased to ~tate: 

(a) whether Karnataka State Industrial 
Investment and Development Corporation 
(KSIDC) propose to set up a wind power 
station in the State; 

(b) whether Union Government have 
agreed to contribute ~upees sixty five lakh 
for the said project; 

(c) whether the site has since been 
identified for the purpose; and 

(d) to what extent the energy shortage 
in the Karnataka will be met? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): ia) to (c). The Depart-
ment of Non-Conventional Energy Sources 
(ONES) has taken up a 550 KW_ wind-farm 
power project in assocIatIon with Karnataka 
State Industrial Investment and Develop-
ment Corporation (KSIDC) in Brahmagiri 

, Hills at Talcauvery, Karnataka. Department 
of Non-Conventional Energy Sources have 
provided Rs. 60.50 lakh~ for the project. 

(d) The wind farm is expected to supply 
nearly a millIon units of electricity per annum 
to the State grid. 

[ Translation] 

Load Shedding in Delhi 

898. SHRI NARSINH MAKWANA. 
SHRI KAMAL CHAUDHA'RY: 
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Will the Minister of ENERGY be 
pleased to stat,: 

(a) the number of times load shedding 
was resorted to in Delhi during the last two 
months and the reasons therefor; 

(b) the areas where load shedding was 
resorted to and the timings/period of load 
shedding there; 

(c) whether any criteda have been laid 
down for load shedding and if so, the details 
thereof; and 

(d) whether residential and industrial 
areas have been distinguished in this mat-
ter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNA TH RAI): 
(a) to (d). The information is being collected 
and will be laid on the Table of the House. 

[English] 

Regional Service through Satellite 
LI~ge to Orissa 

899. SHRI LAKSHMAN MAlliCK: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the regional seMce for 
States has been introduced by providing 
satellite linkage between the studio centres 
in the capital and the transmitters operating 
in the respective State; and' 

(b) if so, the details of facilities which are 
going to be .tended to Orissa? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINiSTER OF IN-
fORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) The primary 
(regional) TV service has so far been intro-

duced via satellite in the States of Maharash-
. tra and Andhra Pradesh. 

(b) It is envisaged to introduce the 
primary (regional) TV service in Orissa by 
use of space segment facility on INSAT-IC 
when it is fully operationalized and on availa-
bility of requisite up~nk facility being pro-
vided by the Department of T elecommunica-
tions. 

Selection of Feature Films for Doord-
arshan 

900. SHAI K.S. RAO: Will the Minister 
of INFORMATION AND BROADCASTI~G 
be pleased to state: 

(a) the details of feature films/serials 
selected by Doordarshan for telecast during 
the next six months; 

(b) whether it IS pr~posed to telecast 
some good Hindi feature filrs of Producers 
Director-Late Shri Raj Kapoor VIZ. Barsat, 
Awara, Sangam etc.; and 

(c) the date from which T.V. senal on 
Mahabharat is proposed to be telecast? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGA T): (a) Normally a 
quarterly schedule for telecast of films is 
tentatively prepared by Ooordarshan. A list 
of films scheduled for telecast during the 
coming months is given in the StatemenH 
below. Details of seri~ls selected for telecast 
in the National network during the next six 
months are given in the Statement-II below. 

(b) As and when any offer of films of late 
Shri Raj Kapoor is received by Ooordarshan, 
it will be considered for telecast as per the 
prescribed procedure. 

(c) No date has yet been fixed. 
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STATEMENT-. 

Films scheduled for telecast during the 
coming months is' given as under:-

HINDI FEA TURE FIL"'MS & OLD CLASSICS 
FILMS 

1. Teen Bahu Raniya 

2. Mausam 

3. Taaquat 

4. Naya Din Nai Raat 

5. Janam Bhoorni (B & W) 

6. Jhansi Ki Rani (B & W) 

7. Mujhe Jeene Do (B & W) 

REGIONAL LANGUAGE FILMS 

1. Iru Kodugal (Tamil) 

2. Desmante Manushuloi (Telugu) 

3. Ronga Police (Assamese) 

4. Phatik Chand (Bengali) 

5. Naguva Hoovu (Kannada) 

INTERNA TJONAL FEATURE FILMS 

1. Farewell to the arms (U.S.A.) 

2. Parting of the ways (Cuba) 

3. The fate of a man (Russian) 

LA TE NIGHT FEA TURE FILMS 

1. The Quack (Polish) 

2. Samna (Marathi) 

3. Anna Pavalova (Russian) 

4. Gragana (Kannada) 

5. Mandi (Hindi) 

STATEMENT-II 

Details of serials selected by Doordarshan 
for telecast during the next SIX months: 

1 . Chand Sitare 

2. Lekhu 

3. Guftagoo 

4. Super-Six 

5. Panchatantra (Animation) 

6. Quiz Time 

7. Wage ki DUnlya 

8. Lohit Kinare 

9. Guldasta 

10. Kisse Miya Bibi Ke 

11 . Karam Bhoomi 

12. Gandevata 

Increase in the price of Crude Oil 

901. SHRt V. TULSIRAM: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the prices of crude oit have 
increased recently; 

(b) if so. the details thereot and the 
reasons therefor; 

(c) the extent to whICh such an InCred<',p 
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in price of crude will adversely affect the 
common man in the country; and 

(d) the steps being taken by Govern-
ment to maintain the prices of crude and 
other allied oils in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) No, 
Sir. 

(b) Does not arise. 

(c) and (d). The pnces of petroleum 
products fixed under the admintstered pric-
ing system are not generally revised with 
changes in the international prices of crude 
oil. The prices have been stable over a 
reasonably long period of time. With the 
exception of petrol, the prices of major petro-
leum products have not been revised since 
February .. 1986. 

Second Digital Electronic Switching 
factory 

902. SHRr VUAY N. PATIL: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is delay in setting up 
the second digital electronic switching fac-
tory; 

(b) jf so, the reasons thereof; 

(c) whether Government have any 
plans to import digital electronic lines; and 

(d) if so, the reasons for which the 
Indian Telephone Industries Ltd. do not 
accept Indigenous components to avoid 
imports? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) Paucity of funds. 

(c) Yes, Sir; some quantities of equip-
ment are planned to be imported in order to 
bridge the gap between essential require-
ments and indigenous production, 

(d) The Indian Telephone Industnes' 
Ltd. are using indigenous components to the 
maximum possible extent. 

Industrial Investment 

903. SHRt HAROOBHAI MEHTA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the increase in Industnallnvestment 
due to liberalisations introducerl in respect of 
industries since the financial yeal 1985-86; 

(b) the Increase in the employment due 
to IIberahsations Introduced in respect of 
Industries since the financial year 1985-86; 
and 

(c) the steps taken or contemplated to 
be taken by Government to ensure that 
relaxations or liberalisations result in addi-
tional employment generation and in-

creased production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The investment and employment pat-
terns of Letter of Intent for projects subject to 
mdustrial licensing and SIA registrations In 
respect of Industnes delicensed for non-
MRTP companies, as available trom the 
relevant applications. for the last 3 year s 
Wf::re as under:-
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It Amount in Rs. in CfOfes 

.... Number of Persons 

Year Total investment envisaged in Employment envIsaged 
in 

Projects projects, Projects Projects 
covered covered covered covered 
by LOIs by SIA regi- by LOIs by SIA re-

stration gistration 

2 3 4 5 

1986 8658.38 11579.23 24775'1 357704 

1987 7728.46 

1988 1022.72 
(upto March) 

(c) Liberalisation in Industrial licensing 
policy is a continuous process and require-
ment of additional employment generation 
and increased production are some of the 
important factvrs taken into account"while 
taking decisions in this regard. 

Demand and production of Tractors 

904. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether there is a boom in tractor 
sales this year; 

(b) if so, whether this represents an 
Increasing rural prosperity; 

(c) whether tractor industry has raised 
prices taking advantage of this boom; 

(d) whether a greater part of this sales 
is in Punjab; and 

5601.66 192518 204~46 

1629.06 30721 47714 

(e) the estimated demand and produc 
tion of tractors in 1988? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUSTRY 
(SHRI M. ARUNACHALAM): (a) and (b). 
There has bee" a significant increase in the 
sales of tractors in 1987/88 over the earlier 
years. The sales of tractors appear to have 
picked up because of the liberalised credit 
facilities being made for the purchase of farm 
machinery as well as the drought conditions 
of last year. 

(c) There is no pride control on tractors. 
The price of a tractor varies with the manuf ac-
tunng costs. There is sufficient competition in 
the tractor industry to keep a check on prices. 

(d) Punjab occupies a premier position 
in the sales of tractors as compared 10 other 
States. 

.\ e) As worked out by the Sub-group or. 
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Automobile and Earthmoving Industry for 
the 7th Five Year Plan, the demand for 
tractors for the year 1988-89 is ,1.23,000 
Nos. The produdion of tractors during 1988-
89 is estimated to exceed 1,00,000 Nos. 

[ Translation] 

Opening of Post Offices in rural araas 
of Himachal Pradesh 

905. SHRIK.D.SUlTANPURI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

. (a) the number of post offices proposed 
to be opened in rural areas of Himachal 
Pradesh during the year 1988-89, the details 
thereat and 

(b) the number of such post offices 
opened during 1986-87 which have not yet 
started functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAA GOMANOO): (a) The targets 
fixed for opening of new post offices in 
Himacflal Pradesh under Annual Plan 1988-
89 are: 

Branch Post Offices 
Departmental Sub 
Post Offices 

(i) Ramagundem 

(ii) Neyveli 

(iii) Katpakkam 

1986-87 
1987-88 

1986-87 
1987-88 

75 
3 

It is not practicable at this stage to giVE) 
further details. 

(b) No new post offices were opened in. 
the State during 1986-87. 

[English] 

Supply of ElectriCity to Kerala from 
Central Grid' 

906. PROF. K.V. THOMAS: Will the 
Minister of ENERGY be pleased to state: 

(a) the quantity of electricity supplied to 
Kerala from the Central grid during the lac;t 
two years; and 

(b) the charge leVIed on the Central grid 
electricity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAI): 
(a) The quantity of electricity supplied to 
Kerala from the Central Grid during the year 
1986-87 and 1987-88 was 472.4 Millton 
Units and 1080.2 Million Units respectively. 

(b) Energy charge per unit of electricity 
of Central Stations supplied to Kerala is 
given below:-

43 paise 
+ fuel price 
adjustment 

charge 

51 paise 
5?paise 

43.29 paIse 
44.61 paise 
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In4ustrlailicence tor Export Oriented 
Units In Maharashtra 

907. SHRt PRATAPRAO B. 
BHOSALE: Will the Minister of INDUSTRY 
be plea$9d to state: 

(a> whether Government of Maharash-
tra has submitted certain proposals for grant 
of industrial licences to set up export ori-
ented units in the State; 

(b) if so, the details thereof; 

(c) whether Union Government have 
approved these proposals; 

(d) if so, the details thereof; and 

(e) if not, the reason& therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) No 
proposal for grant of industrial licence for 
setting up 100% export oriented units in the 
State of Maharashtra has been received 
from the Government of Maharashtra during 
the calendar years 1985 to 1988 (upto 
20.7.1988). 

(b) to (e). Do not arise. 

AudHlon Training Institutes in New 
Deihl 

908. DR. T. KALPANA DEVI: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government are aware that 
certain institutes in New Delhi have been 
imparting training in audition in Delhi Doord-
arshan: 

(b) if so, the names of such institutes; 

(c) whether these institutes are reoog-
nised by his Ministry; and 

(d) if not, the action Government pro-
pose to take in this regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). An 
advertisement to this effect has come to Ule • 
notice of the Government. Details of the 
Institute are, however, not available. 

(C) and (d). No, Sir. No recognition is 
proposed to be granted to such institutes. 

Supply of equipment to disconnect STD 
facility in Vljayawada 

909. SHRt V. SOBHANADREES-
WARA RAO: \ViUthe Ministerof COMMUNI-
CATIONS be pleased to state: 

(a) whether the equipment needed to 
disconnect SID facility when requested by 
the subscribers IS in short supply at Vijaya-
wada due to which the subscribers are suf-
fering; 

(b) if so, the likely date by which this 
equipment will be made available at Vi;aya-
wada to cater to the requests from the sub-
scribers; and 

(c) the number C?f subscribers who are 
waiting for disconnection of STD facility to 
their phones as on 30th June, 1988 and 
since how long their request could not be 
complied with? 

THE MINISTER OF STATE IN rHE . 
MINlSmy OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) No, sir. The 
equipment is already available. 

(b) Does not arise. 
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(c) No request for STD barring pending 
as on 30th June, 1988_ 

[ Translation] 

New criteria for opening of new post 
offices in rural areas 

910. SHRI SHANTI DHARIWAL: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have laid 
down new criteria to open new post offices in 
the rural areas of the country; 

(b) if so, the details in regard thereto 
and the total number of representations 
received by Government so far opening of 
new post offices in the rural areas, State-
wise details thereof; 

(c) whether Gover:1ment have since 
considered these representations; and 

(d) if so! the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIAIOHAR GOMANGO). (a) Yes SIr. 

(b) The information is furnished in 
Statements I and II below. 

(c) and (d). The procedure followed is 
that the representations are sent to con-
cerned Heads of Postal Circles for scrutiny 
with reference to the prescribed nOI ms and 
annual targets. The eligible proposals are 
re-submitted by the Postal Circles for further 
processing in consultation WIth the Ministry 
of Finance. The representatiohs referred to 
In Statement II are being dealt With In accOf-
dance with the above procedure 

STATEMENT-I 

ANNEXURE-I 

Liberalised guidelines for opening of Post 
Offices in rural areas introduced with effect 

from 19.11.1987 

1. Having regard to the Seventh Plan 
t~uget of 6,000 new post office3 In the rural 
sector, bulk of which has to be achieved 
during the remaining two Annual Plans 
1988-89 .:md 1989-90, the Postal Services 
Board have decided thilt proposals for open-
Ing of branch post offices in rural areas WIll 
henceforth be regulated accordinG to the 
following guidelines. 

(i} A group of Villages constitutIng 
a Single gram Panchayat will be 
eligible for a post office pro-
vided that (a) the aggregate 
population of the group of vil-
lages is no"t less than 3000 In 

normal rural areas and 1500 In 
hill~', backward and tribal areas 
and (b) there is no other post 
office within the group. 

(ii) The post office will normally be 
opened at the headquarter vil-
lage of the gram panctiayat. If 
such a village falls within 3 
Kms. of an existing post offices, 
the post office may be opened 
in another suitable village 
within the same gram Pan-
chayat which fulfills the dis-
tance condition. 

(iii) The 3 Kms. restriction can be 
relaxed in hilly areas In cases 
where such relaxation IS war-
ranted by speCial cltClJm-
stances. 

(IV) The minimum anticipated reve-
nue will be 33 1/2% of the cost 
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in normal rural areas and 15% 
of the cost in hilly, tribal and 
backward a.-eac. 

2. Cla:;sification of hilly, bac;l<ward and 
tribal areas will be made according to the 
following criteria: 

Hilly areas: 

(I) "Special Category States" 
nameiy Himachal Pradesh, 
Jammu & Kashmir, Ma:ripur, 
Meghalaya. Nagaland, Tnpura, 
Sjkkim, Arunachal Pradesh 8.. 
Mizoram. 

(ii) O;stncts/Blockc;/Talukas In 

other States or Union Territo-
ries identified by th~ Plan,1ing 
Commissicn as hi!' areas tor 
purr1()ses of Hili Area~ Devel-
opment ProgramMe {HADP) 

Tribal areas: 

(i) States/Union Territories which 
have tribal population exceed-
ing 50% of the total porulatlor) 
namely, Arunachal Pradesh, 
Dadra and Nagar Hav8!J, La-

ksnadweep, Nagaland •. 
Meghalaya, and Mizoram. 

(ii) Districts/BlockslSub divisionsl 
Tehsils/Villages !n other 
States/Union Territories identi-
fied Tribal Development .pro-
gramme (ITOP) 

Backward areas: 

(iii) Ar9as identified by the State 
Government for implementa-
tion of the 82ckward Areas 
Development Programme un-
der the Seve~th Plan (Village 
and Smail Indu~lfles sector). 

In view of the.continuing ban on creation 
of posts, proposals for opf~ning of new 
branch offices will be subfTlitted by the 
['epartment of Posts to the Ministry of Fi-
,1ance for grant of exemption. 

3. Instructions have been issued to 211 
Heads of Circles to consult Hon"ble Mem-
bers of Parllamen~ in regard to opening of 
new post offices and give due and urgent 
c:)nsirjeration to proposals- recommended 
by them in the light of t~le aforestated norms. 

STATEMENT II 

Name of Circle 

Andhr ~ Pradesh 

Bihar 

Delhi 

Gujarat 

Haryana 

Number of represer.tations 
,-eceived 

2 

51 

6 

12 

2 
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1 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Karala 

Ma~arashtra 

Madhya Pradesh 

Assam & North Eastern Circles 

Punjab 

Rajasthan 

Ta'llil Nadu 

Uttar Pradesh 

West Bengal 

[English] 

Royalty on Crude Oil to Gujarat 

911. SHPI RANJITSINGH GAEKWAD: 
Will the Minister of PETROLEUM ."ND 
NA1URAI GAS be pleased to state: 

(a; the total' crude 011 produced '11 
GUJarat and Its percentage share In CI ude 011 

production 011 a11 IndIa basIs ouring 1 !l86-87 
and 1987 ·88; 

(b) the royalty of crude oil paid to 
Gu!arat State arid its rate durIng t'lt.: cbove 
period: 

(C) wh£~hef the St.lte Governn:en1 of 

2 

10 

9 

1 

10 

22 

10 

6 

6 

6 

148 

12 

Gujarat had urged Union Government to 
revise the rate of royalty paid on crude oil 

• produced from the State, retrospectively 
from April 1, 1987; and 

(d) i1 so, the details of State 
Government's representation and the ac1ion 

taken thereon? 

THE MINISTER OF STATE OF THi: 
MINISTRY OF PETROLEUM AND NATU-

RAL GAS (SHRI BRAHMA DUn): (a) The 

utta,'s of total CI uda oil production in Gujarat 

an1 its ~rcentage ~ hare of the total crude oil 

production on All tndia basis during 1986-87 

an<.i 1987-88 are as under: 
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Year 
production 

All India crude oil Crude oil produc- Percenta-
tion in Gujarat 
(million tonnes) 

2 

1986-87 30.50 

1987-88 30.36 

(b) The royahy paid to the Gujarat State 
on crude oil and condensate during 1986-87 

g9 
(million tonnes) 

3 4' 

4.56 14.9 

4.99 16.4 

and 1987-88 is as under: 

Year Amount paid 
(Rs. in _/al<hs) 

Rate of Payment 
(Rs.per metric 
tqnne) 

1986-87 

1987·88 

(c) Yes, Sir. 

(d) The next rE'view ofthe rate of royalty 
would t,e considered after t2. . .rlg into ac-
count all relevant factors. including the views 
of the concem~d State Government. 

Street lighting In Delhi 

913. SHRI KAMLA PRASAD SltJGH: 
Will the Minister of ENERGY bp pleased to 
state: 

(a) whether there is p:lor street lighting 
in Delhi. particulA.rly in Nehru Place; and 

(b) if so, the nleasures proposed to be 
taken to ensure proper lightIng in Deihl In all 
the areas at all times and tC' make authoiities 
a(:count3b!e for their lapses? 

THE MINISTER OF S rATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENEflGY (SHRI KALPNATH RAt): 
(a) and (b). The information is being col-

8588.91 192/-

9443.10 192/-

lected and will be laid on the Table of the 
House. 

Construction of T.V. Tower in Pitam-
pura 

e14. SHRIMATI O.K. BHANDAPI: Will 
the Minister of INFORMA TIOr. AND 
BROADCASTING: Will t! Ie MinIster of IN-
FORMATION AND BROADCASTING bt 
pleased to state 10 refer to the reply given on 
22 March. 1988 to Uns+;Jned Q~est.on No. 
4312 regarding construction of 1 V T ewer in 
Pitampura and state: 

(a) the time by which th(.> TV Tower will 
be put into opergtion; 

(b) what are the spoclal high:ights of 
thiS tower; 

(c) whether It is a fad th'lt ce,t::ihl 
emergency arrarig('tnents i13ve 'lIsa ~(." 
made for exit of pqople when there is a lIyht 
faIlure or s\)me other reasons; 
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(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) The 2 x 10 KW 
TV transmitter at Pitampura is expected te 
be commissioned into service during the 
third quarter of the current financial year. 

(b) The tower IS planned to have a 
revolving resta~ran! at a haight of 155 
Metres moving at a speed 01 one revolution 
per hour ~nct an observation gallery at a 
height of 158 Metres. 

(c) Yes, Sir. 

(d) In addition to the staircase, the 
tower is planned to have two lifts with capac-
Ity to accommodate 13 persons each at a 
time with a stat\d-by arrangement 'or \ts 
operation on diesel generators. 

(e) Does not arise. 

Posting of Spouse at same station 

915. SHRI SHANTARAM NAIK: Will 
the. Mimster of COMMUNICATIONS be 
pleased to state' 

(a} whether the detailed {;Ui~elines for 
f:iQsting of husband and wife at Ihe same 
station issued under the Union Ministry of 
Personnei, Public Grievances and Pen-
3ions, O.M. No 28034/7/86-Estt (A), dated 
::'.4.1986 are being followed by the Depart-
ments 01 Posts and Te'ecommunicatlOns, 

(b) It so, whether any percentage ot· 
vacancies h-as been earmarked for obser-
vance of those guidelines; 

(c) i1 not, the percentage pre-posed to be 
fixed for thIS purpose; 

(d) whether applications from persons 
covered under this policy for posting at the 
same station are invited before making pro-
motionsltransf&rs; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRlDHAR GOMANGO): (a) Yes, SIr. 

(b)' the gUloeltnes do '1ot envisage fixa-
tion of any percentage 

(c) No ~·,Ir. No such vacancies ha'J€ 

been eaimarked. 

(d) t;Jo. Sir. 

(e) Does not anse. However, applica-
tions of indiVIduals for posting of husband 
and wife at same station are considered in 
accordance with the Instruction on the sub-
lect. 

Import of technology from USA by LT.I. 

916. DR. KRUPASINDHU BHO!: Will 
the Minister at COMMUN\CA1iONS be 
p!eassd to state: 

(a) whe.ther the IndIan Telephone In-
dustries (ITI) "proposes to collaborate with 
some U.S. company for impor. of technology 
to manufacture application specific inte-
grated circuits; 

(b) If so, the total cost cf that t~chnology 
and whether it cannot be developed i"dl-
gAnously: 

(c) whether the proposai nas been 
cleared and if SQ, whenl af'd 

(d) the advantage of importing such 
technoiogy? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF COMMUNICATIONS (SHRI (b) whether there are no imports of 
GHDHARGOMANGO): (a) Yes Sir, ITI has these vaccines since last more than three 
........ 1nIo 8A agreement with MIs. VlSI years; 
and AtCUI Tecnnology Inc., California for tr"" aI technology for design and fabri-
caliOn of complementary metal oxide semi-
ccnduC*W (CMOS) application specific inte-
grated cift:uiIs (ASIC); 

(b) The tota4 cost of the techn610gy in 
US$ i& 3.,501 mitlion. This technology cannot 
be developed fndjgenously at present; 

(c) Board of Directors of ITI have ap-
PfOVed the proposal in their meeting held in 
May'1988. 

(d) This technology is essentially for 
making state-of-the-art equipment in ITI to 
Increase reliability and to reduce cost. 

Increase In prices of vaccines for 
Dfpther'., Tetanus, Pertussis and 

A.ntigen 

917. SHRI MURLlDHAR MANE: Will 
the Minister of 'NDUSTRY be pleased to 
state: 

(a) whether country has attained self-
sufficiency in the production at vaccines tor 
Diptheria, Tetanus, Pertussis and Antigen; 

(c) whether the prices ofthese vaccines 
have gone up br 200 per cent; 

Cd) whether as per Drug Policy, 1986 all 
drugs required for National Heatth Pro-
gramme wpre to be included in Category lof 
the Jist of price controJIed drugs; and 

(e) if so, the reasons for increase in 
prices of these vaccines? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGAl RAO): (a) No, Sir. 

(b) The required details to'the extent 
available are given at the Statement below. 

(c) and (e). As per the provisions of 
OPCO, 1987 the manufacturer of decon-
tro\\ed medicines are free to revise the 
prices. However, Government has inter-:: 
vened wherever found necessary. 

(d) As recommended by Kelkar 
Committee the referred drugs have been 
excluded from DPCO, 1987, as their availa-
bility is extremely critical. 
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Waiting List for LPG Connections 

919. SHRI R. P. DAS : Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pie 1Sed to sta\e: 

(a) the total number of persons on the 
waiting list for LPG connections in different 
States as on 30th June, 1988; 

(b) when this backlog is likely to be 
cleared; and 

(c) the steps so far taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL'GAS (SHRI BRAHMA DUTT): (a) Ason 
the 30th June, 1988 there were about 34.56 
lakh persons on the waiting list for LPG 
connections in the country; 

(b) and (c). Release of new LPG con-
nections is done by the oil industry all over 
the country in a phased manner under its 
annual programme for enrolmer\t of custom-
ers, subject to augmentation in availability of 
LPG and bottling capacity. Efforts are being 
made to maximise indigenous LPG produc-
tion and also augment supplies through 
imports to the extent feasible. 

Manufacture of LPG cylinders 

920. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of INDUSTRY be 
pleased to state the numb&r of cylinders 
manufactured during the last three years, 
year-wise, till date? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 
produdion of LPG cylinders during the last 
three years and that in the year 1988 (upto 
April) has been as under:-

1985 : 

1986 : 

1987 : 

1988 : 
(Upto April) 

19.64 Lakhs Nos. 

21.90 Lakhs Nos. 

19.40 lakhs Nos. 

3.13. lakhs Nos. 

Transportation of Surplus Gas from 
Assam and Trlpura Gas fields to West 

Bengal 

921. SHRI SYED MASUDAL HOS-
SAIN: 

SHRI SAN AT KUMAR MAN-
DAL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is any proposal to 
transport surplus gas from the Assam Oil 
and gas fields and Tripura gas field to West 
Bengal through pipeline; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor? 

THE MlNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUIT) : (a) to (c). 
No, Sir. There is at present no proposal to 
transport surplus gas from Assam and 
Tripura to West Bengal. The need and viabil-
ity of such a project is yet to be established. 

Two Time Zones Plan for Saving of 
Power 

922. DR. B.L. SHAILESH: Will the Min-
ister of ENERGY be pleased to state: 

(a) whether energy experts have come 
up with a scheme to divide India into two time 
zones aimed at reducing the peak power 
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demand of the country in the existing pat-
terns of electricity consumption; 

(b) if so, the broad features of this two 
time zones plan; 

(c) the like~ drop in the peak demand 
and saving of power resulting therefrom and 
the expenditure involved thereby? 

THE MINISTER OF STATE IN THE 
DEPARi"MENTOFPOWERINTHEMINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 

(a) to (c). A study has been carried out by 
the Tata Energy Research Institute recently 
at the instance of the Advisory Board on 
Energy on the possibility of reduction in peak 
power demand by creation of two time zones 
in the country I.e. by advancing the clocks In 

the Eastern Time Zone by30 minutes from 
the present Indian Standard Time and set-
ting back the clocks in the Western Time 
Zone by 30 minutes from the present Indian 
Standatd Time so as to stagger the clock -
related energy demand in these zones by 
one hour. The findings of the study are that 

the savings whether in peak demand or in 
energy are not significant enough to justify 
the creation of time zones. 

Opening of Post Offices In Rural Areas 

923. SHRI ANANDA PATHAK: Will the 
Minis1er of COMMUNICATIONS be pleased 
to state: 

(a) whether there is any proposal to 
open more post offices In the rural areas In 

the remaining period of the Seventh Pian; 

(b) If so, the details thereof; and 

(c) the State-wise number of such post 
offices to be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION~ (SHRI 
GIRIDHAR GOMANGO): (a) Yes, SIr. 

(b) and (c). The details are furnished In 
Statement I and II below:-

STATEMENT-I 

Annual Plan 1988-89. 

State-wise Targets for Opening of New Post Offices 

State/Union Territories 

1 

States 

Andhra Pradesh 

Number of New Post offices Proposed to be Opened 

Rural Branch Offices 

2 

150 

230 

Department Sub-
Offices in project 
areas/developing 
areas. 

3 

5 

4 
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2 3· 

Bihar 225 5 

/ 
100 Gujarat 5 

Haryana 30 5 

Himachal Pradesh 75 3 

Jammu & Kashmir 75 2 

Karnataka 100 5 

Kerala 75 5 
t 

Madhya Pradesh 230 5 

Maharashtra 230 6 

Manipur 30 2 

Meghalaya 30 

Nagaland 20 

Orissa 175 5 

Punjab 50 2 

Rajasthan 175 5 

Sikkim 25 2 

Tamil Nadu 125 5 

Tripura 30 2 

Uttar Pradesh 275 5 

West Bengal 165 5 

Union Territories 

Andaman & Nicobar Islanfis 15 2 

AiunachalPradesh 30 2 
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1 2 3 

Chandigarh 2 

Dadra & Nagar Haveli 10 

Delhi 10 3 

Goa 30 2 

lakshadweep 5 

Mizoram 25 

Pondicherry 5 

2750 100 

Note: The annual plan provides for 3,000 new post offices. The balance of 150 post offices 
will be allocated after a mid-year review. 

STATEMENT-II 

Annual Plan 1989-90 
.... 

State-wise Targets for Opening of New Post Offices 

StatelUnion T effitories 

States 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Number of New Post Offices Proposed to be opened. 

Rural Branch Offices 

2 

80 

140 

175 

70 

20 

Departmental Sub-
Offices in Project 
Areas/Deve/oping 
4reas 

3 

6 

5 

6 

9 

4 
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, 2 3 

Himachal Pradesh 70 4 

Jammu & Kashmir 50 2 

Karnataka 80 6 

Kerala 70 5 

Madhya Pradesh 175 6 

Manipur 20 

Meghalaya 20 2 

Nagaland 15 2 

Orissa 120 7 

Punjab 30 3 

Raiasthan 120 6 

Sikkim 15 2 

Tamil Nadu SO 6 

Tnpura 20 3 

Uttar Pradesh 275 5 

West Bengal 140 6 

Maharashtra 150 7 

Union Territories 

Andaman & Nicobar Islands 6 2 

Arunachal Prades.h 15 2 

2 
Chandigarh 

Dadra & Nagar Haveli 5 

Delhi 5 4 
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1 2 3 

Goa 20 3 

Mizoram 10 1 

Pondtcherry . 4 1 

Note: The targets indicated above are tentative and are dependent upon adequate resources 
being allocated by the Planning Commission for the purpose in Annual Plan 1989-90. 

Complaints Agatn8l45-49 Exchange of 
calcutta Telephones 

924. SHRI ATISH CHANDRA SINHA: 
Wit! the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the number of complaints 
by the subscribers of telephones against the 
45-49 exchange of Calcutta Telephones has 
been raising abnormaHy high due to want of 
proper service from the concerned tele-
phone administration'; 

(b) whether the cases for grant of nec-
essary rebate have also been awaiting sanc-
tion of the authority for a long time ; 

(c) M so, the reasons therefor; and 

(d) the action being taken to this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIOHAR GOMANGO ) : (a) No, Sir. 

(b) All the cases of rent rebate upto 
May'1988 have been processed and 
cleared. 

(c) and (d). Do not arise. 

Scarcfty of Soft Coke In States 

925. SHAt CHINTAMANI J§NA : Will 
the Minister of ENERGY be pleased to state: 

(a) whether a number of State Govern-
ments are facing scarcity of soft coke; 

(b) if so, the names of those States 
which have approached the Union Govern-
ment to regulate the supply of soft coke to 
them to meet the requirement; and 

(c) if so, the steps being taken by Union 
Government to solve the problems of short-
age of soft coke in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRf C.K.JAFFAR 
SHARIEF) : (a) Supplies of soft coke from 
subsidiaries of Coal India Ltd. to different 
States are lower than allocations sanctioned 
by Department of Coal. Requirement of soft 
coke projected by different States in higher 
than allocation sanctioned. 

(b) States like West Bengal, Bihar and 
Uttar Pradesh, Rajasthan and Union T ern-
tory of Delhi have been requesting for in-
creased allocation and supply of soft coke. 

(c) Steps being taken to solve the prob-
lem of shortage of soft coke in in the country 
include; 

(i) Encouragement to private entre-
preneurs to manufacture 
Smokeless Solid Fuel (SSF) 
using latest technology devel-
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opedby Centra' 'Mine PJaming& 
Design institute Ltd. (CMPDL). 
a subsidiary of Coal India ltd. 

(ii) ~r of natural soft coke to West 
Bengal oyer and above the soft 

I.coke supplies. 

(iii) Offer of steam coal by Cat.. to 
States to make.up for shortfall m 
supplies of soft coke. 

Second T.V Channel for calcutta and 
Madras 

926. PROF. MADHU DANDAVATE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pJeased to state: 

(a) whether the Doordarshan had pro-
posed to commission 10 KW transmitters for 
second TV channel at Calcutta and Madras 
during 1987-88 and at Delhi and Bombay 
during 1988-89; and 

(b) if so, the progress and likely dates of 
their commissioning? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) Yes, Sir. 

(b) the 10 KW TV transmitters for drs-
semination of second channel at Calcutta 
and Madras were commissioned into serv-
ice in November, 1987 and July, 1988 re-
spectively. The work for establishment of 10 
KW transmitters for second TV channel 
service at Oatht and Bombay (in replace-
ment of the already functioning 1 KW trans-
mitters) has reached advanced stage of 
completion and the two transmitters are 

expected to be ready for being commis-
sioned into service before the end of the 
current financial year. 

927. PROF. MADHU DANDAVATE: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether oft-shore drilling ,.. 'the 
Konkan Coast at MaharashUa has ted to the 
exploration of new oif sources; 

(b) if so, the ... aftha potential of oi 
811p8ded to be recovered trom these 
sources; and 

(c) when the work of the project for 
extracting oil is likely to start? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAH~A Dun): (8) No 
new oU sources have been estabtished 90 far 
in the Konkan Coast off Maharashtra 

(b) and (c). Do not arise. 

InstaHation of Local Public Call Offices 
from Telephone Exchanges 

928. PROr:. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whethef' GoYamment propose to 
follow a liberal approacftfortha S8I'Idion and 
installation of local Peas ffom a Telephone 
Exchange, whid\ is ..., ..., installed 
or is under ins~ i't DepadaI ...... 
Extra [)eparttMnIal Poet 0fIicIIe ~ 
within a radial-cllsa.nca diS., ...... b-

(tJ) II to. whetMr the naooa • ., ~ 
tionfor suCh PCOa, ts ~ ... ..... 
wthout ~ ,.. and ..... ..,_ 
and their ~_ taken f4) on P*dY 
basis; and 
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(c) whether a programme for the instal-
lation of such PCOs, within a reasonable 
period of one year of the installation of local 
exchange is proposed to be chalked out and 
implemented in the villages and not from 
private telephones installed within the local 
area of the Exchange? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) NO,Sir. 

{bland (c). Do not arise. 

Creation of New Telegraph Engineering 
Divisions 

929. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the weightage given to hill 
areas in the matter of creation of new T ele-
graph Engineering Divisions was actually 
taken into account for the creation of Dhar-
amsala and Mandi Divisions of Himachal 
Pradesh and Mizoram; 

(b) if so, the date of creation of each of 
the Division alongwith the workload in each 
case at the time of creation and the weight-
age given for each of them; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) No, Sir. 

(b) and (c). (i) Dharamsala TE Division 
was created in February, 1974, with a work-
load of 6061 ELH. No weightage was given. 

(ii) Mandi Telecom. District was 
formed in September 1986 by 
redeploying one DE from 
Amritsar to Mandi underthe SSA 
Scheme. The workload of Mandi 

. Telecom. District consisting of 
Mandi and Kulu SSAs was 4275 
SIU. 

(iii) Mizoram TE Division was cre-
ated in July 1984 by upgrada-
tion, considering the strategic 
location of the Union' Territory. 
The workload was 1758 SIU. 

Formation of Telecom. Advisory 
Committee Under the Control of District 

Telecom. Engineer 

930. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUN ICA-
TIONS be pleased to state: 

(a) whether it has been decided to from 
Telecom. Advisory Committee of SSAs 
under the control of District Telecom. Engi-
neer i.e. for each Telegraph Engineering 
Division constituting one or more SSAs. 

(b) if so, whether separate Committee 
fOI Shim la, Dharamsala and Mandi T ele-
graph Engineering Divisions of Himachal 
Pradesh Telecom. Circle have since been 
formed or are being formed separately for 
each Division; and 

(c) if not, the reasons for forming one 
Committee for two Telegraph Engineering 
Divisions of Mandi and Dharamsafa and 
another for Shimla? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) Yes. Sir. 

(b) and (c). One Telecom. Advisory 
Committee for Shimla and Nahan Secon-
dary Switching Areas under Telecom. Dis-
trict Engineer Shimla has since been consti-
tuted. One Telecom. AdVisory Committee 
for Secondary Switching Areas of Kangra 
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and Hamirpur under Telecom. District Engi-
neer Dharamsala and one Telecom. Advi-
sory Committee for secondary switching 
areas of Mandi and Kullu under t~m. 
District Engineer Mandi are under formation. 

Setting of New Thermal Plants In Power 
Deficit States 

931. SHRI AMARSINH RATHAWA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the names of the those States which 
are deficit in regard to power production and 
depend on other States; and 

(b) the steps being taken to establish 
,lew thermal plants in the country and par-
tIcularly in deficit power productIon States 
during the remaining period of Seventh Five 
Year Plan and during Eighth Five Year Plan 
.to bring those States at par with other 
States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAJ) 
: (a) During the first quarter of 1988-89, the 
overall energy shortage in the country was 
about 9%. The States which had power 
shortages of more than 10% included 
Andhra Pradesh, U.P, Kerala, Karnataka, 
Bihar and Orissa. Assistance was provided 
to the deficit States from the 'neighbouring 
systems to the extent feasible. To increase 
the availability of power, measures are being 
taken to establish new thermal generating 
capacity of about 7190 MW·in the remaining 
two years of the Seventy Plan. A thermal 
capacity of about 28,000 MW is envisaged to 
be added during the Eighth Plan period. 

Sick Industrial Units 

932. SHRI AMARSINH RATHAWA: 
Will the Minister of INDUSTRY be pleased to 

state: 

(a) the number of sick industrial units in 
small, medium and large sectors in each 
State detected till 1987-88; 

(b) whether a high powered committee 
has been constituted to know the causes of 
the sickness of such a large number of 
industrial units in the country; and 

(c) the details of suggestions/proposaJs 
made for the revival of these sick units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) Data 
on sick industrial units in the country is 
collected by Reserve Bank of India as per 
the definition of sickness adopted by it. As 
perthe latest information available from RBI, 
a statement containing state-wise break-up 
of large and small sick units is given below. 

(b) and (c). Though the Government 
have appointed a number of committees 
from time to time to examine the problem of 
industrial sickness in the country, however, 
no such committee is in existence at present. 
Government is already seized of the prob-
lem and a number of steps have been taken 
to prevent sickness in industries. The Re-
serve Bank of India have issued guidelines 
to the banks for strengthening the monitor-
ing systems and for arresting industrial sick-
ness at the incipient stage and also indicate 
the parameters within which, banks could 
grant reliefs and Concessions for rehabilita-
tion of potentially viable sick units without 
reference to RBI. both in the large and small 
scale sector. 

Government have enacted a compre-
hensive legislation, namely "The Sick Indus-
trial Companies (Special Provisions) Act, 
1985" which provides tor setting up of a 
quasi-judicial body designated as the Board 



271 Written Answers AUGUST 2, 1988 Written Answers 272 

for Industrial and Financial R9CQnstruction 
(BIFR) to deal with the problems of sICk 
industrial companies in an effective manner. 
The BIFR has become operational with ef-
fad from 15th May. 1987. 

The Margin Money Scheme which was 

introduced with a view to supplementing the 
efforts of the State Governments in redudl1<j 
incidence of sickness in the small sca.l~ 

sector has been liberalised as a result of 
which the maximum amount of assistance 
per unit for rehabilitation has been increased 
from Rs. 20000 to Rs. 50000. 

STATEMENT 

State-wise data on sick industrial units as at the end of 1986 
(Source: Reserve Bank of India) 

Name of the State/ 
Union Territory 

1 

Andhra Pradesh 

Bihar 

Gujarat 

Harv~na 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Uaharashtra 

Madhya Pradesh 

Punjab 

Rajasthan 

1amO Naou 

No. of large sick Units 

2 

44 

7 

17 

68 

17 

43 

20 

161 

26 

10 

6 

11 

53 

No. of SS) Sick Units 
I 

3 

13004 

4485 

9649 

4523 

1747 

602 

2229 

3077 

4046 

10605 

9895 

6489 

1830 

6222 

17024 
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1 2 3 

Uttar Pradesh 68 15815 

West Bengal t. 146 287n 

Goa. Daman & Diu 4 1074 

Nagaland 8 

Dadra & Nagar Haveli 9 

Arunachal Pradesh 16 

Chandigarh 2 207 

Delhi 7 2716 

Manipur 908 

Meghalaya 110 

Mizoram 

Pondicherry 3 223 

Tripura 284 

Sikkim 

Total 714 145n6 

Note: The data tor 1987-88 is not available from RBI. 

Distribution Policy for Allocation of 
Canalised Drugs 

933. SHRI JAGANNATH PATNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Department of Chemi-
cals and Petrochemicals has formulated its 
distribution policy for the allocation of canal-
ised drugs that are imported through the 
State Trading Corporation; and 

(b) if so, the details in tl);s regard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) Yes,S". 

(b) A copy of the Distribution Policy for 
the years 1988-91 is given in the Statement 
below:-

STATEMENT 

Distribution Po/icy for the Years 1:1.k ~ 
91 for Canalised Drug Items 

In pursuance of paragraph 49 of the 
Import & Export Policy, 1988-91 (Votume-I) 
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it has been decided in this 'Ministry that the 
'following distribution policy shall be followed 
during 1988-91 (July,'88 -June,'91 ) for allo-
cation of canafised drug items ap~aring in 
Appendix -5-8 of the aforesaid Import & 
Export Policy:-

2 (a). DGTD UNITS 

I) With a view to encourage higher 
domestic production, each 
DGTD unit shall be entitled to 
receive canalised drug materials 
on the basis of formulation-wise 
capacities as indicated in its li-
cence plus an item-wise annual 
growth of 25%. 

ii) In cases where no specific for-
mulation-wise capacity is Indi-
cated in the licence, the entitle-
ment will equal the unit's entitle-
ment of the preceding year. The 
item-wise growth of 25% will be 
allowed when the licensed ca-
pacity is fixed or re-fixed and 
endorsed on the licence. The 
calculations of entitlement in any 
year will depend upon. the li-
censed capacity at that point of 
time plus 25% thereof, and the 
licensed capacity if at all 
changes, it can change on the 
basis of re-endorsement/recog-
nition of capacity, modern isation 
and automatic growth. Unless 
the licence is re-endorsed forthe 
enhanced capacity, the original 
licensed capacity should be 
taken into consideration for 
working entitlement. The calcu-
lations of entitlement would be 
based upon the capacities as 
indicated in the industrial hcence 
and also drug manufacturing li-
cence. h would al:...> be neces-
sary to check whether drug 

manufacturing licence is avail-
able with the party in relation II 1 

which canalised items is being 
demanded. 

iii) Where any DGTD unit in the 
Indian Sector requires canalised 
raw materials in excess of its 
entitlement, as worked out on 
the basis of (i) and (ii) above, it 
may be issued canalised raw 
materials as requested,' pro-
vided it produces utHisation cer-
tificate<.> to prove the consump-
tion of previously issued materi-
als. At the end of the year, the 
unit will have to provide a utilisa-
tion certificate with respect to 
this additional and adhoc allot-
ment. In case, any part of it has 
been left unutilised, It will be 
adjusted against the next year's 
entitlement of the unit. 

In order to enable the STC to take 
advance action to plan imports, the DGTD 
Units should be requested to keep the STC 
informed of the progress of col1sumption of 
canalised raw materials at least one month 
in advance of each quarter. 

3 (8) SMALL SCALE UN ITS: 

In line with para 6 (5) of the Import & 
Export Policy, 1988-91 an Industrial unit 
whose capital investment in plant and ma-
chinery does not exceed Rs 365 lakhs shall 
be treated as a small scale unit. The Small 
Scale units may be asked to produce a 
certificate from a practising Chartered Ac-
countant/Cost Accountant regarding the 
total value of their plant and machinery. 

i) A small scale unit shall be en-
titled to get during 1988-91 ca-
nalised raw materials to the 
extent of the item-wise entitle-
ment for the year 1987-88 plus a 
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growth factor of 50% subject to a 
minimum of Rs. 5 lakhs in value. 
Similarly, it shall be entitled to 
get such material during the 
subsequent years on the basis of 

I, the item-wise entitlement for the 
previous year plus a growth far--
tor of 50%. 

ii) A small scale unit would have the 
freedom to ask for any new item . 
or items other than received by 
such a unit in the previous year. 
For this purpose a Small Scale 
Unit shall be required to surren-
der its entitlement of any or each 
of the items in respect of which it 
had entitlement during the previ-
ous year upto 15% per ;tem. 
Within the value of the sur ren-
dered items such a unit can be 
allowed additional entitfement in 
respect of anyone or more new 
items. 

4(C). NEW SMALL SCALE UNITS: 

(i) A new small scale unit shall be 
entitled to get canalised items 
not exceeding the total value of 
Rs.7.5Iakhs. 

ii) In the case of small scale units 
set up in specified industrially 
backward areas or by gradu-
ates/diploma holders in profes-
sional subjects or by ex-service-
men/ persons belong to sched-
uled castes/scheduled tribes, 
the maximum value at entitle-
ment shall be Rupees ten lakhs. 

5.(D}. LOAN LICENSEE UNITS. 

loan LIcensee units which do 
not have their own manufactur-
ing capacity shall be entitled to 
get canalised raw materials tor a 

value not exceeding Rs. 1 lakh 
during the first year of their exis-
tence. Such units which have 
operated for one year shall be 
entitled to get canalised raw· 
materials for a value not exceed-
ing Rs. 2 lakhs and those which 
have operated for two years 
snail be entitled to get canalised 
raw material for a value of not 
exceeding Rs 31akhs . This tacil-
ity has to be phased out by the 
end of the Seventh Plan, as per 
the New Measures on Drug Pol-
icy announced by the Govt. in 
December, 1986, the facility of 
entitlement in the 4th and 5th 
year may be permitted without 
any further enhancement in the 
entitlement. 

6 (E). POLICY FOR NEWLY CANAL-
ISED ITEMS DGTD UNITS: 

i} In respect of newly canalised 
items (i.e. items which were not 
canaii&ed during the prevIous 
year), the entitlement shall be on 
the basis of formulation-wise 
capacities as indicated in licence 
(s) plus an item-wise growth of 
25%. 

ii) In cases where no specific ca-
pacit}· of a particular formulation 
or formulations is mentioned in 
the licence, the entitlement of the 
DGTD units in the Indian Sector 
shan be equa\ to the h\ghesl 
consumption during anyone of 
the previous year five years. In 
both cases once the capacity is 
fixed or refixed, the entitlement . 
will be equal to such cdpacitv 
plus an item-wise growth of 25% 
. In the case of DGTD units in the 
FERA sedor (foreign compa-
nies) the ertitlement shall be 
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equal to the highest consump-
tion during anyone of the previ-
oos five years. In both cases 
once the capacity is fixed or re-
fixed. the entitlement will be 
equal to such capacity plus an 
item-wise growth of 25%; 

iii) Where any DGTD unit in the 
Indian Sector is likely to require 
more of those newly canalised 
items than its entit1ement calcu-
lated on the basis mentioned at 
(i) and (ii) above, it can approach 
the canalising agency and se-
cure additional allocation on the 
basis of utilisation certificate to 
prove actual consumption. 

iv) Whenever a claim is made on 
the basis of consumption, the 
concerned units shall be supply 
a consumption certificate fur-
nished by a practising Char-
tered/Cost Accountant. 

SMALL SCALE UNITS: 

i) The entitlement of these units 
shall be equal to the highest 
annual consumption in respect 
of each of the newly canalised 
items in anyone of the previous 
five years, plus an item-wise 
annual growth rate of 50%. 

ii~ The consumption figures fur-
nished to the canalising agency 
shalf be certif~ed by a Practising 
CharteredfCost Accountant. 

7 (F) Entitlements of CanaHsed Items for 
Non-Drug Use: 

The entitlement of canalised items re-
quired for production of non-drug items by 
both DGTD and Small Scale Sector units 
shall be on the basis of the highest annual 

conslJmption of the relevant canalised item 
during anyone of the previous five years. For 
this purpose the units shall be required to 
furnish to the canaHsing agency their actual 
consumption figures duly certified by a prac-
ticing Chartered/Cost Accountant. The non-
pharma units (both S51 and large) using drug 
items in their manufacturing activity shall be 
treated at par with pharma units with regard 
to the entitlement of the canalised items and 
the growth rate in this case will be 100%. 

8 (G) Treatment of Period of "No Registra-
tion" for Fixing Entitlement: 

The entitlement (!)f an actual user, who 
approaches STC for registration of canal-
ised items after a gap of more than 2 years, 
would be fixed treating the unit as a new unit. 
Where the period of UNo Registration" does 
not exceed 2 years, the entitlement witt be 
pegged at the level which existed in the year 
in which the company last procured the 
canalised item (s) from the canalising 
agency; 

9 (H) Additio:1al Release for Meeting Govt. 
Orders Etc. 

When any DGTD unit in the Indian 
Sector or a small scale unit requires canal-
ised raw materials in excess of Its entitle-
ment for executing supply orders from insti-
tutions/hospitals/dispensaries of the Cen-
traVState Govts. and Public Sector units and 
Municipal Corporatio'1s, Municipal Commit-
tees and such other bodies under the Local 
Se" Govt., it may be given additio'nal release 
of car.alised raw materials on production of 
docunvmtary evidence towards contractual 
commitments for such supplies. Such units 
would be required to produce a utilisation 
certificate two toward& consumption of the 
pra\liously issued material from a Chartered 
Acoount. Releases of such additional quan-
tities fer discharging the contractual obliga-
tiens will not be taken into account for com-
puting the future entitlement of the con-
cllrped actual user. 
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10 (I) C~ncellation of Registered Deman~: 

Requests from actual users for cancel-
lation of their registered demand with the 
canalising agency for one or more items, on 
account of prEt,vious revision of price of drug 
(s) by the Govt., would be considered by the 
canalising agency on a case to case basis, 
on merits. The canalising agency will exam-
ine such requests keeping in view the con-
tractual commitments for import of the raw 
materials already e"tered into by it or the 
allocation orders already issued on the in-
digenous manufacturers. If the canal ising 
agency on examination of such cases 
agrees to cancel the demands, the earnest 
money deposited by the actual user for such 
registration. will not be forfeited. 

11. Notwithstanding the above policy, 
the Ministry may, from time to time, give such 
instructions regarding the entitlement of any 
actual user or in respect of any canalised 
drug items as are warranted in public inter-
est. 

Backward Area Development Pro~ 
gramme 

934. SHRI MANIK SANYAL: Will the 
Minister of INDUSTRY be pleaseo to state: 

(a) whether the Backward Area De'/el-
opment Programme as announced is now 
being extended on ad-hock baSIS for a tew 
months !It a time; 

(b) if so, the reasons therefore; and 

(c) the steps being taken tocontinuethe 
Backward Area Development Programme? 

THE MtNISTER OF STATE OF THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
0pMENT IN THE MINISTRY OF INDUS-
TRY {SHRI M. ARUNACHALAM): (a) to (c). 
Pending finalisatiQn of Government's deci-
sion on the recommendations of the Inter-

Ministerial Committee set up to review and 
revise the Central Incentives Schemes for 
industrialisation of b3ckward areas, the 

. Central Investment Subsidy Scheme has 
been extended upto 3~: 9 .. 1988. In the mean-
time it has been decided to set up 100 growth 
cent res over a pe riod of five years all over the 
country. These centres will be identified in 
consultation with the State Governments 
concerned. 

Conversion of Manual Telephone 
Exchange into AutomatJc Exchange at 

Canning in Sundarbans 

935. SHRI SANAT KUMAR MANDAL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether in the new set up at Can-
ning in Sundarbans, there is an urgent need 
to automatize the existing telephone ex-
change and also to link it to Calcutta by SID 
in view of the location of the Headquarters of 
the 24-Parganas there: 

(b) whether Government propose to 
convert the existing manual exchange to 
automatic exchange during the current Plan: 
and 

(c) if not, the reasons therefore and 
when it is likely to be taken up? 

THE MINISTER OF STATE ON THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) At· present 
Canning is already having an automatic 
exchange of MAX III type of 90 lines capacity 
having 68 working connections and nil wait-
ing list. There is no proposal to prov\de STO 
facility at present. 

(b) EXisting exchange is already auto-
matic. 

(c) Does not arise. 
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Interim inJunction. laaued by MRTP 
Comml88ton 

936. SHRI SANAT KUMAR MANDAl: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Monopolies and Re-
strictive Trade Practices Commission has 
recently passed ex-parte interim injunctions 
against the action Qf a large number of firms 
pertainirlg to restrictive and unfair trade 
practices followed by them in respect of 
marketing their products; 

(b) whetherthes&injunctions have now 
been finally wound up after the parties have 
pleaded guilty and agreed to mend their 
ways; 

(c) if so, which are these companies 
and the products marketed by them; and 

(d) what other steps Government pro-
pose to take to prevent such unfair trade 
practices being foUowed by these compa-
nies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c) 
Relevant details of cases since 1 . 1 .1988 are 
given in the statement below. 

(d) The MRTP Act, 1969 contains 
necessary provisions in this regard. 

STATEMENT 

SLNo. Name of Firms/ 
Companies 

2 

1. MIs Afgan Stores, 
New Delhi. 

2. MIs. Gulati Watch 
Company, New Delhi. 

3. MIs. Chawla Watch Co., 
New Delhi. 

4. MIs. Polar Fan Industries 
Limited, Calcutta. 

5. MIs. Godfrey Phillips 
India limited, Bombay. 

Name of the 
Product 

3 

Milk Powder 

Watches. 

Watches. 

Fans. 

Cigarettes. 

Stage of the 
Injunction Order 

4 

Subsisting. 

-do-

-do-

-do-

Injunction appli-
cation disposed of 
on the basis of the 
undertaking given 
by the party to mend 
Its ways or the party 
being directed by the 
CommiSSion to mend 
Its w~ys. 
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1 2 

6. MIs. Bengali Dawakhana, 
Faridabad. 

7. MIs. Hindustan Motors 
Ltd., Calcutta 

8. MIs. Roots, New Delhi 

9. MIs. Dynavision Ltd., 
Madras. 

10. MIs. Roche Product Ltd., 
Bombay. 

11, MIs. K.C. Bhardwaj, 
Gift Centre, New Delhi. 

Engineering Projects (India) Ltd. 

937. SHRI SANAT KUMAR MANDAL: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have deCIded 
to defer the implementation of all measures 
to beet up the functioning of the Engineering 
Projects India Ltd. and all decisIons pertain-
Ing to its final restructuring; 

(b) if so, the broad features of such an 
overhaul; and 

(c) the reasons for deferring It? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). After consider-
ing several proposal for restructuring of 
Engineering Projects (India) Ltd .. Govern-
ment have decided to allow the Company to 
continue its operations till 31 st March, 1989 
and to review the position thereafter. In the 
meantime several measures have been ini-

3 4 

Medicines. --<io-

Booking of 
Contessa --<io-
Classic Cars. 

Medicines. --<io-

Televisions. --<io-

Ferro Redoxon 
Capsules. --<to-
(Medicines). 

Sarees. --<io-

tiated for improving the viability of the com-
pany. 

Scheme of Workers Participation in 
ONGC 

938. SHRIMATI GEET A MUKHER-
JEE: Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the salient features of the scheme of 
workers participation as implemented by the 
Oil and Natural Gas Commission alongwith 
as implemented by the Oil and Natural Gas 
Commission alongwith the status, role, 
power and responsibility entrusted upon 
participative forums; 

(b) the area of work on major specific 
issues in respect of which workers represen-
tatives under the scheme played significant 
role in the growth and improving the perform-
ance of the ONGC; and 

(c) the concrete gains to the ONGC as 
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a result of this scheme during the last tnree 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) The 
ONGC introduced. in March. 1976. a modi-
fied version of the Government scheme of 
1975 for workers participation in public sec-
tor units. The ONGC's scheme consisted of 
the formation of joint Advisory Council in the 
Bombay Offshore project, which was later 
extended to the central workshop at Baroda 
and Sibsagar. This scheme did not evoke 
desired response from the employees and, 
~herefore, in 1982 ONGC decided to imple-
menttheGovernment scheme of 1975 in full, 
in the three units already mentioned above. 
It was 'urther extended to the Regional Of-
fice in Baroda, Ankleshwar Project, Tripura 
Project and East Bengal Project. The 
scheme envisaged Ship Councils and Joint 
Councils with representation from both offi-
cers and staff. 

(b) and (c). Meeting of Shop/Joint 
Councils have been held, but desired results 
are not always forthcom ing. 

In 1983, Government prepared a re-
vised scheme for workers participation. 
Based on this ONGC have circulated a 
scheme for workers participation to their 
recognised unions. This scheme envisages 
~ three tier system of participative forums 
namely, Joint Advisory Council, SitelFieldl 
Shop CouncU and the Project Council. This 
scheme will be finalised by the ONGC for 
implementation after the views of the recog-
nised unions are received. . 

White Paper on Public Sector 

939. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government had. given an 

assurance during the last Budget Session of 
Parliament that a white paper on public 
sector will be presented to Parliament; and. 

(b) if so, when it it expected? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) Yes, Sir. 

(b) The While Paper on 'Public Sector is 
likely to be placed before Parliament in the 
current Session. 

[Trans/ation] 

Telephone System in Delhi 

940. SHRI JAI PRAKASH AGARWAL: 
Will the Minister of COMMUN ICATIONS be 
pleased to state: 

(a) whether telephone in the walled city 
of Delhi generally remain out of order and 
are not repaired despite complaints; 

(b) if so, the (easons therefor; and 

(c) whether Government have fixed any 
time limit for repairing the telephones after 
receiving the complaint and if so, the details 
thereof and if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI • 
GIRIDHAR GOMANGO): (a) No, Sir 

(b) Does not anse. 

(c) Delhi Telephones has 1ixed the 
following targets for clearance of faults: 

On same day >= 70% 

By next working day = 
95% 

Within 7 days • 100% 
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Rise in Compulsory- Collection for 
Public Call Offices 

941. SHRI JAI PRAKASH AGARWAL: 
Will the Minister of COMMUNICATIONS be 

I, 
pleased to state: 

(a) whether compulsory collection for a 
Public Call Office has been raised by Gov-
ernment from rupees 100 per month to 
rupees 500 per month; 

(b) if so, the reasons for making such a 
huge increase therein and whether there is 
great resentment among the Public Call 
Office holders; and 

(c) if so, the action being taken by 
Government to realise the compulsory col-
lection at the old rates and with draw the 
increased amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). The 
minimum monthly revenue from private 
Guaranteed public telephones has been 
increased to Rs. 500. The Increase has been 
due to the fact that the hirers of such tele-
phones are permitted to charge Rs. 1/- per 
unit call instead of 50 P earlier. Also. this is 
expected to lead to greater availability of 
these telephones to the public. 

(c) There is no such proposal under 
consideration of the Government. 

Under-Filling of Gas Cylinders 

942. SHRI JAI PRAKASH AGARWAL: 
Will the Minister of PETROLEUM AND 
NA TURAl GAS be pleased to state: 

(a) whether under-filling of gas in LPG 
cylinders in Delhi has become a common 
practice; 

(b) if so, the number of such complaints 

received by Government during the last one 
year; and 

(c) the action taken by Government to 
dispose of these complaints and to ensure 
that such complaints do not recur in future? 

THE MINISTER OF STATE THE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS (SHRI BRAHMA DUTT): (a) No. Sir; 

(b) During the last one year 70 com-
plaints were received regarding under-filling 
of cylinders; 

(c) The complaints received by the Oil 
Companies against LPG' distributors are 
investigated promptly whenever necessary, 
and appropriate action ranging from warning 
letters to even termination of distributorships 
in some cases, is taken against the erring 
LPG distributors in accordance with the 
Marketing Discipline Guidelines. Checks 
are conducted at various points to ensure 
that LPG refills of the correct weight are 
delivered to tile consumers. 

[English} 

Activities/Achievements of ONGC in 
West Bengal 

943. SHRI MATILAL HANSDA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

the details of the activities and ~chieve
ments of the Oil & Natural Gas Commission 
in West Bengal during 1987-88 and 188-89 
so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (Shn BRAHMA DUTI): ONGC 
has been carrying out the hydrocarbon 
exploration activities in West Bengal by 
deploying three deep drilling rigs and six 
survey parties. 
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The details of achievements of explora· 
tion activities during 1987-88 and 1988-89 

1987·88 

Drilling 

WeHs completed 

Metreage (000 mts.) 

Surveys 

Seismic 
(SlK+ GlK) 

Gravity Magnetic 
(No. of stations) 

Commemorative Postal Stamp on Birsa 
Munda 

944. SHRI PIYUS TIRAKY: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) \thether Government are contem-
plating to release commemorative postal 
stamp on the great martyr Birsa Munda; 

(b) if so, by what time; 

(c) if not, the reasons thereof; and 

(d) the number and details of com-
memorative postal stamps released duriOg 

(April-June, 88) are as under:-

1988·89 

2 

7.4 1.6 

2328 1979 

1710 593 

the last three years year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) The stamp is tentatively proposed to 
be released within this year. 

(c) Does not arise in view (a) & (b) 
above. 

(d) 38, 29 and 56 commemorativel 
Special postage stamps were released dur-
ing 1985, 1986 and 1987 respectively. The 
details of such stamps are given in the state-
ment below. 

STATEMENT 
Ust of Commemorative/Special Postage Stamps Issued During the Year 1985 

51. No. Date of Release Subject Denomination 
in paise 

1 2 3 4 
1. 2nd January Fergusson College. Pune 100 

2. 10th Narhar Vishnu Gadgil 50' 
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2 3 4 

3. 15th .. Regiment of Artillery 100 

t 31st " Indira Gandhi: Crusader of 
World Peace 200 

5. 2nd February Minicoy Lighthouse 100 

6. 20th " Medical College, Calcutta 100 

7. 6tfl March Medical College, Madras 100 

8. 29th II The Assam Rifles Sentinels 
of the North-East 100 

9. 1st April 50 Years of Potato Research 50 

10. 4th Baba Jassa Singh Ahluwalia 50 

11. 12th .. S1. XavIer's College, Calcutta 100 

12. 18th May White Winged Wood Duck 200 

13-14 5th June Bougainvillea 50,100 

15. th June Festival of India 

i) (YAUDHEY A COIN) 200 
16. 13th June ii) (DJDARGANJ YAKSHI) 100 

17. 21st July Jairamdas Doulatram 50 

18. 22nd .. Nellie Sengupta jatindra 
Mohan Sengupta 50 

19. 19th Sep. Swami Haridas 100 

20. 10th October Border Roads Organisation 
Silver Jubilee 200 

21. 24th .. 40th Anniversary of 
United Nations 200 

22. 31st .. Indira Gandhi-in the service 
of the Nation 200 
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1 2 3 4 

23. 14th November Children's Day 50 

24. 19th II XIX General Assembly 
International Astronomical 
Union, New Delhi. 100 

25. 19th " Indira Gandhi-Priyadarshini 300 

26. 25th .. St. Stephen's Hospital 
New Delhi. 100 

27. 2nd December Kakasaheb Kalelkar 50 

28-29 8th .. South Asian Regional 
co-operation 100-300 

30. 21st .. Shyama Shastn 100 

31. 23rd .. Master Tara Singh 50 

32. 24th .. Ravlshankar Maharaj 50 

33. 24th .. Internatiorlal Youth Year 200 

34. 27th .. Bach & Handel 500 

35~38 28th .. Centenary of Indian National 100 (each) 
Congress 
(A set of Four Stamps) 

Total No. of Stamps-=38 

List of Commemorative/ Special Postage Stamps Issued During 1986. 

51. No. Date of Issue Name of Stamp Denomination 
paise 

2 3 4 

1. , 1.1.1986 Naval Dockyard Bombay 250 
250th Anniversary 

2-3. 14.2.1986 INPEX-86 50,200 
.. 

4. 16.2.1986 I.N.S. Vlkrant 200 
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1 2 3 4 

5-6. 18.2.1986 75th Anniversary of 50,300 
First Aerial Post 

7. 22.2.1986 Sixth Triennale-lndia-86 100 

8. 13.3.1986 Chaitanya Mahaprabhu 200 

9. 12.4.1986 Mayo College, Ajmer 100 

10. 31.5.1986 World Cup Football Mexico 500 

11. 14.8.1986 Shim Sen Sachar 50 

12. 8.9.1986 Swami Sivananda 200 

13-14. 16.9.1986 X ASian Games 150,300 

15. 9.10.1986 200 Years of Madras GPO 500 

16. 17.10.1986 1 Para (Commando) 300 

17-18. 21.10.1986 125th Anniversary of Indian Pollee 150,200 

19. 24.10.1986 International Year of 500 
Peace 1986 

20. 14.11.1986 Children's Day 50 

21-22. 11.12.1986 40th Anniversary of UNICEF 50,500 

23. 12.12.1986 Tansen 100 

24-25. 15.12.1986 50 Years of Corbett National Park 100,200 

26~ 26.12.1986 Alluri Seeta Rama Raju 50 

27. 29 12.1986 Sagar Mal Gopa 50 

28. 30.12.1986 Veer Surendra Sal 50 

29. 30.12.1986 St Martha"s Hospital, Sangalore 100 

Total Number of Stamps Issued-29 
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Ust of CommemorativelSeecial Postage Stamps Issued During the Year 1985 

S1.Ho. Date of Release Subject Denomination 
in paisa 

1 2 3 4 

1. 10.1.1987 First Indian Sailng Expedition 650 
Around the world 1985-87 

2. 25.1.1987 Africa Fund 650 

3. 11.2.1987 29th Congress of ICC 500 
New Delhi 

4. 13.2.1987 Hakim Ajmal Khan 60 

5. 18.3.1987 Lata Har Dayal 60 

6. 21.3.1987 M.N. Roy 60 , 
7-10. 28.3.1987 Centenary of South Eastern 100,150 

Railway 1887-1987 200,400 

11. 14.4.1987 Kalia Bhomora Bridge, AssafTl 200 

12. 16.4.1987 Madras Christian College 150 

13. 25.4.1987 T. Ramaswamy Chowdary 60 

14. 1.5.1987 Shree Shree Ma Anandamayee 100 

15. 8.5.1987 Gurudev Rabindranath T agore 200 

16. 10.5.1987 The Garhwal Rifles ADd the 
Garhwal Scouts 1887-1987 100 

17. 11.5.1987 J. Krishnamurti 60 

18. 3.6.1987 7 Mechanised 
Battalion (1 Dogra) 100 

19-20. 15.6.1987 India-89 World Philatelic 50,500 
Exhibition 

21. 17.6.1987 Or. Kailash Nath Kalju 60 

22. 3.7.1987 The .. esttval of India 650 
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1 2 3 4 

23. 15.8.1987 Forty Years of Freedom 
1947-1987 60 

24. 20.8.1987 Sant Harchand Singh longowal 100 

25. 22.8.1987 S. Satyamurti 60 

26. 1.9.1987 Guru Ghasi Das 60 

27. 2.9.1987 Sri Srithakur Anukulchandra 100 

28. 23.9.1987 University of Allahabad Centenary 200 

29. 1.10~ 1987 Phool Walon Ki Sair 200 

" 
30. 2.10.1987 Chatrasal 60 

31. 5.10.1987 International Year of Shetter 
for the Homeless 500 

32-33. 14.10.1987 Rotary International Asia 
Regional-Conference, New Delhi 60,650 

34.35. 15.10.1987 Eye Donation & 100 Years of 
Services to the Blind 100,200 

36-39. 17.10.1987 India-89 60, 150 
World Philatelic Exhibiton 500,650 

40. 2.11.1987 Tyagmurti Goswami Ganeshdutt 60 

41. 14.11.1987 Children's Day 60 

42-45. 19.11.1987 lndian Trees 60,150, 
500,650 

46. 21.11.1987 Festival of the USSR in India 500 

47-48. 29.11.1987 Wilf Life 100,500 
i) White Tiger 
ii) Snow Leopard 

49. 10.12.1987 Smt. Rameshwari Nehru 60 

50. 10.12.1987 Veer Narayan Singh 60 
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.. 1 2 3 4 

51. 20.12.1987 Father Kuriakose Elias Chavara 60 

52. 21.12.1987 Dr. Rajah Sir Ma Muthiah Chettiar 60 

53. 26.12.1987 Sri Harmandir Sahib Amritsar 60 . 
54. 27.12.1987 Rukmini Dev; 60 

55. 31.12.1987 Dr. Hira Lal 60 

56. 31.12.1987 Pandit Hirday Nath Kunzru 60 

Total number of stamps issued = 56 

Opening of Rural Post Offices In West 
Bengal 

945. SHRI PIYUS TIRAKY: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether rural post offices are being 
.opened in the State of West Bengal; 

(b) the numberl details of new rural post 
offaces to be opened in Jalpaiguri arid 
Coochbehar districts o~ West Bengal; 

(c) whether Government consider the 
public petitions submitted from time to time 
in that connection; 

(d) ~ so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) 12 branch post offices are proposed 

to be opened in Jalpaiguri District and 13 
branch post offices in Coochbehar District 
under Annual Plan 1988-89. It is not practi-
cable at this stage to ;pecify the places 
where these offices will be opened since the 
proposals are under different stages of 
scrutiny. 

(c) Yes, Sir . 

(d) and (e)_ Postmaster General, West 
Bengal Circle has received 6 representa-
tions for opening of post offices in Jalpaiguri 
District and 8 in Coochbehar District. These 
representations form part of the proposals 
for the current year's Annual Plan. 

Expansion of-A.I.R. Net-Work in West 
Bengal 

946. SHRIMATI BIBHA GHOSH 
GOSWAMI: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether the All IndIa Radio net-work 
provided in West Bengal is less as compared 
to many other States; and 
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(b) if so, the steps so far taken to expand 
the existing AJ.R. network in West Bengal? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORM~ TION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) No, Sir. The 
existing All India Radio Stations at Calcutta, 
Kurseong and Siliguri already provide 100% 
coverage to the State of West Bengal. 

(b) The power of the Siliguri Transmitter 
has been recently upgraded to' 200 KW MW. 
Moreover, during the 7th Plan, two new 
Radio Stations viz. Asansol and Murshl-
dabad, arB to be set up. There are also 
schemes to upgrade t~e fJOwer of the three 
transmitters at Calcutta and the eXltJi1ng 
transmitter at Kurseong. 

Complaints about Malfunctioning of 
Gl'oup DiaHing System in West Bengal 

947. SHRI PURNA CHANDRA MALIK: 
Will the Minister of COMMUNICATIONS ba 
pleased to state: 

(a) whether numero..Js compldints 
about malfunctioning of !h~ Ten Group di-
alling telephone system irl West Bengal 
Coalfields were received; 

(b) if so. whether rt IS cont21T'piated to 
replace the old, obsolete teleohone ex-
changes by electronic ones by any specified 
time and programme therefor has been 
sanctioned and taken up; and 

(c) if so, the detail~ tt"lereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes Sir; a few 
complain~s have been received mainly from 
Raniganj regarding malfunctioning of group 
dialling system. However, all these systems 
connpcted to Group Diallirg were tested 

from Raniganj and other places and it was 
observed that more than 80% of calls were 
sUcCessful. 

(b) and (c). However, field units of all the 
exchanges are taking due care to maintain 
the exchanges. In addition to this, there is 
a plan to modernise the telephone systems 
of Asansol Coal-belt area by replacement of 
exchange by electronic switching network 
with main units at Asansol and connected t'O 
other units by RLUs at Raniganj, Barakar, 
Bahula, Rupanarayanpur. Neamatpurl 
Jamuria. and Andal. This replacement will 
take place during 8th Five Year Plan. 

Growth of Industry in North-Eastern 
Regior. 

948. SHRI AJOY BISWAS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it. is a fact that there is 
negligible growth of industry in North-East-
ern region particularly in Tripura; and 

(b) the details of industries set up in the 
State, licences in respect of which have 
been issued by Union Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M.ARUNACHALAM): (a) Indus-
trialisation of the North-Eastern Region is 
picking up slowly. The Central Government 
has extended the highest rate of Central 
Investment Subsidy 25% (subject to a maxI-
mum of Rs. 25 lakhs and Rs. 50 lakhs for 
electronic industry set up in hilly districts) to 
entrepreneurs for setting up industries there 
Transport Subsidy is available @ 90'% tor 
movement from and to Siliguri. It is also 
available @ 75% 'for air lift of electronic 
comporentsl product from Calcutta AIrport 
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to tht:. Airport nearest to the location of indus-
trial unit and vice versa. Transport Subsidy 
is a1so available for inter-State movement of 
raw materials (90%) and finished products 
(500/0). 

(b) During the last three years 1985 to 
1987 one letter of intent. four Delicensed 
Industries Registrations and one DGTD 
Registration have been issued in Tripura as 
per .details in the Statement below: 
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Commlttee..on Development of Back-
ward Areas 

949. SHRI SRI HARI RAO: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Union Government have 
set up a committee to consider various is-
sues on the establishment and development 
of growth centres in backward areas; 

(b) the main functions of the committee; 

(c) whether the committee will visit and 
.onsider such areas like Rayalaseema for 
all round development; and 

(d) when the committee IS expected to 
submit its report? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) (a) to (d). 
Government has constituted a High Level 
Committee under the Chairmanship of Sec-
¥etary, Plaf'lning Commission on 17th June, 
1988 to formulate the criteria and guidelines 
for the selection and location of Growth 
Centres. The Committee would inter-aha 
consider the criterial for allocation of various 
growth centres to the States. pattern of fi-
nancing. liberal treatment of industrial unrts 
which would be located in these growth 
centres, review of the existing scheme of 
growth centres and its future, review of the 
existing Central Investment Subsidy 
Scheme, and any other matter relevant to 
the establishment and development of 
growth centres' on sound and efficient lines. 
rhe Committee would submit its recommen: 
dations on the various terms of reference 
from time to time. There is no proposal for 
the Committee to visit any areas. 

Evaluation of District Industries 
Centres in Bihar 

950. SHRI MURlIDHAR MANE: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether any evaluation has been 
made on the working of the District Indus-
tries Centres in the country, particularly in 
Bihar; 

(b) if sO,·the details thereof; 

(c) whether It is a fact that this pro-
gramme has not been successful in Bihar, 
particularly in Munghyr and Bhagalpur dis-
tricts; and 

(d) if 50, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Yes, Sir. Five Reputed Institutions 
viz. 11M, Bangalore 11M, 
Ahmedabad,lnstitute of EconomiC Growth, 
Deihl University, Gujarat Industrial & Techni-
cal Consultancy Organlsption ltd., Ahme-
dabad and Management Development Insti-
tute. Gurgaol') have been entrusted the work 
of evaluating DIG Programme. ole Pro-
gramme In Bihar IS being evaluated by 
GITCO. The evaluation work is in progress. 

(c) and (d). On the baSIS of review and 
monitoring of DIG Programme, there is no 
evidence to suggest that programme has 
been a failure in any district in Bihar. 

Memorandum Submitted by Utkal 
Chamber of Commerce and the Asso-

ciation 

951. SHRI SOMNATH RATH: Will the 
Minister of INDUSTRY be pleased to state: 
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HOPE and channeling of these 
supplie_,s by locating DGS & D's 
Regional Purchase office in 
Orissa. 

(a) whether the Utkal Chamber of 
Commerce and the Association submitted a 
joint memorandum to him when he visited 
Orissa in May, 1988; 

(b) if so, the main demands in the 
memorandum; and 

(c) what action has been taken 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a). Yes 
Sir. 

(b) The extracts of the main demands of 
the Association are given in the statement 
below. 

(c) The relevant extracts listed in the 
Memorandum have been communicated to 
the concerned Departments for appropriate 
action. 

STATEMENT 

1. Change in norms for identification 
of backward areas. 

2. 

3. 

4. 

5 

6. 

Change in policy of liberalisation 
and broad-banding in a way to 
protect the interests of backward 
areas. 

Freight equalisation. 

Not allowing large companies to 
take up the manufacture of items 
reserved for small scale sector. 

Raisiri'g of exemption limit of Cen-
tral Excise Duty for products manu-
factured by SSI units. 

Supply of essential raw-materials 
mainly steer, PVC, lOPE and 

7. 

8. 

Upgradation of Office of NSIC. 

Reduction in delay in sanction of 
working capital by the banks. 

9. Change in licensing policy. 

10. Promotion of ancillarisation by 
public sector undertakings and 
enactment of Bill for protection of 
small scale industrial units. 

Supply of Coal by Coal India Limbed 

952. SHRI VISHNU MODI: Will the 
Minister of ENERGY be pleased to state: 

(a) whether some complaints against 
the Coal India Limited for supplying inferior 
quality of coal, under-weighing and adultera-
tion of coal by black and white stones, etc. 
have come to the notice of Government from 
private as well as public sector units procur-
ing coal from CIL; 

(b) if so, whether any inquiry has been 
ordered into 1hese comp\aints~ and it so, the 
results thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) Yes Sir. Some complaints 
ha\le been received from consumers regard-
Ing the inferior quality of coal, shortage and 
mixture of extraneous material like shale 
and stones. 

(b) and (c). Coal companies investigate 
complaints received about quality of coal 
~nd take corrective action as warranted. 
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Disciplinary action against the officials found 
at fault is also taken if warranted. The Gov-
ernment also refers complaints . received by 
it to coal companies for investigation and 
remedial ~ion. Efforts are made to see that 
grievances of consumers are redressed to 
the extent possible. " 

Autonomy for Telecom. Department 

953. SHRI VISHNU MODI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is any proposal envis-
aging greater autonomy and flexibility forthe 
Telecom. Department realistic pricing of the 
service ensuring adequate rate of return and 
generation of internal resources and crea-
tion of a separate financing body for the 
sector; 

(b) if so, the salient features of the 
scheme; and 

(c) the time by which a final decision is 
likely to be taken on the said proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes,Sir. 

(b) and (c). Various alternatives are 
being examined; it would be difficult to indi-
cate the precise shape of reorganisation 
which would finally emerge or the time by 
which final decision would be taken in the 
matter. 

Setting up of Haldla petrochemical 
Complex 

954. SHRI CHINTAMANI JENA: 
SHRt AMAR ROYPRADHAN: 
SHRI CHinA MAHATA: 
SHRtlNDRAJIT GUPTA: 
SHRIMATI GEETA MUKHER-

JEE: 

KUMARI MAMATA BANER-
JEE: 

SHRI PIYUSH TIRAKY: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) the initial estimated cost of the 
Petrochemical Comptex at Haldia in West 
Bengal when the proposal for establishing 
the project 'was submitted to Union Govern-
ment; 

(b) the cost escalation over the years 
since the pro\ect was c\eared by Un\on 
Government and the letter of intent was 
issued and the present estimated cost of the 
project; 

(c) the reasons for delay in commis-
sioning the project and the remedy for the 
same; 

(d) whether the issues relaUng to tie up 
of resources etc. have been resolved; and 

(e) when the project is likely to start 
functioning? 

THE MINISTER OF JNDU~TRY (SHRJ 
J. VENGAL RAO): (a) and (b). The cost of 
the PetfQchem\ca\ Complex at Haldia was 
initially estimated in the year 1980 at Rs. 428 
crores. The estimated cost has gone up'to 
Rs. 1470 crores. 

(c) to (e). The party are yet to take 
effective steps like tying up of funds, filing 
application for the import of capital goods 
etc. 

Completion of Power Projects in 
Northern Region 

955. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of ENERGY be 
pleased to state: 
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(a) !he percentage rise in the cost of 
power projects in the northern region, the 
completion and commissioning of which 
have been inordinately delayed at the end of 
1987 as compared to their estimated cost; 

(b) the main reasons for delay in their 
completion stating the period by which eact 
of these power projects has been delayed; 

(c) the measures taken by Government 
to accelerate the process of their completion 
stating the period by which these projects 
are now likely to be completed; and 

(d) the estimated additional power 
generation likely to be added to the existing 
power availability in the northern region as a 
result thereof? 

THE MINI::sTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a). The desired information in respect of 
medium and major power projects is given in 
the Statement below. 

(b) The delay in the commissioning of 
the projects is indicated in the Annexure. 
The main reasons affecting the commission-

ing scheduled of power projects include 
delays in environment and forest clearance, 
placement of orders, and in supply of equip-
ment, changes in the scope of the works, 
delays in acquisition of land and in execution 
of civil works and, at times, due to con-
straints of funds. 

(c) The likely commissioning schedule 
of the projects is indicated in the Annexure. 
A number of measures have been taken to 
assist the StateIProject authorities in expe-
diting the implementation of power 
projects. These measures indude regular 
monitoring of the projects by the Central 
Electricity Authority to expedite supply of 
equipment and materials, visits to the project 
sites by engineers of the Central Electricity 
Authority to resolve problems and organi-
sing review meetings of agencies concerned 
to coordinate pro~ect implementation. The 
need to obviate time and cost overruns in 
project implementation is being constantly 
emphasised on Project authorities. . 

(d) With tht1 commissioning of these 
medium and major projects a capacity of 
8839 MW is likely to be added to the existing 
capacity of Northern Region. 
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Electricity Share of OESU from North-
ern Grid 

956. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the. Minister of ENERGY be 
pleased to state: 

(a) the _comparative imposition of power 
cuts on the industrial commercial and do-
mestic consumption since May. 1988; 

(b) the percentage of the actual de-
mand of electricity met in these areas of 
consumption by the Delhi Electric Supply 
Undert~king since the beginning of 1988; 

(c) the percentage of Delhi's share of 
electricity being actually received by DESU 
from the Northern grid and the reasons for 
the short supply; and 

(d) the progress made so far in the 
implementation of the programme, if any 
chalked out to augment the electricity supply 
in the city? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRt KAlPNATH RAI): 
(a) Information is being collected and will be 
laid on the Table of the House. 

(b) The power requirement of all cate-
gories of consumers is met by Delhi Electric 
Supply Undertaking, by and large, fully. 

(c) Delhi Electric Supply Undertaking 
has received its full share of power from the 
Northern Grid as is evident from the table 
given below:-

(All figures In MU) 

Supply to Delhi from May, 88 June, 88 

Entitle-
ment 

Badarpur TPS 320.6 

Balra Siul HPS 12.1 

Salal HPS 29.8 
(adhoc) 

Singrauli STPS 132.5 

(d) To meet the growing demand In 
Delhi, steps have been taken to Improve the 
performance of IP and Badarpur power sta-
tions, strengthening the transmission and 
distribution systems In Delhi, and setting up 
of 135 MW capacity at Rajghat power sta-
tion. 

In addition, the National Capital Power 
Project of 840 MW has been sanctioned to 

Actual Entitle- Actual 
drawal ment drawal 

320.6 289 .. 1 289.1 

12.1 8.2 8.2 

29.8 26.7 26.7 
(adhoc) 

184.5 145.3 189.0 

meet the long term power requirements of 
the National Capital. 

The gas based power statIOn at Dadn 
with a capacity of 600 MW is also envisaged 

Oil Exploration Contracts with Foreign 
Companies 

957. SHRI M. RAGHUMA REDDY 
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SHRI SITARAM J. GAVAU: 
SHRI C. MAOHAV REDDY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(~) whether the attention of Govern-
ment has been drawn to the newsitem cap-
tioned "ONGC, shell India sign contracts" 
appearing in The Hindustan Times dated 5 
June, 1988 wherein it is stated that the 
ONGC have signed two separate contracts 
with Shell India Production Development 
B:V.Netherlands, a Shell Group Company 
for exploration and exploitation of Hydrocar-
bons in two off-shore blocks off the Karna-
taka and Kerala Coasts; 

(b) if so, what are the terms of the 
contract; and 

(c) the foreign exchange involved 
therein? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) Yes 
Sir, 

(~) The salient features of the contract 
are: 

1. Foreign oil company will explore for 
petroleum at its own risk and cost. 

2. If there is commercial discovery. 
ONGC will have the option to participate 
forty percent in development and production 
of the discovery. 

3. If ONGC deCides to participate, it will 
contribute 40% of development and produc-
tion costs and remaining 60% will be borne 
by the foreign oil co. 

4. ONGC will be entitled to the corre-
sponding share of oil produced for its partici-
pation. 

5. The foreign oil company's share of oil 
will ~ available to the Government at inter-
national market price till India reaches self-
sufficiency . 

6. After recovery of Costs, the contrac-
tor will share petroleum with the Govern-
ment on a sliding scale basis. Government's 
share of petroleum will increase as the eco-
nomics of the project improves. 

7. The contractor will pay tax at the rate 
of 50% on its profits. 

8. ONGC will not contribute to explo-
ration costs but it will be associated with the 
foreign company's work right from the begin-
ning. 

9. The entire data acquired by the 
foreign company will be available to ONGC. 

10.The assets acquired for permanent 
use in petroleum operations would become 
ONGC's property once the cost recovery for 
such assets is claimed by the foreign oil 
company, without any further payment by 
ONGC. 

(c) No foreign exchange out go is in-
volved until a commercial discovery of petro-
leum is made and ONGC exercises the 
option to participate in the development and 
production of such discovery. 

Second Channel In States and Inst~lla
tlon of l.V.Stations In Backward Areas 

958. SHRI M. RAGHUMA REDDY: 
SHRfG.S.BASAVARAJU: 
SHRI CHINTAMANI JENA: 
SHRI AMARSINH RATHAWA: 

Will the Minister of INFORMA liON AND 
BROADCASTING be pleased to state: 

(a) the T.V. stations where second 
channel has started functioning and since 
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.men; 

(b) which are other T.V. stations where 
second channel is proposed; 

(c) the expenditure involved in setting 
up a second channel; 

(d) whethe"r Government propose to set 
up some new T. V. Stations in the backward 
areas; and 

(e) if so. the details in this regard and if 
not, the reasons thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.LBHAGAT): (a) Second Chan-
nel TV service has been commenced at 
Delhi, Bombay Calcutta and MadFas with 
effeclfrom the date indicated against each:-

Delhi 17.9.84 

Bombay 1.5.85 

Calcutta 19.11.87 

Madras 1.7.88 

(b) There is no scheme in the Seventh 
Plan of Ooordarshan to commence Second 
Channel TV service from any other Centre. 

(c) The expenditure involved on the 
setting up of a 10 KW high power TV trans-
mitter for Second Channel service along 
with associated Programme production fa-
cilities, . at current prices, is estimated at 
about rupees ten crore!t. 

Cd) and (e). Establishment of 25 addi-
tional TV Programme Production Centres 
and 155 transmitters in the backward areas, 
is included in the Seventh Plan of Ooord-
arshan. 

Harnessing of Wind Energy from 
Ocean. Mountain. and Plain. 

959. SHRI M. RAGHUMA REDDY: 
SHRI C. MADHAV REDOI: 

Will the Minister of ENERGY be pleased to 
state: 

. (a) whether Government's attention 
has been drawn to the press report appear-
ing in "The Hindustan Times" dated 29 June, 
1988 wherein it is stated that the Metallurgi-
cal consultants of India is planning to har-
ness wind energy from oceans, mountains 
and plains; 

(b) if so, the broad outlines of the 
proposal; and 

(c) the time by which the proposal IS 

likely to be implemented? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) Metallurgical Consultants of India 
(MECON) has put forward certain prelimi-
nary project ideas regarding use of ad-
vanced flywheel technology in wind energy 
systems, mentioned in the press report, but 
no concrete proposal has so far been re-
ceived from them. 

(c) Does not arise. 

Farakka Super Thermal Power Project 

960. SHRI M . RAGHUMA REDDY: 
SHRt C. MADHAV REDO': 

Will the Minister of ENERGY be pleasetf to 
state: 

(a) whether the attention- of Govern-
ment has been drawn to the news items 
appearing in the Financial Express datftd 20 
June, 1988 wherein it has been stated that 
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Farakka Supper Thermal Power Project, a 
unit of the National Thermal Power Corpora-
tion. is heading towards a financial disaster; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by Govern-
ment to save this pfant? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. 

(b) and (c). There is no financial crisis in 
regard to the Farakka Super Thermal Power 
Project of the NTPC. The project is facing 
temporary constrains such as delays in the 
completion of the transmission system for 
evacuation of power and non-payment of 
dues by the beneficiary States. The Eastern 
Regional Electricity Board has been asked 
to monitor the supply of power from the 
project to the State ElectricitY Boards etc. 
who have also been advised expedite clear-
ance of the outstanding dues and to open 
Letters of Credit in favour of the NTPC. 

Letters of Intent Issued for West Bengal 

961. SHRI AMAR ROYPRADHAN: 
Will the Minister of INbUSTRY be pleased to 
state the number of letters of intent issued for 
West Bengal during the period from 1986 to 
1988 (till 30 June, 1988) and the stage of 
their implementation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): 99 letters 
of intent have been issued during the period 
1st January'86 to 30th June, 88 for setting up 
of industries in West Bengal. 

Under the existing procedure, a leuer of 
intent is granted with an initial validity period 
of three of years to enable the entrepreneur 

to take effective steps for the implementa-
tion of the project. After the entrepreneur has 
taken all effective steps and fulfilled the 
conditions of the letter of intent, the same is 
converted into an industrial licence. Nine out 
of the above mentioned 99 letters of intent 
have already been converted into industrial 
licences. 

Bakreswar Thermal Power Project 

962. SHRI AMAR ROYPRADHAN: 
KUMAR I MAMATA BANER-

JEE: 
SHRI NARAYAN CHOUBEY: 

Will the Minister of ENERGY be pleased to 
state the latest position regarding the clear-
ance of 690 MW Bakreswar Thermal Power 
Project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN.THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
The proposed Bakreswar Thermal Power 
Project (3 x 210 MW) has been techno-
economically cleared by the Central Elec-
tricity Authority (CEA). The Planning 
Commission have accepted, 'in principle'. 
the feasibility of the project subject to 
adequate financial provision being made in 
the State Plan and clearance being obtained 
from the forestry angle in regard to acquisi-
tion of ,land required for the ash disposal 
system. 

The State Government were authorised 
to start work on infrastructure development 
with the available funds. The possibility of 
availing external assistance for the project is 
also being explored. 

Invested Capital of Twenty Big Busi-
n_Houses 

963. SHRI AMAR RQVPRADHAN: WiD 
the Minister of INDUSTRY be pleased to 
state: 
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(a) The invested capital of each of the 
twenty big business houses in 1952 and the 
invested capital of each of them as on 31 st 
March. 1980; and 

(b) the steps taken to put a check on the 
growth of capital of these business houses? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) It IS 

presumed that the Hon'ble Member desires 
information on assets of the undertakings 
registered under the MRTP Act and belong-
ing to the twenty big bUSiness houses. This 

information for the year 1952 is not available 
since the MRTP Act was brought into force 
with effect from 1.6.1970. Further. informa-
tion as on 31 st March. 1988 is not available 
since all the balance sheets as at 31 st 
March. 1988 are not yet due. However, a 
statement showing the assets in 1986-87 Le. 
accounting period ending during April. 1986 
and March. 1987 of each of the twenty big 
business hOllse of the country ranked ac-
cording to their assets in that year is given 
below. 

(b) Through the administration of the 
provisions of MRTP Act it is continuously 
ensured that concentration of economic 
power to common detriment does not not 
take place. 

STATEMENT 

Assets in 1986-87 of companies registered under section 26 of the MRTP Act and 
belonging to the twenty B'9 Business Houses ranked according to their assets in 1986-87. 

51. No. Name of the Industnal Assets 
House (Rs. in crores) 

1 2 3 

1. Tat a 4939.88 

2. Blrla 4771.38 

3. Reliance 2021.53 

4. J.K.SinghaOla 1426.67 

5. Thapar 1151.48 

6. Mafatlal 1050.50 

7. Modi 860.16 

8. Larsen & T oubro 830.56 

9. M.A.Chidambaram 807.50 

10. Bajaj 777.79 
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11. A.C.C. 

12. Bangur 

13. Hindustan Lever 

14. Walch and 

15. T.V.S.lyengar 

16. Shri Ram 

17. I.T.C. 

18. Kirloskar 

19. Mahindra & Mahindra 

20. I.C.1. 

Constitution of Telecom. Adv isory 
Committee at Sangareddy Town of 

Andhra Pradesh 

964. SHRI MANIK REDDY: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) whether Government have consti-
tuted a Telecom. Advisory Committee at 
Sangareddy town in Medak District of 
Andhra Pradesh; 

(b) if so, the details of the committee 
along with the list of members; and 

(c) jf not, the reasons for delay in 
constituting the Committee and the time by 
which it is expected to be constituted? 

THE MINISTER OF STATE IN THE 

3 

760.68 

678.49 

631.89 

629.47 

622.77 .. 

590.89 

552.95 

474.78 

465.87 

453.52 

MINISTRY OF COMMUNICATIONS l,>rlRI 
GIRIDHAR GOMANGO): (a) No, Sir. 

(b) Does not anse. 

(c) The Advisory Committee for ,)~nga
reddy Secondary Switching area is ex-
pected to be constituted shortly. 

Allotment of LPG Dealership to Back-
ward Classes 

965. SHRI MANIK REDDY: 
SHRt C. SAMBU: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is any plan to allot 
some quota of LPG dealerships to the back-
ward classes of people: 
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(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether any such proposals for 
allotting LPG dealership quota to backward 
cfasses were received by Government from 
any States; and 

(e) if so, the details of such proposals? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) No, 
Sir. 

(b) Does not arise in view of (a) above: 

(c) Other than the reservation of 25% 
for SCIST. there is no reservatIon on the 
basis of caste. community or economic 
condition in respect of petroleum productc; 
dealerships; 

(d) No, SIr; 

(e) 'Does not arise in view of (d) above. 

Second Channel for Hyderabad Ooord-
arshan 

966. SHAI MANIK REDDY: Will the" 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether there IS any plan to intro-
duce second channel on Hyderabad Doord-
arshan tn near future: 

(b) if so. when; and 

(c) if not. the reasons therefor? 

THE MINISTER or PARUAMEN-
TARY AFFAIRS AND MINISTER OF IN· 
FORMATION AND BROADCASTING 
(SHRI H.K.LBHAGA Tj' (d) to (c) No. Sir. As 
per the approved arrangement the second 

channel service was planned to be intro-
duced in the metropolitan cities of Delhi, 
Bombay. Calcutta and Madras only. No 
funds have. therefore, been allocated under 
the VII Plan for introduction of the similar 
service in any other city. 

Rise In Security Guarantee Amount of 
Public call Officers 

967. SHRI MANIK REDDY: 
SHRI SUBHASH YADAV: 
SHRI StTARAM J. GAVAlI: 
SHRI PRAKASH CHANDRA: 

Will the Minister of COMMUN ICATIONS be 
pleased to state. 

(a) whether the Mahanagar Telephone 
Nigam limited has raised the maxirTlum 
guarantee amount and the security of Public 
Call Offices; 

(b) if so. the reasons thereot; and 

(c) whetl)er Government propose to 
taken any remedial measure for providing 
reltef to the Public Call Office owners? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The amount of 
minimum monthly guarantee money and the 
amount of security deposit has been in-
creased recently whICh IS applICable to the 
entire country Including Mahanagar Tele-
phcnt1 Nigam. 

(b) The increase In mintmum monthly 
guaranteed money hus been due to the fact 
Ih~t the hirers of such telephone are permit 
tft .... lo charge RS.1;· per unit call anstead of 50 
P earlier and due to ,"creased costs of the 
equipr.er,ts. 

(c) The commission to PCO hirer has 
also been raised from 20 paise to 40 paise .. 
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Memory of Raj Kapoor 

968. SHRIMATI KISHORI SINHA: Will 
the Minister of INFORMATION AND 
BROA,?CASTING be pleased to state: 

(a) whether Government are consider-
ing to institute any film award to perpetuate 
the memory of Raj Kapoor; 

(b) if so, the details thereof; 

(c) whether any festival of Raj Kapoor 
films has been planned within the country as 
well as abroad in this connection; and 

(d) what other steps this Ministry pro-
pose to honour the great Indian showman? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT): (a) to (c). No, Sir. 
There is no proposal at present to institute 
any film award in {he memory of late 3hri Raj 
Kapoor. There is, though a proposal to or-
ganise a retrospedive of such of his films as 
many become available at the time of the XII 
th Indian Intemational Film Festival in Janu-
ary, 1989. 

(d) Shri Raj Kapoor was awarded the 
Dada Saheb Phalke Award-1987 by the 
Government of India in recognition of his 
outstanding contribution to the growth and 
development of Indian cinema during the 
35th National Film Festival held in May 1988. 

l Trans/ationl 

ElectrHlcatlon of Villages in Barabanki 
District, U.P. 

9f39. SHRI KAMlA PRASAD RAWAT: 
Will the Minister of ENERGY be pleased tc 
state: 

(a) the number of villages in Barabanki 

district in Uttar Pradesh which have not yet 
been electrified under the Rural Electrifica-
tion Programme although orders for their 
electrification have been issued; and 

(b) the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRt KALPNATH RAI): 
(a) and (b). In Barabanki district of Uttar 
Pradesh, 1194 villages as per 1981 census 
were yet to be electrified as on 31.5.1988. 
District-wise priorities for rural electrification 
programme are decided at the State level by 
the respective State Electricity Board. 

Telephone System in Barabanki District 
of Uttar Pradesh 

970. SHRIKAMLAPRASADRAWAT: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are aware that 
telephone system in Barabanki District of 
Uttar Pradesh has completely deteriorated 
and Government have been informed about 
it in writing also: and 

(b) if so, the action taken in this r~gard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) No Sir; tele-
phone system in Barabanki is working satis-
factory compared with other areas in U.P .. 

(b) Does not arise. 

{English] 

Target for &tit-employment Scheme for 
Unemployed Educated Youth 

971. SHR; CHITTA MAHATA: Will the 
Ministsr of INDUSTRY be pleased to state: 
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(a) the target fixed for 1988-89 for the 
self-employment scheme for the educated 
unemploved youth in the country State-wise; 
and 

(b) . the number of unemployed youth 
who could get employment in the seff-em 
ptoyment scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEl-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (A) A 
Statement showing state-wise targets fixed 
for 1988-89 under Self-employment 
Scheme is given below. '. 

(b) Total number of unemployed youth 
sanctioned loan under the scheme in the 
country beginning from 1983-84 to 1987-88 
is 10.27 lakhs. 

STATEMENT 

State/U.T.-wise targets under SEEUY scheme for 1988-89 

SI. No. Name_pf the State/U. T Targets for 1988-89 

1 2 3 

1. Andhra Pradesh 17,300 

2. Assam 6,200 

3. Bihar 29,600 

4. Gujarat 10,700 

5. Haryana 4,600 

6. Himachal Pradesh 1,600 

7. Jammu & Kashmir 1.400 

8. Karnataka 12,400 

9. Kerala 19,950 

10. Madhya Pradesh 17.600 

11. Maharashtra 15,500 

12. Manipur 1,500 

13. Meghataya 300 

14. Nagaland 200 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

A&N Islands 

Tripura 

Arunachal Pradesh 

Chandigarh 

Dadra & Nagar Haveli 

Goa, Daman & Diu 

Mizoram 

Pondicherry 

Lakshadweep 

Surplus Balance 

Total: 

* Goa 300 

Daman & DIu 50 
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9,300 

15,000 

10,300 

100 

18,100 

31,300 

24,300 

100 

900 

100 

175 ** 

100 

350 * 

200 

450 

50 

2,49,675 

325 

2,50,000 

**Reduced ~rom 500 to 175 at the request of GM. DIC. Chandigarh U. T. 
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Telegraph Offices in West Bengal

972. SHRI CHinA MAHATA: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the number of telegraph offices
functioning at present in West Bengal;

(b) the number of new telegraph offices
established during the last three years;

(c) the number of new post offices and
telegraph offices liKely to be established
during the next two years;

(d) the average area served by each
telegraph office in West Bengal; and

(e) how does this compare with the
National average?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) 1474 tele-
graph offices are functioning at present in
West Bengal.

(b) 114 telegraph offices were estab-
lished during the last three years.

(c) 316 new post offices and 261 tele-
graph offices are proposed to be opened in
West Bengal durin~ the next two years.

(d) and (e) . Average areas served by a
Telegraph office in West Bengal is sixty one
sq. Kms. against the national average of 86
sq. Kms.

Tyre Prices

973. SHRI CHITTA MAHATA: Will the
Minister of INDUSTRY be pleased to state:

(a) the average price difference in
common varieties of tyres, between interna-
tional prices and local prices: and
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(b) the steps Government are taking·to
bring down the tyre prices?

THE MINISTER OF STATE IN THE
Dt=PARTMENT OF INDUSTRIAL DEVEL·
OPMENT IN THE MINISTRY OF INDUS·
TRY (SHRI M. ARUNACHALAM): (a) As
the prices of tyres vary depending on the
type and source of origin, it is not possible to
indicate an average price difference in
common varieties of tyres as between inter-
national and local prices.

(b) Government have takon a decision
to allow :rnport of certain catcqories of truck
and bus tvres under OGL at reduced rates of
duty. Government are also in regular touch
with the tyre manufacturers to maximise
product-: 'I of truck and bus tyres to ensure
their adequate availability in the market.

Parallel Teiephone Nf::!lwork

974. OR. B.L.SHAILESH: Will the Min·
ister of COMMUNICATIONS be pleased to
state:

(a) whether some commercial astab-
lishrnants in the capital have created a par-
allel telephone network by simply converting
a public utility into a flourishing business by
commercial use of fascinate machines'.J
(FAX);

(b) whether any investigation had be en
ordered into this 'criminal breach of trust' by
such companies and sub-Ietti";,; FAX ma-
chines and

(c) if so, the outcome thereof Cli1.J the
steps being taken to bar these privately
operated FAX machines providing S'''iv:·::es
to other parts of the country and abroad both
in Delhi and Bombay and other places?

THE MINISTER OF STATE !N THE
MINISTRY OF COMMUNICATIONS (SHRi
GIRIDHAf~ G()tJANGO): (;.1) Y8S Si:. On2
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i
; ·f

firm in Delhi had invited customers through
press advertisements. In Bombay one com-
pany M/S Killick Nixon Ltd. who was re-
ported to be having FAX facilities on their
telephones at various places in India e.g.
Calcutta, Madras, New Delhi, Ahmedabad,
Hyderabad, Bangalore was noticed to be
commercially exploiting FAX facility pro-
vided to them.

(b) In Delhi the premises of one firm
which had invited the customers through
press advertisements had been inspected.

In Bombay Cl complaint has been
lodged with a Magistrate of Criminal Court
against the Company i.e. MIS Killick Nixon
Ltd. The machines and documents have
been seized and a case of criminal breach
of trust has been reg istered against the firm.I

I
J-:

(c) In Bombay M/s. Killick Nixon Ltd.
have appeaied to Bombay High Court
against the investigation and disposal of the
criminal case by the M~gistrate. Their appli-
cation has been admitted by the Bombay
High Court. The policy is being reviewed.

Central Intervention about Clearance of
Dues by State Electricity Boards

975. SHRI S.M.GUr~ADDI:
SHRI G.S.BASAVARA.JU:

1.,
\
1

1
j
I
j.~

Will the Minister of ENERGY be pleased to
state:

(a) whether the National Thermal
Power Corporation (NTPC) has sought the
intervant.cn of Union Government to get the
dues cleared from the State Electricity
Boards: and

(b) jf so, the reasons qivon in SUPP(..lrt of
such intervention and the steps Union Gov-
ernment propose to take in the matter?

THt: MINIS fER OF STATE IN THE

DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) Yes, Sir.

(b) The arears of the dues payable to
the National Thermal Corporation (NTPC)
by the various State Electricity Boards etc.
stood at Rs.412.38 crores in June, 1988. In
order that the position relating-to generation
of internal resources by the Corporation is
not adversely affected, the State Govern-
ment etcconcerned have been advised to
expedite liquidation of the arrears and open
Letters of Credit for payment of the dues.
The matter is being followed up with them by
the Gov=: nrnant of India.

World Bank Assistance for Power
Projects in Karnataka

976. SHRI S.MGURADDI:
SHRI SRIKANTHA DAITA

NARASIMHARAJA
WADIYAR:

SHRI G.S.BASAVARAJU:

Will the Minister of ENERGY be pleased to
sta~e:

(a) whether the World Bank and the
Overseas Economic Development Fi-:
have agreed to exter.d financial assistance
to three power projects in Karnataka:

(b) if so, the total World Bank aid that
will be provided for these projects and the
projects that will be covered under this aid;

(c) to what extent the World Bank has
agreed to help Kali Stage 2 Project and
Raichur Thermal Power Project; and

(d) to what extent the execution of these
three power o.ojects will improve the power
position of the state?

THE MINiSTER OF STATE IN THE
DEPARTMENT OF POWEFi:N THE MINIS-
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TRY OF ENERGY (SHRI KALPNATH RAI): upward trend during the -summer season 
(a) to (c). The World Bank is extending loan particularly when the agricultural load also 
assistance amounting to US $ 330 million increases. The States which had a com-
and US $ 260 million for the Karnataka paratively higher power shortage during 
Power Proiects I and II respectively which May to July, 1988 included Andhra Pradesh, 
will, interalia, cover the Kalinadi Hydro-elec- Karnataka, Kerala, Orissa, Uttar Pradesh 
tric Project Stage II (270 MW) and the Shra- and Bihar. 
vathi Tail Race Scheme (240 MW). The 
Government of Japan have pledged an 
OECF loan of Yen 23.142 billion for the 
fourth unit of 210 MW at the Raichur Thermal 
Power Project. The Exchange of Notes with 
the Government of Japan is yet to be signed. 

Implementation of the projects would 
asSist in meeting the electricity demand in 
Kamataka and in effecting institutional, 
operational and financial improvements In 
relation to the Karnataka Power Corporation 
and the Karnataka Electricity Board. 

Power Crisis 

9n. SHRI S.M.GURADDI: 
SHRI K. RAMACHANDRA 

REDDY: 
SHRI LAKSHMAN MALLICK: 
SHRI V. TULSIRAM: 
SHRIMATI KISHORI SINHA: 
SHfU MATILAL HANSDA: 

Will the Minister of ENERG Y be pleased to 
state: 

(a) whether during May to July, 1988 
there remains very acute power crisis in 
spite of number of measures taken in this 
regard; and 

(b) the names of the States affected, 
the reasons leading to power crisis and the 
steps taken to avoid this occurance in fu-
ture? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
lAY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). The demand for power shows an 

Tbe measures taken to augment the 
availability of power include supply of requi-
site quantity and quality of coal to thermal 
stations, expeditious repair of units under 
forced outages, early stabilisation of newly 
commissioned units and arranging assis-
tance to deficit States from neighbouring 
systems wherever possible. The generation 
of power in the country during the period 
Tram 1st Apnl1988 to 26th July 1988 showed 
an incrpr1se of about 5105 million units as 
compared with the generation during the 
corresponding period of last Year. 

Transmission Line from Manipur to 
Jammu & Kashmir 

978. SHRI S.M.GURADDI: Will the 
Minister of ENERGY be pleased to state: 

(a) whether India propose to join the 
seled band of two countries where work on 
the first 800 KV transmission line has been 
taken up for execution, 

(b) If so, whether thiS will be the first 800 
KV transmi~sion line from Manipur to 
Jammu and Kashmir; 

(c) if so, whether this work IS being 
entrusted to the National Hydroelectric 
Power Corporation; and 

(d) if so, the total expenditure involved 
and to what extend It will be beneficial? 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI K.~LPNATH RAI): 
(a) to (d). The National Hydroelectric power 
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Corporation have fol1Ttlllated a project Re-
port for the construction of 800 kv transmis-
sion line from Manipur (Jammu and Ka-
shmir) to Mega (Punjab). at an estimated 
cost of about Rs.196 crores. This transmis-
sion line has been proposed for the evacu-
ation of power from the various hydroelectric 
projects being set up in Jammu and Ka-
shmir. and to facilitate the dispersal of power 
from these projects to the other beneficiary 
States in the Northern region. In India, the 
highest transmission voltage at present is 
400 KV, and the countries which are already 
having 800 kv transmission lines are U.S.A., 
Canada, U.S.S.R., Brazil, and Venezuela. 

Flaring up of Gas 

979. DR. G. VIJAYA RAMA RAO: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether it is a fact that flaring of gas 
has been going on since last several years; 

(b) whether it is also a fact that as per 
Tata's Statistical Outline of India (1986-87) 
page 66, in 1984-85, 3052 million cubic 
metres of natural gas flared and 4141 million 
cubic metres was the net production; and 

(c) whether Government propose to 
appoint a fact finding ('..ommission to fix 
responsibility? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTf): (a) to (c). 
In 1984-85, the total-production of natural 
~as was 124"' m\\\\on cub\c me\Tes out 0' 
which 3052 m\\\\oo cub\c metres was i\ared. 
The percehfsge of gas flared has come 
down from 42% in 1984-85 to 30% in 1987-
88. The major reasons for flaring of gas are:-

i) Failure of consumers to lift the 
committed quantity of gas. 

ii) Mismatch between production and 
compression facilities in the West-· 
ern Offshore Region. 

2. Following steps have been taken to 
reduce flari09:-

i)Com-
pression facilities have been aug-
mented and are proposed to be 
augmented further. 

ti) Fa" back consum9fS are being 
encouraged so that they can take 
the gas when the regular consum-
ers fail to do so. 15% discount on 
the basic price of gas for the fall-
back consumers is available. 

iii) 
Additional consumers have been.. 
developed in Assam where- the 
offtake by the regular consumers 
has been very low, Presently the 
total com mitment exceeds produc-
tion of gas in Assam. 

3. As a result of these measures, flaring 
of gas has be~n reduced over the 
last four years. 

Fuel Efficient TecHnologies 

980. DR. G.VIJAYA RAMA RAO: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether the attention of Gowrn-
men\ has oTawn to the news-item capt\onea 
"PHD Chamber wants steps to COnSeNQ 
crude oi'" appearing in th~ Hindu dated 10 
June, 1988; 

(b) if so, whether Govemment have a 
proposal to adopt more fuel efficient tech-
nologies and oil conservation measures, 
particularly in industrial and transport sector; 
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troleum products. (c) if so, the details thereof; and 

(d) the anticipated crude oil require-
ment for the Eighth Plan and im(X>rtedl in-
digenous ratio thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) 
Government have seen the report in the 
"HINDU' dated June 10. 1988. 

(b) and (c). The measures identified/ 
taken in conserve petroleum products in-
~u~: . 

(1) Upgradation of technology to 
manufacture fuel efficient vehicles, 
and revision of fuel efflciency 
norms. 

(2) Standardisation of Bus Chassis 
and design of Bus bodies. 

(3) Replacement of Inefficient oilfired 
boilers with efficient ones. 

(4) Fuel oil utilisation studies In Indus-
trial units and in State Transport 
Organisations for adopting more 
efficient practices. 

(5) Implementation of integrated en-
ergy audit In major consuming in-
dustries. 

(6) Development of fuel efficient 
equipment and devices viz. kero-
sene/LPG stoves, etc. 

(7) Development of fuel/energy effi-
cient lubricants. 

(8) Rectification of diesel operated 
pumpsets. 

(9) Incentives qy financial institutions 
to encourage conservation for pe-

(d) A recent study has estimated the 
crude oil requirement for the terminal yet\f of 
the Eighth Plan at 61.9 million tonnes; the 
indigenous/imported ratio is likely to be 
56:44. 

Indian Telecommunications Satellite 
Insat-Ie 

981. DR. G.VIJAYA RAMA RAO: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whetherthe Indian Telecommunica· 
tions Satellite, INSAT-Ie launched on 22nd 
July, 1988, will Improve the quantity/quality 
of Indian telephones; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) INSAT-Ie IS 

similar to INSAT. 18 satellite and has identl' 
cal payloads. This satellite will provide addl' 
tional capacity for Telecommunications and 
will augment services which are being pro-
vided by INSAT. IB alone. 

(b) With the availability of INSAT. Ie 
satellite, it will be possible to meet the sub-
stantial tel~communtcation, requirements of 
business subscribers, provide additional 
capacity for remote area communications 
and additional circuits for public trunkk net-
work among the urban centres. 

Setting up of Industries in Gujarat 

982. SHRIMA TI PATEL RAMABEN 
RAMJIBHAI MAVANf' 

SHRI RANJITSINGH 
GAEKWAD: 

Will the Minister of INDUSTRY be p'leased to 

state: 
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(a) whether some applications were 
received for setting up of various industries 
in Gujarat, particularly in Rajkot and Baroda, 
during the last three years; 

(b) if so, the details thereof; , 
" 

(c) how many out of these applications 
have been cleared, accepted and rejected; 

(d) the reasons for rejection therefor; 

(e) how many out of them have been 
established and started production; and 

(f) the number of iobs provided by each 
of them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (d). 
During the calender years 1985 to 1987, a 
total of 544 Industrial Licence applications 
were received for setting up of various indus-
tries in GUjarat. Out of these 4 applications 
were for setting up industries in District 
Rajkot and 64 for District Baroda. 

Out of the 544 Industrial Licence appli-
cations received during the last 3 years, 212 
have already been approved and necessary 
letters of intent issued to the concerned 
parties. Of the remaining 332 applications, 
318 have been rejeded/otherwise disposed 
of and 14 are presently at various stages of 
processing. Various techno-economic fac-
tors, such as, demand and supply export 
potential, availability of raw materials, loea-
tional constraints, viability of the scheme 
and policy considerations are taken into 
account while approving or rejecting an 
industrial licence application. Groond of re-
jection vary from case to case and are duty 
communicated to the applications as w~1I as 
to the State Governments concerned.' 

(e) and (f). Since it generally takes 
about 3 to 4 years for an industrial project to 

fructify, the industries for which letters of 
intent have been issued during the last three 
years would be at various stages of implem-
entation and practice information regarding 
the number of jobs provided by the projects 
completed is not maintained centrally in the 
Secretariat for Industrial Approvals, Ministry 
of Industry. 

Allotment of LPG Agencies and Petrol 
Pump Dealerships to SC/ST Minorities, 
Disabled, War Widows, Ex-Servicemen 

983. 

and Deaf and Dumbs 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 

SHRI UTTAMBHAI H. PATEL: 
SHRI C.D.GAMIT: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names and details of the LPG 
agencies and petrol pump dealerships allot-
ted during the last three years in Gujarat, 
District-wise, Dadra and Nagar Haveli and 
other parts of the country; 

(b) the criteria adopted therefor; 

(c) the number ana percentage of the 
agencies/dealerships aUotted to Scheduled 
Castes and Scheduled Tribes, minorities, 
disabled, war widows, ex-servicemen, blind. 
deaf and dumb; and 

(d) the targets set for 1988 ~nd 1989 for 
the allotment of the above agencies/dealer-
ships in Gujarat and other States? 

THE MINISTER OF STATE OF lHE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The 
number of Retail Outlets (Petrol/Diesel) 
dealerships and LPG distributorships 
awarded during the last three years in 
Gujarat. Dadra & Nagar Haveli and other 
parts of the country are given below: 
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GlIjarat 

Retail Outlets 81 

LPG distributorships 59 

As full details of the above would run into 
scores of pages, the effort involved in com-
piling the same would not be commensurate 
with the purpose sought to be served: 

(b) The oil marKeting companies ap-
point RO dealers/LPG distribution on the 
basis of recommendations received from the 
Oil Selection Boards concerned. In making 
selection of candidates who meet the eligi-
bility criteria in regard to income, educational 
qualifications, residents, category, age, 
etc., the Oil Selection Boards take the follow-
ing'factors into account: 

(i) Personality 

Total No. 

RO Dealerships 1225 

LPG Distributorships 738 

Dadra & Nagar 
Haveli 

~ 
Other parts of the 
country 

1 1284 

983 

(ii) Business ability/salesmanship; 

(iii) Capacity to arrange finance and 
capability to provide facilities; 

(iv) Preparedness for working full-time 
as a dealer; and 

(v) General assessment and extra-
curricular activities; 

(c) Particulars of RO dealerships and 
LPG distributorships reserved for candi-
dates belonging to Se/ST categories during 
the last 3-year period (1985-86 to 1987-88) 
are given below: 

Reserved for 
SC/ST 

Percentage 

340 27.1 

196 26.6 

There is no separate reservation as such for minorities, the dlsrtbled, war widows, ex-
servicemen, the Blind, Deaf & dumb; 

(d) A total number of 244 locations have 
been approved for setting up of LPG distribu-
torships in the country under the 1988-89 
MarKeting Plan, out of which 31 locations are 
in Gujarat State. The Retail Outlet Marketing 
Plan for 1988-89 would be finalised by the oil 
industry in due course. 

Execution of Power Projects with 
Soviet Union 

984. SHRI SRIKANTHA DAnA 
NARASIMHARAJA 

WADIYAR: 
SHRI KRISHNA SINGH: 
SHRI VIJAY N.PATIL: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether Soviet Union has agreed to 
assist India in setting up an aggregate gen-
erating capacity of 6000 megawatt; 

(b) if so, the year by which this much 
capacity will be generated; 
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(c) the number of power projects iden-
tified for execution with the assistance of 
Soviet Union; and 

(d) the detaiic; of programme of Govern-
ment of India regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRt KALPNATH RAt): 
(a) to (d). During the Ninth meeting of the 
Indo-Soviet Working Groupon Power held in 
Moscow in May, 1988, it was agreed that the 
Soviet side would render assistance in set-
ting up an ~ggregate power generating 
capacity of 6000 MW, of which about 4500 
MW would be commissioned by the end of 
the Eighth Plan period (March, 1995) and the 
balance of 1500 MW in the Ninth Plan 
period. Action has since been initiated for 
Identifying suitable power generating proj-
ects projects for Inoo-Soviet cooperation. 

Industrial Development of Mysore 

985. SHRI SRIKANTHA DAnA 
NARASIMHARAJA 
WADIYAR: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the talukas in Karnataka declared 
as backward areas by Union Government; 

(b) whether Mysore is one of them; 

~) ~~,~e~e~~~nfur~e 

industrial development of Mysore in that 
State; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Allthetalukas in the following districts in 

Karnataka have been identified as industri-
ally backward by the Central Government: 

1. Category 'A' 

Bidar 

2. Category 'B' 

1) Raichur 
2) Mysore 
3) Dharwar 

3. Category 'C' 

1) Belgaum 
2) Bijapur 
3) Gulbarga 
4) Hassan 
5) North Kanara 
6) South Kanara 
7) Tumkur 

However the following taluks in the dis-
tricts shown against each where investment 
have exceeded Rs. 30 Crores as on 
31.3.1983 are not eligible for Central Invest-
ment Subsidy and Concessional Finance:-

1) Mysore T aluk Mysore 
2) Koppal T aluk Raichur 
3) Ranebennur 

Taluk Dharwad 
4) 8elgaum Taluk Gulbarga 
5) Chitapur Taluk Gulbarga 
6) Sedam Taluk Gulbarga 
7) Karwar T aluk North K;:J'1ada 
8) Mangalore 

Taluk South Kanada 
9) Turuvekera 

Taluk Tumkur 
10) Timkur Taluk Tumkur 

(c) to (d). The entrepreneurs setting up 
industries in Mysore District are eligible for 
15% Central Subsidy (subject-to a maximum 
of RS.15 lakhs) in addition to tax benefits, 
loan on concessional terms, priority in the 
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grant of industrial licensing etc. These incen-
tives have helped industrial development of 
the district as is evident from .the following 

lOI 

1985 16 

1986 8 

1987 8 

Export of Solar Pumps Manufactured 
by BHEL 

986. SHRI NITY ANANDA MISHRA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the solar pumps manufac-
tured by the Bharat Heavy Electricals lim-
ited are being exported; 

(b) whether these are also being used 
in the country;.and 

No. of letters of intent (lOIS) industrial li-
cences (llS). OGTD Registrations issued to 
the District during the last three years. 

Il 

10 

5 

5 

OGTD 
REGN 

8 

5 

11 

(c) if so, the Statewise break up of 
supplies made or orders booked for 1988 
and 1989? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The details are given in the state-
ment below. 
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New PrIcIng Polk;:y for Energy 

987. SHRI S.B. SIDNAL: 
SHAI G.S. BASAVARAJU: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether a new pricing policy for 
energy is being examined by Government; 

(b) if so, whether the Bureau of Indus-
trial Costs and Prices had suggested sweep-
ing changes in the country's energy poliCy; 
and 

(c) if so, the main decisions in formulat-
ing the policy and the time by which a final 
policy is likely to be prepared? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). The Bureau of Industrial Costs and 
Prices (BICP) had suggested, inter alia, a 
policy orientation towards substitution of 
coal by a greater use of hydrocarbons such 
as fuel oil and natural gas as the primary 
energy sour6e. According to Blep, the cost 
ot production and transportation of domestic 
coal has been rapidly increasing and its 
quality has been deteriorating. 

The Planning Commission has initiated 
a study on long-term energy modelling and 
Government would take a view in the matter 
the result of the Planning Commission's 
study is available. 

National Perspective Power Transmis-
sion Plan 

988. SHRI S.B.SIDNAL: 
RPOF. RAM!',KRISHNA 

MORE~ 

SHRI H.N.NANJE GO'lJDA: 
Will the Minister of ENERGY ~ pleased to 
state: 

(a) whether the Central Electricity Arr 
thority has formulated a national perspective 
power transmission plan; 

(b) H so, the main features of the pro-
posed transmission plan and the total 
amount that will be required for its implemen-
tation; and 

(c) the extent to which the power short-
age will be improved and the projects that 
will be undertaken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. 

(b ) The Central Electricity Authority's 
'Perspective transmission plan upto the year 
1999-2000 A.D., on a Regional as well as 

. All-India basis, brings out the broad trends in 
which the transmission system is likely to 
emerge subject to certain-load and genera-
tion scenarios. The total requirement of 
funds has been assessed at about Rs. 
32,000 crores during the Eighth Plan, and 
about Rs. 36,000 crores during the Ninth 
Plan period. 

(c) Construction of Extra High Voltage 
transmission hnes, alongwith the corre- • 
sponding sub-transmission and distribution 
networks, as envisaged in CEA's perspec-
tive plan. would facilitate the optimum utilisa-
tion of the Power resources in the country. 

Chari Report 

989. SHRI S.B. ~iONAL: Will the 
Minister of EN~H~Y be pleased to state: 

(a) whetner K.S.R. Chari's report on 
Issues in coal has been examined by Gov-
ernment; 

(b) if so, the main recommendations of 
the Chari Report; 
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and not .project bassd for creating a 
shelf of projects trom which a choice 
could be made based on feast cost 
options. 

(c) whether Government have exam-
ined all its recommendations and if so, to 
what extent the recommendations have 
been accepted; and 

(d) the steps proposed to be taken to 
implement the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHAREF): (a) to (d). Considering the 
importance of coal as the primary source of 
energy. the Advisory Board on Energy en-
trusted to Shri K.S.R. Chari. former Secre-
tary. Department of Coal to study most 
pressing problems of thiS industry. Shn 
Chari has submitted the report "Issues in 
Coal"' to the Advisory Board on Energy. The 
salient features of the report are briefly set 
out as below:-

1. Though production has increased, 
the object of nationalisation cannot 
be said to have been fully achieved. 

2. Massive investment in import of tech-
nology and equipment have not re-
duced the cost of production. 

3. Import of coking cola can and should 
be avoided by improving the ~rform
ance of washeries and delinking the 
suspect sources of supply. 

4. Quality base for statistical report 
should be in terms of standard coal. 

5. C-{lIlCept of OMS should inClude all 
inputs inst9ad of manpower alone. 

6. Undue emphasis on opencast mining 
should be avoided. 

7. Gradewise price structure needs to 
be rationalised. 

8. Exploration should be de lland based 

9. Getting land. sand for stowing. 
adequate power. timely suppJy of 
equipments, delay in environmental 
clearance are some of the major 
problems. 

10. In order to achieve the desired pro-
duction level by 2000, the projects 
need to be planned from today, 
considenng the long gestation pe-
riod. 

11. Jharta Reconstruction project should 
include proper definition of scope for 
proper utilisation of coal from lower 
seams. 

12. 'Decontrol' of coal has certain posi-
tive aspects that may commend its 
adoption. 

13. Board of Directors of Coal Indian 
Limited needs to be reorganised and 
subsidiary companies should be 
freed from interference by holding 
company. Executives should be per-
mitted extension till the age of 65 
years. 

The Report of the Committee is being 
examined in accordance with the procedure 
laid down No decision has yet been taken by 
the Government on the Report. 

New Package of Incentive. for Indus-
tries In Backward Areas 

990. DR. KRUPASINDHU BHOI: 
SHAI S.B. SIDNAl: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that Government 
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are considering new package of incentives 
for industries coming up in the backward 
areas; 

(b) if'so, bywhattimeafinaldecisionwill 
be taken; 

(c) whether the earlier package of in-
centives did not work; 

(d) if so, what are the changes that have 
been made in the earlier policy and to what 
extent Governmel'\t are hopeful that the new 
measures wili help industries coming up in 
the backward areas; and 

(e) to what extent these packages will 
contribute to the removal of regional imbal-
ances? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) and 
(b). It is presumed thatthe Hon.'ble Member 
has in mind the Report of the inter-Ministerial 
Committee set up to review and revise the 
central incentives scheme for industrialisa-
tion of backward areas. The recommenda-
tions of the ~aid Committee are under con-
sideration of the Government. 

(c) to (e). Industrialisation is a continu-
ous process. Government have been modi-
fying tht! Central Incentives Scheme from 
time to time to remove regional imbalances. 
The liberalisation of industrial licensing sys-
tem to attract industries to backward areas, 
development of growth centers in backward 
areas, financial incentives for attracting in-
dustries to backward areas. monetary incen-
tives already announced are given in the 
Press Note No. 14 {1988 S9rie~ dated 3rd 
June, 1988 issued by the Ministry ot Industry 
. COpies of which are available in Parliament 
Library. Government hope that these meas-
ures would give a boost to industrialisation of 

backwal'{j areas in the country. 

Payment of Compensation to Gas 
Affected People 

991. SHRI INDRAJIT GUPTA: 
SHRI RAMASHRAY PRASAD 

SINGH: 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the Mad~ya Pradesh High 
Court had directed the Union Carbide Cor-
poration (UCC) to deposit an amount of Rs. 
250 crores as interim damage5 with the 
Bhopal trial court within a time limit for pay-
ment of compensation to gas affected 
people; 

(b) if so, the details thereof; 

(c) whether the Union Carbide Corpora-
tion had deposited the amount and if so. the 
details thereof; and 

(d) if not, the reactIOn of Government 
thereto? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGAL RAO): (a) and (b). Yes, Sir. 
Union Carbide Corporation has been di-
rected to deposit a sum of Rs. 250 crores as 
interim compensation in the trial coa..rt within 
a period of two months time from the date of 
the order of the High Court (4th April, 1988). 

(c) and (d). No, Sir. Against the 
decision of the High Court, th~ Union Car-
bide Corporation has filed a Review Pt;tition 
in the High Court of Madhya Pradesh at 
Jabalpur. The Government has also filed a 
Special leave Petition in the Supreme Court 
of India for restoration of the amount ordered 
to be paid by the Court of District Judge, 
Bhopal as intenm compensation, which had 
been reduced by the High Court of Madhya 
Prades" 
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Capacity of Paper Mills 

992. SHRI RADHAKANTA DIGAL: 
SHRI VILAS MUTIEMWAR: 
SHRI SARFARAZ AHMAD: 

Will the Minister aT INDUSTRY be pleased 
to state: 

(a) how many big, medium and small 
paper mills are there in the country both in . 
private and public sectors; 

(b) the capacity as well as the produc-
tion of those paper mills; 

(c) whether some of those units have 
been closed down, and if so, whether it 
would adversely affect the production of 
paper; 

(d) if so, since when and the reasons of 
the closure; and 

(e) the St9PS taken to reopen those 
closed units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a). Ason 
1.1 .1988, there are 299 units borne or. the 
rolls of Directorate General of Technical 
Developmont engaged In the :'rlanufacture 
of paper and paper board. Of these, three 
units are in the Central Public Sector. 

{b) The annv~! iftstalled capacity of 
these unhs fori.ne manufacture of paper and 
paper.:toard is 28.67 lakh tonnes and their 
~odudion during 1987 is estimated at 16.89 
lakh tonnes. 

(c) and (d). The Directoratl? GtineraJ of 
Technical Deveiopmcrn.have reported that 
67 units ard not reporting production during 
the last ~-three y~~ ~s! of these are 
smaU paper mills unsing non-conventional 

raw materials such as, agricultural residues 
and waste paper. The main reasons for 
stoppage/suspension of production by 
these units are: constraints in the availability 
of raw materials, in-adequate inputs like 
power and coal, obsolescence of technol-
ogy, management deficiencies, marketing 
problems etc. 

(e) Various reliefs and concessions 
have been extended by Government to 
enable the industry in general to improve its 
capacity utilisation and financial viability. 
These include liberalisation of procedures 
for import of raw materials, excise duty 
concessions for use of non-conventional 
raw materials, facility of broad banding, 
removal of restriction~ on exports, etc. Th9 
Institutions and Banks have also been 
extending need based reliefs and conces-
sions to paper mills on a case to case baSIS 
and have been following a liberalised polICy 
towards modernisation. 

Conservation of Energy 

993. DR. G.S.RAJHANS: 
SHRIMATI MADHUAEE 

SINGH: 

Will the Minister of ENERGY be pleased to 
stata: 

(a) whother Umon Government have 
stressed the need to conseNe t)nerg~ to 
meet the gap between the demand of power 
and its availability. , 

(b) whether any guidelines have 00£1:) 
iSSued to the State Governments to thiS 
regard during the last six months; and 

(c) if ·so, tr.-? dotaHs th&ieof and thtl 
• Jrther steps being taken in this r(;gard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MtNIS-
TRY OF ENERGY (SHRI KALPNATH RAI)· 
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(a) Yes, Sir. 

(b) and_(c)./The guidelines issued to the--
State Governments in the recent past rela}e 
to the setting up of an organisational struc· 
ture to pursue energy conservation activities 
in the State, improving equipment design, 
introduct.,n of instrumentation and control, 
better load management, energy al!dits in 
industries, training of industrial personnel as 
energy managers, installation of pumping 
systems conforming to lSI standards, reduc· 
tion of electricity consumption in GoVern· 
ment buildiDgs, replacement of incandes· 
cent light by fluorescent lights, creatiofl of 
better public awareness about the necessity 
of conservation of energy resources and 
their efficient utilisation, undertaking dem· 
onstration projects and saving in street light· 
Ing by installing automatic light switches,etc. 
These suggestions/guidelines are being fol· 
lowed up and further guidance will be pra. 
vided to the State Govts.. as and whe~ 
necessary, for implementation of energy 
conservation measures. 

Supply of Hydro-Electric Power to Delhi 

994. DR. G.S.RAJHANS: 
SHRIMATI MADHUREE 

SINGH: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Delhi ElectrIC Supply 
Undertaking has urged Government to allo· 
cate more hydro·electric power to Delhi to 
ease pOwer crisis in the capital; 

(b) if so, the number of times the Delhi 
Electric Supply Undetaking has sent 50S to 
Union Government; 

(c) the details thereof; and 

(d) the steps taken by Government to 
ease the shortage of power in the capital? 

THE MINISTER OF STATE IN TflE 
DEPARTMENT OF ~WER IN THE MINIS· 
TRY OF ENERGY(sHRl KAlPNATH AAI): 
(a) to (c). The Delhi ~Iectric Supply Under-
taking. has been askifil9 for allocation of 
additional I po~er from the Bhakra Seas 
Management ~ard and reminders have 
also been receiVed. The power supply posi-
tion in Delhi is by and large satisfactory. 
Shortages, which have been marginal, have 
been mainly on account of unforeseen out-
ages of some units and constraints in -the 
transmission system. During 1987-88, an 
assistance of 1743 million units was made 
available to the Delhi Electric Supply Under-
taking from the Northern Region including 
Bhakra Beas Management Board system. 

,(d) 10 me~t the growing demand in 
Delhi, steps have been taken to improve the 
performance of IP and 8adarpur Power 
Stations, stren'gthening the transmission 
and distribution systems in Delhi, and setting 
up of 135 MW capacity at Rajghat power 
station. 

In addition, the National Capital Power 
Project of 840 MW has also been sanctioned 
to meet the long term power requirements of 
the NatIOnal Capital. 

The gas based power station at Dadri 
with a capacity of 600 MW is also envisaged. 

Pr~rement ~f Wollen Uniform 
Material by ONGC 

995. SHRI ATISH CHANDRA SINHA: 
Will the Ministe~ of PETROLEUM AND 
NA 'ru~L GAS be pleased to refer to the 
reply given on 26th April 1988 to S-tarred 
Question No. 819 regarding procurement at 
woollen Uniforms matenal by ONGC and 
state: 

(a) whether Government have received 
various representations for changing the 
mode of procurement of woollen unifor"... 
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materials by different regional offices of the 
Oil and Natural Gas Commission; 

(b) whether it has been suggested that 
procurement should be made by one office 
of the ONGC in order to maintain uniform 
quality for all entitled members of the staff; 

(c) if so, the facts thereof; and 

(d) the further action being contem-
plated to be taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
P.AL GAS (SHRI BRAHAM A DUTT): (a) and 
(~). Yes Sir, Government have received a 
representation in this regard. 

(c) and (d). The decentralisation of 
procurement of material for uniforms has 
been introduced in ONGC after consulta-
tions with the representatives of the recogni-
sed unions/associations of employees and 
executives. Even after decentralisation, the 
prfilscribed stores and purch~ge procedures 
is being followed by the"concerned RegIOnal 
Business Centres in the procurement of 
material for uniforms. The main purpose of 
decentralisation is to ensure timely supply of 
uniforms to the employees. Since tris sys-
tem has been introduced only recently, there 
is no proposal at present to switch over to the 
contralised system of procurement. 

Utilisation of Natura. Gas for Power 
Generation 

i) 
ii) 

iii) 

996. SHRIMATI BASAVARAJES-
WARI: 

SHRI BALLASAHEB VIKHE 
PATIL: 

Project 

South BasSein Phase I & II 
Gas Sweetening Plant Phase I & II 
H.B.J. with Spur-lines 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Union Government have 
decided to use gas for power generation; 

(b) if so, the States where this gas is 
likely!o be used for power generation; 

(c) whether it is a fact that huge 
investments are made for production of gas 
and its transportation; 

(d) if so, the details thereof; 

(e) whether view of the successful 
achievements, Government are conSidering 

"to allow mor'l loans for supply of gas to 
Karnataka State to meet the power short-
age; 

(f) if so, whether any concrete pro-
gramme in t,his regard has beenffinahsed; 
and 

(g) if so, the details thereof?' 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). Natural Gas is presently being used for 
power generation in.GuJarat, Maharashtra, 
Assam and Tripura. Commitments bave 
been made for power generation in Andhra 
Pradesh, Tamil Nadu, U.P., Rajasthan and 
Delhi. 

(c) "and (d). Following are the major 
projects undertaken in the VII Plan for pro-
duction and transportation of natural (free) 
gas:-

Estimated Cost (Rs. Crs.) 

907.59 
479.29 

1850.00 
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(e) There being no gas avail~le in 
Karnataka, no commitments for gas have 
been made. 

(f) and (g) Do not arise. 

T.D.P. Funded Training Programme 

997. SHRIMATI BASAVARAJES-
WARI: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether US Trade and Develop-
ment Programme has reached an agree-
ment with the Department of Telecommunr-
cations to provide TOP funded training pro-
gramme; 

(b) if so, the main features of the agree-
ment; 

(c) the total number of technical per-
sons who will be trained: and 

(d) by wbat time the agreement is likely 
to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) An executive 
l(1vel U.S.Telecom. Trade Mission visited 
Delhi reCently. The Mission held discussions 
with the officers of Department of Telecom-
munications on 25.4.88 regarding Indo-U.S. 
Cooperation in the field of Telecommunica-
tions. However, there was no specific offer 
an no agreement ha~ been reached. 

(b) to (d). Do not arise. 

Productivity output in Coal India Ltd. 

998. SHRIMA TI BASA VARAJES-
WARI: Will the Minister of' ENERGY be 
pleased to state: 

(a) whether there has been a cQnsider- . 
able improvement in productivity ~n the 

companies of the Coal India Ltd. in terms of 
output per man shift in 1987-88; , 

(b) if so, the extent to which it will be 
increased during 1988-89; 

(c) the total production target fixed for 
1988-89; and 

(d) the extent to which it will be 
achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFAR 
SHARIEF): (a) Output per manshift (OMS) 
in Cil during 1987-88 is 1.08 tonnes (provi-
sional) against 0.98 tonne during 1986-87 
representing an increase of 10.2%. 

(b) Target of OMS for Cil during 1988-
89 is 1.11 tonnes. 

(c) and (d) Target of production 'of raw 
coal in ell during 1988-89 is 170.08 million 
tonnes which ell will endeavour to achieve, 

Agreement for Budgetary Support to 
NTPC 

999. SHRIMATI BASAVARAJES-
WARI: Will the Minister of ENERGY be 
pleased to state: 

(a) the total investment to be made by 
the National Thermal Power Corporation on 
various schemes under the agreement 
signed for 1988-89 with Government; 

(b) the steps Government propose to 
take to enable the Corporation to achieve its 
target; 

(c) whether Government are consider-
ing expeditious conversation of loan into 
equity based on the debt equity ratio; 

(d) if so, the ~udgetary support that will 
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be provided by Governm&nt for 19aa-89; 
. and 

(e) the schemes that the National 
Thermal Power Corporation propose to 
undertake during the year 1988-89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAI): 
(a) to (e). The approved PlanoutlayofNTPC 
for 1988-89 in Rs.2185 crores. To assist the 
Corporation, a budgetary support of Rs. 986 
aores has been approved by Government 
for 1988-89. Further, the Corporation is 

_ being given loan and equity capital in the 
~ of 1 : 1 and the quality contribution is 
released first. The schemes identified for 
being undertaken during -1~88-89 indude 
the Talcher, Farakka (Stage III), Rihand 
(Stage II), Vindhyachal (Stage II) and Chan-
drapur (Stete I) Super Thermal Power Proj-
ects, the Yamunnanagar and North 
Karaupura Thermal Power Projects and the 
Dadri Gas-based Combined Cyde Project. 

klentHlcation of Growth Centres In No 
Industrty Districts 

1000. SHRI BANWARI LAL PURO-

Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Union Government have 
identified growth centres in tne "No Industry 
Districts', and released the subsidy; 

(b) ilso, the details of the places iden-
tified and the financial allocations made to 
each State during last two years to make 
infrastructure development in the 'No Indus-
try Districts'; and 

(c) the steps Governrhent propose to 
take to identify more areas in the 'No Indus-
try Districts'? 

THE MINISTER OF STATE IN THE 
DEP~RTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) (a) Yes, 
Sir. 

(b) Statements I & II giving names of 
growth centres approved and break-up of 
Central Assistance released for develop-
ment of infrastructural facilities in identified 
growth centres in No Industry Districts are 
given below. 

(c) In view of Governments deCISion of 
set up 1 00 growth centres over a period of 5 

RAMAKRISHNA years aH over the country, it has been de-
I-!,IT: 

PROF. 
MORE: cided not to approve any more growth centre 

SHRI MATILAL HANSDA: under the old scheme .. 
STATEMENT. 

Approved Growth Centres for Development of Infrastructural Facilities in 'No Industry 
Districts' 

Name of the State 
Union Territory & 
Districts 

1. RAJASTHAN 

1. Sirohi 

Growth Centre 

2 

1. Abu Road 
2.'; Pindwara 
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2 

2. Jaisalmar 3. Pokaran 
4. Sanu Ra,.mgarh 

3. Churu 5. Churu 
6. Ratangarh 

4. Barmar 7. Balotra 
8. Barmer 

2. ORISSA 

5. Balasore 9. Balasore 
6. Phulbani 10. Manmunda 
7. Bolangir 11. Bolangir 

3. UTIAR PRADESH 

8. Banda 12. Bargarh 
9. Jaunpur 13. Satrahiya 

10. Jalaun 14. Orai 
11. Fatehpur 15. Malwan 
12. Kanpur Oehat 16. Jainpur 
13. Hamirpur 17. Sumerpur 
14. Sultanpur 18. Tikariya 

19. Trisundi 
15. Tehri Garhwal 20. Chauras 
16. Pauri Garhwal 21. Kotdwar 
11'. Chamoli 22. T atsu Mazyadi 

4. KARNATAKA 

18. Bidar 23. Bldar 
24. Humnabad 

5. MADHYA PRADESH 

19. Bhind 25. Malanpur 
20. Mandla 26. Manheri 
21. Jhabua 27. Meghnagar 
22. Ohar 28. Pithampur 
23. Paooa 29. Purena 

,/ 
Pillukhedi 24. Rajgarh 30. 

6. BIHAR 

25. Bhojpur 31. Arrah 
26. Khagaria 32. Khagaria 
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27. Pumia 
28. Nalanda 
29. Aurangabad 

7. MAHARASHTRA 

30. Gadchiroli 

8. WEST BENGAL 

31. Jalpaiguri 
32. Cooch Behar 
33.1 Darjeeling 
34. Maida 
35. Bankura 

9. TRIPURA 

36. West Tripura 
37. North T ripura 
38. South Tripura 

10. NAGALAND 

39. Tuensang 

11. ARUNACHAL PRADESH 

40. Subansiri 
41. Siang 
42. Kameng 
43. Tirap 

12. MIZORAM 

44. Aizawl 

Written Answers 388 

2 

33. Purnia 
34. Lakhrawan 
35. Jaisoria 

36. Kotgal Navegaon Complex 

37. Raninagar 
38. Cooc;h Behar 
39. Bagdogra 
40. Maida 
41. Bishanupur 

42. Joginder Nagar 
43. Dharma Nagar 
44. T akmacherra 

45 .. Longteng 
46. Noklak 

47. Itanagar 
48. Pasighat 
49. Dirang 
50. Miao 

51. Luangmual 
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STATEMENT II 

District-wise Break-up of the amount of Central Assistance released for development of 
Infrastructural facilities in Identjfied Growth Centres in 'No Industry Districts'. 

S/. No. StatelDistript 1985-86 1986-87 1987-88 1988-89 
(Rs. in Lakh~) 

1 2 3 4 5 

1. KARNATAKA 

1. Bidar 50.00 100.00 

2. ORISSA 

1. Balasare 100.00 
'2. Phulbani 50.00 
3. Bolanglr 50.00 

3 .. RAJASTHAN 

1. Slrahl 100.00 
2. Jaisalmer 20.75 
3. Churu 35.25 
4. Barmer 35.41 

4. UTTAR PRADESH 

1. Jaunpur 50.00 
2. Jalaun 50.00 

Kanpt;.lf 'Dehat 
t' 

3. 50.00 
4. Fatehpur 50.00 
5. Suhanpur 50.00 

5. MAHARASHTRA 

1. Gadchiroli 26.00 

6. MADHYA PRADESH 

1. Bhind 34.00 
2. Mandla 50.00 
3. Jhabua 41.00 
4. Dhar 50.00 
5. Panna 50.00 
8. Rajgarh 50.00 
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1 2 3 

7. MIZORAM 

1. Aizawt 

8. BIHAR 

1. Bhojpur 
2. Purnia 
3. Khaqaria 

TOTAL 600.00 

Proposal for Decontrol of Sale of 
Cement 

1001~ SHRIBANWARILAl.PUROHIT: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is a proposal under 
consideration·of Government to fully decon-
trol the sale of cement; 

(b) if so, when a final decision In this 
regard is likely to be taken; and 

(c) to what extent Government will 
exercise control on the price of cement after 
decontrol of the sale of cement? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHAlAM): (a) to (c). 
The Government have been progressively 
reducing the price and distribution controls 
on the cement industry, in recent years. 
However, no decision has been taken so far 
to decontrol cement fully. 

Supply 01 Power to Cooperative Group 
Housing Societies In Delhi 

1002. SHRI BANWARI LAl PURO-
HIT: 

4 

492.41 

5 

50.00 

50.00 
50.00 
50.00 

200.00 

SHRI K.N. PRADHAN: 
SHRI PRATAP BHANU 

SHARMA: { 

Will the MIOIster of ENERGY be pleased to 
state: 

(a) whether he had a meeting on 25 
May, 1988 with officials of the Deihl ElectrIC 
Supply Undertaking to expedite supply of 
power to the Co-operative Group HOUSing 
Societies in Delhi; 

(b) if so, the reasons for delay in suppJy-
ing power to flats already completed by the 
Group HOUSing Societies In Delhi; and 

(c) the time by which the Delhi ElectrIC 
Supply Undertaking will be able to give 
temporary/permanent electricity supply to 
the Co-operat~e Group Houslflg Societies 
in Mayur Vihar Phase-2? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINI~
TRY OF ENERGY (SHRI KAlPNATH RAI) 
(a). Yes, Sir. 

(b) and (c). The Oelhi Electric Supply 
Undertaking has been instructed to com-
.... the electrification of Colonies, where 
pretcrbld commercial formalities on the 
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part of the Colonising Agencies/Cooperative 
Group Housing Societies stand completed, 
within six months. 

Wottd Bank Loan for Power Project In 
U.P. 

1003. DR. DAnA SAMANT: Will the 
Minister of ENERGY be pleased to state: 

(a) how much loan has been sanc-
tioned recently by the World Bank for power 
projects in Uttar Pradesh; 

(b) how this loan will be utilised; and 

(c) how it will effect the improvement of 
power supply in Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINiS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). The World Bank are providing 
loan assistance of $ 350 million for the Uttar 
Pradesh power project. The Legal Agree-
ments are yet to be signed. The composite 
project would cover the implementatIOn of 
the Srinagar hydro-electric project (330 
MW). the rehabilitation of the Obra "B' and 
Harduaganj 'A' thermal power stations and 
the associated transmission system assist-
ing. thereby in meeting the power demand in 
the Stat8. 

Collaboration in Ib Valley In Orissa 

1004. DR. DA ITA SAMANT: Will the 
Minister of ENERGY be pleased to state: 

(a) whether it is a fact that Bechtel, a 
giant American Corporation has asked for 
collaboration in lb Vailey in Orissa with 
Hinduja Group; 

(b) if so. the details of this projeCt~ and 

(c) the decision taken by Government in 
the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). It is a fact that MIs. Bechtel tn 
association with the Hinduja Group evinced 
interest in the setting up of the p.roposed Ib 
Valley Thermal Project of 4X210 MW orfa 
turn-key basis. The project has been sanc-
tioned for implementation in the State Sec-
tor. M/s. Orissa Power Generation Corpora-
tion have placed a letter of intent on Mfs. 
BHEL for impleme~ation oflhe project. 

ONGC Tenders for RIG Charter Hire 

1005. DR. DATTA SAMANT: Win the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number and names of compa-
nies identified being eligible to bid for the Oil 
and Natural Gas Commission tenders for rig 
charter hire, 

(b) whether Mazagon Dock Ud. is one 
of the companies; and 

(c) whether Government will accord 
any preference to this key defence estab-
lishment? 

THE MINISTER OF STATE OF lHE 
MINISTRy.oF PETROLEUM AND NATV-
RAb. GAS (SHRI BRAHMA DUTT): (a) The 
global tenders floated by _ ONGC. for the 
charter hire of rig are open to all companies 
desirous of participating in them. 

(b) Mazagon Dock ltd. has so far not 
partieipated in any tender floated by the 
ONGC for the charter hire of rigs. 

(c) All do.mestic companies in the oil 
field services sector are-entitled inter alia to 
a price .preference over the lowest techni-
cally acceptable foreign offer ranging from 
10% to 40% based on imported, leased! 
owned or indigenously manufadUred. 
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Radio Station for O ...... nabad 

1006. SHRI ARVIND. TULSHI 
KAMBLE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether the proposed Radio Station 
for Osmanabad has started functioning; and 

(b) if not. the reasons for delay and 
when it will start functioning? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHAI H.K.L.BHAGAT): (a) No. Sir. 

(b) The reason for delay is attributable 
to the delay in getting the suitable site by the 
All India Radio. The proposed radio station 
at Osmanabad is envisaged to be ready for 
commissioning during 1990. 

Installation of Electronic Telephone 
Exchange in Osmanabad In Maharash-

tra 

1007. SHRI AAVIND TULSHI 
KAUBLE: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) Whether there is any proposal to 
instal electronic telephone exchange in 
Maharashtra in near future; 

(b) if so, the number and names of 
these places; 

(c) whether Osmanabad will also be 
one 01 them; 

\(d) whether there is also any prOposal 
to expand the present capacity of Osmana-
b.t exct.Jge; I so, by what time persons on 

. the waiting list •• Iikely to be cleared; and 

(e) the progress in the Q)n.truction of 
the proposed building to house the extended 
telephone exchange of Osmanabad1 

THE MINISTER OF STATE IN- THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) Information is given in the statement 
below. 

(c) No, Sir. 

(d) Additional exchange capacity will be 
installed during the 8th plan and connections 
will be given thereafter. 

(e) Building construction has not yet 
been taken up due to paucity of resources. 

STATEMENT 

Electronic Exchange are Likely to be Set 
up at the Following Places During the 

Remaining Part of the 7th Five Year Plan 
Period 

1. Bombay 

2. Pune 

3. Nagpur 
... 

4. Pravarnagar 

5. Mahad 

6. Pen 

7. thai 

8. Shirdi 

9. Buldana 

10. Karjat 

11. Nagothana 
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12. Shrivardhan 

13. Someshwar Nagar 

14. Khedalezunce 

15. Lasurna 

16. Beri 

17. Varas; Jite 

18. Kolad 

19. Parali 

20. Borlimandla 

21. Chowk 

22. Ajiwali 

23. Ashtl 

24. Decli 

25. Karanja 

26. Sindhi 

27. Samudrapur 

28. Majori Khadan 

29. Sindewahi 

30. Gondpipri 

31. Nagbhir 

32. Bhadrawati 

33. WaJchandnagar. 

34. _ Koregaon Shima 

35. Khedshivapur 

36. Kamshet 

37. Bhavani Nagar 

38. Matheran 

39. Goregaon 

40. Murud 

41. Sewagram (Wardha) 

42. Ako'a MIDC. 

[ Trans/allon] 

Workshop on Problems of Film Indus-
try 

100S'. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether Government propose to 
organise a workshop to consider the difficul-
ties faced by the film industry and also to 
solve their problems 

(b) if so. by what time and the place 
where it is proposed to be organised; 

(c) Whether the Film FederatIOn of India 
has demanded to formulate a national film 
policy; and 

(d) If so. the actIOn proposed to be taken 
by the Government thereon? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) Government 
propose to hold a meeting of the representa-
tives of Film Industry on the difficulties faced 
by the Industry with a view to finding solu-
tions for such difficulties 
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(b) Date and venue faT the proposed 
meeting has not been settled so far. 

(c) Yes., Sir. 

(d) The matter will receive attention as 
part of an over-all media policy. 

[Eng/ish) 

Supply of LPG Cylind...rs to Bastl, 
Gorakhpur and Dearia 

, 009. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of PETROLEUM 
AND- NATURAL GAS be pleased to state: 

(a) the number of LPG cylinders sup-
plied to the gas agencies in Basti, GorakhplJr 
and Dearia districts in Uttar Pradesh during 
the last three years; 

1985-86 

Basti 

Gorakhpur 

Deoria 

(b) and (c). Temporary backlogs in 
supply of LPG refills had developed in sev-
eral parts of the country, including Basti, 
Gorakhpur and Deoria, on account of short-
fall in the b~1k availability of LPG, apart from 
movement, industrial relations and other 
operational constraints. Efforts are being 
made to maximise indigenous LPG produc-
tion and also augment suppJies to the extent 
feasible. The situation is being closely 
monitored by the Ojl Industry with a view to 
ensuring regular LPG supplies to the con-
sumers. 

(d) The current retan selling price of each 
LPG cytinder for domestic use in these 
m81kets is as under: 

(b) whether Government are aware that 
the supply of cylinders is quite insufficient as. 
compared to the demand; 

(c) if so, the action Government pro-
pose to take in this regard; and 

(d) what are the actual prices allowtid 
by government for each cylinder to dealers? 

THE MINISTER OF STATE OF lHE 
MINISTRY OF PETROLEUM AND NATU .. 
RAL GAS (SHRI BRAHMA DUTT):· (a) The 
numbers of LPG cylinders supplied to the 
LPG agencies in Basti, Gorakhpur and 
Deoria districts in Uttar Pradesh during the 
last three years are as under: 

Name of the District 
No. of LPG cylinders supplied during 

1986-87 1987-88 

36,518 46,192 53,244 

1,92,507 2,34,924 2;70,296 

34,300 44,3·11 52,031 

Basti Rs.66.02 

Gorakhpur As. 64.29 

Deoria Rs.63.72 

Import of Capital Good. 

1010. SHRI S. JAIPAL REDDY: Will 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the imported capital goods 
required in the construction of Hazira· 
Bijaipur.Jagdishpur gas pipeline have been 
received; and 
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(b) if not, the-action taken by Govern-
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 'PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) and 
(b). About 75% of the imported capital goods 
required for the HBJ Gas,Pipeline Project (in 
terms of value) have been received so far. 
The rem~ining capital goods are either 
shipped or expected 10 be shipped and 
would be received by the first quarter of 
1989. 

Separate Laws for Press, News Papers 
and Books 

1011. ~SHRI RAM BAHADUR SINGH: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have as-
sessed the usefulness of the Pr~ss and 
Registration of Books Act, 1867 in regulating 
printing presses and newspapers. and their 
registratiQ1l (both books and News oapers); 

(b) whether this common ~egislation 
has created difficulties in carrying out for-
·maliti~s under the Press and Registration of 
Books Act, 1867; and 

(c) if so, whether Government propose 
to take afresh I~k into the law regulating the 
printing and publication of newspapers and 
by bringing a separate legIslation for three 
different forms of these publications? . 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTRY OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) Yes, Sir. 

(b) and (c). So far as the publication of 
books is concerned, no difficulty has been 
faCed under the existing law. However, in the 
case of newspapers, actiOn has been initi-
ated to suitably amend the law with a view to 

make it more useful to the present day 
needs. There is no proposal to have sepa-
rate laws for publication of newspapers aod 
books. 

, Industrialisation of Rural Areas 

1012. SHRI SRI HARI RAO: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Union Government lTave 
taken steps for more rapid Industrialisation 
at rural areas so that migration of labo,urfrom 
these areas is checked; 

(b) whether.any industries have been 
identified for being started in rural areas; and 

(c) whether Government propose to 
finance these industries and market their 
produce? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-

- OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRt M. ARUNACHALAM): (a) to (c). 
Promotion of industries in rural sector pri-
marily fall within the responsibility of the 
State Governments. The Central Govern-
ment however, supplements the efforts of 
State Governments by way of measures like 
provision of cheap and easily available fi-
nance, transfer of technology, assisting in 
the provision of scarce and critical raw-ma-
terial and creation of Institutional Infrastruc-

'ture at the All India level. In order to disperse 
industries in rural and semi-urban areas and 
to provide a" the services and support ·to 
small entrepren~urs under a single roof, 422 
District Industries Centres have been set up 
covering 431 districts in the cour.t.ry. These 
Centres have prepared detailed action plans 
and have identified industries based on local 
resources, local demand and local skill. 

" 
Under JROP, finance is made· available 

for setting up units in the rural industries 
sedor. Similarly to promote marketing~IRDP 
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guidelines provide for setting up of District 
Supply and Marketing Societies. 

Khadi & Village I"dustries CommissiOn 
continues to playa pivotal role in strerlgthen-
ing rura~ economy by developing and pro-
moting Khadi & village Industries. In order 
that KVIC play,s an effective role for rapid 
rural industrialisation, Khadi & Village Indus-
tries Act has been recently amended. The 
amended Act envisages expansion of the 
scope of Village industries and removal of 
restrictions on the number and type of Indus-
tries that can be assisted by KVIC. The 
CommissIOn has identified 34 new indus-
tries in addition to eXisting 26 village indus-
tries for promotion. KVIC has over 1400 
sales outlets In the country to promote mar-
keting of products produced by the KVI insti-
tution. 

Industrialisation of Backward Areas 

1013. SHRI SRI HARI RAG: 
SHRI. K. RAMACHANDRA 

REDDY: 
SHRIMATI N.P. JHANSI LA-

KSHMI: 

\\ ,I: . he Minister of· INDUSTRY be pleased to 
state: 

(a) whether Umon Government have 
taken decision to set up hundred industries 
costing rupees 25 crores e~ch in various 
Industrially Backward States: 

(b) the number of such industries likeoly 
to be set up in Andhra Pradesh; 

(c) whether an Industry based on 
groundnut will be SE:t in Kadin which is a 
centre tor groundnut growtng distf!cts of 
Anantapur. Cuddapah and Chitoor; and 

(d) if so, the details th£.: &Of and if net the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDus-
TRY (SHRI M. ARUNACHALAM): (a) to (d). 
Presumably the Hon'ble Members refer to 
the recent Government announcement re-
garding setting up of growth centres. What 
the Government has decided is. to set up 
100 growth centres over a period of 5 years 
all over the country. Each growth centre 
would be provided with funds of the order of 
Rs. 25-30 crores In orderto create infrastruc-
tural facilities of a high order. The growth 
centre will be identified in consultation with 
concerned State Governments 'and the rla-
ture of indusfries will depend on the area 
selected. 

Water Pricing System 

1014. SHRI SRI HARI RAO: 
SHRI K. RAMACHANDRA 

REDDY. 

WI!I the Minister of INDUSTRY be pleased 
') ~t<.1(e. 

(a) whether Union Government are 
cont~mplating to Introduce a water pricing 
systerp which would ma~e the Industries 
rp.cycle their waste water; 

(b) If so, detail" thereof, and 

(c) the advantage of this policy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN T rlE MINISTRY OF INDUS-
TRY (S~R' M. ARUNACHALAM): (a) to (c) 
At thr~ Fourth meeting of the Central Ganga 
Authority, t"e 8xisll1g ariangements for 
CI al ~Ing for supply of water to industrie::: 
It. ,tre .evtewed and the need to adopt a 
'I. ater ?ncing System which would serve as 
an incentive to !Rdustries to cons€:rve water 
and recycle the sama for maximum re-USi: , 
stress~. 
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Import of Plastics 

1015. SHRI DAULA TSINHJI JAOEJA: 
Will th~ Minister of INDUSTRY be pleased to 
state: 

(a) the total amount spent on import of 
plastics in 1986-87 and 1987-88; 

(b) the projection for spending foreign 
exchange in the next two years on import of 
plastic raw material; and 

(c) the details of various steps taken 
and the obstacles in the way of increasing 
supply of plastic frC'm domestic production? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Though 
precise figures of imports have riot been 
compiled yet, the cost of imports to cover the 
gaps between demand and domestic availa-
bility of plastic raw materials dunng 1986-87 
and 1987-88 is assessed to be around 
Rs.170 crores and Rs. 390 crores respec-
tively. 

The expenditure on similar imports in 
1988-89 and 1989-90 is estimated at Rs. 
715 crores and Rs. 900 crores respectively. 

(c) Additional capacities for the manu-
facture of plastic raw materials are being 
established in the country. In the Maharash-
tra Gas Gracker Complex under implemen-
tation by IPCl, which is slated for mechani-
cal completion in 1989, following major poly-
mers will be produced:-

('000 tonnes) 

LDPE 80 

HDPE/LLDPE 135 

pp 60 

Total 275 

Committee on Sharing of Power from 
Central Sector Power Stations Among 

• States 

1016. SHRI THAMPA~ THOMAS: 
SHRI MURLlDHAR MANE: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether Government have ap-
pointed a committee to go into the question 
of sharing of power from the Central Sector 
Power Stations among the States; 

(b) whether the Committee has com .. 
pleted its work; and 

(c) it so,_ the recommendations of the 
Committee and the action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY(SHRI KALPNATH RAI): 
(a) and (c). The question of reserving a 
portion of the electricity generated at Central 
Power Stations for supply to Centra! Public 
Sector Undertakings, primarily in the core 
sector, has been referred for consideration 
to a committee on which the State Electricity 
Boards are represented. The report of the 
Committee is awaited. 

Non Conventional Energy Conference 
in Delhi 

1017. SHRITHAMPANTHOMAS: Will 
the Minister of ENERGY be pleased to state: 

(a) whether Government convened 
recently a non-conventional energy confer-
enc~ in Oe\)1i~ and 

(b) if so, what are their recommenda-
tions? 

THE MINISTER OF ENERGY(SHRI 
VASANT SATHE): (a) and (b). Govem-



407 Written Answers AUGUST 2, 1988 Written Answel$ 408 

menthave not oonvened a non~nventional 
energy conference in Delhi recently. How-
ever, a Workshop on "uses of non-oonven-
tional sources and adult education" was 
convened by University of Delhi on June 2-
4, 1988 arid supported by the Department of 
Non-Conventional Energy Sources, where 
participants suggested the following: 

1. Communities adopted under the 
Adutt Education Programme of the Univer-
sity and colleges should be acquainted with 
the use of Non-Conventional energy 
sources by orga~slOg discussions and 
demonstrations. Similar demonstration 
could also be held in the colleges. 

2. Printed materials and audIO-VIsual 
materials prepared by the Department of 
Non-Conventional Energy Sources and 
other allied agencIes should be made avaIl-
able to Universrties and colleges for their 
effective use in the Adult Education Pro-
gramme. 

3. Supplementary reading material wrth 
meaningful ijlustrations should be prepared 
outlining all non-conventional energy 
sources with a view to providing information 
to the neo-literates. 

4. Research studies relating to use of 
non-conventronal energy sources should be 
undertaken through proper support from the 
Department of Non-Conventional Energy 
Sources and the Delhi Energy Development 
Agency. 

S.T.D. Facility In Shawanl Patna In 
Orissa 

1018. SHRI JAGANNATH PATNAIK: 
Will the Minister of COMMUNJCATIONS be 
please6to state. 

(a) whether there IS any proposal to 
provide 3TD facility in all distr: _t headquar-
ters;and 

(b) if so, what is the position for provid-
ing S.T.D. facility in Bhawani Patna in the 
State of,,orissa1 

THE MINISTER OF STATE, JM THE 
MINISTRY 01= COMMUN'ICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) For providing STD facility Bhawani 
Patna is planned to be connected to Cuttack 
Digital Trunk Automatic Exchange by means 
of satellite transmisSion medium during 
1989-90. 

Indravatl Project 

1019. SHRt JAGANNATH PATNAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether any monitOring has ben 
made with regard to the progress of Power 
House and Power Tunnel of the World Bank 
financed Indravati Project; and 

; 
(b) the measures beIng taken to speed 

up the work? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI). 
(a) Yes, Sir. Progress of works on Power 
House and Power Tunnel of the Upper Indra-
vati HE Project in Orissa, IS being monitored 
regularly. 

(b) A number of measures have been 
taken' to assist the project authorities in 
expediting the Implementation ~fthe project. 
These measures include regular monitortng 
of the project by Central Electricity Authority 
to expedite supply of inputs, visits to the 
project sites by engineers of the Central 
Electricity Authority to resolve problems and 
organising review meetings. including at the 
level of Ministers, of agencies ooncerned, to 
coordinate project implementation. The fac 

. tors indentified for delays and bottlenecks In 
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the execution are brought to the notice of 
concerned agencies for taking measures for 
time completion of works. 

Recot .... ndetlon. of Conference of 
State information .. n ....... 

1020. SHRI JAGANNATH PATNAIK: 
Will the Minister of INF'pRMATION AND 
BROADCASTING be pleased to state: 

(a) whether the State Information Minis-
ters have urged Union Government at a 
Conference held on 25 May, 1988 to tone up 
regional coverage and accord due projec-
tion to developmental activities of the States 
in their telecasts; and 

(b) if so, the details thereof alongwith 
the main recommendations accepted by 
Government? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAn: (a) and (b). Yes, 
Sir. The matter came up for discussion In the 
, 9th Conference of State InformatIOn Minis-
ters held on 25.5.1988. The details of the 
recommendatiOns in resped of Ooord-
arshan made by the conference are given In 
the statement below. Main recommenda-
tions made at the Conference are accept-
able to the Government. 

STATEMENT 

Recommendations Made by the Nine-
teenth Conference of State InformatIOn 
Ministers (25th May, 1988) in Respect of 

Doordarshan 

1. There is a need for greater interac-
tion of the State Governments with the plan-
"ling and telecast of Ooordarshan program-
mes so that the developmental activities in 
the States are duly projected. This calls for 
greater involvement of the State Govern-

ment agencies in the Programme Advisory 
Committees and such other forums dealing 
with the programme preparation. 

2. The need for larger quantum of 
regional programmes and increased news 
time and linking of aU the TV transmitters 
with the major production centres in each 
state was highlighted. It was also consid-
ered necessary to have in the long run pro-
gramme production facilities at sub-regional 
level so that programmes relevant to the 
area of coverage could be produced at an 
extensive scale and conscious efforts be 
made to encourage participation by local 
talent. 

3. Notwithstandlng the cultural diver-
sity, the need to project the national perspec-
tive at regional level was equally important 
for promoting the national unity and integra-
tion, especially in the present context. 

4. There IS a need for expansion of TV 
services throughout the country in view of 
the vast potential of TV in promoting social 
awareness and this could be greatly facili-
tated if the State Governments provide 
timely assistance in making available to 
Doordarshan necessary infrastructural fa-
cilities like land sites, assured supply of 
power and water, etc. Simultaneously_. 
Doordarshan will expand their infrastructure 
for extensive coverage by expanding their 
stringer services and units. 

5. In order to project the aspirations and 
achievements of each State to the rest of the 
country, there was need for establishing 
extensive technical facilities for dubbing of 
programmes in different regional languages 
so that the programmes telecast on TV are 
understood all over the country. 

6. There is an imperative need for 
increasing the regional content in National 
Programme so that the people in all regions 
are made aware of the socio-econOmic cul-
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tural progress of other regions. power projects for increasing the power 
production; and 

World Bank Assistance for New ~ 
Projects (d) if so, the details thereof? 

1021. SHRI RAM PYARE PANIKA: Will THE MINISTER OF STATE IN l'HE 
the Minister of ENERGY be pleased to state: DEPARTMENT OF POWER IN THE MINIS-

TRY OF ENERGY (SHRI KAlPNA TH RAI): 
(a) the estimated requirement of en- (a) and (b). During the period April '88 to 

ergy in the country at present; June '88 the energy requirement in the 
country was 54431 MU against which the 

• (b) the present output of powerand-tbe availability was 49518 million units which 
extent of shortage; represents a shortage of 9%. 

(c) whether the assistance. of World (c) and (d). The requisite information 
Bank has been sought for financing new IS given in the statement below. 

STATEMENT 

Ust of Projects for Which World Bank Assistance is Already Tied up 

SI. Schemes TI Installed Benfifits in 8th 
No. H Capacity Plan 

(MW) (MW) 

1 2 3 4 5 

WORLD BANK 

1. Ramagundam Ext. T 2X500 500 

2. Anta T 3X100+1X130 130 

3. Auriya T 4Xl 00+2Xl 00 200 

4. Kawas T 4Xl00+2X100 200 

5. Farakka II T 2X500 1000 

6. Talcher 't 2XSOO 1000 

7. NCTPP T 4X210 840 

8. Upper Indravati H 4X150 600 

9. Kati Hadi II .H 3X40+3X50 270 

10. Shavravati TR H 4X60 240 
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1 2 3 4 5 

11. ~ Sardar Sarover H 6X200 400 

12. Lower Periyar H 3X60 180 

13. Chandrapur (M~EB) T 2X500 1000 

t4. Srinagar H 6X55 330 

6890 
----_ ... _-----_ .... - -----~-----

Conference of State Information 
Ministers 

1022. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the details of suggestions put for-
ward by the di11erent States in the Informa-
tion Mincster's conference held on 2S May, 
1988 at New Oeihi; and 

(b) thp, reaction of Union Government 
thereto and the action proposed to be taken 
on the recommendations of the conference? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). The 
suggestions received from States and Union 
Territories were incorporated in the Agenda 
of the Conference held on 25th May 1988. 
The recommendations made by the Confer-
ence are given in the statement below. The 
implementation of these recommendations 
is a continuing process. 

STATEMENT 

Recomm9ndations Made by the 19th 
Conference of State Information Mihisters 
(25th May, 1988.) 

AI/India Radio 

1. Effective methods to counter propa-
ganda from across the border in State which 
are exposed to such propaganda should be 
taken up by AIR. 

2. The Programme Advisory Comm:t-
tees-should function actively and meet under 
the Chairmanship of Secretary (I&P) of the 
State Government once in a quarter. 

3. The State Government win extend 
cooperation in providing land and other fa-
cilities to establish radio stations. transmit-
ters, etc. while AIR will try to ensure that 
these projects are executed in the shortest 
possible time. 

Doordarshan 

4. There is a need for greater interac-
tion of the State Governments with the ptan-
ning and telecast of Doordarshan program-
mes so that the developmental activities in 
the State are duly projected. This calls for 
greater involvement' of the State Govern-
ment agencies in the programme Advisory 
Committees and such other forums dealing 
with the programme preparation. 

5. The need for larger quantum of 
regional prQQrammes and increased news 
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.... and linking of all the TV transmitters 

.. the major production centres in each 
__ was hightighted. It was also consid-
ered necessary to have in the long run pro-
gramme production facilities at sub-regional 
leval so 1hat programmes. relevant to the 
area of coverage could be produced at an . 
extensive scale and conscious efforts be 
made to encourage participation by local 
talent. .. 

6. Notwithstanding the cukural diver-
sity. the need to project the national perspec-
tive at regional level was equally important 
for promoting the national unity and integra-
tion, especially in the prasent context. 

7 There is a need for expansion of TV 
services throughout the Country inview of the 
vast potential of TV in promoting social 
awareness and this could be greatly facili-
tated if the State Governments prOVIde 
timely assistance in making available to 
Doordarshan necessary infrastructural fa-
cilities like land sites. assured supply of 
power and water. etc. Simultaneously 
Obordarshan will expand thtir infrastructure 
for extensiVe coverage by expanding their 
stringer services and units. 

8. In order to project the aspirations and 
achievements of each State to the rest of the 
country. there was need for establishing 
extensive technical facilities for dubbing of 
programmes in different regional languages 
so that the programmes telecast on TV are 
understood all over the country. 

9. There is an imperative need for 
increasing the regional content in National 
Programme so that the people in all regions 
are made aware of the soclO-economic cul-
tural progress of other regions. 

Print M9dia 

10. The State Government may keep 
the DAVP informed about the cases of exag-

gerated claims of circulation andlor papers 
indulging in writings calculated to cause 
communal disharmony or question the sov-
ereignty and integrity of the country. The 
views of the State Governments will be given 
adequate weightage by the DAVP While 
processing the requests from such papers 
for ampanelment or renewal of rate con-
tracts. 

11, In order to ensure that exaggerated 
claims about circulation are minimised and 
appreciating the 1imitations of the R.N. I. 
Office in conducting circulation checks regu-
larly all over the country. the District Magis-
trates may be empowered to conduct the 
circulation checks. 

12. Small and medium newspapers 
may be given suitable facilities like cheaper 
newsprjnt, greater advertisement support 
and concessional Postal and TelecommUni-
cation tariffs. They should also be encour-
aged to modernise themselves and may be 
provided links with the news agencies 
through teleprinters. 

13. Effective methods may be deVIsed 
by the State Governments to monitor the 
publication of tendentious and objectionable 
writings calculated to cause communal diS-
harmony or questIOn the soveretgnty and 
integrity of the country. PrIOrity could be 
given to the newspapers published from 
areas prone to communal trouble and other 
newspaper~ which have come in for adverse 
notice of the Press Council. Necessary ac-
tion may be taken under the law wherever 
warranted or the matter be referred to the 
Press Council. 

14. The Press Council should function 
more effectively and ensure that cases In-
volving objectionable writings are deak with 
expeditiously. The State Governments 
should ex~end full cooperation to the Coun' 
cit 
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15. The need for providing suitable 
training to the personnel of the Information 
Departments of the State Governments was 
emphasised. The possibility of providing 
such tr,ining through the Indian 'Institute of 
Mass Communication and/or the feasibility 
of setting up of regional training institutes 
may be explored. 

16. The books brought out by the 
Publications Division should be distributed 
more extensively. For this purpose, the 
Publications Division may publicise the 
availability of dealership and also explore 
other methods of reaching their books to the 
readers. Attempts should be made to pub-
lish the biographies of great personalities in 
languages other than those of their own 
States. This would promote the concept of 
national integration. 

17. The contents of 'Yojana' journal 
should also be enriched to make it useful to 
a larger section populace. The Central 
Government should continue the publication 
of the language editions of 'Yojana'. The 
State Governments may consider extending 
their cooperation in promoting the sale of 
and releasing of advertisements to these 
journals. 

18. The reach of Pie and DAVP should 
be expanded bv opening more offlees and 
Exhibition Units, etc. In important places· all 
Over the country. The State Governemtns 
may consider making available suitable 
accommodation both for official and residen-
tial purposes to accelerate this process. 

19. The Photo Division may cover 
important meetino , of State Governments in 
Delhi which are like the meeting of the State 
Governments, representatives with the 
Planning Commission. Such photographs 
are of rf;tlevance to the language press of the 
area. 

, 20. The distrbution of the material 

produced by DAVP may be rationalised to 
ensure that it· reaches the targeted reader-
ship in time. The State Governments In8V 
send their suggestions in this regard. 

21. The oullay for publicity eftorta both 
in the Central and in the State sectors has 
not kept pace with the expansion of the 
development schemes thus adverse6y ,,-
feeling the publicity efforts all round. rt.e 
possibility of increasing suitably such out-
lays for publicity sector may be considered 
by the concerned authorities like PlanAing 
Commission, etc. 

22. The Inter tAe<iia Publicity Coordina-
tion Committee may De activated Md 1n 
order to ensure that they set'V8 the desired 
Objective Senior Officers from various Media 
Units from the Headquarters should .... 
part in the discussions of these Committees 
from time to time. The State Governnaenl$ 
should also participate regularly at .JIIt-
ciently senior level in these meetings. 

23. The mofussil accredited press cer-
respondents should get concession for 
travel bv rail and bus. The concession is 
presently available to those accredited at the 
State Capitals. 

Films 

24. For the purpose of coordination and 
a singlewindow approach to matters relating 
to the film industry. all State GovernmentS! 
Union Territory Administrations may desig-
nate one of the Departments as the nodal 
agency for this purpose. 

25. There is a very strong feeling in the 
film industry Gircles that the existing rates of 
entertainment tax in most of the States have 
become burdeRsome and that at the present 
juncture these rates are counter-productive. 
There is. therefore, a need for an the State 
Governments! Union Territory Administra-
tions to examine the rate structure of enter-
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tainmept tax in the spirit of the Godbole 
Committee recommendations. The general 
perception is that rationalisation of rates 
may not necessarily lead to any decline in 
fl8'w.nues. 

26. There is need today to promote 
dbnstruction of cinema theatres. State 
GovernmentslUnion Territory Administra-
ttons may evolve a package of incentives to 
give a fillip to this activity. In this package, 
parttcuJar attention may have to be paid to 
the utban land pricing policy. It was also felt 
that construction of cinema theatres in con-
jundion with commercial complexes may 
abo be considered. 

27. For promoting good cinema move-
ment In the country, State Governments! 
Union Territory Administrations may con-
sider providing for automatic exemption 
from entertainment tax to films which win 
National/International Awards, films in-
duded in the Indian Panorama and the 
Children's films. 

28. The problem of vi~eo piracy has to 
be tackled on an urgent basis. State Govern-
ments/Union Territory Administrations may 
Issue necessary directions to their field 
agencies for enforcement of the legal provI-
SIons under the Cinematograph Act and the 
CopYright Act. Furthermore, It would be 
necessary to enact legislation for licensing 
video parlours to help curb large-scale pi-
racy. 

-36; ;-,.. peens of.fa ......... ~in 
local laoguagesldialects on sociat themes 
by Films. Qivi~IP" may be acquired in larger 
number for exhIbition through screening 
outlets avaIlable to State Government! 
Umon T~ritocy Administrations. 

Import of Technology to PrOduce Fibre 
Optics cables 

1023. SHRI C. MADHAV REDDI: 

SHRI C. JANGA REDDY: 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the attention of Govern-
ment has been drawn to the news items 
appearing in the "financial Express' of 20 
June, 1988 wherein it is stated that outdated 
and outmoded technology was being im-
ported from a Danish firm by a public sector 
unit to produce fibre optics cables in the 
country; 

(b) whether more advanced technology 
was available at cheaper rates in other 
advanced countries and if so, the reasons for 
importing outdated technology: and 

(c) whether Government propose to 
conduct an Inquiry into this deal and if not, 
the reasons thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) to (c). The reported 
news Item that Hldustan Cables ltd. (HCl) 
have proposed to Import outmoded and 
outdated technology from a Danish firm for 
manufacture of fibre optiC cables is not cor-
;ect. The technology chosen by Hindustan 
Cables ltd. is the state-ofart technology and 
IS commercially explOited process In use all 
over the world. 

Hindustan Cables ltd. had invited 
global tenders for 4mport of technology for 
manufacture of fibre optic cables. STC, U.K 
which had quoted against the above tender, 
subsequently made representations claim-
ing to have developed a cost effective tech-
nology, compared to that offered by M!s 
N.K.T, Denmark. The Status of the technol-
ogy offered by STC, U.K. was got evaluated 
~ a "Gowrnment Expert, whose fIndings 
were that on~ one specification to meet the 
UK market requirement had been comn,er-
cia Ii sed by STC. 't did not meet the reqUIre-
ment of the Indian market. This technology 
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was, therefore, not acceptable to HCL. As 
regards the oost effectiveness claim of the 
UK firm. it has been reported that it cannot be 
veriiied because no rellable f\gures are 
available internationally to compare the cost 
of one prdcess with that of another process. 

Setting Up of National Gas Grid 

establishment of adequate reserves of gas 
.and availability of financial resources for its 
production and utilisation. 

Cases of Immovable Property Before 
MRTP Commission 

t02S. SHRI KESHORAO PARDHI: Will 
the 'Minister of INDUSTRY be pleased to 

1024. SHRIMATI USHA CH- state: 
OUDHARY: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether Government propose to set 
up national grid for natural gas with a view to 
bridging the gap between crude all demand 
and supply; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI):(a) and 
(b) The proposal for a national gas grid IS 

part of a long-term respective plan for the 
development and utilisatIOn of natural gas. 
Its ImplementatIon will depend upon the 

(a) the details of cases where the Direc-
tor-General of Investigation and Registra-
tion was ordered by the Monoplies and 
Restrictive Trade Practices Commission to 
enquire into the deals of immovable property 
during May, 1988 and onwards; and 

(b) the steps being taken to complete 
the enquiries in scheduled tim~ and the 
progress made in each case? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT rN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) and 
(b). A Statement containing details of such 
cases IS given below:-
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Norms of Fuel Efficiency of Automo-
biles 

1026. DR. KRUPASINDHU BHOt: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Union Government have a 
proposal to upgrade the existing norms of 
fuel efficiency of automobiles; 

(b) if so, the main reasons for up-grad-
ing the existing norms of fuel efficiency; and 

(c) to what extent such upgradation will 
prove helpful in affecting the efficiency? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
oPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM): (a) to (c). 
With a view to encouraging the automobile 
manufadurers to produce fuel efficient ve-
hicles with modern technology, Government 
has extended various fiscal concessions. In 
order to further upgrade the fuel efficiency 
standards and to set long term norms to be 
achieved by the vehicle manufacturers, 
Government had appointed a committee to 
examine the matter and give its recommen-
dations. The committee has submitted its 
report suggesting norms for the continuous 
improvement of the fuel efficiency stan-
dards. 

Safety Tests on Maruti Vehicles 

1027. DR. G. VLJAYA RAMA RAO : Will 
. the Minister of INDUSTRY be pleased to 

state: 

(a) whether Maruti Gypsy is considered 
to be unsafe judged by accident-avoidance 
tests as has been reported in the "Sunday 
Observer' of 3-9 July ,1988; 

(b) whether Suzuki-Samurai sister ve· 
hicle of Maruti has been declared as unac-

ceptable by the consumers Union of USA, a 
top consumer organisation; and 

(c) whether regular safety tests are 
conducted on Maruti vehicle before clear-
ance and after manufacture at random and if 
so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) No, Sir. 

(b) According to this report, a consumer 
organisation in the USA has found the 
Samurai to be prone to be 'toppling over'. 
Samurai and Maruti Gypsy are different 
vehicles. 

(c) Gypsy has been awarded a road 
worthiness certificate by Vehicle Research 
& Development Establishment at 
Ahmednagar and Automotive Research 
Association of India at Pune. 

canadian Assistance in Power Genera-
tion 

1028. SHRI SITARAM J. GAVALI: 
SHRI C. MADHAV REDDY: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether Union Government have 
recently invited Canadian Co-operation and 
Assistance in Power Generation; 

(b) if so, the details thereof; and 

(c) the foreign exchanged likely to be 
provided by Canada for this purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) to (c). Canadian assistance has been 
offered for execution of the Chamera Hydro-
electric Project, Stage II (3x100MW). The 
offer is under negotiation. The quantum of 
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the Canadian assistance that may be avail-
able Y'ould be known after the negotiations 
are copcluded. 

Difference Between Dearness Allow-
ance to Public Sector Employees and 

Central Govt. Employees 

1029. SHRI TAHMPAN THOMAS: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is a difference be-
tween the Dearness Allowance paid to 
Public Sector Employees and the Central 
Government Employees; and 

(b) if so, the action Gove~ .pro-
pose to take to remove the dispcirty'Yihrch is 
causing unrest among the public sector 
employees? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO ) : (a) Yes, Sir. 

(b) Govt. policy is that all public sector 
employees should be governed by the In-
dustrial DA pattern. Govt;s directions to 
public sector employees to switch over to the 
Industrial DA pattern has been chaUenged in 
the Supreme Court. As per the direction of 
the Supreme Court, a High Power Pay 
Committee has been constituted to go into 
the .various aspects relating to pay scales 
and other incidental matters such as addi-
tional OAt interim relief and other allowances 
relating to employees working in the public 
sector· governed by Central Govt. pattern 
pay scale and D.A. 

Proposal for Gas Baaed Thermal Plant 
From Punjab Stat. Electricity Bead 

1030. SHRI Y. S. MAHAJAN : Will the 
Minister of ENERGY be pleased to state: 

(a) whether a proposal for allotment of a 
gas based thermal plant of 400 MW capac-

P.M. & Home Minister 

ity has been received from the Punjab State 
Electricity Board to augment installed ca-
pacity; 

(b) if so, the reaction of Government to 
the above proposal; and 

(c) the financial implications of the pro-
posal and how these are proposed to be 
met? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) to (c). No proposal in regard to setting 
up of a 400 MW gas-based power station 
has been received from the Punjab State 
Electricity Board. 

12.00 hrs 

RE: NEWS APPEARING IN THE TIMES 
OF INDIA ABOUT TERRORISTS PLOT 
TO KILL PRIME MINISTER AND HOME 

MINISTER ETC. 

( Interruptions) 

[English] 

MR. SPEAKER: Can somebody ex-
plain this? 

( Interruptions) 

~: Mr. Bhatia. 

( Interruptions) 

MR. SPEAKER : I have Asked Mr. 
Bhatia to Speak. 

( Interruptions) 

MR. SPEAKER: Don'\ worry. let me 
listen first. Why don' you let me listen? Let 
me listen. Yes, Mr Bhatia. 

( Interruptions) 
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SHRI R. LBHA TIA (Anrritsar) In today's 
TIllES OF INDIA it has been published that 
there is a pJot. ••• ( Interruptions) 

MR. SPEAKER : I have allowed Mr. 
Bhatia. 

SHRI R.L.BHATIA: There is a plot 
tIgainst the Prime Minister. Papers and 
documents were found in the Parluama 
after the Black Thunder' tp say that Wassan 
Singh Zaffarwal who is the leader of the 
tenonst. staying in lahore .... (Interruptions) 

MR SPEAKER :You. give it to me. 

SHRI R.l.BHATIA: Excuse me. Sir. I 
will take one minute. This is something very 
important. There is a latter written to Tharak 
the Commander of the Sikh Commando 
force in which he has sai8 that he should do 
away with the Prime Minister in the same 
way as they did with Shrimati Indira Gandhi; 
and ". has also suggested that there were a 
lot of people from Gurdaspurwho have been 
enlisted asconstabies in the Delhi Police. tie 
should have contact with them. and then try 
to finish ... 

( Interruptions) 

MR. SPEAKER: You give me notice. 

( Interruptions) 

SHRI S. JAiPAL REDDY: ( 
Mahbubnagar) Sir, you ask the Home 
M'mister to make a statement. 

MR. SPEAKER: Either the Home 
Minister can do it. or you can give me 
notice I will do it. 

( Interruptions) 

SHRI V. SOBHANADREESWARAO 
(Vljyawada) : In Nagaland. the Congress (I) 

Government has been Reduced to a minoriy 
( Interruptions) 

·MR. SPEAKER: In this case action will 
be takan bv the Governor 

[Engfsh) 

I cannot do it here. 

(Interruptions) 

SHRI R.L. BHATIA: We want a state-
ment from the Home Minister about the 
matter I have raised. (Interruptions) 

PROF. MADHU DANDAVATE (Ra-
japur) : What is your ruhng about the issue 
that has been raised ? 

SHRI SHANTARAM NAIK (Panafi) : We 
want your ruling on this, Sir. (Interruptions) 

I KUMAR I MAMATA BANERJEE: The 
Horne Minister should make a statement 
today. You ask the Home Mimster to do It, 
Sir. (/mllffuptions) 

SHRJ SHANTARAM NAIK: We want 
to have a disaJssion today. (Interruptions) 

It is a very senous matter. We want 
your ruling. (Interruptions) 

( Translation] 

SHR. tlARISH RAWAT (Almora) : Mr. 
Speaker, Sir. you direct the Government to 
immediately make a statement in this re-
gard. Nothing can be more serious than 
issue. When did it rome to the notice of the 
Government of India and what action has 
been taken in this regard? 

MR. SPEAKER: let the serious issue 
be seriously takan. 

( Interruptions) 
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[English] 

MR. SPEAKER: Whatever he' says 
without my permission. does not ge on rec-
ord. (/htsrruptions)·· 

MR. SPEAKER :What I say is that e 
everything has to be according to the rule. 

[ Translation] 

Fifty members were speaking at a time 
Nobody could make out any thing. 

[English] 

I have listened. I have given my ruling. 

[ Translation] 

Mr. Bhatia said and I have listened 

[English] 

I agree with it. This side also agrees with 
it. 

[ Translation] 

He can make a statement if the han. 
members so like. 

[English} 

I can allow a statement if you like. Then 
we can have a discussion on that. 

[ Translation] 

You need not be fussy about it. 

(English1 

There is no problem. So, simple it is . 

( Interruptions) 

MR. SPEAKER: Mr. Rao. I cannot call 
Into question the conduct of the Governor 

because it is uptO the Governor. (Interrup-
tions) 

SHRI V. SOBHANADREESWARA 
RAO : The Home Minister should make a 
statement. (Interruptions) 

SHRI BASUDEB ACHARIA: How can a 
minority govern~ent be allowed to function? 
( Interruptions) 

.. t. SPEAKER: It is for the Govemorto 
decide. I cannot do it. 

( Interruptions) 

PROF. MADHU DANDAVATE: The 
Home Minister has gone' there and threat-
ened dissident I ' ~mbers of the Assembly 
( Interruptions) 

MR. SPEAKER: No, not aJlowed. Noth-
ing is going on record. 

(Interruptions) •• 

12.05 hr •• 

[English} 

PAPERS LAID ON THE TABLE 

Review on and Annual Report of Nat~nal 
Bicycle Corporation of India, Ltd., B0m-
bay, for 1986-87 and a statement re delay 

in laying the papers 

THE MINISTER OF INDUSTRY (SARI 
J. VENGAL RAO) : I beg to lay on the Table:-

(1) A copy each of the followihg papers 
(Hindi and English versions) under 
SUb-section (1) of Section 619A of 
the Companies Ad, 1956:-

(i) A statement regarding Review 



435 Papers Laid AUGUST 2, 1988 PBpQrs Laid 436 

[Sh. J. VengaJ Rao] 
by the Government on the 
working of the National Bi-
cycle Corporation of India 
Limited, Bombay, for the year 
1986-87. 

(ii) Annual Report of the National 
Bicycle Corporation of India 
limited, Bombay, for the year 
1986-87 along with Audited 
Accounts and the comments 
of the Comptroiler and Auditor 
General thereon 

(2) A statement CHino. and English 
versIOns) showing reasons for de-
lay in laying the papers mentioned 
at (1) above.[Placed In the Library 
See No. LT-6331 188] 

RepOrts of the C.A.G. of India for 1987 -
Union Government (Commercia I)-Part 

V·Lubrizollndia Ud. and Part VI Cochin 
Refineries Ltd. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): I beg to 
lay on the Tatle:-

A copy each of the follOWIng Reports 
(Hindi and English versIons) under ,.tiele 
151(1) of the Constitu·iop:-

(i) Report of the Comptroller and 
Auditor General of IndIa for the 
year 1987-Union Government 
(Commercial) Part V - Lubrizol 
India Limited. [Placed In 

Llbrarys see No. L T -6332/8e] 

(ii) Report of the Comptrl)lIer and 
Auditor Gerreral of India for the 
year 1987 -Union Government 
(Commercial) Part VI - Coch.n 
RefinerIeS Umited. [Placed in 
Library Sse No. L T -6333/88] 

Notification under Coal Mines Provident 
Fund and Miscellaneous Provision Act. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFAR 
SHARIEF): I beg to lay on the Table: 

A copy each of the follOWing NotifICa-
tions (Hindi and English versions) under 
section 7 A of the Coal Mines PrOVident Fund 
and Miscellaneous ProvIsions Act, 1948:-

(I) The Coal Mines DepOSit 
Linked Insurance (Amend 
ment) Scheme, 1983 pUb-
lished In Notification' No 
G.S.R. 410 In Gazette of India 
dated the 21st May, 1988. 

(ii) The Coal Mines ~arrllly Pen-
sion (Second Amendment) 
Scheme, 1988 published In 

Notification No. G.S.R. 411 In 

Gazette of India dated the 21 st 
May, 1988. 

(ill) The Rajasthan Coal Mines 
PrOVident Fund (Third 
Amendment) Scheme, 1988 
published In Notification No 
G.S.R. 412 in Gazette of India 
dated the 21 st May, 1988. 

(iv) The Andhra Pradesh Coal 
Mines PrOVident Fund (Third 
Amendment) Scheme, 1988 
published In NotifICatIOn No 
G.S.R. 413 In Gazette of India 
dated the 21st May, 1988. 

(v) The Coal Mines PrOVident 
Fund (Third Amendment) 
Scheme, 1988 published In 

Notification No. G.S.R. 414 In 
Gazette of India dated the 21 st 
May, 1988. [Placed in Library. 
SB9 No. l T -6334/88) 
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NotlfJcatlons under india Telegraph Act. 

THE MINISTER OF COMMUNICA-
TIONS (SHRI SIR BHAHADUR SINGH): 
Sir, on behalf of Shri Giridh~!r Gomango) I 
beg to lay on the Table :-

t. 

A copy each of the following Notifica-
tions (Hindi and Englidh versions) un-
der sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885:-

(i) The Indian Telegraph (Third 
Amendment) Rules, 1988 
published In N('Itiflcation No. 
G.S.A. 626 (E) In Gazette ot 
India dated the 17th May, 
1988. 

(il) The Indian Telegraph (Fourht 
Amendment) Rules, 1988 
published In Notification No 
G.S.A. 660 (E) In Gazette of 
India dated the 31 st May, 
1988. 

(iii) The Indian Telegraph (Fifth 
Amendment) Rules, 1988 
published in Notification No. 
G.S.A. 693 (E) in Gazette of 
India dated the 10th June, 
1988 

(IV) The Indian Telegraph (Sixth 
Amendment) Rules, 1988 
publeished in Notification No. 
G.S. A. 734 (E) in Gazette of 
India dated the 24th June, 
1988. [Placed in Library, see 
No. LT-63351aB.] 

12.06 hr •. 

ELECTION TO COMMITIEE 

[English] 

Coir Board 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): I beg to 
move: 

"That in pursuance of sub-rule (1 ) (e) of 
rule 4 of the Coir Industry Rules, 1954, 
the members of this House do proceed 
to elect, in such manner as the· 
Speaker may direct, two members 
from among themselves to serve a~ 
members of the Coir Board, for a term 
to be specified by the Central Govern-
ment." 

MR. SPEAKER: The question IS: 

"That in pursuance of sub-rule (1 ) (e)ot 
rule 4 of the Coir Industry Rules, 1954, 
the members of this House do proceed 
to elect, in such manner as the 
Speaker may direct, two members 
from among themselves to serve as 
members of the Coir Board, for a term 
to be specified by the Central Govern-
ment." 

The motion was adopted. 

PROF. MADHU DANDAVATE' Kindly 
listen to us for a rpinute. 

MA. SPEAKER: It IS not in my power to 
dOlt. 

PROF. MADHU DANDAVATE: Have 
you reaJised .................. (nterruptions} The 
Union Home Minister went to 
Kohima ................ ( Interruptions) 

MR. SPEAKER: I know one thing Pro-
fessor. h is part and parcel of India and I 
cannot bar 'he Home Minister from go\Og 
anywhere in India. That is r.ot my job. 

( Interruptions) 

SHht V. SOBHANADREESWARA 
. RAO: VVtlat is this, Sir? 
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• MR. SPEAKER: It is the Governor's job. 
I cannot do it. 

PROF. MADHU DANDAVA TE: You are 
not concerned with the Union Home 
Minister ....... (InttHrUptions) 

MR. SPEAKER: Home Minister is the 
Home Minister of the Government of India 
and "the whole country is one. He can go 
anywhere he likes. leannot stop hrm. 

( Interruptions) 

MR. SPEAKER: It is upto the Governor. 

PROF. MAOHU DANDAVA TE: can he 
threaten legislators there that if they do not 
ensure the stability of the Congress Govern-
ment, there will be central intervention? 
(/ntenvptions) 

MR. SPEAKER: " anybody is threat-
ened, the least I can say about any legislator 
or MLA. who can be threatened, is, I think, 
shame on him .......... . 

( Interruptions) 

MR. SPEAKER: He spoke without my 
permission. It does not form part of the 
record. 

( Interruptions)·· 

12.10 Iva. 
MATTERS UNDER RULE 3n 

[ Translation] 
(I) Demand for diractJon to U.P. 

Government and the State 
Electricity Board to utilise the 
amount given by AEC for elec-
trification of the rural area. 
only In the hilly regions of the 
State 

SHAI HARISH AAWAT (Almara): The 
progress of rural tlectrification is quite un-

·-Not recorded. 

satisfactory in the hilly areas of Uttar 
Pradesh, part~ularly in Pithauragarh, Cha-
mauli, Almora, Tihari, Uttar Kashi and Pauri. 
The average of electrification in these areas' 
is quite low as compared to that of electrifica-
tion at national and regional level. 

The responsibility of electrification in 
these areas lies with the State Electricity 
Board. The State Electricity Board takes 
loan for electrification in these areas from 
Rural Electrification Corporation and the 
amount is also allotted forth is purpose under 
the Hmy Areas Sub-Plan. But the State Elec-
tricity Board does not utilize the funds in 
these areas. -Besides, the funds allocated 
under Hill Areas Sub Plan are also partiaUy 
utilized in these areas. In this way the State 
Electricity Board had been doing injustice 
persistently with these areas. 

The Ministry of Energy and the Planning 
Commission should direct the State Govern-
ment as well as the Electricity Board to utilize 
the funds allotted for these areas only for the 
electrification purposes of these areas. . .. 
( Interruptions) 

(ii) Demand for Increasing the 
Procurement of Iron or. from 
Banspanl-Barbil and 
SarJamda-Sector and 
MayurbhanJ district of Or'ssa 

I 

·SHRI HARI HAR SOREN: 
(Keonjhar): The Banspani-Barbil and 
Barjamda-Sector in Orissa is famous for 
iron-ore not only in the State but in the whole 
country. The ores available in Banspani-
Barbil and Barjamda Sector have ~ 'eat 
demand in the international market. Thou-
sands of workers are engaged in the iron-ore 
industry in Keonjhar and Mayurbhanj dis-
tricts of the State. Now, a serious situation 
has arisen due to the sharp decline in the 

*Translation of the matter originally raised inOriya. 
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procurernlint of iron are by M.M.T.C. from 
these are~. The export of iron ore through 
Paradeep Port has also declined. These 
things ~are having adverse impact on the 
mining industry of the State as a whole 'and 
the iron ore mines are on the verge of clo-
sure. The loading and transporting activities 
have come to a standstiU. If this situation 
continues any further, thousands of workers 
engaged in this industry, most of whom are 
tribals. will be thrown ot:Jt of employment. 

As such, I urge upon the Government of 
India to take necessary steps to increase the 
export of iron-ore and also to direct M. M. T. C. 
to increase the procurement of iron are from 
Banspani-8arbil-8arjamda Sector and 
MayurbhanJ District so that the crisis being 
faced by the iron are industry is averted. 

[English1 

(iii) Demand for reviewing India's 
Nuclear Polley In Order to 
meet the Threat Posed by. 
Pakistan 

SHRI G.S. BASAVARAJU (Turnl<ur). 
With China's help, Pakistan has jOined the 
rank of countries which have tested surface-
to surface-to surface missiles as reported in 
the American magazines. Sir, earlier this 
year, Islamabad had tested King Hawk mis-
sile with China's assIstance. Acoording to 
the U.S. news and world report, Israel, 
Egypt, Syria, Iran, Iraq and Ubya are among 
the countries who have already developed 
missiles. It is also reported that Pakistan has 
denied earlier reports that it conducted such 
a test but the magazine listed it among a 
score the Middle-East countries muscling 
their way into the once exclusive missile 
club. This shows that Pakistan in addition to 
these four has completed bombs which can 
be carried out for delivering by its U.S. sup-
phed F. , 6's. There is no doubt that 
Pakistan's nuclear policy has created a 
great unrest in India. It is therefore, neces-

sary that India changes its policy to meet this 
threat. 

(Iv) Demand for ConstitutIng on 
Equal Opportunities COmmis-
sion to ensure Implementa-
tion of recommendations of 
National COmmission on Self-
Employed Women. 

SHRIMATI KISHORI SINHA (Vaishali): 
The report of the National Commission on 
Self-employed Women and women in the 
informal sector is a document of gr~at value. 
The Government must seriously consider its 
recommendations as well as findings. It is 
significant that the Commission has pointed 
out that unless the vulnerability of women 
whO form half the labour force, to exploitation 
was removed through appropriate legisla-
tions and momtorlng of their implementation. 
the poverty alleviation programmes of the 
Government would come to naught. It is not 
uncommon to find that even where Govern-
ment distributes nutritional supplements to 
pregnant women, tradition and social inhibi-
tions prevent them from coming to the hos-
pItal to obtain such supplements. The prac-
tice of paying lower wages to women for 
work as compared to men doing the same 
work is also widespread. A major recom-
mendation of the Commission is for creating 
credit facilities exclusively for working 
women. Legislative measures are also 
needed to ensure that there was no exploita-
tIon of women labour. The Government 
should examine the constnution of an Equal 
Opportunities Commission to oversee im-
plementation of such measurQs. 

[ Translation] 

(v) Demand for increasing the 
procurement price of agricul-
tural produce 

SHRt SHANTI DHARIWAl (Kota): Mr. 
Speaket, Sir, I would like to raise the issue of 



AUGUST 2, 1988 ru/8377 444 

[Sh. Shanti Dhariwal] 
public importance uFKier Rule an. The 
CXlUntry is very much concerned about the 
increase in price. The prices of agricultural 
commodities as weD as the cost of produc-
tion have gone up. The issue must be given 
a serious thought immediately. The cost of 
major implements rake tractor etc to minor 
ones and the rates of inputs like water, 
electricity. fertilisers seeds, labour, trans-
portation have gone up considerably. As 
oompared to this increase, the farmer is not 
getting remunerative prices for his produce. 
He is compelled to sell his produce in the 
village itseH at cheaper rates due to the 
absence of roads and other mean of trans-
portation. 

In this connection, I would like to urge 
the Government to increase the prices of 
agricultural products by 10%. The State 
Governments should be directed to reduce 
the administrative expenditure by reconsti-
tuting Agricultural Produce Marketing 
Committees. The Government should also 
implement the development projects effi-
ciently to provide relief to the farmers. It 
would enable the farmers to get the reason-
able cost of their produce. 

[English] 

(vI) Demand for ,remedial allon to 
Reduce the Price of Sera, 
Vaccines and paracetamol to 
prevent explottatlon of the 
Poor Consumer. 

SHRt SANTOSH KUMAR SINGH 
(Azamgarh): The Ministry of Health & Family 
Welfare recommended inclusion of Sera 
and Vaccines in the National Health Pro-
gramme. AIIhough Kelkar Committee's ju-
risdiction did not extend to category-I drugs, 
l.-.commended price decontrol on Sera and 
Vaccines Md on Paracetamol. The Ministry 
accepted" recommendation of the Kebr 

Committee and decontrolled Sera and Vac-
cines but did not decontrol Paracetamol. 
The prices of Sera and Vaccines have risen 
by 225 pGr cent and as a result, immunisa-
tion programmes are suffering. It is not 
known as to why the Ministry accepted the 
recommendation of Kelkar Committee on 
category-I drugs in total disregard of the 
earlier recommendations of the Health Min-
istry? Proper investigation and remedial 
action in the matter may be undertaken 
immediately in order to save the poo,..con-
sumer from the exploitation of drug compa-
nies. 

(vii) Demand for Nationalising the 
Drugs Manufacturing Industry 
and withdrawal of the new 
Drugs (Price Control) Order 

SHRI ANANDA PATHAK (Darjeehng): 
Sir, a few days back, about two lakhs Chem-
ists and Druggists throughout the country 
closed their shutters in protest against the 
new Drug Price Control Order of the Govern-
ment. As a consequence of thiS order, the 
prices of many life saving drugs have gone 
up manifold. This order Instead of controlling 
the pnces has led to Increase in the pnces 
from 15 to 400 per cent. ThIs order has also 
led to increase in the profit severalfold for the 
drug manufaduring companies and multIna-
tionals to the detriment of suffering people, 
wholeseners and retailers. One of the main 
reasons for sudden spurt on drug price is 
imposition of near!y 48 ~r cent taxes by the 
Government. On the other hand, due to want 
of effective control over the manufactUring 
companies, many spurious drugs are being 
produced and sold in the country causing 
danger to the health of drug consuming 
people. In view~ of the seriousness of the 
situation, I urge upon the Government to 
nationalise the manufacturing of drugs, with-
draw the New Drug Price Conpof Ordar and 
scrap the Psychotropic Drugs Act. 
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(viII) Demand for Approval of the 
R. T.P. Stage In and the 'Guru 
Hanak o.y Thermal Plant, 
Bhatlnda, Stag8111 to meet the 
long term Power needs of 
Punjab 

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Punjab is not getting its full 
share of electricity from Singrauli and Baira-
Siul Power Stations, due to which the Punjab 
State Electricity Board has been forced to 
resort to power cuts, load shedding and also 
to restrict supply for agricultural pumping. 
Punjab should be allocated an additional 
twenty fakh units per day as special assis-
tance in view of increased irrigation and 
mdustrial needs of the State. It is highly 
regrettable that Punjab had never received 
its full share from these projects. The State 
receives only 519 lakh units as against its 
actual share of 1008 lakh units during the 
year. Central Government should give 
higher priority for paddy growers of Punjab. 
To meet the long term power needs of the 
State, approval to R.l.P. stage \\\ (2 ~ 2.10 
MW) and Guru Nanak Dev Thermal Plant 
Bhatinda stage III, should be granted imme-
diately. A Gas Power Plant should also be 
sanctioned for the State 01 Punjab. 

12.20 hr •• 

DISCUSSION UNDER RULE 193 

[English] 

(Reported) Income of Jyotsna Holding 
Privata Ltd. from SUmitomo Corpora-

tion 

MR. SPEAKER: Now. we take up Dis-
CUssion under rule 193 and f '11m ask Shri 
Jaipal Reddy to initiate the discussion. But 
before he speaks, , must tell the House that 
We have got two-and .. a-half-hour at our dis-
PQsa\. Th. time allotted is two hours. but we 

Jyotsna Holding Pvt. Ltd. 

have got two-and-a-half-hour. So, let us be 
precise, to the point and not indulge in a wild 
goose chase. 

PROF. MADHU OANDAVATE (Ra-
japur): H we are precise, we can take more 
time? 

MR. SPEAKER: Is it so? That formula 1 
did not know. because only you can teach 
me. 

SHRI INDRAJIT GUPTA (Basirhat): 
The other discussion is at 4 0' clock? 

MR. SPEAKER: Yes. 

SHRI IN o RAJ IT GUPTA: So we have 
got upto 4 0' clock. 

MR. SPEAKER: Yes, If you can do 
without lunch hour. you can have three 
hours. . 

SHRI C. MADHAV REDO' (Adilabad): 
No. 

MR. SPEAKER: Then it is all right two-
and-a-half hours. You are the mover. So I will 
give you 15 minutes. 

SHRI S. JAIPAl REDDY (Mehboob-
nagar): I must thank at the outset The 
Statesman for its outstanding and devastat-
ing exposure of this scandal. I must adm'k 
that the press in India of late, whether it be 
The Statesman or The Hindu or Indian Ex-
press. has played a glorious part in unearth-
ing huge scandalS which keep rattling in the 
cupboard of the ruling party and the Govern-
ment and which also had of late led to their 
tumbling out one after another to the great 
disconcertment of the ruling elite. 

The ONGC deal kickback scandal, 
coming closely as it doeS on the heels of 
Bofors scandal and the submarine scandal. 
may look like a chicken feed and a child play. 
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[She S. J.., Reddy] 
But in terms of percentage of kickback it is 
comparable to Bofors scandal. And what is 
more is that there are striking similarities 
between j)NGC scandal under discussion 
and the Defence scandal. I may refer to 
some of them. Firstly, it is consultation fee in 
both the cases. Secondly, it is in connection 
with a foreign purchase. Thirdly J it is pay-
ment in foreign exchange to a foreign front 
company through a foreign bank. 

SHRI NARAYAN CHOUBEY: All for-
eign hands. 

SHRt S. JAIPAL REDDY: Fourthly, the 
relevant expertise or experience in both the 
cases, the so-called consultancy firms, is 
notable for its total absence. The commis-
sion of more than Rs. 60 crores admittedly 
received by Mr. Lalit Suri's company ... 

AN HON. MEMBER: 6.5 crores. (Inter-
ruptions) 

SHRI S. JAIPAL REDDY: I have not yet 
got over the hang over of the 8010rs. Rs. six 
crores admittedly is a typjcal illustration 01 
the huge kickbacks which are Invariably 
involved in all the foretgn purchases of the 
Government and its numerous organisa-
tions and undertakings. It is instructive to 
remember and rote that our annual imports 
today, are of the order of Rs. 20,000 crores. 
Assuming conservatively that only fifty per 
cent of these imports are made by the Gov-
emment and its undertakings~ our import Bill 
through these org~nisations would be more 
than As. 10,000 crores. And if the commis-
sion of four to five per cent is involved in aft 
such purchases, through Govemment pur-
chase alone, our country is annually getting 
drained of As. 500 erores in precious foreign 
exchange. This, of course, excfud~ the foss 
of foreign exchange made through pur-
chases by private sector undertakings. 

These mind-boggling amounts are not being 
knocked away merely by agents, consult-
ants, middlemen, but by their political pa-
trons. We must note with absolute serious-
ness that Chaddhas, Jajodias, Hindujas, 
Suris are not middlemen but, in fact, front 
men of those who are wielding supreme 
power in the country. They are only licensed 
depredators and marauders to operate 
freely and fearlessly in the country because 
they have the iron-clad guarantee of the 
rulers roosting in Delhi. Let me on this oeca· 
sian confine myself to the high connections 
of Mr. Lalit Suri alone. A friend 01 Mr. Lalit 
Suri, who is an M.P. and who is an aide in the 
Prime Minister'S Office, stays in a palatial 
house in Greater Kailash. I would like to 
know as to whom that house belongs. 

PROF. MADHU DANDAVATE: House 
of Lords. 

SHRI S. JAIPAL REDDY: I would like to 
know from the Finance MiOlster whether the 
aircraft owned by Jyotsna Holding Private 
Limited has been leased to the FlYing Club, 
of which** is the President. Would the Gov-
ernment care to look at the log book of this 
aircraft to find out as to who have flown this 
aircraft?.. (Interruptions) 

SHRI HARISH RAWAT (Almora): How 
can he mentIon the name of a Member of the 
other House? .. (Interruptions) 

MR. SPEAKER: Look here. No wran-
gling. The name of the Member of the Upper 
House should not be mentioned here. That 
stands expunged ... 

(Inteffuptions ) 

MR SPEAKER: Mr. Reddy, you cannot 
refer to the Member of the other House. 

SHRJ S. JAIPAL REDDY: If you don't 



449 Disc. under 193 reo 
Jyotsna Holding 

SRAVANA 1;1. 1910 (SAKA) Pvt. Ltd. 450 

want his name to be mentioned. then , will 
not ... (/ntsrruptions) . 

\ MR. SPEAKER: It is the rules that do not 
permit. It is not a question of my liking or 
disliking. 

SHRI S. JAIP AL REDDY: I did not make 
any allegation, Sir. 

PROF. MADHU DANDAVATE: I agree 
with you, Sir. Instead of the name, only the 
description should be given. 

SHRI S. JAIPAL REDDY: I soomit 
myself to your will, Sir. 

MR. SPEAKER: Not my will, it is your 
will. 

. 
PROF. MADHU DANDAVATE: Say 

one Captain. 

SHRI S. JAIPAL REDDY: All right. Mr. 
Suri, may I further add, has an all too easy 
access to the residence of our Prime Minis-
ter, which is otherwIse an impenetrable for-
tress... (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, is it unparliamentary? (Intsrrupt;ons) 

SIR. S. JAIPAL REDDY: Sir. I am stat-
ing with all sense of responsibilrty that the 
innumerable visits of Mr. Lalit Suri can be 
cheked from the log book of the visitors in the 
Prime Minister,s residence. 

SHRt T. BASHEER (Chirayinkil): It is 
objectionable, Sir, (Interruptions) 

PROF. MADHU DANDAVATE: Sir, 
what is' objectionable? The words 'Prime 
Minister's house' are not unparliamentary. 
(Interruptions) 

MR. SPEAKER: Order. order. There is 
no prebIem. A citizen of india can have 

access to the Prima Minister's house. 

( Interruptions) 

SHRI S. JAIPAL REDDY: I appeal to the 
speaker to see that the log book of the 
visitors of the Prime Minister's residence is 
not tampered with. (Interruptions) 

SHRI T. BASHEER: There is no rele-
vance. I have objection. It is irrelevant, Sir. 
( Interruptions) 

SHRI S. JAIPAL REDDY: Sir, there are 
days when Mr. Lalit Suri made visits three 
times in a day to the residence of the Prime 
Minister .. ,. (Interruptions) 

MR. SPEAKER: Why are you shouting 
unnecessarily? It does not matter. The resi-
dence of the Prime Minister is accessible to 
all the people of India. 

[ T fanslation] 

SHAI HARISH AAWAT: Is Shri SOO not 
an Indian citizen? Can't he visit the Prime 
Minster's House? (Interruptions) 

MR. SPEAKER: I am alsoofthesameof 
opinion. (Interruptions) 

[English] 

MR. SPEAKER: There is no problem. 
That is what I am saying. Please sit down. 
Anybody can have access to the residence 
at the Prime Minister of India. Anybody can 
go to him. 

( Interruptions) 

PROF. MADHU DANDAVATE: You are 
perfectly right. Sir, Mr. Suri is a citizen of 
India. Prime Minister beIoI9 to .. G us. He 
should be allowed to gQ~ 1here. ,ItIItIttufr 
bIs) 
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MR. SPEAKER: Why are you shouting? [Translation) 

(/ntenuptions) SHRI HARI$H RAWAT: It will require a 

SHRI S. JAIPAL REDDY: Sir, a friend of 
Mr. SOO. who figured in the recent news for 
importing Italian marble for his swimming 
poll when asked to explain the sources of 
income, said that they had been gifted by the 
Dutch father-in-law. Sir, it is very convenient 
to have foreign in-laws for Indian politicians. 
Sir, may I point out another fact? Somehow 
.he foreign-in-Iaws of Indian politicians are 
always fabulously rich. (Interruptions) 

MA. SPEAKER: You come to the point. 
Time is wasted like this. 

SHAt S. JAIPAL REDDY: Sir, in regard 
to Mr. Suri and his shining deeds let us have 
a rapid look at the record. He was given 
several crores of rupees by the Indian Oil by 
way of rental advance fqr occupying the 
space in his Building World Trade Centre. 
The Indian Oil vacated this space in Janpath 
building for nothing and it shifted on its own 
by paying several crores to the World Trade 
Centre. I want the Finance Minister to exam-
ine this. Sir, the World Trade Centre was 
built by Mr. Suri in blatant violation of all the 
possible and conceivable NOMe laws. 

[Translation1 

SHRt JAI PRAKASH AGARWAL 
(Chandni Chowk): Kindly restrict yourself tet 
the subject under discussion (Interruptions) 

[English) 

separate notice. 

[English] 

( Interruptions) 

SHRI S. JAIPAl REDDY: Sir, he is now 
both a hotel magnate and a newspaper 
tycoon. (Interruptions) 

MR. SPEAKER: Without rhyme or rea· 
son. 

( Int9"uptions) 

PROF. MADHU OANDAVATE: Why 
are they shouting? There is nothing against 
them. (Interruptions) 

SHRIINDRAJIT GUPTA (Basirhat): All 
the newspapers have made certain reports 
which he can repeat here I suppose. The 
newspaper have alleged that this gentlemafJ 
was connected with the export of perumaJ 
rice passing it off as basmati to the Soviet 
Union. If it is not correct, they should contra· 
dict it, they should deny it. (Interruptions) 

[ Translation] 

SHRI HARISH RAWAT: Please come 
to the subject under discussion. Don't beat 
about the bush, come to the subject. 

MR. SPEAKER: Order, order, you are 
interrupting one after the other. 

( Intenuptions) SHRI ANI. BASU (Aram~h): Why 
are you iforried? Let him proceed in his own 
~ay. (lMerrupIions) . [English) 

SHRI S. JAIPAl REDDY: Sir, Mr. Suri 
figured recently in the scandal of ex"orting 
inferbr variety d rice in place of ".",.' 
rice to the tune of 1 ,50,000 toMes. 

MR. SPEAKER: What I say is that yOU 
will also have tim •. Mr. Rawat, you will have 
time to answer. I wit give the time next to 
him. You speak, but you alto, Mr. Reddy, 
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keep to the point. It might be, but if there is 
anything wrong anywhere, I, don't mind, 
bring it, but you bring to the point which is 
under di~ussion and not pass over it, noth-
ingdoing. ' 

(Interruptions) 

MR. SPEAKER: No extraneous matter, 
come to the point; otherwise you will be 
losing your time. 

( Interruptions) 

SHRI S. JAIPAl REDDY: Sir, the point 
I was trying to make was that though Mr. Suri 
was not supposed to have expertise of oil 
technology, he has certain other kInd of 
expertise. The reaSDn why he ..... 

MR. SPEAKER: Cometothe point if you 
want to make it because five minutes are left. 

SHRI S. JAIPAL REDDY: Coming to the 
statement of the Finance Minister, I must say 
he has adopted the classic technique "Sup-
pressio veri and suggestio fa/sf and it is an 
exercise in selective disclosure of facts in-
tended not to reveal the truth, but to conceal 
the truth. 

Sir, the Finance Minister has deliber-
ately avoided explaining as to why such 
hefty commission of Rs. 6 crores was paid to 
Jyotsna Holding which admittedly has had 
no expertise in sophisticated 0;1 technology. 
Sir, it should be noted ... 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINIST~Y OF ,FINANCE (SHRI B.K. 
GAOHVI): We h~ve not paid any commis-
sion. 

MR. SPEAKER: Why are you interrupt-
ing? Let him say anything. 

(Int.,."."bns) 

SHRI ~ SOMNATH CHATTERJEE 
(BoIpur): Winding up charges. (/ntBftup-
tions) 

MA. SPEAKER: Please order. 

SHRt S. JAIPAL RED[jy: It should be 
noted that the agreement was not c0n-
cerned with any services, but it was specifi-
cally concerned with the two tenders. I have 
not heard of any agreement before, which 
deals with tenders-in this case, it is twcl 
tenders of ONGC. And in the agreement it 
was mentioned that Jyotsna Holdings 
should use its best endeavours to get the 
contract. Would the Finance Minister care to 
explain as to what was the kind of best 
endeavour he made? Sir, if he got commis-
sion from Sumitomo Corporation for the 
unspecified. arcane and esoteric services 
rendered, why was the payment made to a 
London Bank? 

PROF. MADHU DANDAVATE: Wash-
ington bank was not available. 

SHRI S. JAIPAL REDDY: Who are the 
owners of that london Company, El Jay 
Consultancy Incorporated? Is it also a Shell 
foreign company like Svenska and AE Serv-
ices? Did Jyotsna Holdings obtain RBI clear-
ance before getting this money deposited in 
the london Bank? 

[ Transiation) 

SHRI SOMNA TH CHATTERJEE: They 
will cktvOur it, what are you doing here? 

lEnglisbj 

SHRI S. JAIPAL REDDY: If ~ prior 
clearance of RBI had not been obtained. it is 
a clear violation of FERA iaw ...... all 
note that the first payment was ~ _ far 
back as in December. 1984. llMt last pay-
ment was made in October, 1986. In the 
mMntimeJyotsna HoIdiIlgSfiIad its income-
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. 
[Sh. S. Jaipal Reddy1 
tax returns in 1984-85, in 1985-86 and in 
1986-87. In none of these annual returns, did 
the Jyotsna Holdings indicate the receipt of 
this amount. According to the statement of 
the Finance Minister, these facts were made 
known to the Government for the first time 
only on 31 st July. 1987. That means that the 
payment in foreign exchange through a for-
eign bank was kept hidden from the Govern-
ment of India and the RBI for a tong period of 
30 months. And this disclosure or this admis-
sion was made by Jyotsna Holdings in July, 
1987. We are now in August, 1988. More 
than 'one year has passed. I would like to 
know as to what happened to your FERA 
machinery. Who administered anaesthesia 
to your taxmen, to your FERA during the last 
two months? What induced this long amne-
sia &rnOf'9 the administrators? 

( Interruptions) 

[ TtanSlatbn] 

SHRI NARAYAN CHAUBEY: What 
would happen to this country? . 

SHRI SOMNATH CHATTERJEE: 
Damn it. (lnte"uptions) 

[English] 

SHRI S. ~IPAL REDDY: I would like to 
know as to when this amount from london 
Bank was exactly repatriated. I also would 
.. to know when exactly the Government of 
India came to know, without reference to the 
disctosure of the Jyotsna Holdings that such 
a payment had been made. If they had come 
to know earlier, how is it that the Government 
has been guilty of such a studied and mas-
tedy inaction? 

Sir. let us nave a look at the returns it 
filed. In 1985-88, after it had received this 
~. Jyotsna Holdings showed a Joss of 
As. 40 lakhs and odd. In 1984-85 and 1985-

86, it had already received payments but 
they were not shown. On the caritrary. it had 
shown loss. In 1986-87, it. sh,owed nil in-
come. No income at all. It was a very poor 
company I Suddenly this company was 
stricken by conscience. It shOWed a gross 
total income of Rs. 5891akhs and odd. H you 
look into the Ministers statement, the Gov-
ernment took only 5 days to dispose of two 
Assessment Years. I must really congratu-
late the Government on the promptitude. on 
the extraordinary efficiency in dealing with 
such cas~s. Can I condemn ~, Sir? 

Sir, I learn reliably that an lAS officer of 
Rajasthan cadre is being pressurised to 
hush up the case and is being tempted With 
a posting in our Embassy in America. I have 
not mentioned the name. I would like to know 
as to why our financial administrators were 
SO generous, were so munificent in waiVing 
penalty ar1d interest Clauses in a case of thiS 
kind. We must note Sumitomo is a'big trad-
ing conglomerate. It will be interesting to 
note Sumitomo has links with Suzuki-Marutl 
also ... (Interruptions) Sumitomo has a bank 
of its own. It has octopus like tentacles which 
can reach every comer of our South Block. 

Sir. Government admitted that it has 
paid Commission in contravention of the 
understanding. Will Government therefore. 
ask for blacklisting Sumitomo Corporation? 
If not why? What are the reasons? (Interrup-
tions) If you do not blacklist, then we will have 
to assume that you are being blackmailed. 
(Interruptions) This particular scandal has 
got a tot to do with ONGe, with BHJ Gas 
Project, with GAIL, with FERA. with Inrome· 
tax law and of course with that mystical entrty 
called Government of India. So, nothing 
short of an inquiry by the House Committee 
can do justice in the matter ..• (Interruptions) 
One last sentence, 'wouJd like to say some-
thing about Oil and Natural Gas Commis-
s;On-a do not know why it was called 
Commission. 'think this word CommissiOn 
has been used in more than on. sense of the 
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firm .... (Interruptions) The ONGC has been 
indicted by the C & AG for granting As. 10 
crores bonanza in five contracts. But, yet the 
ONGC Chai'1'"an. after superannuation, has 
been given two extensions and now the 
present Minister has recommended him, as 
another bonanza, for a third extension. 

[ Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Speaker, Sir, when the MinistCJr of Finance 
had made his statement and, the Govern-
ment suggested to hold a discussion today 
itself on this tssue and Shri Dandavate as 
well as his colleagues wanted one day more 
to have this discussion, then my sympathy 
was, take it for granted. with them. 

MR. SPEAKER: Not with me. 

SHRI HARISH RAWAT: Decidedly not. 
I felt that Shri Dandavate and his colleagues 
would utUize this time to go into the depth of 
the matter and will come out with such fads 
as would enable the Government to take 
effective steps in that regard. But now to my 
mind Shri Reddy is perhaps an expert in 
establishing connections amongst the:dilfer-
ent people. I was disappointed to hear his 
speech, and it can be summed uplike "much 
a do about nothing-. Shri Reddy has been 
unable to present anything new beyond 
what has been given in the statement made 
by the Minister of finance. The way he has 
put the statement published in the 'states-
man', it seems that he seeks to acuse the 
Government like the other opposition mem-
bers. who on pu~lication of anything in a 
newspaper jump to the conclusion that the. 
Government is involved· in it and action 
should be taken in this regard. They never 
bother to find out the facts behind the accu-
sation. No efforts are made to go deep into 
the matter and as certain the facts. 

Sir. the point ;s that Shri Reddy has not 
asked if the Government followed the proce-

dure or not in reaching the agreement which 
was signed between ONGC and a Japanese 
firm. whether the firm has necessary exper-
tise in the field and whether any concession 
was given to the firm? He has presented the 
whote issue in. a distorted manner and 
mentioned those things which are not con-
nected with it. The issue raised is related to 
the agreement signed between ONGC and a 
Japanese firm. He should have mentioned 
the if there was any irregularity committed in 
concluding the agreement or if the Govern-
ment had shown any favour_I feel that he 
preferred to keep silent in this regard be-
cause the then Minister of finance is now his 
close associate. In order to avoid accusation 
of his fried, he deliberately avoided the 
agreement and a reference to that. (Interrup-
lions) 

Mr. Speaker. Shri Reddy has raised a 
point in his long speech. He wanted to know 
about the expertise. highly sophisticated 
expertise available with the Jyotsna Com-
pany required in the f~1q of oil. He wanted to 
know the reasons for which Japanese firm 
had to seek cooperation and assistance 
from this firm. This is not something between 
the Government and the Japanese firm. 
Neither the Government recommended to 
engage this firm. Had it been so itwould have 
been a different matter. (IntentJptions) 

Where does the Government figure in 
the selection of Indian firm with which the 
Japanese firm entered into coUaboration? 
Does Shri Reddy want to suggest to us or to 
the Government that it should have recom-
mended the name of some firm saying that 
so and so firm has the expertise and capabi1-
ity and hence they should enter into collabo-
ration with them. 

Sir, .how do the logic or the a.gument 
through which Shri Reddy has tried to ...., 
allegations against the Government plOWS 
whether the Government has any personal 
relation with Jyotsna Company or with the 
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Japanese firm? Nowhere has this been es-
tabtished. In this regard I feel that it has 
become customary of the opposition to level 
allegations against the Government in such 
cases and the present episode is a part of 
that. 

Mr. Speaker. Sir, Shri Reddy has raised 
many points which are not logical. One of the 
points raised by him was that the assess-
ment of Income Tax was done in a hurry, 
why? Why did he forget that there was no 
favouritism involved in'lhe Income Tax as-
sessment nor was any kind of concession 
given in it. No payment, that is against Indian 
Income T~ law. has been made. H any such 
payments were made, then he should have 
mentioned about it. We are glad to learn and 
it is also clear from the statement of the han. 
Fmance Minister that no exemption whatso-
ever has been given from the state of filing of 
Income Tax return tHI the final assessment. 
(Interruptions) Whatever exemption has 
been given is according to the law. This 
exemption is given to everyone. (Interrup-
tions) 

Shri Reddy passed a very strong com-
ment during the course of his speech when 
he said th;:tt this firm had violated the regula-
tions of F.E.R.A. There is nothing new in his 
utterance; the Government itself has admit-
ted this. The opposition can only make a 
mountain out of a mole hiD and by doing so 
he said that this firm had violated the regula-
tions of F .E.R.A. and the Government was 
sitting quite. But is is clear from the state-
mentofthe Mioisterof State for Fin~nce that· 
the Government is looking into this matter 
and investigating whether this firm has vio-
lated the F.E.R.A regulations. I would also 
Ike to request the hon. Fmance Minister that 

•• , .. firm has violated the F .E.R.A. regula-
tioea.t.n it should be punished according 
to the pnwisions 01 the law. (Interruptions) 

innumerable agreements with the foreign 
countries and in every agreement there may 
be 2-3 such parties which are in competition. 
Therefore, due to the contractual competi-
tion which exists between different parties, 
one party levels allegation against the other 
and attempts are made to pull up the Gov-
ernment in that regard and the press also 
gives it pUblicity. If every time such issues 
are raised in the House, I am afraid that 
under your speakership, only these things 
will find mention in the proceedings of this 
House. The problems of the poor and of the 
common citizens of India will not receive 
attention. (Interruptions) 

I understand the problem of my col-
leagues from the Opposition. They have 
been bringing the same issue to the House 
for many months and were raising the same 
question everyday. As a result, the more 
important issues concerning the public could 
not be discussed in this House, because no 
time was left forthem. But the hon. Members 
of the Opposition always took the time of the 
House by presenting those issues here and 
yet they have not been able to find any fault 
with the Government. Therefore, I can 
understand the agony and the pain suffered 
by them as well as the thing which is pinching 
them. 

Mr. Speaker, Sir, if a firm indulges in 
exposing its competitor by publishing in the 
press the material to the effect that so and so 
contractor in the international market gets 
assistance from so and so firm in India in 
order to 'preserve and promote its profes-
sional interests and if such things continue to 
get the attention of the Government as well 
as this House, then the Parliament of India 
will not be able to do anything except dis-
cussing such allegations involving corrup-
tion in business deals. Therefore, I want to 
submit that this attitude of the opposition 
which they have adopted, of late, needs to 
be understood. 
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Shri Reddy in his statement has made 
direct or indirect charges against his Rajya 
Sabha oqJleague and has tried to levef alle-
gations against him. He has also levelled 
allegations against his personal relations 
and has tried to establish a nexus between 
him and these connections. This is not 
proper. Alegations against a Member of the 
other House. about which prior notice has 
not been given and which cannot be sub-
stantiated or are not accompanied by facts 
cannot be made in the House. But Shri 
Reddy has not followed any of these direc-
tions and has levelled; absurd charged 
against him. The Opposition Members makp 
allegations against wi)oever is near to t'le 
han. Prime Minister and very easily they 
establish his link with something ortheother. 
This is tAeir one-point programme but there 
is something missing in thiS one-point pro-
gramme. 

13.00 h .... 

Earlier also, you must have seen that 
these people used to term those near the 
han. Prime Minister as messiah of corruption 
of backward looking persons, besides lev-
elling many other allegations. When those 
people left the company ot the hone Prime 
Minister and joined the opposition camp they 
became their leaders and valued colleagues 
and then they saw only virtues in them. Such 
is the tale of the Opposition. Recently a 
newspapers cairittd a news reP'?rt that our 
Opposition colleagues were going to form a 
new Party. But they are having a fight over 
the name of the Party itself. Mr. Speaker, Sir, 
I was going to give a suggestion to Shri 
Shagat. which I could not somehow give, 
that the Opposition Members should name 
their party as Bofors Party and name their 
leader Bofors Singh. Thereafter, all their 
problems will be removed. They have a on. 
point programme. that some how they must 
indulge in character assasination of the 
Prim. Minister and his close associates, 
they must be defamed and absurd charges 

should be levelled against them. For this, 
they want to use the forum of Parliament as 
a tool. As hone Member of the Parliament 
and as the saviours of this august Housp 'Ne 
shall have to give a befitting reply to eucha 
conspiracy. We shall have to c'c ,tde that 
such a oonspiracy should mepf . lith an end 
at some or the other point. Wc.J shall have to 
come forward and work so that the democ-
racy of India. its constitl JtlOnal set-up and the 
hands of the han. Prime Minister could be 
further strengthened. With these words. I 
conclude. 

MR. SPEAKER: Shn Reddy. you wiU be 
the next speaker. Thprefore. the House 
stands adjourned till fourteen of the clock. 

11 O~ hrs. 

The Lok Sabha adjourned for lunch till 
Fourteen of the Clock 

The Lok Sabha re-assemblsd atter Lunch 
at Five minutes past Fourteen of the 

Clock 

[MR. DEPUTY SPEAKER in the chaiiJ 

DISCUSSION UNDER ~UlE 193-
CONTO. 

(Englishl 

Reported Income of Jyotsna Holding 
Private Limited from SUmltomo Corpo-

ration-Contd. 

MR.DEPUTY SPEAKER: Mr. Madhav 
Reddi. 

SHRI C. MAOHAV REDOI (Adilabad): 
At the outset, I would confess tbat I am not 
Oifted with the debating skills as my young 
friend, Mr. Harish ,... who .-last. I 
would like to confine 10 some of the poinIa 
raised by him and the ...... in his .... 
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ment. It is not my habit to indulge in innuen-
does or insinuations. I would like to place 
certain fads before the Minister. I would like 
definite answers for them. After hearing the 
speeches made h$re and also on the Roor 
of the other Houst! yesterday and the reply 
given by the Minister, it looks to me that 
Jyotsna Corporation of Japan is a Corpora-' 
lion run by a set of fools because no wise 
man would give As. 6.5 crores for certain 
coasultancy. Now, the Japanese are very 
wise people, very shrewd and very. busi-
nesslike. They will not make any mistakes. 
They know the persons in India who can help 
them, tout and getthem contracts and if they 

--have paid in instalments As. 6.5 aores to an 
unknown company in India, then 

[ Translation} 

it is clear ttw...1here is something suspi-
cious in it. But what is that; l will not tell. 

[~lish) 

The han. Minister has said in his statement 
yesterday and he repeated in the other 
House alSo that no serious violation of in-
cometax taws was madeb¥ the Department 
because he qooted the rules. Waiver has 
been granted, waiver aI penalties and inter-
est have been granled under certain rules 
and be said that there is nothing wrong I 
somebody comes wiIh self-assessment to 
accept the assessment and to complete the 
assessment. I would .. to know two things 
in this regard. 

First of ai, the Minister himse' admitted 
that there waS a FERA violation and he said 
that they are looking into it. It is obviQus that 
there was a FERA violation and it was known 
~ the Income Tax Department when the 
""-assessment was made by the individu-
als that the FERA violation is involved. 
ItiIowing this. why is it that the Income Tax 
~ ... was irr..:h a huny to close the 

asseS9Q1ent? Is it not against the rules that 
whenever an assessment is made to the 
department and when the department faals 
that there is a FERA violation involved, it is, 
by rule that they should not complete the 
assessment unless that aspect is com-
pletely investigated? Has it been done? If it 
has not been done, what is the reason then? 
We were told that they have pas~ed the 
orders after taking the prior approval of the 
Central Board of Direct Taxes. Certainly the 
Board'is involved. The Board should have 
known that if there is a FERA violation, then 
the assessment should not be completed. 
When this has been done, I feel that the 
Income Tax Department has done a great 
mistake. Deliberately. they tried to help this 
party. 

The second point is that the Income Tax 
Department knew that when there is a self-
assessmenf, the party has to pay immedi-
ately, according to the assessment made by 
him. the tax on the spot. He cannot make 
payment after one month or two months. 
Immediately along with the assessment he 
has to pay the tax. Why had the taxes not 
been paid? The tax of Rs. 3 crores and odd 
was paid after one and a haH months, I 
believe. Why was this assessment ae-
~ed in the first instance when the tax had 
~ bf!en paid along with the assessment. 
These are the two points which the Minister 
has to carefully examine and I would like the 
Minister to give a categorical reply to these 
points. 

Regarding the company, everybody 
says today that this company ;s a very insig-
nificant company. It was incorporated some 
four..five years ago. They have not done 
much business. At least they have not paid 
any taxes. They said that they had made 
aome losses. Suddenly. how is it that in 
1885.a6and 1986-87. they made a fantastic 
PIOfI ot .... than As. five crores? Has it 
.. ........... any company? We 
knoW1he1tNtloning of the companieS. We 
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know how thair acl!vities go on and if sud· 
denly a company makes a fantastic profit, 
don't you suspEk:t and don't you think that 
something wrong or some other activity in 
that company is going on? I do not under-
stand why the investigation has not been 
completed ar:'d why the wealth tax assess-
ment was not insisted upon. When a com-
pany gets a wealth of Rs. six crores, they are 
also liable to pay wealth tax. Has any as-
sessment been made? No. It clearly shows 
that you allowed to go scotfree a company 
with hardly a few shareholders, two working 
directors, who are women. f am not against 
women; may be they are experts in certain 
fields. I do not know. their expertise. But 
certainly, there is something fishy about the 
whole affair. I am not accusing the Govern-
ment or blaming the Government that there 
is somebody behind this. Maybe there may 
be somebody behind this, but the point is 
that there has been a very serious lapse 
committed by the Government. Suddenly. 
they have become rich. I used to think that 
it is in the United States that the people' 
become millionaires overnight but rt looks to 
me that India is no less than the United 
States. People are becoming rich here for 
dOing nothing. Why can't you investigate 
Into these aspects? Is it so easy to become 
rich within a matter of one year? 

As far as the activities of the ONGC are 
concerned, much has been said about this. 
I see no justification for giving an extension 
to the Chairman. How many retired officers 
of this Government are lucky enough to get 
one or two extensions? Why so much kin-
dless to them? What type of sevice they are 
doing? What type of service as t.,is gentle-
man rendering to the nation orto any Individ-
ual? 

We hear of a number of irregularities in 
a number of transactions which the ONGC is 
indulging in sPIte of the fact that severa! 
products are made in India. They do not 
make any purchases from thalndian market; 

for everything they have to go to the foreign 
countries, . import the products which are so 
simple and can be manufactured and are 
being manufactured in India. We know they 
get commissions. This case seems to be 
very bizarre, which requires to be investi-
gated thoroughly and I would like the Gov-
ernment to investigate it. The Minister him-
self said that he was looking into the FERA 
violations as also investigating why the re-
turns had been filed late. This has been 
accepted. Are you going to re-open the 
whole thing? Why should you not re-open 
the whole assessment because assess-
ment is not final? Withm 1 0 years you can re-
open the assessment any time. This is the 
time for this company to fila returns of the 
entire accounts The assessments have to 
boa re-opened and they have to be investi-
gated thoroughly and action should be taken 
if there is violation of either the Income Tax 
laws or FERA. 

Now, Sir coming to the question of 
Sumitomo's responsibilities, Tthe Minister 
was very eloquent when he said that 
Sumitomo is a very good company. They 
are supplying lot of goods to us. to the 
ONGC and so on, But the point is that the 
Sutnitomo has failed to inform us - they 
should have tnformed us when they knew-
that there was an agent or a consultant. 

whatever you may call it because aU agents 
are consultants the'5e days. Why did they 
not inform us according to the Agreement 
that an agent exists, a consultant in India 
ex isis for them? Are you not going to black-
list that company which has failed to gIVe this 
information to us? 

These are the valid questions for which 
definite answers are required and I would 
like 'the Minister to give a categorical reply. 

PROF. P.J. KURtEN (ldukki): Sir. yet 
another so~led scandal OPf?Osition has 
found in the press to attack the Government 
This tim. it is about the ONGC dea' with a 
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Jap8nese Company. Sir. all aspects bf this 
report have been dealt with by the Hon. 
Minister In his statement. I am sure any body 
who is interested to know the truth can be 
satisfied with that. 

SHRI S.JAIPAL REDDY: 'Can be. 

PROF. P.J. KURIEN: Yes, can be, if 
you want. But I know you are not satisfied 
with that. Sir. I have gone carefuUy ..... 

SHRI S. JAIPAL REDDY: Are you sat-
isfied? 

PROF. P.J. KURtEN: Anybody having 
some sense will be satisfied. I ha"e very 
carefully gone through ttle report that has 
appeared in. the newspaper and the reply 
given by the Hon. Minister. Wnere is the 
case for attacking the Governmant? A for-
eign company ha~ paid consultancy fee. 
whatever you may call it, to a firr.1 in t!1dia 

SHRi 6. JAIPAL REDDY: What do YOl. 
eaJi it? 

PROF. P.J. KURtEN: You may call It by 
arT, name. (/nt8lTUptions) 

MR. DEPUTY SPEAKER: Do not .nter-
rupt 

PROF. P.J. KURIEN: And the Indian 
Company voluntarily disctoses it before the 
Tax Authority. I do not see anything wrol1lJ in 
that. 

SHRI S. JAIPAL REDDY: Wher~ a.1d 
when? 

Wl. DEPUTY SPEAKER: Order, or 
der. 

PROF. P.J. KUR'BJ; lhsn the :Jk"s" 
1iorlisthattha Tax Authorilk.s hav~ dis~ 
of the case in an undue tuast.. fhat'$ the 

allegation. This point has been CORVIncingly 
dealt with by the Minister and you can read 
his reply. (Interruptions) 

SHRI S. JAIPAl REDDY; You are 
convinced. 

PROF. P.J. KURIEN: Many foreign 
companies are having agents in India and 
Indian companies are also having agents 
abroad. What I fail to understand is, which is 
the law that prevents the payment of consul-
tancy fee. Even if it is commission, which is 
the law that prevents the payment of 
commission? Then why do you make a case 
out of it? -Mr Jaipal Reddy was saying that 
the newspaper In this case has done a 
glOrious job. The newspaper report IS Just a 
ditto of the tax proceedings. I also went 
through the newspapt:.f'S report. Sir thIs IS 

only a part of the vil,fICatIOn 'campaign 
against the Government. How are you es-
tablishing a nexus between thE' recipient of 
the ronsultancy fee and the Gcvernment? 
lou ~re sa~,"g that the recipient of tl1e 
~o"sllltancy ~ge is a frIend of somebody. 
Sor.-:ehcdy m:1y' be a friend (..If someoody. 
Just because of that you try \0 establish a 
ne),us .... (Interruptions) 

PROF. P.J. KURIEN: SIr If the)' intor-
rupt and waste my time, I should be given 
mc..rettme. 

SHt;1 S.JAIPAl REDDY: You are 
strengthening our case. We will give you 
mor') !i'118. 

PF-.OF. P.J. KURtEN: Just beGause 
In.·!'t! mtgh! be some friendship. you come to 
a condusk:n that thp e IS a nexus. let me 
, .:;oX you a plain quastion. Is it not unethICal 
~G ~'Ome to such conclusions ,nd establish 
Il8XUb. loerely on the basis oi such infer· 
~!iCe$? Sir I a.1! told that the son of West 
Be.-.gars Chief M,nister owns an Industry Of 

:lbOut fis. 20 cror~ or maybe As 10 crorss. 
Whatevwr be the amount. he owns an indus-



469 Disc. under 193 re. SRAVANA 11,1910 (SAKA) Pvt. Ltd. 470 
Jyotsna Holding 

try. "I were to say th~t the investment is that 
of the Chief Minister, since blood is thicker 
than water will you agree with me'? 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Not thicker than heavy ~ater. 

PROF. MADHU DANDAVATE: In 
Congress (I) politics, blood is thinner than 
water. (Interruptions) 

PROF. P.J. KURIEN: I may also men-
ion one more thing. HClJi Mastan cam-
oaigned in Altahabad for your hero. Should 
I dratl an inference that he too is ..... (Inter-
ruptions) 

SHRI S. JAIPAL REDDY: It has been 
denied. Haji Mastan never visited AI-
:ahabad. (Interruptions) 

PROF. P.J. KURIEN: I would only say 
that it is unethical and to resort to this sort of 
vilification which is beyond all political de-
cency. 

PROF. MADHUDANDAVATE: V~hatis 
the reality? Businessmen campaigning for 
Congress (I) 1980? 

SHRI MANVENDRA SINGH (Mathuia): 
Nobody has invited Haji Mastan to Al-
lahabad. It is all wrong. This allegation is 
totally baseless and this should not form part 
of the record ...... (Interruptions) 

MR. DEPUTY SPEAKER: Order 
please. Please sit down. If there is a.,y 
allegation, it will not go on record. Don't 
worry. 

{ Interrupt!ons) 

MR. DEPUTY SPEAKER: t ailow only 
P~Of. Kuriel1 to speak. Others cannot speak 
Without my perQ;lission. 

SHRt G.G. SWELL (Shillong): I want 

your guidance Sir. If I were to choose be-
tween Haji Mastan flnd Bhagawan Rami· 
chandra who would t choose? 

SHRI SOMNATH CHATIERJEE: TV 
Ramachandra? 

MR. DEPUTY SPEAKER: Why should 
you choose at all? Remain neutral. 

PROF. P.J. KURIEN:Slr, I Have seen in 
the report that the first agreement between 
the ONGC and the Japanese company was 
made way back in 1984and intheyear1984, 
the friend to whom they are referring, was 
nowhere in the picture. Atso, during the 
relevant time of the agreement, their friend 
was the Fif]ance Minister. 

SHRI S. JAIPAL REDDY: So what? You 
can have an inquiry. 

PROF.P.J. KURIEN: I am only empha-
sising that the way you are trying to establish 
a nexus merely on the basis of friendship is 
wrong. It is baseless and unethical. There is 
a saying in MaJayalam. OF! heanng the news 
that an ox gave birth to a calf, one is taking 
a rope to tie it. Your conclusions are identical 
to this sort of logic. You know very well that 
an ox ne'ler gives birth to a calf or anything. 
But the Opposition wants to b.eha\ie in that 
way. 1 only request them to look at the issue 
with an eye that is free of parltieal Jaundice. 
Then. you will see the reality. At least some 
of you can do that, a.ld I have no doubt about 
it. Sir, to me it appears that thsie is a pattern 
in all t~ese allegations. This is a part of a 
grand design. 

StiRI BASUDEB ACHARIA: Aha, the 
great destabilisation theory! 

PROF.P.J.KURIEN: 1 am sure. ~ 
friends in the Opposition will agree with rna' 
that some p8OJ)Ie in the world do not like 
India becoming a strong power. They are 
trying to ~taI the progress of India and are 
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trying to destabilise India ~Those destab~i
sing forces who wanted to destabilise India 
by eliminating the highest political leader· 
ship found to their surprise that every drop of 
Indiraji's blood went to strengthen this coun· 
try. Therefore they have changed their strat· 
egy and modus operandi. What are they 
doing now? They are now trying to denigrate 
and discredit the political leadership. It is 
their work and the most unfortu'late thing is 
that the Opposition not knowing are tailing in 
their trap. 

look at these allegations. These allega-
- tions, one after the other are coming from 

outside the country. You see how they are 
coming. 

Sir, the Opposition and a section of the 
press are ready to swallow it - wherever jt 
oomes from and whatever are the intentions 
behind these allegations. This susceptibility 
and easy credulity of the Opposition to 
swallow anything is the best encouragement 
for destabilisers. 

Mr. Jaipal Reddy reterred to Bofors' 
case here. J would like to. come to Bofors' 
case, but from a different angle. let me ask 
you one question. 

~at is the most .mportant concern In 

the purchase, especialt'! in a defence deal? 
First, it is the quality and secondly it is the 
price which is important in the case of de· 
fence deal. 

Do the Opposition mean to ~ay that we 
should buy an infertor' quality weapon simply 
because the seller is not. giving a commis· 
sian? Or. do you mean to say that we should 
not buy the best quality weapon simply 
because th~ seller is giving a payment to 
somebody by way of commission? Actually 
the Crtk.iaf points are the qua" -f oJf weapon 
and the pricef But instead of looking at that 
point. you are running after the oommission. 

H commission or oonsultancy fees are paid 
without any evidence you are try;ng to jump 
to the conclusion that it is a kickback. Thus, 
you are trying to cre.ate suspicion - a cloud of 
suspicion. 

I will ,sk you another question. In west 
Bengal, an Oppositton Party is ruling. In 
Kamataka and also in Andhra Pradesh 
Opposition lrties are ruling. A number of 
purchases are being made by those Govern-
ment 

H you 90 and buy a Uaruti or an Ambas-
sador car, there may be commiSSion So It ;s 
not difficult to prove that in thE: purchase 
made by Opposition ruled Governments, 
whether In West Bengal or in A:1dhra 
Piadesh, commission is involved. But wAat 
is the eVil design? The evil oeslgn IS to Jump 
to the conclusion, without an Iota of evidence 
that commission is a kickback. It may be that 
commiss.::m is an international practice. 
(Interruptions) Yes ... 

MR. DEPUTY SPEAKER: 
Please .... order. Please Wind up, Mr. Kunen. 
(Interruptions) He is speaking what he feels 
like. Why are you interrupting him? (Interrup-
tions) 

PROF P.J. KURIEN: But this is the only 
Government which tried its best to avoid 
payment of any commission whatsoever. 
This is the only Government-y,?u must 
know that. This is the only Govarnment 
which tried to avoid any middleman or any 
commission. That point you should appreci· 
ate. (Interruptions) 

I can prove that commission is paid In 
any purchase made by the Andhra Pradesh 
Government. Does it mean that the Andhra 
Pradesh Chi9f Minister has got a kickback 
out of it? Or, I can prove that commission is 
there in the purchases made by the West 
Bengal Governme;u. (Interruptions) Can I 
say that they have taken tile commission? 
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Here, the Opposition is trying to estab-
lish a nexus where no nexus exists. Where 
there is not even an iota of evidence, the 
Opposition is trying to create a cloud of 
suspicion. That is how 1hey are becoming 
part of a destabilization game. I am not 
questioning their patriotism. I am only saying 
that the commission allegation is brought 
from abroad, and the opposition are falling 
into the trap, knowingly or unknowingly. You 
are playing into the hands of people who 
want to destabilize this country. I would only 
request you to refrain from this kind of mali-
cious aIJegation and unethical politics. This 
is all my request. 

SHAI SOMNATH CHATTERJEE 
(Bolpur): I think I should congratulate Prof. 
Kurien for his heroic in destabilizing his 
leader. I need not answer the contents of his 
speech, because he has not spoken any-
thing relevant to the subject. 

I must join my good friend Mr. Jaipal 
Reddy in conveying my thanks and greet~ 
Ings to the members of the Press and to the 
Journalists and reporters in The Statesman 
whose report is another feather in the cap of 
the Press which is trying to expose the 
scandals to which this Government is a 
party, and 'so also those people who are 
close to the seat of power. 

It is now clear that this Government's 
cupboard is full of skeletons, and this Gov-
ernment has now turned out to be the protec-
tor of kickback-wallahs and dala/s who are 
partiCipating in these foreign transactions. 
The nexus obviously is the sharing of the 
booty; and in the process •. what has come 
about in this (X)untry is that every foreign 
Contract entered into by this Government or 
its undertaking has become suspect in the 
eyes of the people. 

Mr. Madhav Reddi indicated that these 
transactions are coming to light-where 
some useless concerns are engaged as 

consultants. concerns which have no exper. 
tise in the matter and which have not shown 
themselves as having an~ expertise in the 
matter. 

Suddenly, in one year, these two ladies 
somewhere, these three ladies in Panama 
or two ladies in India have become experts. 
have suddenly become consultants. and 
huge sums of money are being paid-to them. 
Consultancy in what we do not know? I 
would like to know from the government 
what is their information about the expertise 
of this company and the ladies who are 
engaged in this oompany. And in the proc-
ess, erores of rupees are siphoned off and 
the money is coming into Indian hands - this 
is very important - either through front com-
pany or through some other method; and 
dubious processes are being indulged into 
by which ultimately, as I said, Indians be-
come enriched either in India or outside. In 
this Government not concerned about it? I 
am very sorry to say that the statement does 
not show any concern or any seriousness on 
the part of the gove~ment. In this matter, 
there is a tell-tale evidence of violation of the 
Foreign Exchange Regulations Act. Gov-
ernment deals with it only with one sentence. 
"Necessary enquiries are being made from 
Sumitomo Corporation. The Directorate of 
Enforcement is also investigating the matter 
from the FERA angle." I would like to know 
from the han. Minister whether there is or 
there is not a FERA cell in the Department of 
Economic Affairs. The Minister says here, 
"There is no FERA cell in the Income Tax 
Departmenr The job of this FERA cell in the 
Department of Economic Affairs is to keep 
close contact and touch with the Revenue 
Authority and also Foreign Exchange Au-
thority. It is the point where information is 
exchanged between Income Tax Depart-
ment and the FERA Authority. Therefore; it 
was possible to know ~ether there is any 

~ violation of the FERA through this cell in the 
Department of Economic Affairs. 
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There is a Double Taxation Avoidance 

Agreement between India and Japan; and 
subject to correction, I understand a govern-
ment order is already issued - GS 671 (E). 
Now. under this agreement. there has to be 
every year routine exchange of information 
as provided in article 12 of this agreement. 
Now. this payment covers a period from 
1984-86. Therefore, in the information that 
was given for 1984. payment made by 
Sumitomo Corporation to Jyotsna Holding. 
must have been mentioned or not men-
tioned, I would like to know. Similarly, in the 
information given for the year 1986. it must 
have been mentioned because it is obliga-
tory to mention under artide 12 of the Agree-
ment, and the government cannot say that is 
has no information with them atxlut the 
payment by Sumitomo Corporation to this 
ooncem, hardly of any standing, this Jyotsna 
Holding Corporation, year after year. from 
1984-86. I would like to know what has the 
government been doing all thest) years?' 

Then we are told that there has been a 
fuN disclosure; he has paid taxes and only 
liability was for penalty and interest which 
the Commissioner of Income Tax in his 
wisdom has waived and what is the illegality 
involved? 1985-86 return was required to be 
submitted on 31 st July, 1985, under the law. 
Any citizen, any tax-payer, any- assessee· 
would be liable to pay penalty for not filing his 
return within the time. This is the law and that 
cannot be Waived. 

Sir, though due on the 31st July, 1985, the 
return for 1985-86 was not filed tiU 11-9-
1985. Will the Minister kindly answer this 
while replying? Therefore, there was a delay 
of nearly a month and a haH. W,as any action 
taken against Jyotsana Holdings for delayed 
filing fothe return for 1985-86 and the return 
showed a loss of Rs.40 lakhs and odd. Now. 
this return showed only a transaction that 
they .incurred a loss of over Rs.40 Iakhs. 
Now. this retum did not include any item 

showing the commission or the amount they 
have received from Sumitomo Corporation 
in 1984-85 because that was bound to be 
included. Therefore, the return was incor-
rect. It was a faJse return. 

Now the return for 1986-87 showed a nil 
income. That year also, it must have neces· 
sarily been a false retu{n, become during 
that period according to the letters of 
Sumitomo Corporation which the Govern-
ment has accepted in the statement-they 
have accepted the payments schedule-
therefore, 1986-87 return forthe year ending 
March 1986 which was to be filed by the 31 sf 
July 1986. it did not contain the share of their 
income which they received from Sumitomo 
Corporation. Therefore, it was a false return 

Now, 1987-99, whether it was due to 
turn of conSCience or whether they feared 
that the net was drawing close, I do not 
know, whether there was a suspICIOn of 
things being discovered, they suddenly diS-
closed the entire amount of Rs.6.3S crores In 

one year's return although it covered three 
year's Income. 

Now, this is very important. I request the 
Han. Minister to kindly deal with it in reply 
This return was filed on 31-7-1987. Let us 
suppose it, or I accept it for the sake of thiS 
discussion. I do not know. But. on the baSIS 
of the statement it appears that the seH-
assessment tax was paid only on 12th Sep· 
tember, 1987. Under Section 140(A) of the 
Income Tax Act.every assessee, along with 
his return, has to pay the tax assessed 'by 
him. Now, he should have paid, it was incum· 
bent on him to pay tax on the basis of seD· 
assessment latest by the 31 st July 1987. He 
did not pay till 12th September 1987 and 
under Section 140(A) of the Income Tax Act, 
penalty is payable, the assessee is obliged 
to pay, interest has to be paid on this. Not 
one paisa has been paid. And, 'would like to 
know how did the Income Tax Department 
accepted this payment, 00 account of saH' 



4n Disc. under 193 f9. SRAVANA 11,1910 (SAKA) Pvt. Ltd. 478 
Jvotsna Holding 

assessment. It could not be on account of 
self-assessment, because it was not in 
compliance with the provisions of the law. 
Admittedly it was not done; no interest, no 

\ 
penalty on that was paid. They glibly ac-
cepted the self-assessment when it was 
beyond time, it was not in accordance with 
the law. Then the next thing is vel} interest-
ing. When the charge has been made in the 
Statesman, the tremendous speed with 
which the whole matter was disposed has to 
be seen. The answer is very significant. 
They say, there was no haste because the 
hearing for 1985-86 commenced on the 25th 
of November, 1987. 

Now, Mr. Finance Minister, I would like 
to know, please tell us, on 25th September, 
1987 when the hearing had started, was 
there any'intimation available to the Incorne-
Tax authorities qf the payment received from 
Sumitomo Cor?oration? 

There is a reference to the filing of 
revised returns. When was the revised re-
turn filed? Subject to correction. on the basis 
of the records they have produced, it was on 
the 22nd March, 1988. Therefore, this hear-
ing that has started on the 25th November. 
1987 was of no value because they did not 
contain the necessary particulars with re-
gard to the payment received from 
Sumitomo. The ITO did not know. I.T.O. did 
not know, acx:ording to them, until the re-
vised returns were filed. The revised returns 
were not filed until 22nd of March 1982. 
When was the assessment made? 23rd 
March 1988. The last date for filing of the 
revised returns was 22nd March and the 
assessment order was dated 23rd March 
1988. Surely. until the revised returns were 
filec1 on 22nd March, they did not bave the 
particulars with them. It only needed one 
day's time for them to complete the assess-
ment. where admittedly false returns have 
been filed year after year. 

Sir. as Mr. Madhav Reddy correctly 

said. did it not raise doubts in the minds of the 
Income-Tax authorities, how suddenly this 
Company got this money? This have been 
dealing with leasing of aircraft or dealing with 
some sort of a transaction for passing of 
parmal for basmati. something like that - Sir, 
scandalous transactions in other matters. 
But here, they have come into oil now. Wrth 
no expertise in oil, suddenly crores of rupees 
have been paid. Therefore, the point arises 
that how 1985-86 return, when it was not 
filed in time, was it accepted and whether 
penalty was imposed; when did the Govern-
ment come to know about this 140{A), which 
I have mentioned? This is a serious thing, 
taken place. 

There were applications dated 18th 
March, 218t March and 28th March by the 
Company, For what purpose? For waiver of 
penalty and interest under different Sections 
139(8), then 271 and 273-these are differ-
ent sections for imposition of penalty and 
interest. Sir, I would like to know from the 
Government what ground has been shown 
in these applications when earlier they had 
submitted false returns. Had they forgotton 
that they have got rupees six aores and 
thirty five lakhs. which was tucked away in 
England? Did the Company explain? Even II 
they had bonafide transaction, why did they 
take money in England? Why did not they 
initially got tne money in India? 

Sir. how long does It take the Govern-
ment of India to know whether there was 
Reserve Bank permission for payment of 
this money? The Foreign Exchange Regula-
tion Acts are not very difficult. at least some 
of the provisions are not very difficult to 
construe. Section 8 is very very clear. The 
Govemment of India cannot avoid responsi-
bility just by saying 'we are looking into it' 
What is there to be looked into? There ar. 
simple transactions. Sedion 8 says: 

"Except with the previous general or 
special permission of the Reserve 
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Bank,\ no person other than an au-
thoris8d dealer shall in India, and no 
person resident in India other than an 
authorised dealer shall outside India, 
purchase or otherwise req~jre ... ~any 
foreign, exchange. • 

They have acquired foreign exchange. 
There was no Reserve Bank permission. 
What is there to be investigated? How long 
does it take to give show-cause notice? 
When did they come to know about it for thE' 
first time? I would like to know from the 
Government since when these accounts are 
there, which are totally unauthorised, be-
cause it was not one dollar, in foreign ex-
change. The most nominal amount. of for-
eign exchange cannot be acquired in any 
foreign country without the Reserve Bank 
permission. 

Then, kindly come to Section 16. Sec-
tion 16 of the Foreign Exchange Regulation 
Ad says: 

"No person who has a right to receive 
any foreign exchange or to receive from 
a person resident outside India a pay-
ment in rupees shall, except wit~ the 
general or special permiSSion of the 
Reserve Bank, do or refrain from doing 
anything, or take or refrain from taking 
any action, which has the effect of se-
curing. 

That the receipt by him of the whole or 
part of that foreign exchange or pay-
ment is delayed: 

If some money is receivable by you in 
respect of a transaction, let us say bone fide 
transaction entered into, then you cannot do 
anything which will delay the receipt of the 
money in India. Now for two years it was kept 
in a foreign Bank. Section 16 is very clear. 
And then kindly come to section 27. What 
does it say? 

'Without prejudice to the provisions ot. .. 
Section 19, no person resident in India 
shall, without the previous permiSSion 
of the Central Government, ~ate 
himself with, or participate in, whether 
as promoter or otherwise, any concern 
outside India or intending to engage in, 
any activity or a tradina ... • 

Now. this concern has associated itself with 
the Japanese concern Jor the purpose of 
trading. entered into a transaction for sup-
plying materials and no permission has been 
taken. The question has arisen in the 
people's mind that these foreign big con-
cerns, who are not chickens, but are very 
Qxperienced business men, they are having 
international transactions, multi-national 
transactions, why are they paying money for 
transactions with regard to Government of 
India undertakings? They know that some 
palm has to be greased to enter into transac-
tion in India. Therefore. somewhere it is 
winding up, somewhere it is commission 
Now, Prof. Kurien says that paying of 
commission is an international practice. 
Then why are you denying it? The other day, 
Mr. Jagan Nath Kausal has said that there IS 

no difference. Therefore, I would like to 
know: What have you done so far as Foreign 
Exchange Regulation is concerned? What IS 

the difficulty? When did you come to know of 
this? Whose palm had to be gressed ? Not 
anybody's or everybody,'s palm has to be 
greased. Who ;s to be kept in good humour? 
Those who can take decisions, those who 
can distribute favour. And in this country, 
who can do it, please find out. And what else 
can a responsible committee of this House 
do? On the face of this case, can we have 
any faith in a GoYernment which makes such 
a statement? I am very sorry to say that it IS 

not a fair statement. 

Under section 273A, in what circurT)-
stances they can do it? Only in the circum-
stances that the return has been filed volun-
tarily and in good faith. If an assesses makes 
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a full and true disclosure of his ineome kindly 
mark the words "makes1ut1 and true disclo-
sure of his income- voluntarily, only then the 
Commissioner of Income-T ax can waive 
penalty or inter". Now, what is the evi-
dence of good faith; what.cs the evidence C?f 
voluntary conduce on the part of the com-
pany? How did he find it out? It is very easy 
to say, well, I am satisfied. How in a cavalier 
manner this statement refers to thal What 
does the Minister say in the statement: 

"Since in the instant case, all these 
statutory conditions were fuHilled, the 
Commissioner of Income Tax on 
24.6.1988 in exchange of his statutory 
powers waived penalty and interest. .. • 

It is very easy. You make-money, you enter 
into clandestine transactions, do not dis-
close to the Reserve Bank of India. keep it in 
a foreign bank, as and when it suits you, 
bring the money to India and disclose it and 
then no penalty, no other consequence. Any 
other person, who is not within this orbit, will 
be required to pay through his nose. Proba-
bly, Sir, COFEPOSA will be applied against 
them. But no. some.people are here in this 
country above all laws. They are enjoying 
the best of it. Today this country is being 
fleeced of crores and crores of rupees and 
the people are dying of cholera, because you 
cannot provide money for them. These 
moneys which should have been in India are 
being enjoyed by your cohorts. Must this 
country be a mute spectator? It will never 
continue. That is why people are expressing 
their views repeatedly, as and when they are 
getting opportunity. I am sure that unless in 
this matter also you take the people into 
confidence. make the fullest disclosure, they 
wUI give their verdict in no time. 

MR. DEPUTY SPEAKER: The Minis-
ter, Shri B.K.Gadhvi will intervene now. 

THE MINISTER OF STATE IN THE DE-
PARTMENT OF EXPENDITURE IN THE 

MINISTRY OF 'FINANCE ($HRI 
B.K.GADHVI): Mr. Deputy Speaker, Sir, the 
Finance Minister woald reply to the whole 
discussion .... (/nt8"uptions) 

SHRI S.JAIPAl REDDY: Sir, is he inter-
vening or interfering? 

dHRI B.K.GADHVI: Intervening. Since I 
had made the statement, I deem it my duty to 
intervene and put some clarifications. 

Sir, at the outset, let me make it clear that the 
Government is totally committed to expose 
the corrupt practice indulged in by anybody, 
Government is totally committed to bring the 
culprits to book. .. (/nte"uptions) ... and the 
Government is not at all interested in shield-
ing anybody's act of commission or omission 
which amounts to a crime. In this case, 
political motivations have been imputed and 
through the hollow rhetorics and oratory, 
they have tried to create some cobwebs, but, 
I am sure, they are not going to bear the 
burden of truth. I come from a village and this 
is the monsoon season. I know that in the 
pOnds, the buffaloes enjoy the wallowing in 
the mUd. Here also the mud-slinging is an 
enjoyable commodity to the Hon.Members 
setting opposite .... 

(Interruptions) I am not yielding to 
anybody ... ( Interruptions) 

This continuous habit of mud -sUnging on 
others ... (Interruptions) 

Sir, I am within my rights to say that this 
continuous habit of mud-slinging on others 
and this continuous habit of misleading the 
facts and circumstances ... (/nterrupUons) 

SHRt S.JAfPAl REDDY: Sir. I am on a 
point of order. 

MR. DEPUTY S~EAKER: What is your 
point of order? .. 
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( Interruptions) 

SHRt B.K.GADHVI: I have not com-
pared you with buffalo. Don't worry. 

PROF. MADHU DANDAVATE: You 
can compare us with buffalo, but for God's 
sake don't compare us with the Congress-
men. That is all. 

SHFU S.JAIPAL REDDY: He has ex-
plained to my point of order, Sir. 

SHRI B.K.GADHVI: Sir, this habit of 
mud-slinging is constant. When the Mem-
bers sitting opposite don't find anything 
wholesome and truthful, they always try to 
create an impression to run down any insti-
tution, to run down even the integrity of the 
officers who are putting up their best to run 
the administration and to find out the culpa-
~ility of any individual or the company. 

Sir ,let me make it clear that the Govern-
ment is not holding any brief either for Mr. 
Suri. or Jyotsna Holding. or Sumitomo, or 
any corporation or any individual. We have 
got nothing to do either with Suri or with 
SumitOmo. excepting that we gave some 
supply contract to Sumitomo company. But 
let me make it clear also that in this case, 
about the deal of Jyotsna Holding Private 
Limited with Sumitomo Corporation, Gov-
ernment came to know only when the Com-
pany filed the revised returns. It was never 
brought to the notice of the Government of 
India by the Government of Japan neither In 
1985 nor in 1986 nor in 1987. Only when they 
filed a revised return, last revised return, we 
came to know that this was the agreement 
between the two. That is why in the state-
ment we have mentioned that we a.re, enquir-
Ing from Sumitomo Corporation also about 
this deaJing with Jyotsna Holding Private 
limited. 

15.00 hr •. 

SHRI S.JAIPAL REDDY: What about 
the period of last one year? 

SHRI B.K.GADHVI: I am not yielding 
Mr. Reddy. When the notice for tenders was 
given, when the tenders were invited, in that 
it was specified that if they have got any 
representative or agent, then it should be 
mentioned in the column and Sumitomo 
Corporation did not mention. They men-
tioned that they had no agent, Indian or 
anybody. They did not mention this. 

SHRI BASUDEB ACHARIA: Not even 
consultant... ? 

SHRt B.K.GADHVI: Not even Consult-
ant; they did not say anything about it and if 
some Members have stated that because of 
the information furnished to us by the Japa-
nese Government that we came to know of 
it, that is also not a correct statement. From 
the revised return from the party, from 
Jyotsna Holding Private Limited, we came to 
know that this was the deal between 
Sumitomo Corporation and them. The Gov-
ernment of India and nothing to do with this. 

( Interruptions) 

So, in this case when it came to our light, 6n 
both the accounts which the Hon. Members 
in the August House indicated as to whether 
there was a breach of any FERA Act or 
whether there was a breach of the contrac-
tual obligation on the part of the Sumitomo 
CorPoration on both accounts we have insti-
tuted enquiries and investigations are on. 

( Interruptions) 

SHRI S.JAIPAL REDDY: When? 

SHRI B.K.GADHVI: I can tell you that so 
far as the violation of FERA is concerned, it 
was much before the • Statements version 
came out. 
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( Interruptions) 

SHAI S.JAIPAl REDDY: The revised 
return was filed on 31-7-87. This was one 
year and 3 days ~ack. 

( l'lterruptions) 

SHRI B.K.GADHVI: I am not yielding. 
Why are you getting up? I would not give the 
date in the interest' of the good and efficient 
investigation. You would come to know 
when we complete the investigation and 
results come out. But one point I wanted to 
make that Mr. Aeddy. Mr. Somnath Chatter-
jee and others had hinted as if this Jyotsna 
Holding Private Limited was a front man or 
was working as a conduit. That I can draw 
inference from your speech. I would say that 
in that case, as my friend and very able 
lawyer Mr. Somnath Chatte~ee, would ap-
preciate, that Rs. 6.5 crores came to India, 
part of payment was made as a tax-about 
As. 3 crores or something more-and bal-
ance remained. 

SHRI BASUDEB ACHARIA: After two 
years ... ? 

SHRI B.K.GADHVI: Two years ... that is 
not important. But what I am submitting 
before the House is as to where the balance 
is, that we have been able to find out that the 
Jyotsna Holding Private limited have in-
vested about Rs. 2.74 crores in their another 
concern for which balance sheet certified by 
the Chartered Accountant was there. There-
fore, if it was merely corlduit, then balance of 
money must have gone somewhere else, as 
it is your misconception. But that is not a fact 
and therefore, I say that to raise something 
pointing out to the nexus to an August 
House, of the highest leader of this country 
is totally motivated, unfounded and it is 
concocted. I refute that allegation. Our friend 
in the Rajya Sabha has already denied it in 
the press as well as in the House. 

SHRI S.JAIPAL REDDY: What did he 
deny? 

SHRI B.K. GADHVI: And I say, we hold 
the version given by an Hon. Member of 
Parliament with more and greatest credibility 
unless contrary is proved, than any version 
given by anybody outside the House. 

PROF. MADHU DANDAVATE: Mr. 
Salve called it as a moral turpitude. 

SHRI B.K.GADHVI: Whose moral turpi-
tude? 

( Inte"uptions) 

Moral turpitude of whose? It may be the 
moral turpitude of the Sumitomo Corpora-
tion because they did not disclose the name 
of the agent, but nobody else's. 

SHRI S.JAIPAL REDDY: Why don't you 
blacklist it? 

SHRI B.K.GADHVI: And therefore, I say 
that we are not holding the brief for these two 
private concerns and if there is an agree-
ment between two private concerns, two 
private entities or the individual companies 
when the Government of India was aware of 
it, neither ONGC nor the Gas Authority of 
India then what concern we have got? On 
the contrary, as you compliment, we also 
say-I have made a clear indicat~n in the 
Statement that at no point of time ONGC or 
the Gas Authority of India orthe Government 
of India have any consultation. They did not 
consult this Jyotsna Holdings Company, 
they had no connection, they never came 
in.(lntenvptions) That is for the Sumitomo 
Company to explain, not for us. The Govern-
ment of India is not running Sumitomo Cor-
poration. 

SHAI SOMNATH CHATTERJEE: 
Money can be iIIegaUy hoarded outside and 
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(Sh. Somnath Chatterjee] 
somehow brought here and invested in 
some Company. That means, everything is 
washed away. 

SHRI B.K.GAOHVI: I don't say that 
money is being held up outside and brought 
up at a belateB stage, then that could be 
washed away. That is not the method be-
cause there we don' say that. We say that 
the matter under investigation is under 
FERA. But so far as your one point is con-

. cemed. that is about the late payment of self-
assessed tax, on that let me teU you that 
proceedings are pending under relevant 
Section 140A and action would be taken on 
that 

SHRI SOMNATH CHATTERJEE: 
When it was started? 

SHRI B.K.GADHVI: It is pending, not 
yesterday. It is pending and we will take 
action on that and whatever penalty is 
imposed ... (lntemptons) I am not yielding. 
Why are you getting up unnecessarily and 
getting yourself exhausted? 

SHRI SOMNATH CHA TIERJEE: This 

the truth. If you give them untruth, then only 
they can swallow it because they are habitu-
ated with the untruth and they are allergic to 
the truth. 

So far as the other points are con-
cerned, the Hon. Members would say .... 

( Inteffuptions) 

SHRI SOMNATH CHATTERJEE: Your 
statement is not complete. Your statement 
yesterday said that penalties and interest 
have been waived. Is it a truthful statement? 
(Interruptions) You misled the House. 

SHRI B.K.GADHVI: Mr. Somnath, you 
being a distinguished lawyer, the penalty 
and interest which we have waived is not for 
late payment of this tax. It is for some other 
reasons, other lapses. 

( Inteffuptions) 

SHRI SOMNATH CHATTERJEE: What 
is this section 139(8)? What is this section 
21 7? What are all this? 

is done after the disclosure. In a day or two AN HON. MEMBER: Why you have 
before. it had started. waived? 

SHRI BASUOEB ACHARIA: Yesterday SHRI B.K.GADHVI: Why we have 
it started. waived, we have given the explanation in the 

( Interruptions) 

SHRI SOMNA TH CHATTERJEE: They 
cannot deny the date of payment which is 
12th of September; all other documents can 
be backdated. and tII.is is what is happening 
in this case ... (lnt9ffLf'tions) because pay-
ment is dated 12th September, they cannot 
tamper with the document 

SHRI B.KGAOHVI: J know that my 
learned friends have become so habituated 
that it is quite impossible for them to swallow 

statement. 

AN HON. MEMBER: What are the other 
compulsions? 

( Inteffuptions) 

SHRI B.K.GADHVI: I am not yielding. 

So, Sir, this penalty speciftc under 
140A, has not been waived. The matter is 
pending and the decision would be taken. 

Now, Sir, another point which I should 
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explain in my intervention was .... 

PROFt ~HU DANDAVATE: All ,.,. 
shotdd be kept in the.taok, because 200 JU.s 
in the Defence Mj,(tstry have beef' $tcJ1e". 

SHRI SOMNATHCHATIERJr~E: Not a 
single file is in the ineoma-tax office. AII,have 
been removed. It is (lOW lying with Mr. 
Gadhvi. 

SHRI B.K.GADHVI: I have told you, 
records would not be tampefed, as you 
apprehend. . 

SHRI BASUDEB ACHARIA: You place 
all files on the Table of the House. 

( Interruptions\ 

S~I B.K.GADHVI: I do not yield but 
they gD on making interruptions. So far as 
br1nging the MOney. the question of belat-
edly bQnging -it is soncerned. it is a separate 
matter and whether ifC)n~uted an offence 
or not, that is a mattar of iPquiry end investi-
gation. But so far as bringingltle money from 
abroad through r8Q\llar banking channel is 
concemed, it does nQt require Reserve 
Bank's permission. 

SHRI SOMNATH CHATTERJEE: 
Bringing does not. but what about storing? 

SHRI B.K.GADHVI: That is a separate 
matter. 

SHRI S.JAIPAL REDDY: When the 
d8P,Ositing was illegal, will you kindly exp'ain 
the other as"peCt of it. the legal aspect. It was 
kept illegally for 3Q months. 

SHRI THAMPAN THOMAS (Mavel-
likara): No accountability to bring the money 
and no accountability to take the mUQey? 
( Interru/Xions) 

SHRI B.K.GAOHVI: How can I respond 

tQ you, when I ,un not yielding? How do you 
expect me to respond? 

MR. DEPUTY-SPEAKER: Mr. Minister. 
you address the chair. 

SHAt B.K.GADHVI: So. in these ar-
eas ..... 

SHRI SOMNATH CHATTERJEE: Gov-
ernment is happy from whatever source the 
month is brought in! 

SHRI B.K.GADHVI: So far as Income-
Tax authorities are concerned, they were 
looking only from the angle of assessment 
and recovery of the tax. Mr. Som'18th Chat-
terjee also referreG as FERA cell in the 
Economic Affairs. Well. we have got a Direc-
torate of Enforcement but it is not with the 
Income-Tax Department. 

SHRI SOMNATH CHATTERJEE: 
Kindly sePt it is in the Department of Eco-
nomic. Affai(s. 

SHRI S_K.GADHVI: We have got En-
forceme~t in the Finance Ministry. They do 
their work and they are investigating this 
case also. 

SHRI SOMNATH CHATTERJEE: 
Then. why do you emphasise there is no 
FERA Cell in the income-\ti.J db? Why 
was it emphasised in the staten$nt? Was it 
only to show that the Income-Tax peOple 
could hdve no intimation of the FERA viola-
tion? 

... 
SHRI B.K.GADHVI: For your benefit. I 

would yield for once. That is because, the 
sto'Y appearing in the Statesman alleged 
that there is a FERA cell in the Income-Tax 
Department and they alleged certain activi-
ties on behaH of that cell 

( IntelTUptions) 
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'Mulo Nasti. Kuto Shakha' 

When there were no roots, there could not be 
branches. So, we said, in the Income-Tax 
Department, there is no FERA Cell. That is 
the statement and you would aPPreciate it, if 
you carefully have gone into it. 

SHRI SOMNATH CHAITERJEE: You 
should have mentioned that this work is 
done by some other agency. 

SHRI B.K.GADHVI: We are yet to ap-
point you as our adviser. to say you should 
have done like this and that. 

SHRI SOMNATH CHATIERJEE: 
have appeared for your Department many 
times and yet to lose a case appearing for the 
Government. I will find out whether I have got 
my fees or notl 

( Interruptions) 

SHRI B.K.GADHVI: If we have to engage 
you, we wUI have full trust and confidence in 
your capability, capacity and 
integrity ... ( Interruptions) 

If we engage you as a lawyer on behalf of our 
Government. .. (/nterruptions) 

SHRI SOMNATH CHATIERJEE: I am 
rd under your Department. You may better 
look into the senous cases property. 

( Interruptions) 

SHRI B.K.GADHVI: We wiD not judging 
you from that angle. My submission is that 
you have become so subjective that your 
reason to asses in an objective manner has 
totally become obscure. That is why you 
cannot read even the statement in the proper 
pet5p8Ctive. You cannot appreciate evell 
",. facts presented by us afso in the true and 
proper perspective. You continue to b;e 

engaged in the realms of hallucination, 
sometimes in cob-webs and of course 
sometimes in fantasy also. I want to say that 
in this deal, the Income-Tax Department has 
not acted at anybody's behest. As per the 
law and procedure, they have done every-
thing. About the other aspects, we have 
already told that they are under investiga-
tion. The deal between the two private indi-
viduals or the Concerns was mentioned. 
You have referred to it and linked it with 
something-else. There is no truth and there 
is no basis. It is totally a make-believe story 
that you are trying to build up. I hope when 
the Hon. Finance Minister also finally ex-
plains you, you would demolish your make-
believe things, as I said earlier quoting some 
other com parables. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Deputy-Speaker, Sir, first of 
all I congratulate the reporter of The 
Statesman and other papers who have 
brought out this latest scandal which stinks. 
Sir, before going into the statement, let me 
quote a Bengali proverb without meaning 
any personal offences to Hon. Shri Gadhvi. 
This proverb says: 

-Ek kan kata jaye gramer vayerdae. 
Aur dukaan kata jaye gramer bhitar dlye. tt 

What is the meaning of this proverb? If 
somebody's one ear is cut for any offence. 
out of shame he avoids by-passing the vil-
lage and avoids peopte looking at him. But 
those whose bot the ears have already been 
cut, they do not care for by-passing the 
village. They go through the village ... (Inter-
ruptions) I cannot but quote the Bengali 
proverb. I have never seen a better demon-
stration of this proverb either in the House or 
outside. 

Sir, the ruling party in this House was 
eager to have this statement debated yes-
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terday itseH as a complete white-wash. It is 
a very doubtful case. I am neither a lawyer 
nor an expert nor I claim to have great 
connection with our learned Press but I am 
just a c:OmmQ,ner. As a e:ommoner, certain 
questions have come into my mind which I 
cannot but place here. 

15.19 hrs. 

[SHRI SOMNATH RATH in the Chait1 

Sir, there is one question. It was already 
raised by Shri Madhav Reddi. But I have to 
repeat it in my own way. This Sumitomo 
Corporation gave such a huge sum of money 
of Rs. 6.5 crores to Mr. Suri, Jyotsna Hold-
ings, as their consultants or their agents, I do 
not know. What was the contract that they 
were trying to have with the ONGC - HBJ 
Pipeline? As far as Jyotsna Holdings are 
concerned, as I understand, they never had 
any expertise in pipeline. As it ;s in the HBJ 
Project, a question that arises is, was it 
connected with some other kind of pipeline, 
some higher ups who had a clout in getting 
the contract? What that the expertise? Oth-
erwise, why should Sumitomo give the con-
sultancy for the HBJ pipeline contract to 
Jyotsna Holding? There must have been 
some expertise. It seems to me that conduit 
pipeline was the expertise. The Minister may 
explain whether this was so or not. 

. As far as paras 2 and 3 are concerned, 
my esteemed colleagues, Shri Jaipal 
Reddy, Shri Somnath Chatterjee and Shri 
Madhav Reddy have already raised certain 
specific questions about accounting, as-

. sessment, etc. I do not repeat those things. 
But those have not been refuted by the 
Minister. Those things stand. 

In the statement it has been said: 

"The a'~ation that there was any 
undue haste in pass,ng an order under 
section 273A is incorrect." 

Was there no undue haste on the part of 
Income Tax authorities in giving them a 
clean chit quickly, in getting their things 
quickly audited, calculated, cleared, etc? 
There was. This is a case of Rs.6.S crores. I 
know of a case, the case of a very small 
industrial firm to whom the income-tax 
people went and said, It" you pay us now a 
sum of Rs. 10,000, it is allright; otherwise, if 
you do not pay us now, we are going to 
'(ass" you for Rs.10 lakhs". I know, in that 
case, it took them full four years to get out of 
the situation where they never violated any-
thing except committing the crime of not 
paying the amount of Rs. 10,000 in the 
beginning. So, this is the situation with the 
common man. And if you call this 'not undue 
hastet-this promptitude which was shown 
in the case of Jyotsna Holding, that is,Suri 
Saheb's very exceptional company what 
would commoners like us say? They would 
ask: how is it, for what reason, was this 
company shown this favour? The statement 
says, "in good faith". Was it in good faith that 
for three years it was concealed? Do the 
words of law have some meaning or not~Or. 
can they be twisted as you like, according to 
your liking for the person to whom you are 
applying that law? 

Para 4 is about the voluntary thing. The 
next is the question of FERA violation. I also 
talk of section 16 of FERA the details of 
which have already been read out by Shri 
Somnath Chatterjee. I am, therefore, not 
giving the substance of it again; the whole 
thing is before you. Is it or is it not a fact that 
under this very law the delay in repatriation 
of funds to India is pU':lishabJe? Was that part 
of the law not violated? was it not dealayed? 
When wasit deposited? When was it ac-
counted for? You say that the Income-Tax 
Department have no FERA caU. I think. 
FE't4 itself is there. Or. has it gone to dogs? 
I have. somehow or the other, as a common 
person. been very much concemed with this 
question. What was the FERA administta-
t;on doing? Did they go to sleep with their 
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heads on fat pillows? H they did go to sleep 
with their heads on fat pillows, a question 
arises as to w~ether there was any sedative 
in the shape of passage of liquid pressure 
from high quarters through the oonduit of a 
captain friend. Otherwise why did they go 
under sedation? That should have been 
explained here. This liquid sedation is a 
common man's doubt. How Mr. Gadhvi can 
you convince a very ordinary woman like me 
that they went into sleep just tike that without 
arJlf sedation when they are so much active 
in many other spheres? 

SHRI B.K.GADHVI: There is a proverb 
in Sanskrit. It says: 

"labhet sivtasu telam, kintu murkha-
sya chittam naradhyata-

You can explore oil from the sand, but 
you cannot convince the man who IS not 
prepared to understand. 

[TranslaOOn) 

SHRI NARAYAN CHOOSEY: There is 
another proverb -·Murkhasya 
laIhoshdhya· 

( Interruption) 

SHRIMATI GEETA MUKHERJEE: 
That giving commission is an international 
practice is said by an Hon. Member, Prof. 
Kurian. 

PROF. MAOHU DANDAVATE: He was 
referring to United Nations' Commission. 

SHRIMA n GEETA MUKHERJEE: Of 
course. it is an international practice. But 
whether that is an international practice or 
not, as far as these scandals are concerned, 
you have been so habituated with having 
ecandals that for you this has really become 
such abIind practice now that nobody on 

earth can make any sense to you excepting 
the electorate to whom you have togo again. 
If Allahabad has not satisfied you, accordinQ 
to our demand, please come to the elector-
ate immediately and face the situation. 
Nobody else is in a position to influence you 
or make sense to you, let alone a v.ery 
ordinary commoner like me. 

Therefore, I must say that this very 
statement itself and the explanation both 
smack of stinking scandals, whatever you 
may give the name. There is another proverb 
in Bengali with which I will end. 

"Golape je name dako shugandho betore"' 

That is, by whichever name you call the 
rose, it emits good scent. Here it is the 
otherway round. Whatever name you may 
call these things - whether consultant's fee, 
or kickback, or agency consultancy, which-
ever name you give it - it does emit stinking 
flavour. 

Let them face the electorate and then 
this issue will be settled. With these words, I 
seek these clarifications. 

[ Translation] 

SHRI NARESH CHANDRA CHATUR-
VEOI (Kanpur): Mr. ChaIrman, Sir, today our 
learned friends from opposition tried their 
best to prove certain things but it was impos-
sible to prove them and it is still impossible. 
Our Finance Minister has made his state-
ment only yesterday and even today he ha~ 
made certain clarifications in his speech 
which has cleared many doubts. 

( Int9nuplions) 

Mr dear friend Mr. Jaipal Reddy raised 
certain things on filmsy grounds which is 
basGd only on doubts and suspicious and no 
precise argument has been forwarded to 
substantiate it. Shri Madhav Reddy also 
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spoke on the sometimes and stressed the 
same just in a more emphatic tone. My Han. 
friend Shr; Somnath Chatterjee also pleaded 
the s.~me thing like a seasoned lawyer who 
though takes 'up the wrongside of the case, 
speaks in its favour with utmost confidence 
to impress and convince the ju~ge who 
remains,the least affected by the baseless 
arguments of the pleader though the audi-
ence of the case may be found fully im-
pressed with those arguments because 
everybody knows it that a famous lawyer has 
full command over his language and the 
deep knowledge of law. That is why the two 
prominent lawyers pleading for and against 
a case, interpret the provisions of the law in 
the most impressive and convincing manner 
but it does not make much difference to a 
judge as it has no meaning to him. Similarty 
Shri Somnath Chatterjee who is a learned 
fellow was referring to the Income-Tax laws 
and he talked about FERA very logically, I 
accept n. Sister Shrima~i Geeta Mukherjee 
also spoke about the role of doubts and 
suspicions in such matters and has raised a 
point why these doubts arise. I want to make 
the position clear. At present, our Govern-
ment, departments have developed such 
systems and procedures of their working 
that a common and a VIP are not treated 
equally. This provides a scope forth~ people 
to have doubts in their minds. I feel that 
doubts and suspicions should not be al-
lowed to permeate in the country. It should 
be done away with. Mahatma Gandhi has 
said that well should be honest and true to 
ourselves in our speech and actions and 
people should have their faith in us. Our 
character, our behaviour and our work 
should have the mark of our integrity and we 
should learn to work properly with a pure 
heart and mind. Even the Government 
employees of our country ought to learn to 
treat aU the people equally, be it a common 
man or a V.I. P. or howsoever important he 
may be. The same law should be applicable 
to all. If there have been any FERA viola-
tions. there is no doubt that adiOn will be 

taken in this regard, as our Han. Minister has 
also clearly said it here. I have to make only 
one submission to the opposition that as we 
all believe in a democratic sYstem and have 
full faith in parliamentary democracy, it won't 
be proper for us that, we make false allega-
tions and counter allegations against each 
other just on the basis of doubts and suspi-
cions and continue to stress upon them in 
this highest institution of the country. I con-
sider it a national offence if we do not make 
proper use of the money of poor masses 
which is being spend here on this Lok Sabha 
and keep ourselves busy in blaming and 
letting down each other. I feel that such a 
situation should not arise and we should not 
work in that manner. What is the point in 
raiSing so much hue and cry on such petty 
things? A case involving an amount Rs.6 
crores and 35 lakhs was brought before the 
Income-Tax authorities. The only concern of 
the Income-Tax department was to ascer-
tain the fine of action in-regard to the perso~ 
who gave this amount and those who got it. 
After all the gentleman who got the amount 
in this case is an Indian national. The main 
thing to be seen in this case was whether that 
amount was mentioned in income tax 
return ..... (/nterruptions) an this case also, 
third exemption has been given as per the 
provisions of the law and I want to mention it 
that many such similar instances have been 
noticed in loola where people did not submit 
their returns for a period of 1 0 years. H 
somebody commits a mistake and later on. 
is prepared to correct it, income tax law 
permits such a man to show the entire 
amount of his income in a subsequent return 
if it was partially shown in the income tax 
returns tor the year 1984-85. 1985-86 and 
1986-87 respectively. There is nothing 
wrong in it. Where is the room for any doubt 
in it? H some one has very clearly' mentioned 
in his revised return that he has receiv8d 
RS.6 crares and 35lakhs from a Japanese 
company and he has also paid an amount of 
about Rs.3 emr.· as income-tax on the 
amount, ~n how does it leave any scope 
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fOr doubts in this regard? 

If you want to criticise the working of 
income tax department, you may do it. You 
have alleged that people in that department 
work only after accepting bribe, somebody 
has gone to the extent to say that sometimes 
thins are reversed to the deterimental of the 
Government. I do not want to comment on 
the working of the department but one thing 
is very clear that if somebody has paid in-
come tax on the amount of Rs. 6 crores and 
35lakhs, income-tax department can not be 
blamed for that. If the Government declares 
that no rule has been violated and in case a 
man wants to correct his income tax return, 
he may db so before the impositIOn of 
penalty or institution of any enquiry against 
him and he will not be held guilty. In case of 
voluntary disclosure, he IS not considered 
guilty. If a man has paid his income tax well 
in time, he as a Indian citizen has a right to 
appeal and submit an application for exemp-
tion from penalty and the interest thereon 
and if he gets such an exemption, there is 
nothing illegal in it. 

I want to draw the attention of the House 
to a planned attempt which is going on now-
a-days to tarnish the image of our Prime Min-
ister. When such people did not get any thing 
against the Prime Minister to substantiate 
their allegations, they started blaming the 
people close to the Prime Minister to malign 
them. If anything substantial is found against 
them I shall welcome l .... (lnterruptions) I do 
not want to mention the names of such 
persons because Reddyji has been pre-
vented from doing so. After these speeches 
and the statement given here, whether you 
have been able to prove anything even after 
aU your possible attempts against that Han. 
Member of this House, who has been 
defamed .• it is not so, then why the effons 
are being made for the Charadf:' r assassina-
tion of an individual just on the basis of 
doubts? If you start follOwing this practice of 

charader assassination in this democratic 
system of ours, nobody will be spared in our 
country. Then you will start involving the 
various institutions on false allegations, 
doubts and suspicions. Hence I want to 
submit to the opposition particularly and 
respectfully that they should bear it in their 
minds that thereby they will be harming the 
entire nation. If you make efforts to defame 
the highest seat of power, the highest person 
and the highest institution in the country, 
mere on false, dOubts and suspicions, it will 
not only endanger the democratic system of 
the country but it will also harm the entire 
nation. 

It is repeatedly stated that people will 
decide. We also do not dispute it that people 
will not decide. Just now our Hon. lady 
member has claimed that Allahabad has 
given a mandate but I also maintain that Pali 
and Udhampur also have given their 
decision.(/nte"uptions) Let us take the time 
earlier to it. Three years back 425 members 
of this house were eleaed on the Congress 
ticket and only 125 to 150 candidates could 
succeed on the side of the opposition. They 
also belong to 15-16 different parties. That 
was also the peoples mandate. We may 
again see after QI1e year. You will see which 
party is voted to power by the people. After 
one and a half year if the people elect you 
and you happen to come out victorious with 
a heavy margin of seats then you should 
care to us. Now there are tototal150 mem-
bers in the opposition and they also belong 
to 15-16 different parties, hence it does not 
behove them to talk about the leadership of 
the 78 crore people of the country. It does not 
make a different If one wins or loses in by 
election. I wan to submit if you want to win 
electins in the atmosphere of doubts and 
suspcion and have the people's mendate in 
you favour. If the peopte had voted on those 
grounds, but for once, we would not have 
been here from 1952 to 1988. Th.s is eighth 
lok Sabha and the people have given you a 
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fitting reply every time. If you want to get 
elected to the ninth Lok Sabha on the 
people's mendate, you will get a reply in 
1990. 

I urge upon you to keep restrain on your 
language, emotions, conduct and feelings 
so as to cause no harm to democracy. If you 
can avoid it, then whichever party may win 
the elections and get elected to this House, 
but only those people w"l rule the country 
who work for the welfare of the public. With 
these words I thank you. 

{English] 

CHOUDHARY KHURSHID AHMED 
(Faridabad): Sir,the discussion with regard 
to the payment to the Jyotsna Holdings has 
started with a few contracts. ThIS Jyotsna 
Holdings entered into an agreement with 
Sumitomo Corporation and the charges 
were settled for services. What were the 

·services in the crux of the whole thing. What 
kind of expertise has this company been 
rendering to the Japanese Company is also 
to be seen with what motive this money was 
paid is also to be seen. Jyotsna had agreed 
to act as a consultant for Sumitomo Corpo-
ration with respect to the tenders. Jyotsna 
provides Sumitomo with assistance. advICe 
and other services for whICh the Sumitomo 
Corporation requests from time to time and 
otherwise used the best endeavours of 
Jyotsna to assist Sumitomo Corporation in 
the negotiations with the customer. h is all for 
the purpose of succe~sful conclusion of the 
contract in respect of the tender. That is the 
crux of the whole thing. That is the expertise 
available with this company, Le., best en-
deavours, approach and negotiations with 
the customer. Who is the customer in this 
game? It is the ONGC headed by the De-
partment of a Government, controlled by the 
Government of India. The only expertise 
wh~ is required of Jyotsna is to negotiate 
and finally conclude this agreement suc-
cessfully and for that a hefty sum of As.6.S 

CfOres have been awarded to this company. 
This is the only expert service which they 
have rendered. So, what does it smack of? 
Does it need any business experience? 
Does it need any other thing except the 
conduit of the connections, except a direct 
approach to the authorities who were in a 
position to decide about the awarding of this 
contract? H such sums are paid without any 
service of "expert nature being rendered to 
any foreign supplier. then what does it tell? h 
tells the whole story. Y-ou need only to have 
right connection and no other expertise in 
this oountry. For that they get a hefty 
commission from a foreign country and they 
do not m;ike it known until the time it is 
discovered and some agency report says 
somewhere that money has been taken 
Even then they do not take it straightaway. 
They adopt another procedure. They put it in 
a foreign ba!k and with the help of a foreign 
company. they get it. It is for the Hon. Minis-
ter to say what were the sources which 
brought it to the notice of the Income Tax 
Department. A very insignificant company, 
supplying only aircrafts to the Delhi Flying 
Club comes up with returns for the previous 
years; in fact. it revises its returns. A com-
pany which was losing Rs.40 lakhs a year 
turns into a very profitable organisation and 
that too not by doing any buSiness. in its 
name. While the Hon. Minister was interven-
ing, he mentioned that they had done so in 
the name of their sister company. In fact, it is 
not a company, it is a cover up arrangement 
for somebody to collect money without ren-
dering any particular services. 

With regard to the Income-Tax affair, 
everything has been explained clearty by 
Shri sOmnath Chatterjee. Whatever expla-
nation has been given by the Hon. MiOister 
when he intervened is not satisfactory. 

With regard to FERA.1f the FERA De-
partment had taken care of it and if that 
Department had initiated the proceedings. 
what Ylould have been the implications in 
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this case? The company could have been 
fined and penalties imposed into the extent 
of about Rs.30 crores. 111at r~ is being 
overlooked by the Members from the other 
side when they spoke. Why is this special 
favourt?eing shown to this-company? I need 
not to ioto the details as to how many days 
and hours it took for the Income Tax Depart: 
ment to decide this case. It was very ably 
explained by Members from this side. H it is 
a company of a small origin, an insignificant 
company, it takes four years to decide their 
case, but if it is a company which has foreign 
connections. foreign monies are flowing into 
the country. then our Income Tax Depart-
~ Cdmes up with the speediest disposal 
of the case. And that too not in every case, 
but only in case. How many other cases 
have been decided so expeditIOusly as this 
case? 

Looking into these facts. we believe that 
whatever is the origin of this company, 
whatever Mr.lalit Suri does or whatever his 
dealings are. but those dealings are with 
very powerful connections, with the custom-
ers which have been named in the agree-
ment The custOmer is nobody else, but an 
agency of the Government of India and the 
Government of India is not fiction, no 
abstract thing, it is named by people, with 
flesh and blood, right sitting in thi~ House. 
And Mr. laJit Suri has right connedions w'tn 
anyorMp of them and he gets Rs.6.~ crores of 
rupees just in two contracts and for no serv-
ices, just by getting the contracts. 

If such things continue and even if our 
friends on 108 other side say that these 
thingsshouldbeover1ooked, they should not 
be disexlssed, well these things cannot be 
ignored; they have to the brought to be 
notice of the public and it is at the bar of the 
notice of the public ·that these things would 
be taken· notice of an they would give their 
verdict and draw their own conclusions at the 
pmpertime. The coming events are casting 

their shadows even n"w. Let them d~miss 
the by-election' results are not being an 
inQax of popularity or unpopularity, but 
coming events cast ·their shadows before 
land whatever happened now would be 
repeated by them. if they go to the polls 
tomorrow or day after. 

SHRI UANOJ PANDEY (Bettiah): Mr. 
Chairman. Sir, th_ Hon. Members of the 
Opposition have tried to discuss yesterday's 
matter fro.m different angles. There are 
many asQ8dS to this discussion. One of the 
aspects which I want to bring to the notice of 
Hon. Shri Jaipal Reddy, is that O.N.G.e. 
invites tenders and the tender is awarded to 
the Sumitomo CorlX>ration of Japan. No-
where does the Sumitomo Corporation state 
nor does the Central Government have any 
information that the former has appointed 
any Indian as its agent. Sir, the Central 
Government does not haVe supernatural 
powers to find out whether any foreign 
company has a relationship with an~ individ-
ual. Perhaps only God could be aware of 
such things, not human beings. Until the 
Company rtseH gives this information it 
would be wrong to level allegations against 
the Government. This is the worse form of 
false propaganda and nothing can be gained 
by it. Hon. Shri Jaipal's points need to be 
presented in a proper form. That IS what I am 
trying to do. 

Secondly, after finalisation of the ten-
der, the Sumitomo Corporation declares it in 
the return of 25th August, 1987 in the form of 
a certificate. This certificate is given on 25th 
August. 1987 . and the assessme~ begins 
on 27th November. '987. The ro\e of the 
Income Tax Department begins at this point. 
The Opposition parties accuse the Income 
Tax Department showing haste. The 
Sumitomo Corporation furnished the infor-
mation that a firm called Jyotsna HOldings 
paS earned As.6.35 crores. If the Income 
Tax Department takes up three months of 
September, October and November. it caIl-
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not. in any way. be accused of showing great 
haste. h is wrong on the part of the Han. 
Members of the Opposition to allege that 
undue haste has been shown and a quick 
assessment made in order to wrap up the 
case. The Han. Members of the Opposition 
have themselves said that the certificate 
issued by the Sumitomo Corporation is 
dated 25th August, 1987. They are re-
quested to read the Han. Minister's stat&, 
ment. The Opposition did n~ mention this 
point. They have deliberately ove~ 
this point and tried to put forth their argument 
by concealing this fact. 

Anotherpoint mentioned by the Opposi-
tion relates to assessments done in 
198586,1986-86, and 1987-88. Several 
doubts have been expressed ... (/nteffup-
tions) ... 1t will soon be clear as to who is being 
truthful and who is lying. There is no doubt 
that the Opposition has been misguided. 
They have alleged that the Income Tax 
Return was submitted after the expiry of date 
of submission. They further allege that the 
I~me Tax Department did not impose a 
Penalty for the late submission of the Income 
Tax Return. In throwing these allegations 
the Opposition has wasted four precious 
hours of the House today. " only they had 
read yesterday's statement given by the 
Han. Minister, everything wouJd have been 
clear. Explaining the late submission of 
Returns, the fourth point says: 

[English] 

The company made petitions dated 
18.3.1988, 21.3.1988 and 28.3.1988 before 
the Commissioner flf Income tax for waiver 
at penalty ulSec. 273 and interests uJ 
s.c..139(8) and 217. 

[ Translation] 

Sir. what I mean to say is that the word 
'PMIIIlJ' has not been used. The allegation 
II to non-imposition of penaIy for late 

submisSIOn of returns ;. baseless. The 
Opposition cannot make this allegation 
stand as the Hen. Minister's statement has 
made everything clear. 

Another an..gation which has been lev-
elled is that penally was waived and undue 
favour shown in this case. Perhaps our Han. 
Colleagues have bgotten that every Indian 
has ttte right to disclose his income to the 
Income Tax Department. If for some rea-
sons, any fa the Returns has not been slb-
mitted in time he is entitled to represent the 
same in the form of a revision petition before 
the Income Tax Commissioner. This right is 
enjoyed by ~very Indian and not by any 
particular individual. Under the same system 
if this oompany or any of its officials admits a 
revision petition, the action cannot be 
termed improper. Moreover, the Income Tax 
Commissioner also has the power under 
Section 139(2), to waive the delay. He can 
do this when he receives a revision petition 
and the defaulter voluntarily owns up his guilt 
and prays that he may be charged whatever 
IS due from him. Therefore, there is no ques-
tion of undue favour in this case. Returns of 
those two years have been submitted and 
the income of Rs.6.35 crores during that 
period has been dearty shown. Our Hen. 
colleagues should not forget that the Gov-
ernment has received Rs.3.80 crores out of 
that amount by way of assessment dues. 
Apart from these points if there had been 
any other irregularities, penalty would cer-
tainly have been imposed. 

Mr. Chairman, Sir, please give me two 
minutes more. I have to respond to all those 
aUegations. I am not short of response. 

As far as investtng money brought from 
abroad isconcemed. we all agreathat action 
should be taken under the rules. The Hon. 
Minister's stat&ment. which the Han. Mem-
bers have with them, says that action is to be 
taken against those who violate FERA and 
the Government is certainly taking action. 
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All doubts expressed by Hon. Shri Jaipal
Reddy are baseless. The Opposition should
be ashamed of accusing the Hon. Prime
Minister and his colleagues of accepting
bribes. They are not going to gain anything
from throwing false accusations.

As far as politics is concerned, we all to
indulge in politics "which the Opposition is
indUlging in. The Government also can play
the dirty politics which the Opposition is

• resorting to. Many things can be said here in
this house.

[English]

MR. CHAIRMAN: The Ministerwill reply
tomorrow.

16~01hrs.

DISCUSSION UNDER RULE 193

[English]

Atrocities on Harijans and Adivasis in
dif!erent Parts of the Country

MR. CHAIRMAN: Let us goto next item.
Discussion on the Atrocities on Harijans and
Adivasis in different parts of the Country.
Shri Balwant Singh Ramoowalia.

[ Translation]

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Mr. Chairman, Sir, today we
have brought a very serious matter before
the House to discuss the atrocities on Har-
ijans and Adivasis in the country.

Originally in our society, division of
labour was introduced to gain expertise but
later which Minister is listening?

\~\'STFR OF STATE OF THE

508

~~.

SHRI BALWANT SINGH RAMOOW-
ALIA: As I was saying, later on this was
converted into caste ism permanently and
with the passage of time the powerful sec-
tions in the upper strata of society began to
exploit the lower sections in order to live a life
of comfort and luxury. This is th~, dcoiorable
conditions of our present day society which
I want to describe in the beginning.

}-.

Society was divided into four classes-
Brahmins, Kshatriyas, Vaishyas and
Shudras. The people belonging to the upper
class became all-powerful and began to
exploit the lower sections. Today this poison
has seeped into every strata of our society-
a society which is preparing to step into the
21 st S~entury. ~~

. In this land of holy saints, some people
are still categorised as untouchables and
Adivasis and atrocities on them continue
unabated. I want to quote a report in the
Press related to this issue. In reply to a
question, it was said in this House:

[English]
~:-

"Uttar Pradesh has the dubious distinc-
tion of reporting the highest number of
rapes and murders of Scheduled
Castes people during 1986-87. It is
followed by Madhya Pradesh and Bihar,
where caste ism still reigns supreme.
West Bengal, however, scored a dis-
tinction of another sort: only two rapss
and no murders reported till November
1986." .

-';'

This is according to a statement given by the,
Deputy Minister of Welfare, Mr. Gindhar
Gomango in reply to Mr. Ajoy Biswas in Lok
Sabha. This is not my version-i.e. about
West Bengal. So, we see that the Minister
has said that Madhya Pradesh had 151
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rapes and 87 murder cases, while there 
were73 rapes arid 52 murders in Bihar. Next 
came Rajasthan. The point is that the situ-
ation is moving fro~ bad to worse day by 
day. 

[ Translation] 

Another point being mentioned is that a 
certain category of people will not be allowed 
entry into a certain temple and the oommit-
tee of that temple will not be allowed to 
interfere in this matter. I am of the opinion, 
and Mr. Chairman, Sir, appeal through your 
good offices that Harijans and Adivasis 
should drop their demand of being allowed 
entry in temples. After all what are they 
looking for in temples? 

In my view, the issue regarding entry ot 
Harijans in temples in a minor thing. Instead 
of asking for entry in the temples they should 
ask for their right to provide for bread, em-
ployment and equal status in the society. I 
think there is a great mischief behind this. By 
raising this issue and by involving our Har-
IJan brethren in this controversy, their atten-
tion is being diverted from the basic issues of 
hvlihood, employment and equal status. I 
would like to appeal to all the Harijans and 
Adivasis brethren of our country to ask for 
their right to Jive. They should ask the 
Government that no more atrocities are 
committed on them, their womenfolk are not 
subjected to rape and they should not be 
slaughtered. These rights are much more 
Important than the right of entry in Temples, 
mosques and Gurudwaras. 

Recently, scm. efforts were made to 
stop atrocities on Harijans. In the country our 
leaders have enacted laws under which poor 

, Harijans and Adivasis have been allotted 
some land but when tlie distribution of the 
la(llj started. influential people of the society 
trted to grab this land. Atrocities on these 
fellow brothers are committed just to snatch 
the land given to then under the laws en-

acted by the Parliament and the State leg-
islative Assemblies. h is also. a matter of 
shame that In all these atrOcities. ejthar the 
police is directly involved in committing 
atrocities on Harijan and Adivasis girls, 
boys, men and women or shows laxity in 
registering, cases of atrocities and taking 
actions against the culprits. On the contrary, 
the position is that the police department do 
not pay any head towards their complaints. 
Further, what has been said in a recent 
statement by a person who daims himseH as 
a great religious leader is more regrettable 
and unfortunate. Till now, I had only read, 
what is written in Guru Granth Sahib 

"Aval Alia Noor Upaya, Kudrat De Sab 
Bande, 

Ek Noor to sab Jug upjya, kaun bhale 
kaun mande." 

Guru Govind Sahib has written that we are 
the children of the same father. Our father is 
one, thus, all of us are brothers. He has 
written in it-"Shay kahoo ko Oet na-, you 
should neither frighten anyone nor be fright-
ened of anyone, thereforei keep everyone 
on equal footing. It is regretable that on the 
one "'hand our lord Ramchandraji had gone 
to 'Bhilni' and eaten her defiled plums and 
Lord Krisana ji had eaten the power of 
parched gram of poor Sudama but on the 
other, when Shankaracharya of Puri, Swami 
Niranjan Oev Tirtha was asked by a press 
reporter to give his opinion about the right of 
entry of Harijans. the poors, the Adivasisand 
untouchables into the temples, he said that 
there was no need for Harijans to enter into 
temples. Hf! also challenged the pressmen 
to cite even a single example of a person 
belonging to Harijan Community who has as 
much inteHect as a caste-Hindu has. When 
the press reporter cited the example of Dr. 
B.R.Ambedkar, Swami Niranjan Dev Tirth 
replied that he did not consider him as intel-
ligent man because the country has to 
amend the Constitution framed by Dr. 
B.R.Ambedkar for 57 times,. therefore, he 
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did not think that Dr.Ambedkar was a in 
intelligent person. It is a matter of great 
sorrow that the responsible people talk like 
this and that is why the atrocities are commit-
ted on Adivasis, poors, minorities and 
weaker sections of the society. ThQSe 
people also support the prJdice of 'Sati'. 
These- very people support in the event of 
our sisters becoming widow they should be 
forced to commit the evil convention of Sati. 
These people are thus poisoning the soci-
ety. 

I was stating that as many as 30 men, 
women and children belonging to these 
communities are murdered daily and now 
the position is so grim that the number of 
cases of atrocities on them have increased 
from 5373 in 1985 to 5403 in 1986. I, there-
fore. want to submit that even after our 
utmost efforts the atrocities are being 
committed on them. In Jehanabad, nineteen 
men and children were massacred. The 
question arise in the mind why the crimes are 
increasing? The persons who commit 
aimes take laws into their own hands. They 
are not afraid of the law and the law enforcing 
bodies of the country. On being asked about 
impending danger of his arrest by the police 
tor his statement, Shankaracharya of Pur; 
openly threw chalenge that the Govemment 
did not have enough guts to arrest him. This 
was said in the month of April but it is nor the 
month of August. neither the Government of 
India nor ·the Government of that State 
where he lives could arrest him. How it is 
shameful that even after openly violating the 
law. philosophy and thinking of the country. 
the policy propagated by Mahatma Gandhi 
and the provisions of the Constitution of 
India. he dares challenge that if the Govern-
ment have enough guts then show it by 
~ me. Even after this. not to 1ak of 
...... 111 him. the Government could nOt 
... ,....r a case of F.LR. against him.' ... to_ as to who are the peraona who 
gil enoouragemenIa by such things. 

Sir, though you woutd like to bring one 
more thing into the f¥)tice of the Govern· 
ment. Orten we tal( about social reforms.. A 
non-Harijan person got married to a Harijan 
girl. But he was removed from service by 
levelling false charges against him that his 
work and behaviour was not good. and he 
was not fit fOr public duty. I therefore. want 
to say that on the hand we are trying to create 
a healthy atmosphere but on the other hand, 
some other forces are frustrating our deeds. 
I a'!1 not disappointed with the prevailing 
atmosphere in the country. Several organ-
isations, political parties and people belong-
ing to different classes of the society have 
begun to think in terms of equality but many 
other forces are busy in weakening this 
process. I therefore, would like to subm~ 
two-three suggestions in this regard. 

First of all, I want to say that who ever 
commits atrocities. crime and cheating. 
must be brought under the dragnet of the law 
of the land. If any body succumbs to injury, 
then the guilty person should be arrested. 
The persons who support such elements 
should also be arrested under T.O.A. The 
persons who strengthen and encourage 
such philosophy should also be 
arrested ... (/nts"uptions) ... 1t appears that 
my Han. friend has no work now. he is 
therefore. only interested il\ making interrup-
tions. Now. we would ask Shri RajiY Gandhi 
to give him some work so That his altention 
may· divert towards that 
work ... ( IntBITUptDns)SecondIy. the police 
officers r8sponsible fat such things should 
be arrested. If they do not taka appropriate 
action at the appropriate time then a stem 
d~nary action should be taken against 
them and if necessary they should be dis-
missed from the Service. 

Some sections 01 society have still not 
found berth in the list of Scheduled Caste 
and Scheduled Tribes. Their caMS shOUld 
be ,.-wed. I would .. to say ~ the 
-&anjara' class. a pari of. Adivasis have not 
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been included in this list till today. ReCently, 
.., staged a raelly in protest against it at 
80It Club in New Delhi. They have 60 thou-
sand billets and ~k the same language 
throughout the country. Their population is 
aboUt ~ croras but till now that community 
haS not been included in the list of Sched-
uled Castes and Scheduled Tribes. The 
case of Banjara community has already 
been sent to the Han. Minister but no action 
has been taken to incfude this society in the 
list of Scheduled Castes 'and Scheduled 
Tri:Jesand no Bill has been introduced sofar 
in the Parliament in this regard. Recently, a 
deputation of 'All India Tapriwas and Vimukt 
Jaati Federation' has come here and said 
that this community has not been provided 
constitutional protection. This deputation in 
which the people of Punjab were also in-
cluded met and then Hon. Prime Minister, 
Shri P .C.Sethi and his successor Shri 
S.V.Chavan under the leadership of Shri 
Rajesh Pilot at the time when he was only a 
Member of Parliament. This deputation has 
demanded that many communities such as 
'raisikh' , 'Bajigar' , 'Sikaligar', 'Gadaria' , • 'Nayak', 'Ohangar', 'Banjara', 'Wadi', 
'Sapera', 'Jogi', 'Sansi', 'Baruriya', 'Barar', 
'Wangali' , 'Bhaidkut' , 'Nat', 'Gandhila' • 
'Dheha', "nghical', etc. which have not been 
included in the list of Scheduled Castes and 
Scheduled Tribes list should be included . 
Through you, I would like to request the 
Government that certain tribes which can 
not included in the ~heduled Castes and 
Scheduled Tribes lists should be included 
and provided facilities such as houses, 
schools, electricity and roads in their towns 
and billets Government should also enforce 
the laws strictly to protect the interests to 
weaker sections, Adivasis and Scheduled 
Castes. 

With these words I conclude my 
$p8ech. 

[English] 

SHRIMATI MER4 KUMAR (Bijnor): 
Sir, when I have to talk on atrocity, I talk with 
tears and with hope. Tears because we, who 
have inherited the oldest civilization and 
culture in the world, who are poised today to 
enter a new era of civilization, have to dis-
cuss these acts of barbarism within our own 
society committed on our Schedule Castes' 
and Schedule Tribes at such regular and 
irequent intervals. Hope because however 
feeble, however scattered, however unor-
ganised, at least the struggle against injus-
tice has begun and continues. , hope these 
sacr~ices will not go waste. 

Atrocities according to my own analysis 
are of two kinds. One which injures the body 
or leads to death. The other which injures the 
soul and leads to a thousand deaths every 
day-many times over. Although this debate 
today has been sparked off by brutal murder 
of nineteen Harijans in Jahanabad. 

I first want to talk of the injury to the soul. 
Today, the single most important question 
which is tormenting the mind and heart of 
every Harijan in the country is: Where do we 
belong? Where does the Harijan belong? 
There is a crisis of identity. Does he belong 
in the Hindu fold? Then why is he denied the 
respect? These are the questions. I thought, 
these questions were settled by none else 
than the father of the Nation during the 
freedom struggle. You may recall, during the 
freedom struggle, in eartY 30s Ramsay Me 
Donald offered communal award to divide 
the Hindu society between the caste Hindus 
and the untouchables to weaken the free-
dom movement, 0'-" Ambedkar lent his full 
support to this offer which suited the British. 
But Mahatma Gandhi saw through this game 
and began his Epic fast. That was the time 
when there was a great national debate 
whether untouchability was a part of Hiftdu 
religion and society and it was established 
by renowned Sanskrit scholars of that time 
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that It was not After hard bargaining, the 
Poona Pact, which IS known as the Magna 
Carta of untouchables was signed. GandhlJI 
broke his fast. There was a general awaken-
mg. Voluntary organisations dedICated 
themselves to the cause of the HanJans, to 
eradication of untouchability It was a critical 
time. Developments were flUId On the other 
hand, there was a call from Dr Ambedkar, 
Irked by the obscurantist elements In the 
SOCiety, to the untouchables of the country 
for mass conversion to other rehglons In 
Punjab the Hanjan populatIOn as a result fell 
from 281akhs to 13 lakhs In Telugu district 
8.8 lakh HartJans were converted to Chnstl 
anity There was panIC all over That was the 
background Pandrt Madan Mohan Ma-
lavaya, who was the PreSident of the All India 
Hindu Mahasabha, m a meetmg In Poona, 
on 29th December, 1935 appealed to the 
HanJans to protect the Hindu religIon He 
said and I want everyone to listen to It very 
carefully I quote 

"let the Hanjans not forsake It and we 
will apply the dust under their feet to our 
forehead" 

This IS what Madan Mohan Malc...vlya 
said That was the time when Gandhi. for the 
first time gave the name HanJan as children 
of God to the untouchables He went to their 
bastl, swept their streets and cleaned their 
toilets. He embraced them with open arms 
He promISed them a better deal In free India 
and a status respect and honour In Hindu 
fold That IS the time when Babu JagJlvan 
Ram came forward to check thiS mass con-
versIOn of untouchables to other religions 
He appealed to them not to leave the Hindu 
religIOn He asked them to JOin the main-
stream, to gIVe a new thrust to the natIOnal 
movement to 1IQht for the Independence of 
the country first and then to fight for their rig hl 
later. Thus the BritIsh plan to divide and rule 
was frustrated and Indaa became Independ-
ent. 

I am saying all thiS because I want to ask 
the natIOn what has happened to that 
commitment that was made on behalf of the 
nation by the Father of the Nation to the 
untouchables? I want to know Now that the 
Father of the Nation has gone, have those 
promises become empty words? 

What are these strange utterances of 
Shankaracharya of Pun? What are these 
Incidents at Nathdwara? What IS thiS VIO 
lence at Panda T aral and so many othel 
Incidents whICh do not get reported? Whal 
do they IndICate They put a questIOn mark 
on the thinkIng and attitude of the Caste 
Hindus I want to know theIr reactIOn There 
have been some protests, but these vOICes 
of protest have come from the non-conform 
1St Caste Hindus With the exceptIOn of 
Shankaracharya of Shnngen, have all other 
leaders of the Indian society come forward? 
It IS not a dIsease whICh afflicts only the 
HIndu society, It IS a dIsease whICh afflicts 
the entIre IndIan SocIety Do you remember 
many years ago In Meenakshlpuram, Har 
IJans were converted to Islam? Today they 
read their Namaz separately The HanJan 
Christians In Kerala have their separate 
Churches The SIkhs are called Majhabls 
and Ramdaslas I want to know why Some 
of the Buddhists are called Neo-Buddhlsts 
So, It IS not Just a disease whICh afflICts only 
the Hindu society, It IS a disease which 
afflicts the entire IndIan society No HIndu 
reltglous leader. no Indian leader has come 
forward They have all maintained a stony 
SIlence 

I come iTom a background which has 
for over half a century, struggled for the 
solldanty of HIndu society by resIsting mass 
conversion of untouchables to other rehg 
IOns. and has struggled to assure them to 
place of dlgmty and honour In the Hindu fold 
But what are these utterances and attitudes 
and inCIdents? They prOVide an occasIOn for 
rethinking 



517 Disc. under 193 
1ft. Atrocities on 

SRAVANA 11, 1910 (SAKA) Harijans and Adivasis 518 

Today history is repeating itself. The 
untouchable again finds himself on the 
crossroad. Man does not live by bread alone, 
man must have respect. Does he get it as a 
Hindu? There was some talk that don't go to 
the temples. '( es. I have my cup of tea at 
home, but if I go to a canteen, I would not like 
the doors to be shut at my face. I pray at 
home, but if I go to a temple, I would not like 
to be denied entry. 

So. a challenge has been thrown on all 
the untouchables of India. They have to 
make an appraisal of their position in the 
society. A challenge has also been thrown 
on all the Caste Hindus. We want to know 
their reaction. We 'want to know to what 
extent their conscience has been aroused 
and whether they will come forward and 
proclaim in unmistakable term that untouch-
ability is not a basic tenet of Hindu religion. 

Now I come to the physical assaults, the 
rape, the beating, the ripping, the killing, the 
burning. 

Harijans, by and large, are peace-loving 
people. They are not the belligerent sort. 
Their needs are so few. Their demands are 
so little. They are so hard-working. They are 
the toiling masses. They are the real produc-
ers of wealth. They produce goods. They 
render services. They are the backbone of 
our economy. They are the foundation on 
which this entire magnificent edifice stands. 
And what do they get in return? They live in 
separate colonies. Even today, exclusive 
colonies are made for them, I do not know 
whether by accident or by design, even in the 
Indira Awaas Yojana. at many places their 
houses are made separately. Why? Why 
this mentality? 

No, it is not a party matter please. It is 
not a party affair. I am addressing myself to 
the nation on every grave issue. What is this 
Nand Nagri where the epidemic first broke 
out. It is. in the capital. you know. Sir. in the 

capital this is' in an exclusive colony of the 
Harijans. In urban areas. a caste Hindu 
rarely let out his house to an untouchable. In 
the villages, caste Hindus do not let a Harijan 
use their wells. In towns, the public hydrants, 
many times, are not open to him. When I go 
on tours, I always ask the villagers: 

[ Translation] 

"Is untouchability practised in your vil-
lage? 

I invariably get the reply: "No, sister, 
untouchability is not practised here. We 
have got constructed separate wells." 

[English] 

This is the state of affairs. I was talking of 
temples, even in restaurants and canteens, 
so many times they. are denied entry. In 
educational institutipns, the students be-
Ion~ng to the untouchable community are 
so many times forced to have their own 
exclusive mess. But these incidents are 
treated as common routine matter. They 
never get reported. They do not have news 
value for the press. They don't create the 
slightest ripple. Yet. these are atrocities. O! 
course. it takes a Jehanabad to attract the 
attention, although from past experience, I 
know that this attention is more of an emo-
tional effervescence. too short-liVed. Inci-
dents of atrocities have increased. Shri 
Ramoowalia ji was giving figures. I do not 
want to repeat the figures because.l have 
the same figures. But it is an acknowledged 
factthat they have increased. Between 1982 
and 1986. through out the country 3,200 SCI 
5T were murdered; 4,400 5C/5T women 
were raped. Of these, the major brunt was 
I 
borne by Harijans. 2.439 H~rijans were 
murdered and 3,122 Harijan women were 
raped. We all know statistics hide more than 
they reveal. These figures there 'BeJchis', 
these Nirukohdas, these 'Karamchedus', 
these 'Arawals' these 'Jehanabads' are but 
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the tip of the ice-berg. The problem is much 
bigger t of enormous proportion. 

The largest single cause for atrocities is 
land dispute. Allocation of surplus land ~ the 
landless labour leads to a Iong-drawn out 
dispute and trouble. The next cause is non-
payment of wages. Demand for minimum 
wages as fixed by law and the refusal to pay 
those wages by the landlords ends in atroci-
ties on these agricultural labourers which 
are largely of Scheduled caste community, 
Scheduled Tribe community. So far as 
Scheduled Castes are concerned, the major 
occupational group is that of the agricultural 
labour. Scheduled Caste forms 15.750/0 of 
the entire population of India and of this 48% 
is agricultural labour. 

Basically the victims of atrocities are 
victims of feudal system. The vested inter-
ests who went to perpetuate the feudal sys-
tem with all its accompanying eveis have 
organised themselVes throughout the coun-
by. In Bihar they have gone to the extend of 
organising private armies-lorik Sena, 
Bhoomi sen a, Kunwar sena, Brahmarshi 
sena--and these senas are let loose when 
the Scheduled Castes, Scheduled Tribes 
and other weaker sections stand up for their 
right. These Senas are officially banned, yet 
the social conditions are so favourable that 
they fburish. This is the crux of the matter. 
This is the crux of the matter that the meas-
ures that we have adopted so far have 
proved to be ineffective in the long rOn. We 
passed the Protection of Civil Rights Act way 
bCEk in 1955. Yet, since 1955 atrocities on 
Harijans and Scheduled Tribes have in-
creased as an alarming rate. Today we have 
1Dthinkof having a more effective measures. 
Obviously. this PCRA has failed. Today 
there is no time to become complacent, we 
have to come down very heavily on these 
people who 8!8 perpetrating atrocities. We 
have to instil a sense of security in the 
Harijans; we cannot allow them to live in the 

grip 01 terror 10r ever. like we have brought 
the Anti-Terrorists Act. like we have brought 
the Anti Sati Ad, we should have Anti-Atroci-
ties Ad. Under the Anti-Atrocities k;t we 
should provide for the most severe, the most 
stringent punishments and fines for those 
who perpetrate these atrocities. W. should 
give generous reliefs to the victims and my 
suggestion would be that the amount of this 
relief should be collected from the guilty. We 
should give free legal aid to the victims, we 
should set up special courts or Lok Ada/ats 
near the place of the residence of the victim 
so that he is not inconvenienced, he does not 
have to go every time so many miles to the 
District Headquarter where the court is lo-
cated. Then we have to effect speedy dis-
posal of the cases so that the punishment 
which is meted out to the guilty acts as a 
deterrent to others. Speedy disposal is also 
essential to ensure that the victims do not 
buckle under pressure brought on him by the 
accused. We have also to ensure that in 
those areas where tension is brewing, in 
those areas which are atrodicy prone, spe-
cial squads of police are deployed. So far as 
the role of the police is concerned, I want that 
they should be trained to gain the confidence 
of and sympathy for the downtrodden. They 
should take action suo motu which they do 
not take today. 

There is one name which I hate to take. 
It is blaspheme to mention that name 'Manu'. 
My hands would get soiled if I touch the book 
he wrote. 

I consider that book and those who 
believe in that book as Achhoots, as un-
touchables, who have contaminated the 
society and brought untold shame to the 
nation. As m~ern law makers, we have to 
undo what Menu did. 

I want to say that our Prime Mini$ter is 
worried and concerned and , am going to 
quote from what he has said. I am going ~o 
substantiate it. tie remembers the commlt-



521 DIsc. unt», 193 
,... Atrocities on 

SRAVANA 11, 1910 (SAKA) Harijans and Adivasis 522. 

ment and wants 10 1ul1i1 that commitment 
which the Father of the Nation had made to 
the untouchables of this country. I am quot-
ing from what he has said last year: 

[ r"",.lation1 

'We get strengthened when we stand 
together. The war of independence had 
been going on for many years but it 
gained strength only when the weaker 
and poor sections of India came forward 
and 8abu Jagjivan Ram joined Gandhiji 
and it was then that we got independ-
ence. We have to follow the path shown 
by Gandhiji and bring the Harijans for-
ward and reduce their suppression.-

[English] 

I think, the need of the hour is that we 
rise above all our Party considerations sink 
all our differences and support him in this 
endeavour. 

In the end. I just want to say one thing. 
We are pledged to socialism and democ-
racy. Socialism and democracy are not 
compatible with caste system. Cherished 
human values are not compatible with gross 
injustice and inequalities. So, if we want to 
nurt'ure socialism and democracy in this 
country. we have to break the shackles of 
caste system. 

[ Translation] 

SHRI V. TUlSIRAM (Nagarkurnool): 
Mr. Speaker, Sir, issue pertaining to the 
atrocities committed on the Harijans and 
Girijans is being discussed in the House 
today. In this connection. I havecollededthe 
figures from September, 1986 to October. 
1987 from the library of Parliament House 
and on the basis of that I want to submit a few 
points. I am giving broad figures relating to 
the atrocities committed on the harijans and 
girijans in different parts of the country dur-

ing the aforesaid period. There were 4,872 
cases of atrocities in' Uttar Pradesh, 3,321 
cases in Madhya Pradesh and 951 cases in . 
Bihar, But I feel that after this period, Bihar 
will be on the top and excel the number of 
incidents of atrocities which have come to . 
light. 

SHRI RAM PYARE PANIKA 
(Robertsganj): Sir, may I know whether the 
figures given by rum now are not corrected. 

SHRt V. TUI:-SIRAM: No, that is not the 
case because I have collected them from the 
library of thEW'arliament House. t have not 
collected those figures from somewhere 
else but have got everything from the library 
and I am furnishing the information on that 
basis. Hthe incidentcesof atrocities commit-
ted on the harijans in Bihar after October 
1987 are also taken into account then Bihar 
will certainly come at the top. But today the 
'Protection of Civil Rights Act- is being vio-
lated openly. Nobody can deny it, it is 
absolutely correct. 

Our colleague Shri Ramoowalia has 
submitted all the figures here and has even 
narrated some incid~nts about all the places 
including the incident in the temple. Shrimati 
Meira Kumari also mentioned many things. H 
we discuss temple issue, although I do not 
consider it appropriate to mention it h~re. yet 
I will havi to say, that when the former 
President Shri lail Singh visited the Pushkar 
Temple in Rajasthan, he was accompanied 
by a harijan M.L.A. also. Due to the presence 

.. of that M.l.A .• the President was not allowed 
to enter the pr&mises of the temple. The hon. 
President said that he will not enter the 
temple unless the M.L.A. is allowed to ac-
company him inside, and he retumed. This is 
what is happening to the President of our 
country. What your Government is doing in 
this respect and what is observation? 

Our colleague, Shri Ramoowalia told 
that the Shankaracharya of Puri said if any-
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one dares arrest him. How is that Act being 
implemented and what is this Government 
doing if the Shankaracharya says such 
things? I say that such an Act. should be 
burnt, why are you maintaining that act? 
When government do not have to implement 
that Ad, then what is the use of such an Ad? 
Is it a show piece for the world? " that is so, 
then why should we enact such laws. A 
person is making such statements openly 
and you cannot take any action against him 
or pass any judgement against him? Just as 
my colleague said as to why have you not 
taken any action against him? Not even an 
F.tR. has been lodged against. him. For 
whom is this Act and your Government 
meant and for whom is all this gimmick? You 
are getting the subject of atrocities on har-
ijans discussed here and have done so in the 
past too. So is all this gimmick being done for 
show business only? 

Shrimati Meira Kumari referred to the 
speech make by the Hon. Prime Minister. It 
is good that she mentioned it but what is the 
use of issuing such a statement? Whenever 
a speech is to be delivered, they will make a 
lengthy and exhaustive speech. I ask the 
people who deliver speeches, as to who 
among them has accepted a harijan girl for 
marriage or who has married such a girl? If 
you tell me about that then I will say that your 
statement and Act are absolutely correct. 
There is no point in saying it for the purpose 
of propaganda only. we all know that this is 
nothing but show of things. It is all right that 
when somebody pretends to be ignorant of 
the grievances of people, we are all party to 
it, but when atrocities are being committed 
on the harijans, there is no one prepared to 
even think about it. 

Whenever, an incident ot terrorism 
takes place in Punjab, the world think that it 
is happening only once in a while. Ever since 
our birth we have been watching that our 
harijan brothers are suppressed and ar·e 

being murdered. Nobody thinks about them. 
I want to know from the Government as to 
what action is being taken to stop it? You 
simply talk about the terrorists here. Have 
you ever thought seriously about these poor 
people who are being murdered everyday? 
In my views. the number of terrorists will be 
approximately 500 to 1000 but for the sale 
purpose of suppressing and massacre these 
harijans. the terrorists of the whole world are 
present here. 

Mr. Speaker, Sir. when Shri Jagj;van 
Ram went for inaugurating a statue in Ba-
naras, that statue was washed with the holy 
water of Ganga after his return. This is the 
policy of our government today. It is only due 
to its policies that all this is taking place. 
When the question of getting votes arises. 
then .... (/nterruptions1besides. the poor 
people is some other castes are also sup-
pressed by everyone. When the question of 
getting vote arises, then that same poor 
person comes to your rescue. That poor 
person casts vote in your favour by standing 
in the sun and rain for 10-12 hours. But after 
getting the votes you forget him. Have you 
ever enquired about the conditIOn of our 
harijan brothers who are murdered every-
day? 

You issue licence for reliefs liberally but 
when a hanjan asks for a licence, it is not 
issued to him. You issue licences to peopls 
at their places but the harijans of India are 
not issued licence even on making a request 
for the purpose. Has your attention been 
drawn towards all this? Shri Azad had visited 
the place in connection with the Jehanabad 
incident. The Han. Chief Minister gave the 
assurance there. God knows what all assur-
ances did he give there? He certainly said 
that the Government will cancel the licences 
of rifles. It would have been better had the 
same thing been said before the murders 
were committed. In one family. a child of 6 
months was killed there. When these mur· 
ders had been committed they went to wipe 
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out their tears. I do not know whether the 
licences of the rifles have even now been 
cancelled or not. Your work is limited only to 
issue statements. It is often seen that noth-
ing is done 'hereafter. Our Han. Minister is 
sitting here ... 

( Interruptions) 

[English] 

SHRI K.S.RAO (Machilipatnam): What 
has your Chief Minister done in Kar-
amchedu? Has he taken action against 
anybody? He has not taken action even 
against one person. 

[ Translation] 

SHRI V.TULSIRAM: Shrr Rao, you 
should know that when thiS Incident took 
place. a committee was formed under the 
aegis of a judge and in the second incident a 
House Committee was formed. If you have 
courage. then tell us did you form a commit-
tee there? We are saying that we formed a 
committee and we are enquiring into the 
matter. 

17.00 hrs. 

[ English] 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): The Prime Minister went to 
Nirukonda where one person died. Old he go 
to Jahanabad where 19 people were mur-
dered? 

[ Translation] 

SHRr V.TULSIRAM: Before I conclude, 
I would like to urge the Government that 
licences should be issued to the people of 
upper class only aft~r holding a thorough 
enquiry about them. and if a Harijan applies. 
he should also be given a licence. At such 
places, where you think there is a danger, 

licences must be issued. Azadji has ordered 
cancellation, it is not known what has been 
done in that case. Secondly land reforms 
should be introduced imm.ediately because 
their non-implementation leads to disputes 
and murders. Thirdly the Minimum Wages 
Act should also be enforced without delay. 
So far as education is concerned, it is good 
that the Government is doing something in 
this field but more is required to be done by 
sanctioning more funds for it. 

With these words I would like to submit 
that if action is taken on some of my sugges-
tions given by me, it would prove beneficial 
not only to the poor masses but also to the 
Government because it would get more 
votes and remain in power otherwise if injus-
tice is done to those poor people, your 
Government will not be able to work 
smoothly and their curse with fail the Gov-
ernment. 

SHRI YOGESHWAR PRASAD YO-
GESH (Chatra): Mr. Chairman, Sir, mas-
sacre of 19 people in Jahanabad has drawn 
the public attention and caused a grea1 
concern that if such incidents continue to 
take place our social life will be ruined. 
Shrimati Meira delivered quite an emotional 
speech about Harijans. It was really a spon-
taneous overflow of powerful thoughts. I 
would like to point out that if Gandhiji had no1 
brought the Harijans, Adivasis and various 
sections of the people at the same level on 
the basis of religious equality, the country 
would not have been able to achieve free-
dom even now. It was Gandhiji's farsighted-
ness. I recall when Gandhiji allowed Har-
ijans to reside in his Ashram, some of his 
followers opposed it saying that Harijans 
cannot be allowed to remain and dine with U5 

In the Ashram. There upon Gandhiji said tha1 
Harijans would reside with us in the 
Ashram, 'As a result the people who were 
financing the Ashram. stopped financing the 
Ashram. Mahatma Gandhi then said that iI 
you had such a hatred towards Harijans ther 
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Ashram would have to be shifted to a village 
of Halpns. Mahatma Gandhi actually 
shifted The Ashram to a l:iarijan's village and 
tried IE) enlightened them with a ray of new 
hape •• is due to his blessings that socialism 
isgtOWilV in the country and we are treading 
on the path of socialism. It is perhaps a 
because of the socialistic and progressive 
policy adopted by the Congress that the 
aIIOciIies on Harijans are persistently in-
aeasing. It is a teething trouble and a 
temporary phase, which would soon come to 
an end because we have implemented the 
land reforms promptly. 

AN HON. MEMBER: Where? 

SHRI YOGESHWAR PRASAD 
YOGESH:. has been done and is still being 
done. By keeping your eyes closed you 
cannot see anything. Vou must see with 
open eyes. 

( Interruptions) 

SHRI MOHO. MAHFOOZ All KHAN 
(Bah): Possession has not yet been 
giVen ..... 

( Interruptions) 

SHRI YOGESHWAR PRASAD YO-
GESH: I would like to inform that 35 thou-
sands people have been allotted land in 
Gaya district of Bihar. The work of land 
reforms is being done expeditiously. The 
agricultural workers have been made aware 
of their minimum wages. They are ready to 
fight for their minimum wages. They are 
ready ·to fight for their rights 
today ... (/nte"'f'lions) ... One of the reasons 
behind it is that they do not belong to any 
particular party. they belong to various par-
tieS aid various communities. So no single 
penon can be blamed. This is one ot the ,..... ..... 

( Interruptions) 

SHRI NARA VAN CHOUSEY (Midft. 
pore): Have you gone through the repad f1f 
pandeyji. 

SHRI YOGESHWAR PRASAD YO-
GESH: You may go through that report. You 
lack knowledge because your mentality is 
somewhat different. You are a Chaubey. you 
cannot understand matters related to Har-
ijans. 

"Punl-Pun. uskahin puml akulllhln, 
narad dasha na dekhl Jadhln. " 

Mr. Chairman, Sir, as awareness has 
been created in regard to the minimum 
wages, the Harijans and backward classes 
have been able to realise its importance. 
This is the basic. and progressive policy of 
the Congress, which is passing through a 
temporary.phase and would ultimately bring 
about a new awareness in the whole coun-
try. Mr. Chairman, Sir, f want to submit that 
even today the mentality of people ~n rural 
areas hasnot changed. The people with old 
mentality are jealous of the Harijans being 
literate and making their own houses. So 
they try to create bitterness in the society. 
And some politicians are positively involved 
in it who are trying to create a piquant situ-
ation by destroying socialism. They want 
that the basic polley of the Government is not 
implemented. 

I would like to say about what Shri 
Ramoowalia has said. While agreeing with 
him, I would like to say that we do not want 
to make him a hero. There is no need tor it. 
sOme- people unnecessarily try to eam a 
place In the society by raising such contro-
versial issues. Nobody asked him about Shri 
Ambedkar or Babu Jagjivan Ram. He should 
have been asked about the spiritual height 
attained by Raidas. Shankracharya cannot 
compete with him as far as his spiritual 
height is ooncerned. Nabhadas ji was also a . 
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Harijan. He was one of the nine jncluding 
Tulsidas, Nandadas etc. He said, .. Santan 
KD ltMIa $Hkri, So Kam avat jat Tooti 
Panhiya bisri gaye Han nam," I want to 
s'*»mit that Shankaracharya ji can never 
understand Shri Ambedkar. He cannot 
ullderstand the wisdom of Shri Jagjivan 
Ram. He should try to understand them. 
Raidas achieved a great spiritual height, 
though he was engaged in small jobs. 
Shankaracharya can never touch that spiri-
tual height even in 10 births. 

17.oahra. 

[MR. DEPUTY SPEAKER in the Chaitj 

What I mean to say is that there is no 
need to give importance to the utterances of 
such people. These are required to be for-
gotten. Mr. Deputy Speaker. Sir. you are 
aware that the social evils are not good. It is 
not so that Harijans are being killed only in 
rural areas. 

SHRt BALWANT SINGH RAMOOW-
ALiA: Do you support his arrest? 

SHRI YOGESHWAR PRASAD YO-
GESH: No, please because we do not want 
to make him a hero. We do not support him ... 

( Interruptions) 

I do not want to waste more time of the 
House. My last point is that no adion is taken 
when Harijans and Girijans are murdered at 
various places on various occasions. I would 
like the authorities to be vigilant about those 
who try to spoil the social atmosphere. 
Atrocities are being perpetrated on Harijans 
and Girijans because the mentality of our 
bureaucrats has not changed. They want to 
create a situation in which more atrocities 
are perpetrated. I held an enquiry into an 
incident in whjch the whole colony of Har-
ijana had been bumt and Harijans were 
PUShed into the fir •. A fuD report was sent to 

the high officials, but they could not take any 
action against the criminals because they 
themselves belonged to the community of 
the criminals. No action is taken against 
such officials. They are protected through 
political support. I would, therefore, Ike to 
submit that the people belonging to aU the 
parties should jointly take an initiative de-
noW1to bring about a change in the mentality 
of the people. 

With these words I conclude. 

[English) 

SHRIMA TI BIBHA GHOSH GOSWAMI 
(Nabadwip): Sir. the worst type of violence. 
including that of the State. is being perpe-
trated on our sch~uled castes and sched-
uled tribes in recent months. But they are not 
isolated events. A close look at the incidents 
and the statistics ind'lCates that there is a 
pattern in such atrocities. This is revealed in 
a number of Government's own reports, 
particularty in the reports of that commission 
on Scheduled Castes and Scheduled 
Tribes. 

The latest one is the Sixth Report that 
covers the years between 1979 and 1983. 
The main features that come out regarding 
the atrocities are: Number one, that these 
are increasing. For scheduled castes, from 
13,976 in 1979. it has come to 14.834 in 
1983 - an overall increase of 6.14 per cent. 
For scheduied tribes. there is an alarming 
increase - almost double from 2.134 to 
4,087. It is an increase of 92 per cenL Over 
a period of time. one would expect that such . 
atrocities would dwindle down with moder-
nisation, better education and better im-
plementation of the laws of the land. Why is 
there this increase? This Government 
should its the hand in shame for this. 

The other main feature is that fouf 
States - Madhya Pradesh. Bihar, Uttar 
Pradesh and Rajasthan - lead the field in 
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perpetrating atrocities on harijans and 
scheduled tribes. They account for 85 per 
cent d atrocities against scheduled castes. 
Three of these States - excluding Uttar 
Pradesh, which has a negligible scheduled 
tribes population - top the list of atrocities 
against scheduled trbas. These three 
States account for a staggering 89 per cent 
of an those atrocities. All these are Congress 
(I)-ruled States. Another Congress (I)-ruled 
State is Maharashtra. It is occupying the 
third position In Rajasthan we can very well 
understand sati - from 205 in 1979, the 
atrocities on scheduled tribes have risen to 
439 in 1983. It is an increase of more than 
114 per cent. For scheduled castes in Ra-
jasthan; there were 760 atrocities in 1979. 
But in 1983, the figure has gone up to 1,604 
- an increase of more than 111 per cent. 

Not only that. the atrocities are high in 
these states; their relative position is getting 
worse every time. As for the SC, these four 
key States together registered a 15 per cent 
increase in atrocities between 1979 and 
1983 as against 6.14 per cent overall in-
aease in the country. In the case of the ST. 
three ~ these States show 65 per cent 
increase over this period. These statistics 
must be under-estimates, as most of the 
victims are too terrorised to report to the 
authorities. Now, I want to ask one question. 
I want to ask the Congrass-I UPs from these 
States a question. Most of them are not here; 
maybe there are not interested in this busi-
ness. They have to explain why the condi-
tions of these socially and economically 
disadvantaged groups are actually turning 
from very bad to even worse, inspite of the 
2O-poinI programme. 

We shoukt understand why such atroci-
ties are taking place mostly in those States. 
1'hese .. e four of the most backward states. 
where lend reform t. been I~ast imple-
mented. wher ....... cub. and economic 
~ continue and where stII big 

landlords owing 10,000 acres of land exist, 
who treat the agricultural labourers as 
pieces of dirt. 

The other reports of the SC/sT 
Commission and other Government reports 
indicate the vast majority of SC/ST are agri-
cultural labourers and poof tenants, who 
have been traditionally denied of their legal 
rights. Atrocities are committed when these 
poor communities shake of their age-old fear 
and inertia and assert their rights of mini-
mum wages of organisation or of due share 
as sharecroppers. As numerous reports 
indicate. these commUnities are prevented 
from getting access to land given to them by 
the Government. by the armed thugs of the 
landlords. These landlords work in collusion 
with police and district authorities and the 
functionaries of the ruling Congress (I) party. 
Whenever, the poor assert their rights, the 
senas of the landlords organise mass mur-
ders, gang rapes and arson and looting of 
their properties. eject them from whatever 
land they have and otherwise terrorise them. 

Bihar has established a shameful rec-
ord of the incidents of atrocities on women, 

• Dalits, minority groups and attack on the 
rights of the economically weaker sections 
on which the SC/ST comprise a major por-
tion. During the last few months we have 
seen an increase in such incidents. Pararia. 
Ghatihari and Jahanabad being three of the 
most outstanding. 

In Pararia, all the 25 houses were 
attacked by the police. 'fhe males were 
beaten up and forced to flee to the jungle and 
the women between 13 and 50 years of age 
were attacked, molested and raped. Five of 
those subjected to gang rape had to be 
hospitalised in an unconscious state. While 
the Sangjukta Mahita Sang harsh Samiti 
observed a statewide protest day against 
the Parana atrocities on the 12th AprIl. onthe 
sam. night the unnlormad goondaS the 
Daroga' and five other policemen crept into 
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the Adivasi village of Ghatihari and swooped 
on the innocent victims as they slept. The 
same story of loot, arson, molest~ion and 
rape followed. Snc adivasi women, including 
Hopen'Maya Soren (21), Tala Maya Murmu 
(32) and the unmarried Domra Soren .(17) 
were gang-raped while the protesting men-
folk were beaten up mercilessly. It is re-
ported that when on the 14th July the victims 
of Ghatihari went to the Deputy Commis-
sioner of Godda, he refused to see them. 
The Administration also seems to be with 
them. 

The goriest massacre of Harijans of 
recent months, as has already been men-
tioned, has been perpetrated in Jahanabad 
at Nagma and Nanhi-Tola-Bhagalpur by 
armed thugs of the so-called upper caste 
landlords at midnight on the 16th June. They 
left 19 murdered and many more wounded 
including infants, children and women. 

The details are here in thiS report of 
Nargis Sattar who visited Jahanabad to-
gether with Com. Masudal Hossain, UP. 
The report was published in the Jugantar 
newspaper. I have also photographs which 
Com. Masudal has taken. I beg your permis-
sion to lay the report and the photographs on 
the Table of the House As the speaker did 
not subsequently accord the necessary 
permission, the papers were not treated as 
laid on the Table. As to their authenticity, I 
take full responsibility. 

MR. DEPUTY-SPEAKER: Not like this. 

SHRIMATI BIBHA GHOSH 
GOSWAMI: There have been attempts to 
COver up the actual cause of the massacre. 
But there is no mystery in it. These landless 
labourers demanded subsistence wage" 
that is one and half a kilo rice or atta, while 
tha landlords demanded work without any 
wages, 80 long as the loans given as Oadan 
ware not repaid. When the Harijans say t how 
can they WOf1( without any wages, they 

swooped on them. Besides, the pond on 
vested land just behind the Harijan settle-
ment was the only source of water-drinking 
and all-to these people. The first-ever tu-
bewell has been sanctioned by the B.D.O. 
after independence a few days after the 
massacre in Jahanabad. While the water 
went to these people, the fish went to the 
landlord. For the last two or three years, the 
Harijans have also laid their claim on the fish 
which must have irked the landlord. The 
demand for the subsistence wage was per. 
haps too much and this was the vendetta 
unleashed. 

While this is the record of the Congress 
(I) ruled States, under the Left Front Govern-
ment, the scheduled castes and scheduled 
trrbes, as Shri Ramoowalia has already 
said, they are treated as human beings, with 
rights as voters and as members of their 
kisan or khet mazdoor organisations. There 
are hard~y any atrocities In those States. In 
West Bengal out of one thousand cases in 
the country, only one case of atrocities on 
scheduled castes occurred. In Tripura dur-
ing the Left Front Government... 

( Interruptions) 

Since the fraudulent installation of the 
Congress (I), TUJS Government, what is 
happening in Tripura? The terror unleashed 
reminds us of the dark days of semi-fascist 
terror during 72-77 in West Bengal. 

There have been innumer::lble cases of 
violence against tribals and especially 
against tribal women. The worst are those of 
Siddapara and Jagabandhupara of Amarpur 
sub-division of the se(:luded village of Ujan 
Maidan in Khowai sub-division where from 
31 st May to 2nd June gang-rape was perpe-
trated on tribal Jhumia women by jawans of 
Assam Rifles. 

/' Out oftha 44 households scattered over 
several comprising the village of WAN-
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Maidan, 26 are victims. The team that went . 
to the viHaga with Comrade Apy Biswas, 
M.P. and Comrade Baju Ban Riyan M.P. 
met 114 of the vidirns and taped their state-
ments. H permitted, we will place the tape on 
the Table of the House. 

Sir, I personally met seven of these 
women victims when I went as part of a fact-
finding mission of the All India Democratic 
Women's Association on 17thJun&. We met 
them in camera at Champahaor in Khowai. 
They were: 

1. Bmdyalaxmi (18) 0/0 Ma-
hanrnuni, Devbarma 
(VIOlated as noon on 31st) 

2. Shubhalaxmi (25) W/O 
Abhimanyu 

. (Gang raped by at least four in the 
morning of the 2nd after beating 
and throwing her husband out of 
the cottage.) She has got two 
kids. 

3. Radhika (35) WIO Takhiran, 
Devbarma 
(also mother of two chitdren, gang 
raped on 31st while in Jhum) 

4. Sonakali (15) 010 Kitakurnar, 
Devbarma 
(Gang raped by two in the morn-
ing of 31 st while coming back 
from her siste(s house) 

5. Banapati (35) WIO Hemendra, 
Devbanna 
(Gang raped by four in the night of 
1st June. She is the mother of two 
kids. the aida' being 15 years) 

6. Prabhati (40) W/O Ukindra, 
Devbanna 
(Gang raped by two on 1st June at 
noon) 

KUMAR I MAMTA BANERJEE 
(Jadavpur): Sir, I am on a point of order. I 
would like to know whether whatever she is 
reading is authenticated or 
not.(/nterruptions) Please allow my point of 
order, Sir, (/nts"uptions) 

MR. DEPUTY-SPEAKER: Order, or-
der. Please all of you take your seats. 

KUMAR. MAMTA BANERJEE: Sir,' am 
on a point of order. 

MR. DEPUTY SPEAKER: Why don't 
you listen to me? You please listen to me. If 
you feel that it is not authenticated, then you 
give a privilege motion against her. 

( Interruptions) 

KUMARI MAMTA BANERJEE: Sir, If 
the document is authentiC, I do not have any 
objection. But if it is not, then I have objection 
to it. 

MR. DEPUTY SPEAKER: She is not 
reading out from any document. 

( Interruptions) 

SHRI HANNAN MOlLAH(Uluberia): 
Sir, what is the rationale behInd the lady 
Member supporting the rape? (/nte"up-
tions) Sir, thIS will remain in the history of the 
Parliament that a lady Member has spoken 
like this. (/nt9"uptions) 

KUMARI MAMTA BANEHJEE: Don't 
mislead the House. Sir. they are misleading 
the House. (/nt9rruptions) 

MR. DEPUTY SPEAKER: Order 
please. "you think that she is misleading the 
House, you may give in writing a privilege 
notice against her. I am told that she is not 
readmg from any document. She is speaking 
from her personal knowledge of the facts. 
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( Interruptions) 

SHRIMATI BIBHA GHOSH 
GOS.WAUI: PleaSe allow me to continue. 
Another victim was Panchataxmi whose age 
would not be more than 13. She is the 
daughter of Brajendra Debbarma. She is a 
student of Class V of Ujan Maidan Junior 
Basic School. ~th her parents are deaf and 
dumb. This child does not even know what 
has happened to her and her innocent face 
still haunts me. We were told that on 2nd 
June itself when a Minister, whose name I do 
not want to mention here, went to Shikar-
ibari, the tribal peopfe of Ujan Maidan sub-
mitted a written complaint to the Minister. 
Why was no medical test arranged? We 
were told that a few days afterwards, may be 
on 6th, the women victims were taken by the 
Minister, Shri Ravindra Debbarma to his 
house in Agartala and there, their state-
ments were taped. What was happened to 
that tape? 

When we met the Chief Minister at 
Agartala. on the 18th of June, we were 
aghast at his unsympathetic attitude to-
wards the tribals. He alleged that it was a 
politically motIvated propaganda and that 
the tribal women could tell all lies for the sake 
of some political gain. 

Sir. it is a grave insuh to tribal women, 
Indeed to womenhood itself, to allege that 
they could concoct stories of gangrape for 
political motive. I am not surprised at the 
written answer given by the Home Minister to 
Our question No.84 on 27th July. which 
merely repeats the information given by the 
State Government. But the administrative 
committee also could not altogether white-
wash the crime and has admitted a possible 
rape. Who were the members of that 
Committ .. ? The members were two lAS 
officers of the State Government (the D.M. 
and the S.D.O.)one DSP(SB)and a Majorot 

the very same Assam, Rifles' The people 
have no faith whatsoever on this committee. 
I urge that there must be a judicial inquiry into 
this mder by a sitting judge of the High 
Court of the Supreme Court. Secondly. the 
Assam Rifles must be withdrawn. 

The point is that rape by custodians of 
law is not an aberration but it is becoming an 
instrument of class or political vendetta and 
this is possible because the Government 
lacks the will to punish the culprits. • 

Treatment meted out to Scheduled 
Castes and Scheduled T rjbes is a part of the 
political-cultural ethos of Congress (I) which 
on the one hand talks about modernisation. 
technology and 21st century. national per-
spective plan on women upto 2000 AD and 
so on and on the other makes the most 
opportunistic compromises with fundamen-
talist and obscurantist forces as is evident 
from the way they supported and passed the 
Muslim Women's Bill. It is really a pointer 
that even after advocating untouchability 
and ·Sati'. the Shankaracharya is allo!led to 
go scotfree. 

Sir, I want to impress upon my sisters ' 
and brothers that there can be no separate 
freedom for the Scheduled Castes and 
Scheduled T :-ibes as there cannot be any 
separate struggle for emancipation without 
joining the mainstream in the struggle for 
human rights. 

I therefore appeal to my brothers and 
sisters belonging to the Scheduled caste 
and Scheduled Tribe Communities not to fatl 
into the trap of this Govemment or any 
divisive forces. The plight of all the .~ed. 
oppressed and toiling people including the 
Scheduled Castes and Scheduled Tribes is 
bound together. We have to fight t..rUIacIy 110 
change this class and cast. based aoc:iely. 
and thereby change our lot. 
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MR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad): Mr. Oeputy Speaker. Sir. 
nobody can deny this fact that scheduled 
castes and scheduled tribes are very ne-
glected. weaker and exploited sections of 
our society. Wa can say with great pride that 
our Govemment has takan many staps from 
time to time since independence for their 
upliftrnent, welfare. providing security, jus-
tice and equality to them. In pursuance of 
article 17 of the constitution to remove un-
touchabifity in any from a law was made in 
1955. After that, prevention of Untouchabil-
ity Ad was passed and practice of untouch-
ability was made an offance punishable 
undartha law. But inspite of all these meas-
ures, reports coming in this regard are of 
great concern for all of us. Disease is on the 
increase with every dose of medicine. Ex-
ploitation of poor classes cOntinued despite 
so many laws passed, rules and regulations 
made and directions issued by the Govern-
ment and increase of awakening in the soci-
ety. We fail to provide a set up which could 
ensure justice and protection for them and 
enable these classes to come at par with 
other sections of the society at a rapid 
speed. At present. the question before us is 
as to who are the persons behind these 
atmciri8s? Does our Congress Government 
do it or are other people who do such things 
for their vested interest and gaining cheap 
popularity, responsible fo/this? It is no use to 
mention in this house the details such as 
their age. percentage and other descriptions 
of the persons Idled in Jahanabad. It is a 
very shameful incident by which not only the 
people of Indiabul people living in all corners 
of the world will be shocked. There is no 
doubt in it that the Government has provided 
special component plans at Centre and 
State levels for the welfare of scheduled 
castes and scheduled tribes in compliance 
of directive principles contained in article 4e 
of the constitution 3I1d trbals sub-plans have 
been made in pursuance of article 46 and 

first proviso of article 275. Whenever atroci-
ties are committed on these sections, the 
Hon. Members of this House express their 
views. Very recently Mrs. Maira Kumar, a 
member of our own Party has attributed the 
land disputes as the main reason for 
commission of such atrocities on Harija~s 
and weaker sedions of the people. This is 
true to a great extent. Land plays an impor-
tant role for commission of such atrocities 
but in addition to it, there are some compo-
nent and ingredients in our social set up itseH 
which are responsible for such atrocities 
and that is why their number is on the in-
crease day by day. This can be aptly said in 
a couplet that "Marz badata gaya jyon-jyon 
dava kr that is to say that disease increased 
with every dose of medicine. If we have a 
look on the number of atrocities committed 
on these people annually. we will find that ~ 
is gradually increasing We have to think 
about the factors responsible for this. More 
the efforts were made by the Government to 
raise the level of their education. bring 
awakening among them and make them 
learned, more they were subjected to hum-
bug, foul play, dishonestly and betrayal of 
confidence. We will have to think seriously 
as to who are the persons responsible for It. 
This is not a matter to be put off in jest. W~h 
increase in literacy, awakening. ability of the 
people and educational standard. dishon-
esty. falsehood, deceit have also increased 
in the society in the same proportion and 
there is over all fall in moral values. This is a 
thing not to be shelad in jest, rather the 
country will have to think as to who IS respon-
sible for this. 

So far as the question of atrocities is 
concerned. I want to quote from the limes of 
India, dated 24th May, 1988. 

[English] 

"According to officially compiled data on 
an all·lndia basis, totaJ number of 'cogniS-
able' offences under to Indian Penal Code 
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perpetrated on members of the Scheduled 
Castes by non-scheduted castes has risen 
sharply over the ~ears. In 1976. there were 
5986 cases; 10,879 in 1977, 15070 in 1978. 
15054 in 1982, 14947 in 1983 and 15936 in 
1984 ... 

The large number of incidents of vio-
lence took place in Uttar Pradesh, Madhya 
Pradesh, Bihar and Rajasthan. More re· 
cently, Gujarat and Tamil Nadu have joined 
these four: 

[ Translation) 

So far atrocities are concerned. larger 
states have larger number of crimes and 
smaller states have smaller number of 
crimes. H we look at the figures, there is not 
a single state in India where atrocities have 
not been committed ~n Harijans and weaker 
sections of the people. It is only a matter of 
degree, somewhere it is lesser and some· 
where it is more. Therefore, it is not an issue 
concerning Congress Party or for that matter 
the Government alone but it pertains to en-
tire India. It is the responsibitity of every 
person to think as to how atrocities, ex· 
cesses and the Injustices being perpetrated 
on weaker sections could be checked. The 
Government has come forward with laws, 
has made all necessary provisions in this 
regard but as revealed from the figures 
quoted by me just now, this evil, instead of 
decreasing, is gradually increaSing. 

land is stated to be one of the reasons. 
It is true that behind atl such atrocities, dis-
putes and blood-shed, land dispute is the 
main factor but there are other factors also 
such as our social traditions, etc which do 
not give equal status to these poor PeoPle in 
the society and justice is not done to them. 
These factors are also responsible for it. All 
these factors lead to increase in atrocities 
and exploitation in differ."t forma such as 
bonded labour, failure in giving minimum 

wages and taking beger, etc. They are now 
in the know of the problems and raising their 
voice against it with the increase of awaken· 
ing and consciousness among them. When· 
ever they raise their voice against exploita· 
tion, they are subjected to assault and blood-
shed. h is a proven fact. We have to think as 
to how this can be removed. 

Today, we come across the cases when 
atrocities are rommitted on them but police 
does not register cases and their cases 
remain pending for tong time in courts. You 
will be surprised to know that as many as 
36,865 cases of atrocities on weaker sec-
tions, Harijans and scheduled tribes are 
pending in courts at present. I appeal to the 
Govemment to constitute special courts to 
dispose of the cases pertaining to atrocities 
and rapes on the people belonging to these 
communities. llJecases should be disposed 
of quickly, as many as 37 thousand cases 
are pending in the courts which is not a good 
thing. 

I want to make an appeal. particularly to 
Hon. Members of the opposition that in the 
Indian Judicial system. justice can not be 
done unless the incident is supported by two 
witnesses. h is most unfortunate that there 
are such henious crimes remain pending in 
the rourts for 5 years in lack of witnesses and 
with the passage of time the witness forgets 
the sequence of incidents, enabling the cul-
prits to get scot free by availing the benefit of 
doubt. If everybody wants to give justice to 
the poors and wants to raise their economic 
and social status, then a special provision 
will have to be made so as to check these 
atrocities on them. If the persons committing 
atrocities on harijans are acquitted lite this. 
then there will be no end to it. We have seen 
many cases ~ which the culprits have been 
acquitted by the High Court or the Supreme 
Court. It is, therefore. necessary to make 
amendments in the Constitution. Indian 
Panal Code and C.R.P .C. But, only the 
enadment of laws will not mitigate the ina-
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dance of atrocities. The voluntary agencies 
of society and the political and socialleade_rs 
will also have to come forward to work for th is 
end. This is their duty to bring awareness in 
the society and help the poor and downtrod· 
den to protect their rights. While inaugurat-
ing the Bharat Sewak Samaj. Dr. Radha 
Krishnan had once Said: 

[English) 

-Let the rich make their house in order. 
poors are bound to follow them.· 

[ Translation} 

Therefore. it becoms the duty of the elite 
and the leader oftha society to come forward 
in this struggle. That will make the rest of the 
people automatically come forward and 
stand by them in this struggle. 

" With these words. I would like to read 
out a couplet: 

"Tabibon se main kya poonchhoon, 
Uaje dard-e-dil apna, 
Marj jab zindagi khud ho, to phir uski 
dawa kya hai.· 

SHRI RAM BAHADUR SINGH 
(Chhapra): Mr. Chairman, Sir, the problems 
of Harijans and the atrocities committed on 
them have been frequently discussed in this 
House during the span of last 40 years but till 
today, the harijans could not get rid of exploi-
tation. Even today_ Harijans and Girijans are 
the utmost victims of starvation, diseases, 
deaths and disrespect in this country. What 
is the reason of it? Sir. there are many 
reasoos responsi* for this situation and 
PM d them is the prevalence of caste sys-
tem in India. Over the period of last five. 
thousand ,.... this caste system has de-
priwed .... cute 01 their entity, property, 
c:apIIbIilr ....... cowageandprosperity 
and has termed ~ as inferior. In my view, 

the casteism is also a weapon of exploitatio.n 
like many other weapons of exploitation in 
this world. In India, the people are being 
exploited in the name of castes in the same 
way as the people in other parts of world are 
being exploited on racial considerations. H 
any body wants to see its most odius form, 
he can see it in India everyday. 

I am very much surprised to hear the 
utterings of one of my Hon. Colleagues that 
a lot of work has been done for Harijans by 
the Bihar Government. He said that the 
surplus land over and above the land ceiling 
had been distributed in Gaya district. Mr. 
Chairman, Sir, but I may mention that 22,000 
cases pertaining to Harijans and Girijans are 
pending in various courts in Bihar alone. Out 
of these 22,000 cases, 15,000 cases relate 
to rapes, atrocities and loot on Harijans and 
5,000 cases of them relate to their land and 
property. I think that the entire House will 
agree with me that unless and until the poor 
Harijans and Girijans are provided an oppor-
tunityto stand on their own legs and become 
self reliant, our country cannot progress. But 
today the persons sitting in the top positions 
of power have a wrong contention that there 
is no need of paying any attention to the 
sufferings of these Harijans and Girijans 
who have remained neglected for ages. 
Today, the persons at the helm of affairs 
have no agony or sympathy for these Har-
ijans and Girijans. Even If these persons 
cherish any such feelings for anyone, that is 
tor those persons who have held all the 
powers property and dignity with them for 
thousands of years. But, I would like to warn 
that this country is not going to be governed 
any mqre on such false motions. Sir, even 
today harijans are being killed and their 
womenfolk are being subjected to rape. The 
main reason of those atrocities is that when-
ever the Harijans take up cudgles to fight the 
battle of their honour and rights against the 
feudalism and landlords, the feudal lords 
begin to asset1 their power with their ageoJd 
tende~ of oppression. The recent living 
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example 01 this can be seen in the J,ahana-
bad incident in Bihar. The memories of the 
incidents of Padaria and Ghatiyari in Bihar 
had not yet vanished that some of the people 
armed with guns and other legal weapons, 
reached in NOf,lhi and Nagawa viUages situ-
ated at a distance of 6-7 kilometers from the 
Jahanabad district head Quarters and took a 
toll of 19 Harijans and injured 17 others, on 
the midnight of 16 June, 1988. Afterall what 
was the fault of those Harijans? Their only 
fault was that they had refused to work on the 
wages of one and haH kilogram me of 
foodgrains per day and dared to say that the 
Harijans be allowed to live in the houses 
which tliey had got constructed on the two 
beegha land. What was the fault of Laldas 
Paswan, who was the resident of that vil-
I~ge? His only fault was that he had dared to 
say to Rajnand Sharma, who was his land-
lord, to release his 18 maund of wheat and 
12 cattas of the Kehar crop, which was 
mortgaged with the landlord for 1000 
rupees. He had also urged to him to retain 
the foodgrains worth 1,000 rupees and re-
turn the remaining quantity of the foodgrains 
to him. At th1s, Rajnand Sharma asserted 
that he had calculated the compound inter-
est on the account he had given to him and 
now the repayable amount comes to Rs. four 
thousand. This was the only fault of the 
Harijans and Pasis of the Nonhi and Nagwa 
villages for which they were put to death. But 
there are different versions of this incident. 
Some people say that this massacre of har-
ijans was committed by the landlords 01 
Nonhi village while others say that these 
Harija,ns were killed by the Lok Sena. It was 
mentioned iust now that the teuda\s of Bihar 
have organised their own armies on the 
basis of castes. There are so many private 
senas in Bihar such as the Marathi sena, and 
BraharTuishi Sen a of Bhoomidhars. Bhoomi 
Sena is the sena of Kurmies, while the lorik 
Sena is the sena of' Yadava's. On the one 
hand, the feudals of each caste have organi-
sed their private armies and on the other 
hand, the Hon. Member says that the Bihar 

Government have done a lot of work for the 
wenare of Harijans. H the Bihar Government 
had actually done anything for the welfare of 
Harijans then there might not have been the 
entity 01 these organisations and private 
armies in Bihar. I was saying that different 
versions are being given about this mas-
sacre. Some say that this massacre was 
cOmmitted by the landlords and others name 
the Lorik Sena for the cruel act whereas 
some sections of the people say that this 
massacre was the joint venture of the two. 
But the wife of Shri Laldas Paswan said that 
at the time when the Harijans were being 
killed, Rajnand Sharma, the landlord, with 
whom her husband was working as a labour, 
was standing in .her courtyard. But the Bihar 
Government have presented a third version 
of the incident which mentions that there are 
two Naxalite groups, who 'are fighting with 
one another just to show their suprimacy and 
the people of one naxalite group are killing 
the people of another naxafite group. It 
means that the people of Mazdoor Kisan 
Sangram Samiti have killed the people of 
Indian People's Front. Butthe people of both 
the groups have condemned this statement 
and said that there is no infighting between 
the two groups on the question of suprimacy. 
The Chhatra Yuva Sangarsh Vahin~ which 
ardently believes in non-violence, has said 
that the statement of the Government is 
totally wrong and it is given to protect the 
criminals. Now, I want to make a submission 
that if the Central Government have any 
sympathy Of tee\\ngs tOf the \-\at\\ans, then \t 
shou\d send a Centta\ team \0 ~\hat \0 
assess the situation and conduct an enquiry 
into this case. The truth will never be known 
if this task is assigned to the 10cal administra-
tion because this incident has occurred with 
the connivance of the local authorities. Oth~ 
erwise this incident would not have taken 
place because these two villages are situ-
ated at a distance of just seven kilometers 
from the district headquarters. The admini-
stration also know thai there was tension in 
the area and the struggle was going on the 
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issue of wages determination and prestige 
but no precautionary measures were taken 
by the administration. The collector has 
taken thiS incident lightly and issued a state-
meld that similar incidents have already 
taken place in De~hi, Panipat and 
Kurukshetra. Such a situation is all the more 
regrettable. It means that such incidents are 
but natural and will also recur in future. 
Hence one, need not worry a!lOut It Tr'lt 
shdWs that the collector feels no concern or 
has no repentence for this. I, therefore. want 
to say that if the Central Government is 
wiling to bring out the truth then it mus~ tal\e 
up the responsibility of enquiry on its shoul-
ders. 

I shaH conclude my speech after making 
one more submission. I request not to assign 
1his work to the local administration because 
there is state of anarchy in Bihar. There will 
be no exaggeration if I say that there is no 
administration worth the name in Bihar. You 
will be surprised to know that during the last 
fIVe months only i.e. from January 1988 to 
May 1988. 1550 persons have been killed in 
Bihar.... (Interruptions) with an average of 
310 persons a month and 31 persons per 
day. Most of them were Harijans. Girijans or 
the persons belonging 10 the weaker sec-
tions of the society. The figures of Jahana-
bad massacre arc- also included in it. The 
Central Govemment had di$missed the 
Bama1a Government in Punjab on the 
ground of increase in killings in Punjab but 
the same action is not being taken against 
the Bihar Govemment where the number of 
killings has been more than that in Punjab. If 
the Central Government have enough guts 
the morality then it should at once issue a 
directive to dismiss the Bihar Government. 
But 1 know that the Central Government 
would notdisrtriss the Bihar Government. All 
prevalent evHs in this country that are of the 
rising prices. famine. unemployment, rape, 
loot 01 dacoity are the worms which are 
ecding upon this country. In the same way 
the atrocities on Harijans ;s also a worm. 
This worm has-sprq up from the fallacy fo 
the ~ The origin of these atrocities 
is aIIo in the filth of the Congress. I believe 
1Itat unless the fillh of the Conaress IS 
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cleaned, the worms wijl continue to nibble 
the country. 

[English] 

MR. DEPUTY SPEAKER: Now, the 
Han. Minister, Shri Sontosh Mohan Dev will 
mdke a statement. 

( Interruptions) 

SHRI C.JANGA REDDY (Han-
amkonda): Where is Shri Chidambaram? 

(Interruptions) . 

MR. DEPUTY -SPEAKER: On behalf of 
Shri Chidambaram, he will make a state-
ment. 

( Inte"uptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SONTOSH MOHAN DEV): Shri Chldamba-
ram is making a Statement in Rajya Sabha. 

(Interruptions) 

18_00 hr •• 

STATEMENT RE REPORTS APPEARING 
IN THE PRESS ABOUT TERRORISTS' 
PLAN TO ASSASSINATE THE PRIME 
MINISTER AND THE ijOME MINISTER 
AND PAKISTAN'S COMPLICITY IN TER· 

RORISTS' NEFARIOUS DESIGNS. 

[English} 

THE MINiSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): Sir. several 
Hon'bte Members have expressed concern 
about reports appearing in the press today 
regarding te"orists' plans to kiD the Prime 
Minister arid the Home Mioi$tet 
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Attempts to kiU high dignitaries is a well 
established part of the terrorists' strategv. By 
doing so, they hope to create large scale 
disturbances and cause a breakdown of taw 
and order which would help them in achiev-
ing their nefarious designs. Information 
about such pfans has been received by the 
Government from time to time. The disclo-
sures from the material recovered from time 
to time. Th~ disclosures from the material 
recovered from the Golden Temple Com-
plex after operation Black Thunder are an 
important link. The documents seized from 
the rooms in Parikrama of the Golden 
Tempie show the close connection between 
Pakistan and the terrorist groups. They also 
reveal that terrorist leaders operating from 
Pakistan have been sending instructions to 
the terrorists and master-minding the terror-
ist adivities in Punjab. 

Wassan Singh Zaftarwal and Gur-
bachan Singh Manochahal are the two im-
portant links between Paltistan and the ter-
rorist groups. Wassan Singh's Jetter dated 
3rd\~ay 1988 to Sukhdev. Singh Jhamke. 
which has been published by a newspaper 
this morning, is one of the letters recovered 
from the Golden Temple Complex after 
Operation Black Thunder. 

I take this opportum!y to lay on the 
Table of the House six documents· which 
are among the documents recovered from 
the Golden Temple Complex. Hon'ble 
Members will find that these documents 
provide conclusive evidence of Pakistan'S 
aid and support to terrorist groups in India. I 
may invite the attention of Hon'ble Members 
to some of the more obnoxious portions of 
these docum_ents. The writers of these 
letters are Wassan Singh and labh Singh, 
among others. The recipients of these docu-
ments are GtJrbachan Sir,gh Manochahal. 
Nirvair Singh. Jagir Singh. Malkiat Singh and 
Sukhdev Singh Jamke. In the letter dated 
25.3.1988. Wassan Singh Zaffarwal refers 

-Placed in library. See N.l T-6336188. 
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to the facilities provided for him and others in 
Pakistan and promises to supply assault 
rifles and other goods with the help of Pald-
stan Rangers. In the. letter dated 24.4.1988, 
there is reference to the help given by the 
Pakistan Rangers and the purchase of arms 
and weapons to the tune of Rs.25 Iakhs. In 
an undated letter. labh Singh assures 
Malkiat Singh that there is no shortage of 
arms and on receipt of a message tor arms 
they would be supplied. In the tetter d~ed 
3.5.1988 there is a clear indication of a plot 
to assassinate the Prime Minister and the 
Home Minister. In the letter dated 18.5.1988 
Wassan Singh Zaffarwal has asked for re-
cruits, with a pass in matriculation examina-
tion, who could be trained. 

The available evidence clearly indi-
cates that the external links of the terrorists 
continue to be strong and vital. leading 
terrorists including Gurbachan Singh Mana-
chahal and Wassan Singh Zaftarwal as well 
as labh Singh of Khalistan Commando 
Force made a number of visits to Pakistan in 
the last quaner of 1987. In mid-November 
'987 these terrorist leaders undertook a 
critical evaluation of the extremist move-
ment in the wake of sustained police pres-
ence. Thare is confirmed evidence of the 
~ressure in Pakistan during this period of 
important extremist leaders from' Canada 
and U.K. Facilities for contact between ex-
tremist leaders from India and ir.lportant 
overseas extremist leaders were ma~ 
available by Pakistan. 

The rise In extremist violence since the 
beginning of 1988 was m~e possible on 
account of fresh supplies of sophisticated 
and high calibre weapons including a large 
number of AK-47 assau!t rifles. The man 
responsible for establishing a conduit for 
supply of these weapons is Wassan Singh 
Zaffarwal. 
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The Pakistan authorities have also 

exerted pressure on terrorist groups to forge 
unity and even threatened to cut off supply of 
arms and ammunition if this was not done. 
The Pakistan authorities have laid stress on 
increaSing the frequency of stiikes against 
members of Police and security forces to 
undermine the morale of the Police and the 
administration. 

Pakistan showed a special interest in 
thwarting any scaling down of violence fol-
lowing the initiative of the Government of 
India for release of some Jodhpur undertri-
als and the high prie5ts. Pro Pakistan 
elements were encouraged to openly adopt 
anti-India and pro-Khalistan postures. The 
Babbar Khalsa which had suffered major 
reverses during 1987 was revived and 
helped to gain a foothold in the Golden 
Temple. hs members returning from Pald-
stan received assistance at formal and of 11-
ciallevels from Pakistan at the border. 

After Operation Black Thunder. a 
number of Sick terrorist leaders based in 
Pakistan namely, \A/assan Singh Zaffarwal. 
Svkhdev Singh Babar. Sukhdev Singh Jha-
mke, ~vt~u Singh Brahma, Balbir Singh 
Sandhu of Council of Khalistan and Kanwar 
Singh of Akal Federation took stock of the 
situation. The Panthic Committee and the 
Babbar Khalsa sent out instructions to their 
members in India to step up violence. 

The success of Operathln Black Thun-
der was widely welcomed. Despite the at-
tempts of some leaders of various sections 
of AkaJi Dal to arousa s9lltiment against It, 
the common man was appreciative of the 
results obtained and the restraint shown in 
tt. conduct of the Operations. The terror-
ists, on U. other hand, not onty suffered in 
physical terms by some terroHsts bJing 
Idled and others betng captured. they also 
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suffered a great damage in the public eye 
because of exposure of their misdeeds. 
Their surrender removed the aura of invinci-
bility and heroism they had sought to create 
around themselves. Taped speeches of 
Gurbachan Singh Mal'\ochahar, a member of 
the Panthic Committee and an important 
contact in Pakistan have been found in circu-
lation in Punjab which defend the actions of 
the terrorists and hurl baseless accusations 
at the Government. The misdeeds of the 
terrorists in the Golden Temple are sought to 
be explained away in simplistic terms. A 
transcript of the tape recorded speech O~t 
Manochahal is available with Government'J 
and I lay a copy· on the Table of the House .. 

Despite tt:wse attempts to whitewash; 
the misdeeds -of the terrorists and to play 
down the success of the security forces It IS 
a fact that Operation Black Thunder gave a 
severe jolt to the nucleus of ten Ullst activities 
in Pakistan. Government have information 
of consultations between representatives of . 
Pakistan inteJligepce agencies and repre-
sentatives of terrorist organisations to 
evolve a strategy to r~ver from thIS set-
bacY.. 

While the role of Pakistan 10 aiding and 
abetting terrorism in Punjab- IS the most 
prominent one, it is part of a widespread 
international oonspiracy to destabilise India, 
for exafPple, pro-khalistan elements demon-
strated in front of Indian missions abroad to 
register their protest against Operation 
Black Thunder. In the U.S.A., Represer,ta· 
tive Dan Bunon raised the m~!ter in the 
Hous.e of Representatives and termed the 
actIOn by t'le secur:\y forces as !rtdlan mili-
il:')' assault on the Golden Temple. Some 
k;re~n newspapers carrieC mlSkwlding sto-
';es about invot/ement of the tndian security 
agencies in committing terrorist acts whICh 
are fintirely baseless tmd malicious. The so-
called Republ;c of KhaJistan Govemment- in 



553 Statement reo Reports 
in the press about 

SRAVANA 11, 1910 (SAKA) rllrrorists' Plan to 554 

-exile summoned an international conven-
tion during June 1988. Dr. Jagjit Singh 
Chauhan who had earlier been sidelined by 
the Council of Khalistan included as its 
spokesman. The international ramifications 
of the conspiracy against India are obvious 
to any discerning observer. 

Besides what I have narrated above, 
specific threats to the life of the Prime Minis-
ter have been discovered from time to time. 
There threats were neutralised by our secu-
rity agencies through timely and prompt 
adian. While it would not be in public interest 
10 disclose the dates and places when these 
!hreats emanated, I may take the House into 
confidence regarding one Pushpinder Singh 
Sachdeva. Specific intelligence was re-
ceived that Pushpinder Singh left Canada 
for India in May 1986 and that he was in-
volved in a conspiracy with leaders of the 
US-based International Sikh Youth Federa-
tion to assassinate the Prime Minister. Push-
pinder Singh was arrested while trying to 
cross over to Pakistan on the night of 5/6 
January 1987 at the Ganganagar Border 
(Rajasthan). 

Hon'ble Members are aware that on a 
number of occasions statements have been 
made in public, both- in India and abroad, 
holding out specific threats to the Prima 
Minister. I may refer to the Punjab March 
organised by Baba Joginder Singh between 
15.8.86 and 23.9.86; the Shahidi Confer-
ence on 14.10.86; the Shahid Samagam on 
:t1.10.86 and the speech of Dr. Jagjit Singh 
Chauhan on 7.6.87. Threatening letters are 
also received from time to time. Each letter is 
taken seriously and source of the threat is 
investigated. I may place on the table of the 
House a copy of one such letter" received 

, from one Bittoo received in February. 1988. 

18.00 hr •• 
A recent review shows that Pakistan'S 

role in providing guidance, material assis-

·placed in Library See No.L T. 6336/88. 
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tance and sanctuaries for the tert'Ol'ista has 
not uAdergone any change. Many of the 
terrorist leaders have made several visits to 
Pakistan. From the rank the file of the terror-
ists too a large number have been to Paki· 
stan at some stage or the other. The extrem-
ists have received directions from Pakistan 
that notwithstanding the pressure on them 
from the Indian security forces they should 
continue committing terrorist crimes in 
Punjab and other parts of Indian including 
bomb explosions and attacks on Hindu 
temples, elimination of Sikhs in the Con-
gress (t) party and attacks on pickets of 
security forces to demoralisation .. 

Subtle attempts through a mixture of 
hospitality and propaganda were made to 
subvert the loyalty of Sikh Pilgrims visiting 
Pakistan on the martyrdom day of Guru 
Arjun Dev this year. 

I have mentioned all these develop-
ments in great detail to show that the revela-
tions highlighted in the press, to which the 
Hon'ble Members have drawn the 
Government's attention, are not isolated 
developments. They are part of a larger 
conspiracy with international ramifications in 
which Pakistan plays the most important 
role. Mindless antJ indiscriminate killings of 
innocent people is one element of the strat-
egy. Attempts on the lives of high dignitaries 
is another element. We are all aware of the 
attempt made on the life of the Prime Minis-
ter all Rajghat on 2. 1 0.1986. One of the most 
notorious terrorists, Harjinder Singh Jinda, 
was arrested in Delhi when his plan to assas-
sinat~ the Home Minister was foiled. Thanks 
to an excellent counter·intelligence 
operation. 

Threat to the security of the Prime Min-
ister and other dignitaries ;s indeed grave. It 
is a direct result of the bold and courageous 
stand taken by the Prime Minister and his 
Government against attempts to undermine 
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the unity and integrity of the nation. We are 
determined not to allow the terronsts to 
succeed in their nefarIOus deSigns. I regret to 
point out that there has been some entirely 
unmerited criticism regarding measures 
taken for the security of the Prime Minister. 
Regardless of such criticism, Government 
aredetermined to take all necessary steps to 
ensure the safety of the Prime Minister and 
holders of other offices. I am sure Govern-
ment will have. in thiS respect. the full sup-
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port of the House and the people of this 
country. 

MR. DEPUTY SPEAKER' The House 
now stands adjourned to re-assemble,_,to-
morrow at 11 00 A. M. 

18.13 hr •• 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, August 3, 

1988 /Sravana 12. 1910 (Saka) 
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